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LOK SABHA

Thursday December 21, 1967/
Agrahayana 30, 1889 (Saka)

The Lok Sabha met in Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
NATIONALIZATION OF GENERAL

INSURANCE
+
*811. SHRI YAJNA DATT
SHARMA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
taken a final decision on the question
of nationalization of General Insur-
ance; :

(b) if so, the details thereof; and

(c) the time likely to be taken to
implement it?

THE DEPUTY MINISTER IN THE.

MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to

(c). The matter is under active consi-
deration of the Government. A state-
ment on the subject will be made
during the current Session of Parlia-
ment.
st o shE - mit T oFte

T aw R A QD R aramT §

SR W TW ST FT IAT AAT ALY

o1 AT I F QT

A statement will be made in the
current session.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI DESAI) : May I say,
Sir, that if it could be done so easily,

I would have put it even earlier, but
this matter requires the consideration
of the Cabinet and the Cabinet also
has many questions to consider. This
matter also has to be processed. If it
will be going to the Cabinet to-day,
then I can put it tomorrow; if it does
not happen, I will have to apologise
and will have to say that it will be

done next time,

«ft qwzw wat ;T wRET Iy
¢t fmw e g
] T e 9w W we At
Ty et weg TE & 99 feafa & wv
o Wy ot fF W a3 @
# ey g Waw dfmr swafa
T ALAFO FIQ Y oAf® R
o QX @ § arfew @ @ & e ot
wfewF grf &Y awaraar oft § v sfme
T WA A A AEEEar § AR
T goft 1 ofr 39 & 0 wivw am
A7 A " a9 T Al § A 9w
feaft & A=< @R |1 @ 9
# fqarc st ?

&t ATy qEfEar ¢ IR
™ gaEr W far 51 @ § Wk
St e g9 e & IO § aqmr &
W@ IR A & ¥ R
TFAE A AT § A A qTl
TG AT F AT TF TAA &L |
SHRI SHRI CHAND GOEL: Sir, if

thisquestion cannot be answered now

because the Cabinet is considering over
the whole matter and they would not

like to disclose their mind, then it
may be postponed.

MR. SPEAKER : It cannot be post-
poned.
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shaomr mat: W s ww

T g9 IO W afk wE aE R
wifF @ a9 I AT aF I &
fardie @, s A ;= Afw
&t sifge ag fremode @ AR W™
g feedy e #1 FE SR T[T I
¥ R G A T T F1 99 AT TF 1A
fear amdt wafE g W AR § IO
WAgud g ad

MR. SPEAKER: There would not
be time, other questions will suffer

There can be no question of postpone-
ment. There will be more important
questions tomorrow, they will suffer.

Maoe i AW fAw g &
AR A I TG 99 § A 9k
AT HY HL AL FIAT AMGC AwHAT
W& T A FETH A S
FET BT FW I 1T A g9F F T
aeft &1
MR. SPEAKER: I am not postpon-

ing. Are you asking the second ques-
tion or not, please let me know?

=t gagw wwi: AU A ag d
fif T STt & e e w
"X ¥ www A A ¥ we fadei
wfal ® 800 FAT T A G
ot g R fow fr weEEE ¥ Tt
T F F G E AT g
T A F FT frar w30 fv ag o
N AR W qEe ag s faRef
o @ w9 T § TR A o @ §
TEAHOT § IR TFFT W A
TP T T & T # §7 79 fa=aw
3 i ?

sft Sroon e AT awe
iy @R EHF
amrg A T g AfeT
# ST FEW 6 ag i faae w30
I TS TLFR T W AR T WA
a9 AT /T N Aw & fw

FTH T FA AT G & W & q&a
¢ f o= g ST a7 AW A &

Tgn

ft Tgfic fog weht o (e,
TEIAHF & TG 9F @ Gy A
9 ¢ 9 91 W9 A9 d & I
WR @R A 919§ I A &
TETFT FT 59 @ § aT@Ta-

@ THo HEo Hio & ifew
oo fadw & Y 80 v o shfimw
FT AR FAG TG IAAT & I &1
efaa § @ ;T w d IR W Iy
STHIT 93 R AT GXFR G gfeE &
o T T R fa= i ?

s\t e o gfen
¥ fear fFr 9@ S gfeww
IEA ET & 99 ¥ K ar fEr
fFT T g @

SHRI V. KRISHNAMOORTHI:
What are the defects in the existing
operation of general insurance com-
panies? As far as I know....

MR. SPEAKER : He need not say
that. This is question hour. When he
has exchanged places, he can say that.

SHRI V. KRISHNAMOORTHI:
For the past two years, I have paid
Rs. 700 as premium on my car and I
have claimed more than Rs. 7,000 by
way of damages. I have not found
any difficulty in realising the amount.
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SHRI HEM BARUA : He must be a
bad driver,

MR. SPEAKER: Ag an MP, he is
given the privilege !

SHRI V. KRISHNAMOORTHI :
Even when I was an MLA, it was
settled. What are the advantages
which Government propose to derive
after effecting nationalisation or social
control ? Also, will the employees’ in-
terests be protected by any such mea-
sure?

SHRI MORARJI DESAI: All inte-
rests will be protected in whatever is
being done.

SHRI CHINTAMANI PANIGRAHI :
Are Government aware that national
general insurance companies today
control about Rs. 70 crores? When
Government decided to examine this
question of nationalisation of general
insurance, may I know whether any
new developments have taken place
for the Finance Ministry to go back on
its decision or to review de novo this
question of nationalisation of general
insurance? Also, in the meantime is
it proposed to have better control of
this credit of Rs. 70—80 crores hand-
led by the companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : That point will be made
clear in the statement.

SHRI CHINTAMANI PANIGRAHI:
What is the answer?

SHRI K. C. PANT: He wants to
know whether we shall nationalise or
increase control. That will be made
known in the statement.

SHRI CHINTAMANI PANIGRAHI:
What is the factual answer to my
question as to how the credit of Rs. 70
crores with these insurance companies
is being utilised?

SHRI MORARJI DESAI: These are
all invested in industries and other
suitable items.

it Q8o qWo AN : AT qg AAH
e &7 TEATEFr T aq w9

oW & fag gr A W feed g
frer aweft & fored fo_soe_gn ey
sy g ?

off siroreon e . TAaE, g
= frat faenlt ol Tdimweor g
oAl AT ET TR A
T # 35 T TE awATE |

sft gHe THo Wit : ;e fRaAY
ooft frer sy 300

it Aot ek : e dem g 5
I FHEFEI FTAE 119 FUT & $4T
&1 T ¥ g g gk ¢ waAw e
§) & @ FW § T sl

MR. SPEAKER : I think there is no
point, because it is only tomorrow he
will be able to take a decision. There
is no point in going on asking.

st g®o gwo Wit : wifiee ?
ot st derk ;o sifee g AT

2T § @ ¥ IR FAT | T SURT
LR
SHRI CHENGALRAYA NAIDU:
May I know whether the insurance
companies are investing money in
private firms and also giving loans to
private industries? If Government
nationalises general insurance, the
private industries will not be able to
get any assistance from the Govern-
ment, and the Government will make
rules in such a way that only the big
industrialists will get the money and
not the small industrialist. In view
of this, will the Government resist
taking over general insurance ?

SHRI K. C. PANT : The basis of the
question is hypothetical.

SHRI S. M. BANERJEE: May 1
know whether the hon, Minister has
received a representation on behalf of
several Members of Parliament ex-
pressing the lurking fear in the minds
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of the employees that they will be hit
hard, that they will be declared sur-
plus or will have to face reversion etc.
on account of social control or any-
thing like that; if so, what is the
reaction of the hon. Minister to that
representation?

SHRI MORARJI DESAI: I do not
know what representation the hon.
Member refers to.

SHRI S. M. BANERJEE: May 1
explain? A representation has been
given only day before 'yesterday. I
hope you receive our letters daily, and
when you receive them, you read them.
There is a fear lurking in the minds
of the employees—whatever has
appeared in the newspapers may not
be authentic—that they are going to be
affected very seriously if there is social
control. So, I want an assurance from
the hon, Minister that the employees’
service conditions and wages will be
protected, whatever may happen,
whether there is nationalisation or
not.

SHRI MORARJI DESAI: Whatever
is entitled to protection will be pro-
tected, what is not entitled to protec-
tion will not be protected.

SHRI D. N. PATODIA : Is it a fact
that the total premium income of the
Indian companies is of the order of
nearly Rs. 4 crores, of which quite a
substantial amount is spent towards
expenses and only an insignificant
amount is left as net profit, and there-
fore is it a fact that looking at the
insignificance of the amount, any type
of State interference in this particular
service sector which is doing a fairly
good job is uncalled for and unwar-
ranted?

SHRI MORARJI DESAI: I cannot
say that Government’s action is un-
called for or unwarranted, because
there are many evils also there. There-
fore, Government has got to see that
those evils are removed. That is all
that Government is looking into.

_ ot wfe wuw wroddft o o
TE ¥ AT W O Qe
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aa g 7y o § o F aga
AT Mifee g &, IR FAT W &
_QT @ SR S &1 F AT f
T W § a9 Fey ST § £ 9ga sarar
FTH EAT I IEHT TH AFAT 78] Tl
g1 ¥ dWi wnjde oo &0 &
"o ST § iR w9 Fad i
AT AT & 7

it M | AW aE
= A A% A ¢ T W A
& 5 g =gr o & & & § s
T § TfNg ST Auedrsd @
frar omar & SR @ & «9 wifee &
T I T F) AR TG HAT v
21 O N I gerwen g S
F HET HET qQAF ¥ Q=T I
AR 9 F@ FAT 7 A & WK
I feuw ¥ oA T TR &) FT
®Hit T FgAT ¢ fF T A
wifed = 3 F71 Fg ¢ 6 & e
aifed | 97 qF Hfaae & g haer
TR I TF T e ¥
s A ¥ a@war g § e Al
TGN AR IR AR FG T4 WD
FET EF g |

st 9w ¢ oF ¥ gl
frrdawr srgar TefEE FY A S«
Eaa @ A gy AR T
FIQAT IAN X AW A TG fadw
wF =R gE fmr § ek sw e
& fog Sy Wt sreT-sT HEQAT AT
Ygwg e & &7 g @ f5 w09
. AT9 YT Y9N ¥4 & fau S
TgT R @1 F ST =mean g
FAT ATTHT IGHT FIEF § AT ;T
s WY aFEY € 5 aEefw &
§ 999 It Afdew wEx v
I TWRE FGE A W ST
TR &7 TLNAFHTOT J9aT FrATfors
o S X 7 s wfew Tod
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fae it = faar o <@ & oww fod
F9 qar fam & ?

ot Ao W 0 TEE @
TR

5t W SRR [T ™ qar
g ?

{t grmEAR w8 faw
WAET WY WU FgiAEl &6
| ¥ fao a1 wiw ¥ fao =0T
TEFL F vt & sl F @&
gfafa aard ot R s & w@ @
AT § A s Fae su afafa & sreaw
F1 8 a7 =t o o FowETH
forer st & o qav A v FIIOT gAAT
fF 3g qeitadr Y wafirg < farmn
¥ S W § f5 e Sek 3w
=3 qfoomw 7 faeer ar it afcomw
I AT IAF ATHT I TLHFC T T
wfafwar 2 ?

st Mot e 3| S ot
afafe aff awrd wf v ) R e
F W FW F FL @ AT | IR
F® aqAr foid ot & ok SEd IR
FEargr W gE oY gEw afcow
Wt AF 4 | IEHT T F I FT AR
A A& grar | Jg faafee = @
AR g i freor e @@ ¢ T
s frm A st ST T w@T 7

SHRI D. C. SHARMA : Insurance
work is one and indivisible, and all
kinds of insurance form part of a
composite whole. In view of this, I
do not understand why the Cabinet
and the Finance Minister and other
Ministers are taking so much time in
imposing social control over this gen-
eral insurance or in the nationalisation
of general insurance. May I know to
what is this delay due? Is there any
element in the Cabinet which is op-
posed to social control being imposed

on general insurance or to the nation-
alisation of general insurance ?

8608

SHRI MORARJI DESAI: I do not
quite understand what the hon. Mem-
ber has in mind. But he ought to
know if he has any knowledge of
insurance that life insurance is quite
different from general insurance; bota
are not the same. (Interruption) My
hon. friend may be a good professor
but not a good insurer. That, I have
got to say.

SHRI D. C. SHARMA : How much
money has he insured?

SHRI MORARJI DESAI: I have not
insured myself at all.

SHRI D, C. SHARMA : I have in-
sured my life.

SHRI MORARJI DESAI: The hon.
Member may have insured his life, but
that does not mean that he knows
insurance. I have not insured myself
but I know insurance. That is the
difference between the two, because I
have got to deal with it. Therefore,
the question is not similar. But the
questions are being considered. There

is no ?estion of any other opinion in
the Cabinet or anything like that. But

it has to be considered.

SHRI HEM BARUA : May I know
what is the total amount of moaey
collected by way of premia by the
general insurance so far, and what
percentage of it is being made avail-
able to short and long term invest-
ments?

SHRI MORARJI DESAI: The total
premium of insurance was about Rs.
70 crores, out of which a profit of
Rs. 3 to 4 crores or a little more
remains. That remains for invest-
ment.

SHRI KRISHNA KUMAR CHAT.-
TERJI : In the absence of a statcment,
it is difficult to put the question which
strikes us. I would like to ask the
Deputy Prime Minister to assure us
that if he is convincted about large-
scale malpractices being there, he
would nationalise the general insur-
ance as early as possible.
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SHRI JAGANNATH PAHADIA: It
has been said that a statement will be
made tomorrow. Therefore, the hon.
member can wait ti]l then.

)t THTW wHiE ;oo AT Vo
¥ fre¥ i @ g F 39T ¥ OF
T TeE Y T } fR AR WTEw T
9T FIHR FT 75T g B HILW, IF
9T FIHT FT FHIGHET g &F FI,
I A ofeaet w0 g€ § Wi 9w
qua fafgra i agr A & )

st qo Ao AN : T |

ft I wANF Y ] ™ g,
fea Qo= fafet 7@ a1 3\ =@
fag g ¥t it § 5 9@ A IB
Tl & feme w1 foan 9@, anfs 9
# s @ R FW I 1 @
# o gFar § 5 9@ wewR S
TG F AT FET L, A 9F WA
F &g @I fF 399X fFEr gw R
F aFtfefes #3097 &, T8 a8
AT 9T FT g AR T Ve dw}
FTEY, AT 99 § FIFAETT a1 ofeie
R, 6 T I F ST e, A
FRYAT HIT TN Y 1 g ?

&t Ao 2 gy gfed

gew g &)
st @I qIAEE & qRA
*811~%. =t fagm fag :
=t anaw fag goag ¢

w7 faa Wt g3 A N Fn w3
e
(%) »0 A AT N T T
fr o fagwi 7 &;

(7) wag s ¢ fr o e
U fady fel 917 F TR S
FER ¥ Nt i qeamE A RN
F A & foe qreva feavar 5 @R
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() afz &, o 3a% @ FTOrE ?

AU HAt qar faw dat (s
draon w@E ) (%) R @
TEATEF FY ot & & eavfum w3 A
9 T 1% FAfT T A Ty )

(&) & (7). A & faew
9 =Y qEAEF FT 9T 19 78, 1967
Y R & 7o F< fegm m g, Wifs
IAFT qTHT Qe sfufma 1967
¥ frdamens @uet ¥ seia et o

ST FT FER A AT qEAEw
F qIRYd FY 6T F TAT T FIA FY AT
F 47 WifF I8 TR T F A
Afgat & favg 7o *faq ardWi
9 FW F fAg uw I AR
fqa T wEd 4 ) ag smeer
HIT AE FN AT GHT FJifE AV PR
JAE T T IAY qRUE F A FS
F ¥ o qafeg smam= == faaaran

oft frgme fag : & a8 ST =R
g fF a9 qeamaw F FHafEl o @Y
TN W AT &, T I¥ a4
& foaq & 978 o fear v a1

=it wycreoft 3a ;a7 T faegw
T |

LOANS TO STATES

*812. SHRI 8. C. SAMANTA : Will
the Minister of FINANCE be pleased
to state:

(a) the steps which Planning Com-
mission have taken and propose to
take to see that the amount advanced
to the State Governments and Depart-
ments of the Central Government is
spent in time, efficiently and properly
for the purposes earmarked and
measures to be taken in cases of
violation of conditions or deviation
from main purposes; and

(b) the loans outstanding against

the States, state-wise, and the pros-
pects of their repayment?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Central
assistance to State Governments for
their Plan programmes is regulated in
accordance with the patterns of assis-
tance prescribed by the Planning Com-
mission. The Planning Commission
conduct periodical reviews in order to
see that the priorities set by them are
adhered to. Final payments of Cen-
tral assistance are made only on the
basis of audited figures of actual ex-
penditure,

As regards the expenditure of the
Central Ministries, the concerned
Ministries are responsible for ensur-
ing timely, efficient and proper utili-
sation of funds. Adequate provisions
exist in the General Financial Rules
to guide the executing agencies in
ensuring observance of the purposes
and conditions attached to the alloca-
tions,

(b) A statement showing the loans
outstanding against the States as on
31st March, 1967 is laid on the Table
of the House. [Placed in Library. See
No. LT-2122/67.] It is expected that
repayments will be made by the State
Governments according to schedule.

SHRI S. C. SAMANTA : I would like
to know whether there is an Evalua-
tion Committee or a Standing Com-
mittee attached to the Planning Com-
mission which goes into the efficient
utilisation of the advances made to
State Governments and other institu-
tions?

SHRI MORARJI DESAI: The Plan-
ning Commission does look into it,
but the Finance Ministry also looks
into it.

SHRI S. C. SAMANTA: I would
like to know whether the loang that
are advanced to departments of Cen-
tral Government bear interest and the
departments concerned have to give
interest; if so, may I know whether
that interest is being realised in time?

SHRI MORARJI DESAI : There can-
not be any question of the Govern-
ment taking interest from itself,

St A Wl ;. A BeHE g ¥
oA @ AT, 99 A 29 W a®
yrsedfe sy @t i 13 &, A
39 7 gg g Famn s ¢ fgwmaer
3w R g@d A fm el AT
fraer A sreeRfer & 1 Fv welt
R T aR A O SARMAA & ?

SHRI MORARJI DESAI: I have not
got the details of the Union Territories.

SHRI P. K. DEO: Is it not a fact
that deliberately a  step-motherly
treatment is being meted out to the
non-Congress governments so far as
loans are concerned, which is corro-
borated from the fact that, firstly, Rs.
15.79 crores which had been given as
loan by Orissa Government for the
construction of Paradeep Port is not
being reimbursed after the Paradeep
Port organisation has been entirely
taken over by the Centre; secondly,
a bill of Rs. 2.64 crores is pending
against electricity charges towards the
Rourkela steel plant and the Central
Government is sitting tight and is not
giving any ways and means loans to
the Hindustan steel plant so that the
arrears amounting to Rs. 2.64 crores
is not being paid to Orissa Govern-
ment thereby creating financial diffi-
culty in the functioning of the non-
Congress government in the Stntle;
and, thirdly, when the Orissa Govern-
ment wanted to raise the royalty on
iron ore by one rupee per ton the
Central Government did not agree
whereas, on the other hand, they
imposed an export duty of Rs, 10 per
ton on the same iron ore?

SHRI MORARJI DESAI: The hon.
Member is mixing up several ques-
tions. His first allegation that the
Central Government is discriminating
between Congress governments and
non-Congress governments is pure
defamation and nothing else, but as
the hon. Member is protected here
I cannot do anything about it. I have
said times without number....

SHRI P, K, DEO: We have been
saying it outside also.
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SHRI MORARJI DESAI: The hon.
Member can say it even outside. I do
not take any notice of it. I treat it
with indifference. There are no facts
to support it. Even now when the
hon. Member has given some figures,
he has not given any figures
of something having been given more
to some State Governments or less
being given to some other State Gov-
ernments. I challenge the hon. Member
to show by any fact, by any figures,
that any such discrimination is made
and I will be prepared to suffer what-
ever punishment this House gives me.
This is all wrong. There is no ques-
tion of any discrimination being done
in this matter. In the matter of loan
which the hon. Member refers to, it
was on condition that the Central
Government will not return that
money that Paradeep Port was taken
charge of by the Government of India.
That was to oblige the Orissa Govern-
ment and not for any other thing;
because they could not complete it
the Government of India took it over.
It is no use saying that the money
also must be returned to them. This
is not, therefore, a right thing to do.
As regards electricity charges not
being paid by Hindustan Steel, I
think it is very wrong, if they have
not done so. It came to my notice
only a few days ago. I have told
them that they must pay it immediate-
ly and if there is anything in dispute
that may be settled but the rest must
be paid immediately. That is what I
have told them. Therefore, there is no
question of any discrimination,

SHRI P. K. DEO: My last question
has not been answered.

SHRI MORARJI DESAI: The
royalty question does not relate to one
State Government; it applies to all
the States. That is to say, the same
rate applies to all the States. If the
Orissa government alone wants like
that, it cannot be given to them. That
is a question which has to be separ-
ately considered with all the States.

MR. SPEAKER : The supplementary
should be only one; not a, b, ¢, d
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and so on. I am appealing to the
whole House that the supplementaries
should be short and precise.

SHRI HEM BARUA: Are we to-
understand that you have ruled out
a, b, c and d? I hope not.

Mt Afew fag Atet ;. q@ S
Wz § &9 F1 O Jardy T & 59
| WG A g F FAC A w4
9T g § 9g W I T & I
TFET § WA g ¢ | T ag &
FH AT AT ITAF & X &
9 ?

st Wront W : dET 69
TRifAT ooy TRy ¢, a8 ¥ WA
# 78 9T | e & FAT 209 FA
A FT OWT § H FOET F I
153FATFTE | AT T q¢ TOHY
Efradi &1 QAT qT g amar § @)
FAYT TET R |

Mfmwrm: & st #adew
¥ ST g g feR o sw &
FO ¥y @ feaar § AR faE
1 T FY 3@ GUIAY IEW AIEH AR
¥ foau s € & f 99 & fQse
Fr rafg agr & sE 9W@ 9 F@ER
1 faam g ?

=it Ay dar : faER R )
fFqem mw @ g e SaET gAT & ¢
412.59 FE &1 9w gfawr
PyFfauMaa g swd foaar
el & SaaT aY fRar § 1 =W ¥ s
& &Y gt |
SHRI SRADHAKAR SUPAKAR:
Am I to understand that the loans to
the States are free of interest? -If
not, what is the amount of interest

accumulated to the principal in the
figures supplied in the statement?

SHRI MORARJI DESAI: I have not
got here the figures of accumulated
interest.
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it THEHATT wTEa’ < el el qg ey
AgEm fF AR F I 4 a@
AT A FET G FT T g |
A F ag S g g fF o
@& A fraar e g9 & § faar qr
AT Il Y d-FHrad gER frex o
qa ¥ 9 W 59 A feawr w0
fear war & ? QW FAT-HATA aqH
NP R IR TG Fw W
Fard fr 37wt F fag 937 AT FWER
Y qramn fRaar gz [ AEATR 7

oft Arrealt Faek ¢ ot AY 7
TE 9T AR | FAL AT TEL qqT
FH | ’

SHRI R. BARUA : From the state-
ment it appears that it is a startling
figure. May I know whether any
repayment schedule has been fixed
for liquidating these loans and, if so,
whether the States are sticking to that
repayment schedule? If not, what sort
of financial discipline is sought to be
enforced on the States?

SHRI MORARJI DESAI: Some of
the States have not been conforming
to the schedule. Some of them are
being accommodated and the whole
thing is being considered now as to
how all of them can be consolidated.

& THALF A9 : FT {eY HERd
¥ qw ag @ AN & fro1967
TG F TGl FT AAT-HT fHqar =
R frw fao fear mn ?

off Wt | 2 1967 F oAy
AR I AT T IRT TG E |

SHRI P. GOPALAN : The pattern of
Central assistance for the various
schemes undertaken by the State Gov.
ernments is such that it adds to the
burden of the State Governments.
For instance, non-remunerative sche-
mes, like the anti-sea erosion scheme
undertaken by the Kerala Government,
are financed by the Centre with in-
terest-bearing loans. Even in regard
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to remunerative schemes, like power
development schemes, the repayment
has to be made before the project
starts giving results. Therefore what
I would like to know is whether Gov-
ernment has any proposal to substi-
tute the present loans given for non-
remunerative schemes by grants and
whether even in regard to remunera-
tive schemes loans would be given
without adding any burden on the
State Governments by forcing them
to repay the loan before the project
starts giving results.

SHRI MORARJI DESAI : I have not
quite followed the hon, Member but
if what I have understood is right,
what he wants to ask is ‘that these
loans are a burden to the State Gov-
ernments and what is being done
about it. Is that what is being asked?

SHRI P. GOPALAN : No, Sir. What
I am asking is this. The pattern of
Central assistance given to the States
is such that it adds to the burden of
the State Government. For instance,
non-remunerative schemes like anti-
sea erosion scheme are being financed
by the Centre by interest-bearing
loans and not grants. So, is there a
proposal before Government to give
grants to State Governments for
non-remunerative schemes instead of
giving loans? That is my question.

SHRI MORARJI DESAI: Where
grants can be given they are given;
where loans have to be given loans are
given. If the States consider it a
burden, they need not take them,

SHRI INDRAJIT GUPTA: In this
matter of determining the quantum of
loans given by the Centre to the vari-
ous States, what is the criterion that
is followed ? It there any relation bet-
ween this quantum and the amount of
revenues which are derived by the
Centre from that particular State ?

SHRI MORARJI DESAI: The rela-
tion is not always to the revenues of
the State but to the requirements of
the State, their willingness to take
them and their capacity to pay them

are.
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SHRI G. VISWANATHAN : Will the
Finance Minister consider increasing
grants and loans to a State like Mad-
ras which is doubling food production
and while collecting interest on the
loans given to States will the Finance
Minister assure us that he will not
behave like a stingy money-lender
and will comply with the requests of
the State Governments?

SHRI MORARJI DESAI: I will not

act as a stingy moneylender but I hope
the State will not act as a bankrupt.

SHRI VIRBHADRA SINGH : I want
to know whether due to the re-organi-
sation of Punjab any loan liability of
composite Punjab has been transfer-
red to Himachal Pradesh and, if it
has been, what is tHe amount involv-
ed.

SHRI MORARJI DESAIL: If a sepa-
rate Question is asked, I will certainly
give the figures,

ot g af¥q : et AT AE
Y & FamaT & fF oY Tt #y dar feam
AT EINA G AR T I F A
9 & &= Ay frar mar afew 9w Ay
TG F1 Y @ AT R AY F ;|
s W g owr wew wvETi
T A9 I THG AEIL IAFT HISAAA
QAA F7 A F#T T 2 a7 faw
FEEF AIR TE AT 7

st Mrawh /e 37 AT A
g

ConNsUMER CONSULTATIVE COUNCIL FOR
PubLic UNDERTAKINGS

*814. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleasead to state:

(a) whether it is a fact that ithe
Administrative Reforms Commission
has recommended the appointment of
a Consumer Consultative Council for
products of Public Undertakings;

(b) if so, whether Government have
taken any steps to implement this
recommendation; and
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(c) the composition, functions and
terms of reference of the Council and
the criteria for selection of its mem-
bers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(c). The Administrative Reforms Com-
mission, in their Report on “Public
Sector Undertakings”, have recom-
mended that Consumers’ Consultative
Council should be set up in each
sector of public enterprise. These
Councils, according to the Commission,
should consist of the representatives
of organised bodies of consumers con-
cerned with the products of the enter-
prise, the controlling Ministry, the
sector corporation concerned and other
interested Government departments
and Public Enterprises. It has also
been recommended that Parliament
may elect two members to serve on
each of these Councils. The Councils
are to deal with the matters involving
the interest of the consumers and fur-
ther advise Government or sector Cor-
porations on such matters as may be
referred to them by the latter,

(b) The recommendation is under
consideration of the Government.

st 99 aw awt: 77 g7 g 2
fF afsas svefew &1 a9 dax
FIAY # IT H FoqUT TEIEE FT A
T TET AT & W q E grevee
STEE TSI TET AT @ | SarE
AERIT 1 AT ZR o g s
W 7 TR AE FT UF wF T S9fqed
| &, ITEHT FIAT IJRIT 1 BT 14
Ay wOF FAATE, 99 f& faEwt ¥
FHATT  FATEEH AT OARA 20,18
AT T , TA ATE F 9T TA A
feegra #1 @t g€ 9 A s
2139 @ ¥ FGEL TEIEE FT
& TE T@r ST #

- g WY 3% § f& 9 e
gA ofe® a1 wigAT  svEwEfE
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T &, ITH! TN TT FT A AT R,
o Fgue T T F qwar A
I Y AAGLTA TGE T T AT AT A
T Aww ¥ oged ) W T
# 1 gAY 31 FEw IIAAT ?

oft e agrfpa : SR A AT
TERE FT 999 g, T G FT qq@
S T@T AT & | RT a% Fwa
§ A FT AR &, S F AT AT
FIO &) qhd §—Tows!, aorgd_ <
R wFaT & | TG IF TR TR FA
1 @ 8, 98 aY g & afey, e
foF SaaTeT 9% g | Y aetg § g
ag @ifa & fr Y NS 2w & G2 &Y
&, I TFOE T FT AT AR |

oft S =2 FW ;. FAT qg 9 T
t 5 0 aw ofws TeTTE
TH 999 Fq9 G AR FT FIW FT
FI W 2| T JIHIT I SIS
ofaea gam & foF, 3@ #1 e &
feirEs 0 & f93, 39 1 saEr
gferare ™ & fog f&dy FgaEy
) fam i ?

Iu-AeF Aet aqr faer wE (o
e darg) - uE Fer aw g fF
FETH A I EY 2|

NATIONAL INCOME

*815. SHRI SITARAM KESRI: Wil!
the Minister of FINANCE be pleased to
state :

(a) the rate of growth of the
National Income and per capita income
during the first year of the Fourth
Five Year Plan;

(b) whether it is a fact. that the
growth has bcen far below the targets
fixed in the draft outline of the Fourth
Five Year Plan and also less than the
achievements during the Third Five
Year Plan; and

(c) if so, the steps proposed to be
taken to incremse per capita income?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) The ‘Quick Estimate’
of national income for 1968-67 pre-
pared by the Central Statistical Or-
ganisation shows an increase of 1.7
per cent in real terms over the pre-
ceding year. Due to the population
increase, the per capita income, how-
ever, is estimated to show a decline
of 0.7 per cent,

(b) and (c). The slow rate of growth
in 1866-67, which was below the
targets fixed in the draft outline of
the Fourth Five Year Plan and also
less than the achievements in the
Third Plan, was primarily due to the
continued drought conditions affecting
agricultural and other production. The
better harvests of 1967-68 are expected
to result in a substantial increase in
national and per capita income. Efforts
will continue to be made to increase
agricultural and other production fur-
ther to secure further increases in
per capita incomes,

st T ¥\ =T 3z e d
fF Tut? 2w § qedfuer o= & firy
FoERw wEr § 7w ag WY gew @
fe fazoii & O g@rEar oy &, 9w
F AT F T 9T AT Gy
A T €Y @ T OIRT FA
faerg faar & 7 At U W
FT q9F FES T 7 oomEr d—F
AT =TT g R o awwe ¥ e
Y gren At €, faay fa ear Ffw
¥ IUEA g€ alfE ST & FAT gATLY
ITHTAT T T 7

St T W G99 0 IARA TG
Ffmgraee s afomwar @
TE aF AR T FEA L, AT
T FH g FI a9E A @ &
qEY F19 Y I & AT F FUT
SET AF R W 1 areas i—faw
THEIIES 9 G AT FATET 4G 9T,
39 & 7% oftgdw g1 a—fedsqunw
F IO g@ ¥ w107 I F Ay
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a @

ff gww W FOAW © IYW T
2 f5 wael ¥ =S N F IO T
g ofq =saffq am@ a0 & JrEr
argan g i forcrit st @@y Y aewrae
{ T4 7@ TR AT 3WX gU A
# fraeT g =fed ?

off wo Wy G - IW 9T SR,
FAA g g 5 1.7 sfowa &
AfFT YA FY TIWTEAT R, IHE S
vt 37 3% G &, 9 aF & sl
FEA ATAAET | TS ATS TH J IFAH
e &, fe 98 oY & AT AT =R
g
On. EXPLORATION OF IRANIAN SHORE

+
*817. SHRI HIMATSINGKA :
SHRI S. S. KOTHARI:
SHRI SRINIBAS MISRA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether the Oil and Natural
Gas Commission in collaburation with
ENI of Italy and Phillips of the U.S.A.
have been successful in striking oil
about 140 kilometres from the Iranian
shore;

(b) the terms of collaboraticn;

(c) the estimated annusl yield of
oil from this source, the indian share
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in this yield, and the amount spent so
far in this venture; and

(d) whether further off-shore oil
explorations are being carried out in
the Persian Gulf, and if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMIAH):
(a) Yes, Sir.

(b) Attention is invited to the state-
ment placed on the Table of the Lok
Sabha in reply to Starred Question
No. 142 answered on 24-2-1965 which
contains the terms of the agreement.

(c) It is too early to indicate the
annual yield of oil from this source.
ONGC’s share will be 1/6 of the
annual production and there is an obli-
gation to buy 1/6 more from the NIOC,
if asked. The total expenditure in-
curred by the Commission up to the
end of October, 1967 amounts to Rs.
13.11 crores approximately.

(d) Further exploratory drilling is
contemplated. Details have not yet
been settled.

SHRI HIMATSINGKA : What is the
share of the Oil and Natural Gas
Commission, payable to the first party,
namely, the Iranian Oil Company?
What is the share of income?

SHRI RAGHU RAMAIAH: So far
as exploration is concerned, the second
party only pays and we have to pay

one-third of it. So far as commercial
production is concerned, it is fifty-
fifty.

SHRI S. S. KOTHARI: How much
is the internal demand for oil in
excess of the available supply, how
much oil is at present imported and
to what extent will imports be reduced
on account of the success of this
venture?

SHRI RAGHU RAMAIAH: I have
already stated this. It is very diffi-
cult to say at this stage what would
be the actual amount of oil which
will be available on account of this
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exploration. At the present moment,
very broadly speaking—I am subject
to correction—we are importing over
6 to 7 million tonnes of crude oil. This
is only a rough figure,

SHRI S. S. KOTHARI : What did he
say, Sir?

MR. SPEAKER : He says, it is 6 to
7 million tonnes of crude oil

SHRI RAGHU RAMAIAH : This is
to the best of my recollection. I am,
of course, subject to correction.

SHRI SRINIBAS MISRA: In view
of the agreement with the Govern-
ment of Iran, may I know whether the
Government thinks that India is not at
a disadvantage when the production
stage really comes—because of the
demands of the Iran Government?
What is the share that we have to
pay to Iran and what is the share of
the expenditure that the Iran Govern-
ment will bear?

SHRI RAGHU RAMAIAH : On the
whole, the agreement has been consi-
dered to be to the best advantage of
India and that is why we entered into
it.

st mgrew fag Wit 39 A

TRAMIT AT Q@ & 9 W

g far g & s F o &w

AT TIqT &, qE FFIEA 100 To HY

T &) & o =g § R o wawa

¥ dga oY AN W *) fAew araT § 99

B AUE W FRMEA B A feadr

faeir qET @ it 7

SHRI RAGHU RAMAIAH: It all
depends on the exact quantum that
will be available and then that will
be divisible by the amount spent. It
is difficult to say anything more at
this stage.

SHRI SAMAR GUHA : According to
the report of the Geological Survey
there is ample possibility of explora-
tion of mineral oils on the Indian

ghores, particularly, the Bay of Ben-
gal basin and the Godavari basin. I

L104LSS/67—2 A
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want to know from the hon, Minister
why the Government has become so
much interested to extend its help for
the exploration of oil on the shores of
Iran instead of exhausting all the
possibilities of exploring oil cn Indian
shores ?

SHRI RAGHU RAMAIAA: It is
better, Sir, that we explore it inside
the country, outside the country and
everywhere else rather than always
depend upon foreign imports.

Misuse oF PL-480 Funps 1N INDIA FoR
PoriTicAL PuRrPOSES

*818. SHRI S. M. BANERJEE : Wil
the Minister of FINANCE be pleased
to state:

(a) whether any investigation into
the misuse of PL-480 Funds in India
for political purposes has been com-
ducted; and

(b) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). As
the House is aware, the Intelligence
Bureau had submitted a report to the
Ministry of Home Affairs regarding
the use of foreign funds in the last
general elections and for other pur-
poses. Apart from that, no other
investigation has been conducted. The
report submitted by the Intelligence
Bureau does not disclose any infor-
mation about the misuse of PL-480
funds.

SHRI S. M. BANERJEE : Previous-
ly, when this question was put in
this House, Mr, Chagla, who was the
then Minister, said that his attention
was drawn to a news item published
—a statement made by the ex-Finance
Minister, Shri T. T. Krishnamachari,
that on the eve of elections, just be-
fore elections, huge funds were drawn
by the American Embassy here out of
PL 480 funds. I want to know, Sir,
as to what was the amount drawn and
whether about PL 480 funds we get
any information about their audit, ete.
or it is entirely left to them to use
them for political purposes,
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' SHRI MORARJI DESAI : The funds
are drawn by them for purposes for
which they are entitled to spend and
we cannot say that there is any
misuse of it so far as the information
has been disclosed. If the hon, Mem-
ber wants to know what funds have
been drawn from 1956 to 1967, I can
certainly give all these items.

" SHRI S. M. BANERJEE: What I
actually wanted to know was: a defi-
nite statement was made by Mr. Kri-
shnamachari which was quoted in
this House. During 1967 eclections,
just before that, 3 or 4 months before
that, a huge amount was drawn by
them. I want to know whether it is
a fact and if so, what was the total
amount drawn during that time—just
prior: to the elections ? I do not want
1986-1957 elections might be  diffe-
rent. Before 1967 elections what was
the amount drawn?

SHRI MORARJI DESAI: I have not
got these figures. I can certainly get
them and give the hon. Member.

. SHRI INDRAJIT GUPTA: What
about the second part of the question?
He asked whether we are in a posi-
tion to know how such funds are
spent? Do we get any information?
Are we entitled to know?

SHRI MORARJI DESAI: Certainly,
we are not entitled to know the details
as to how all these funds are spent.

' SHRI INDRAJIT GUPTA: Then
how is your inquiry being carried?

SHRI MORARJI DESAI: Therefore,
no inquiry can be carried.

SHRI S. M. BANERJEE : According
to the information given by the hon.
Finance Minister—he repeated the
same answer as was given by Mr.
Chavan—the  Central Intelligence
Bureau has made certain investiga-
tions and the investigation teport is
being considered by the Government.
I would like to know whether, after
consideration of that report, a Com-
mission will be appoiated to go into
these various funds, foreign funds,
used in India for political purposes.
Whether a Commission will be appoin-
ted or not?
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SHRI MORARJI DESAI : No, Sir.

REe-DI1SCOUNTING FACILITIES BY RESERVE
BANK oF INDIA

*819. SHRI D. N. PATODIA: Will

the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Reserve Bank of India and the Indus-
trial Development Bank of India are
formulating any scheme for nroviding
rediscounting facilities in respect of
sale of motor vehicles for road trans-
port;

(b) if so, the broad details of the
proposed scheme; and

(¢) when a decision in this regard
is likely to be taken?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANC:Z (SHRI
MORARJI DESAI) : (a) to (c). The
Industrial Development Bank of India
have already formulated such a sche-
me. The broad dectails of the scheme
are given in the statement which is
placed on the Table of the House.

Statement

The schemie for rediscounting of
bills/promissory notes arising out of
sales of indigenous machinery on
deferred payment basis, which was
introduced by the I.D.BI. on the 1st
April 1965 was extended to all the
machinery manufacturing industries
with effect from the 15th November,
1966. This scheme is, however, of
limited utility to the road transport
industry, as a large number of trans-
actions involving the acquisition of
commercial vehicles take place on
hire purchase basis. Having regard to
the importance of the transport indus-
try in the country's economy and the
practice of hire purchase financing in
this industry, the I.D.B.I. has formula-
ted the following scheme with a view
to extending rediscounting facilities to
this sector.

(i) Nature of facility.—The facility
of rediscounting under the scheme will
be extended, for the present, only
to promissory notes arising out of
hire purchase sales or conditional sales
and resales of motor vehicles to road
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transport operators by (a) the manu-
facturers of motor vehicles or (b) ap-
proved hire purchase finance com-
panies. A transport operator may be
a public or private limited company,
a co-operative society, a partnership
firm, or a sole proprietorship.

(ii) Eligible institutions.—The re-
discounting facilities will be available
only to the commercial banks and
state cooperative banks which have
been approved from time-to-time by
the LD.B.I. for the purposes of the
present scheme for rediscounting of
bills or promissory notes, arising out
of sales of indigenous machinery on
deferred payment basis. (The list
comprises 68 commercial and co-
operative banks and includes most of
the prominent banks.) The approved
hire purchase finance companies under
the scheme are nine in number.

(iii) Period of deferred payment
under hire purchase—The period of
deferred payment under hire pur-
chase/conditional sale and resale
should not be less than 6 months or,
subject to the directions, if any, issued
by the Reserve Bank, more than 36
months.

(iv) Eligible vehicles.—The pro-
missory notes must relate to sales of
new vehicles for transport of goods
(trucks and jeeps, irrespective of the
tonnage per vehicle) and passenger
buses plying for hire. As the scheme
is intended for assistance to road
transport operators in the private
sector, no facilities under the scheme
will be available to persons who are
not such operators or to Government
or quasi-Government bodies,

(v) Rate of rediscounting by
I.D.B.I.—The ID.B.I. will rediscount
the promissory notes at 6% per annum
and the discounting bank will not
charge by way of discount more than
9% per annum. The discounting bank
should try its reasonable best to see
that the manufacturers/hire purchase
financiers do not charge interest to the
road transport operators at a rate
more than 74% flat per annum. For
this purpose, the discounting bank may
obtain a suitable certificate from the
manufacturers/hire purchase financiers.
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(vi) Amount of transaction.—The
minimum amount of the transaction
covering a set of promissory notes
representing the deferred payment will
be Rs. 10,000. Arrangements involv-
ing rediscounting of promissory notes
for more than Rs. 10 lakhs in respect
of a single transport operator, over
a year, will require prior clearance
with the I.D.B.I.

SHRI D. N. PATODIA : Is it a fact
that at the moment the Commercial
Banks which are advancing against
sale of motor vehicles are charging
normally a comparatively very high
rate of interest? Therefore, may I
know whether in this particular sche-
me the rate of interest that will be
charged would be considerably low
which would promote this industry
and encourage the sales?

SHRI MORARJI DESAI: I do not
think that the banks are charging
more than what these companies are
charging on the people to whom they
lend money.

SHRI D. N. PATODIA : The bank-
ers are charging a high rate of interest

on such business as compared to what
they charge on other business.

SHRI MORARJI DESAI: I do not
know that. I shall certainly go into
that.

SHRI D. N. PATODIA : May I know
whether it is fact that under this
scheme the loan will be given direct
to the persons who will purchase
motor vehicles rather than through
some intermediary?

SHRI MORARJI DESAI: That is
for the banks themselves to consider.
It is not for me to direct them to give
the money direct to those people.

DeLrmr HoSPITALS

+
*820. SHRI CHENGALRAYA
NAIDU :
SHRI MAYAVAN:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there
is a dispute between the Centre and
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the Delhi Administration over
management of certain hospitals;

(b) if so, the main points thereof;
and

(e) the steps being taken to resolve
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
;mvg (SHRI B. S. MURTHY): (a)

0, oIr.

(b) and (c). Do not arise.

the

SHRI CHENGALRAYA NAIDU: It
is said that because of disputes the
hospitals are not properly equipped
and the patients are not able to get
adequate medicine. Is it a fact that
there are disputes because of which
the people are suffering ?

SHRI B. S. MURTHY : There is no
dispute at all, and all the hospitals
are catering to the patients that go
there.

SHRI CHENGALRAYA NAIDU:
Are Government satisfied that there
are adequate medicines and equip-
ment in the hospitals in Delhi?

SHRI B. S. MURTHY : The hon.
Member is aware that recently &
committee has been set up to go into
the working of these hospitals, and
as soon as the report is before us, we
shall be able to make the necessary
reforms which may be needed.

SHRI M. L. SONDHI : May I knovws
whether the hon. Minister is awarve
that recently there have been a large
number of cases where incompetence
in Delhi hospitals has been brought to
light, and particularly in maternity
cases infant mortality is rising in
Delhi on account of sheer incompet-
ence of doctors who are handling these
cases?

~ SHRI B. S. MURTHY : I am afraid
the hon. Member is making a very
sweeping remark about the incompet-
ence of our doctors who are as a
matter of fact....
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SHRI M. L. SONDHI: May I sub-
mit that only yesterday this had
happened, and the baby’s head was
pressed by forceps and it died on
account of brain haemorrhage? Is the
hon., Minister prepared to investigate
into that? The gentleman concerned
happens to be the brother of the direc-
tor of the Institute of Applied Econo-
mic Growth. I am giving him the
facts.

SHRI B. S. MURTHY : The facts
may be given to me, and we shall
certainly go into the matter,

AFFAIRS OF INCOME TAx DEPARTMENT

#822. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Supreme Court in
its judgment of the 28th November,
1967 while allowing the appeal of
Commissioner of income-tax, Cal-
cutta had remarked that there was a
very disturbing state of affairs pre-
vailing in the Income-Tax Department;

(b) whether the Supreme Court has
also alluded to the startling revelation
that the entire record of the assessees’
case both before the Income Tax
Officer and the Appellate Assistant
Commissioner was found missing; and

(c) the steps proposed to be taken
by Government to improve the state
of affairs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) Yes, Sir. The obser-
vations were made in the case of

Commissioner of Income-tax, West
Bengal, Calcutta vs. Smt. Anusuya
Devi

(b) Yes, Sir.

(c) Instructions already exist that
files should be kept in locked almirahs
after office hours. The Income-tax
Officers are also required, at the
beginning of each year, to make a
physical check of all the files and
furnish a certificate to the Commis-
sioner of Income.tax that none of them
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is missing. After the receipt of the
Supreme Court judgment, all the
Commissioners have been asked to
review the system of keeping rcords
in their respective charges and to
suggest measures by 31-12-1967 for
ensuring their security. After the
receipt of the reports, the Board will
review the earlier instructions and
issue further instructions to ensure
the safety of records. The Commis-
sioners have also been instructed that,
when loss of records is detected, the
responsibility should be fixed imme-
diately and the person responsible for
loss duly punished.

IMPORT OF STEEL SHEETS FOR PRODUC-
TION OF BARRELS

S.N.Q. No. 16. SHRI SAMAR
GUHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that his
Ministry has recommended to  the
Ministry of Steel, Mines and Metals
to issue licences to the Oil Companies
to import directly steel sheets for the
production of barrels and drums worth
nearly Rs. 25 crores from foreign
countries;

(b) whether the steel sheets im-
ported by the Oil Companies previous-
ly could not be fully utilised by these
companies and as such parts of it
were sold by them in the market;

(c) whether the Oil Companies were
debarred by an injunction issued by
the Delhi High Court from getting
direct allotment of steel sheets in
preference to drum and barrel fabri-
cators; and

(d) if so, the reasons for allowing
the Oil Companies to import steel
sheets from the foreign countries in-
stead of purchasing the same from
the Indian manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The Ministry of Petroleum and
Chemicals approach Ministry of Steel,
Mines and Metals for the requirement
of steel sheets for bitumen drums

only. That Ministry alloeates foreign
exchange after taking into account
indigenous availability.

(b) No, Sir.

(c) and (d). The oil refineries/com-
panies are not debarred by the Order.
issued by Delhi High Court from
getting direct allotment of bitumen
drum sheets as they were importing
this item before the aforesaid Court
case. There was no indigenous avail-
ability of bitumen drum sheets before
1966-67 and the requirement was
wholly met by import direct by the
oil industry in the past.

With your permission, I would like
to mention that a quantity of 8,000
tonnes bitumen sheets which was
secured by IOC has not been utilised
and the question of its disposal, in
accordance with the regulations, is
under examination.

SHRI SAMAR GUHA: Is it a fact
that 1038 tonnes of 18 gauge sheets
imported from Czechoslovakia by IOC
in 1965 were found unnecessary and
thus could not be utilised? May I also
know whether 2,000 tonnes of 24 gauge
steel sheets were imported from Po-
land and again found unnecessary and
could not be utilised? Is it true that
the Government of India incurred a
loss of Rs. 9 lakhs in the one account
and Rs. 25 lakhs in other in terms
of foreign exchange? If so, have Gov-
ernment made any inquiry as to the
reasons why such loss was incurred?

SHRI RAGHU RAMAIAH : I would
like to mention that a distinction has
to be made in this connection between
steel used for barrels and steel used
for bitumen drums, So far as this
Ministry is concerned, we advised the
Steel Ministry only in regard to the
allocation of steel required for bitu-
men drums. On that, I have already
said that only IOC has not been able
to utilise the 3,000 tonnes. To my
information, other oil companies have
been able to utilise this.

As regards the other steel required
for barrels, that is a matter between
the DGTD and the Steel Ministry.
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SHRI SAMAR GUHA : Is it a fact
that recently the oil companies have
requested the Ministry of Petroleum
and Chemicals to allow them to import
22,000 tonnes of 18 gauge steel sheets
from foreign countries?

SHRI RAGHU RAMAIAH : Earlier,
the allocation was being made not to
the oil companies but to the private
fabricators. I think on our recom-
mendation that policy has been chang-
ed and now allocation is made to the
oil companies. That is true. But a
suit has been filed in this very regard.
Reference has been made in the ques-
tion itself to the order passed by the
Delhi High Court and that relates to
this very matter.

&t W =T T4t : grf FAT TT T
famifer F ar & (F) wmr & for
T & | Well WEISA A G IqwAT &
|| I FUT T & AEGT ¥ fAQ
fawifor &Y 1€ & ar w3 ¥ fow 6
qaroar ¥ fag Y wEE ? farad
@R & aidgal ¥ fqr i
fafred 1 fawrfr A1 § ? & ag ot
S amgar § fr fea frg weaft &
fae feadt fraelt @ m & wréaal &
farg fawrfea Y 1§ § ?

SHRI RAGHU RAMAIAH: As
regards these bitumen drum sheets of
which we are talking, Burmah-Shell
and ESSO received for 1966-67 steel
for 5,000 tonnes and 4,000 tonnes res-
pectively from indigenous source, On
the same basis, allocation from indi-
genous source for 1967-68 is being
made. The balance requirement for
1967-68 is 31,000 tonncs. For this pur-
pose the Ministry of Steel have
approached the Ministry of Finance
for the allocation of Rs. 2 crores worth
foreign exchange, for the import of
bitumen drum sheets during the second
half of 1967-68. That includes the
requirement of bitumen drum sheets.

SHRI S. KUNDU : May I know whe-
ther it is a fact that Government has
given these private oil companies

DECEMBER 21, 1967

Oral Answers 8634

permission to import this bitumen
variety of steel to prepare drums, and
those private companies after import-
ing this steel are favouring certain
factories and giving it to them as
against others, and whether it is a
fact that many industries are lying
idle and closed down while this sur-
plus stock has not been utilised?

SHRI RAGHU RAMAIAH : We have
not received any complaint that they
have been misusing this steel, but if
the hon. member has any such infor-
mation, we shall certainly look into
it.

SHRI HEM BARUA : Burmah-Shell,
Esso and IOC are the three parties
that are given the import licences to
import bitumen steel sheets and it is
in violation of the decision arrived at
the inter-ministerial conference held in
June, 1964, and these companies issue
these bitumen sheets to the manufac-
turers who are their favourities. In
the context of that, may I know why
it is that the manufacturers them-
selves are not allowed to import bitu-
men sheets directly instead of relying
on these oil companieg for import, and
secondly, why it is that you have
yourself violated the decision of the
inter-ministerial conference arrived a
inter-ministerial conference arrived at
in June, 1964?

SHRI RAGHU RAMAIAH : I am not
at all aware that there has been any
violation of any inter-ministerial con-
ference resolution on this. To my
best information, the allocation to the
oil companies has been perfectly in
order, and in accordance with the
policy followed over a period of
years, and we are not a party to any
violation.

SHRI HEM BARUA : That was not
my question. My question was this.
These three oil companies, Esso,
Burmah-Shell and our 1I0C, are given
permits to import bitumen steel sheets,
and then they distribute to the manu-
facturers who are their favourites. I
just wanted to know from the Minister
why, instead of having these inter-
mediaries, they should not allow the
manufacturers to import the steel
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sheets directly or Government them-
selves import through STC?

SHRI RAGHU RAMAIAH: I have
no information myself of allegations
made against the private firms. Alle-
gations can be made against anybody.
Here, the whole object is to supply
them with sheets so as to enable them
to get drums at the time and in the
quantity require, and if they are satis-
fied with the distribution, why should
we quarrel with it?

SHRI SAMAR GUHA : Why should
it be given to the oil companies and
not to the manufacturers of drums?

MR. SPEAKER : No, please.

SHRI D. C. SHARMA : May I know
why Government is giving these oil
companies this special treatment or
favoured nation treatment as it is
called. May I know they have been
singled out for this kind of treatment,
and whether any other companies also
have been given this kind of special
privilege or prerogative which they
have been given?

SHRI RAGHU RAMAIAH : There is
no question of any special privilege.
Whoever produces bitumen and wants
drum sheets for it, gets it. The Indian
Qil Corporation, I myself said, have
also got it. There is no question of
special privilege for anybody.

WY W AW FOF Y A@ wWE
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SHRI RAGHU RAMAIAH : It has to
be disposed of certainly, if there is
surplus, in accordance with the regu-
lations. As I said, the only party
which hag surplus drum sheets is the
Indian Oil  Corporation, and we are
examining how to dispose of it in
accordance with the regulations on the
subject.
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SHRI SAMAR GUHA : Why did you
import then? Rs. 35 lakhs of foreign

exchange have been wasted. (Inter-
ruption).

SHRI RAGHU RAMAIAH: I will
explain.

MR. SPEAKER: He wants to ans-
wer. Hon. Member will please sit
down,

SHRI RAGHU RAMAIAH : We anti-
cipated the production of bitumen in
the Barauni refinery. But due to
some defect in the vaccum column,
the feed stock for this bitumen did not
give the necessary specification pro-
duct. Now, we are trying to rectify
the defect in the vaccum column and
also in the bitumen plant. Because
we could not produce as we anticipated
we could not utilise it, and we are
considering how best to dispose it off
according to the rules.

SHRI SAMAR GUHA : Anticipation
may be done on one occasion, but for
two successive occasions, you have
been doing it and you lost. [Interrup-
tion].

SEVERAL HON. MEMBERS rose.—

MR. SPEAKER : The hon. Minister
will not answer. What is this?

SHRI S. KUNDU : Mr. Ram Charan
asked a specific question.

MR. SPEAKER: Let me hear Mr.
Ram Charan.

st T A0 & qg AT AT
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& AFETT FATE w6 G af
SHRI RAGHU RAMAIAH : The im-
port licences, whether given to the

Indian Oil Company or to any other
private company, are subject to the
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same terms and conditions, and there
is no speciality about it. In this case,
actually, we have been advised and
we are examining that “to approach
the licensing authority for the sale of
this in accordance with the import
trade regulations and in consultation
with the Iron and Steel Controller.”
There is nothing wrong in that.

SHRI KARTIK ORAON: When
import lcnece is issued, indigenous
clearance is obtained from the Gov-
ernment. That means, import licences
would not be normally granted if in-
digenous materials Jare available. I
would like to know from the Govern-
ment whether such an indigenous
clearance was obtained from the Gov-
ernment,

SHRI RAGHU RAMAIAH : Yes, Sir.
We never import except when indi-
genous capacity is not available. The
available indigenous capacity of this
sheet is 9,000 tons per annum. The
balance of our requirements is of the
order of 31,000 tons.

SHRI S. K. TAPURIAH : There is
hardly a time when a large number
of small-scale and medium industries
are meted out fair treatment by the
bigger companies. A very correct fact
has been stated, that though licences
have been issued to oil companies. I
do not grudge it and I do not want to
go into it—the fact remains that these
oil companies have been showing
partial treatment to certain firms to
whom they have given all the steel
output, whereas a large number of
small scale and medium factories with
a capacity to manufacture barrels and
drums are lying closed down or are
working with under-sufficiency or
under-capacity. May I know from the
Government whether this Ministry
which recommended licences to the
oil companies will also recommend to
those oil companies, or if need be,
make it imperative on them, that the
steel should be distributed evenly to
other small.scale industries in these
regions, so that no factory remains
closed or works under a substantial
under-capacity ?
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SHRI RAGHU RAMAIAH : This is
a suggestion, but I would like to say
that the primary consideration, whe-
ther in the case of the Indian Oil
Company or any other company, must
be that they should be able to secure
the drums in time for marketing their
product. Subject to this, if there is
grlty §:xggestion, we will certainly look
into it.

SHRI HIMATSINGKA : I would like
to know whether this allocation to
the oil companies is not acting very
prejudicially to the manufacturers of
drums who had been converting them
into drums and who are totally de-
prived of the supply by the oil com-
panies, and will the Government take
that into consideration and allot steel
to those manufacturers also?

SHRI RAGHU RAMAIAH : How can
it be, Sir? There is still steel meant
for drums for marketing the bitument
product. Naturally, it must be left to
them to order on whom they like so
that the order is carried out within
time and the quantity is supplied to
the specification required.

SHRI RANGA: He was only
anxious to know whether care would
be taken to see that there is proper
distribution as between the various
manufacturers of drums, so that the
smaller people may not suffer.

SHRI RAGHU RAMAIAH: I have
already said that subject to the pri-
mary requirements of the drums being
supplied in time and of the required
quality, any suggestion like this would
certainly be gone into.

SHRI K. LAKKAPPA : It has come
to notice that these companies have
been selling these imported sheets in
black-market and several cases have
been detected in Mysore where there
is a big racket going on. May I know
whether this Government is going to
appoint an inquiry committee to go
into this and find out how far these
imported sheets have been sold in the
black-market?



8639 Oral Answers AGRAHAYANA 30, 1889 (SAKA) Written Answers 8640

SHRI RAGHU RAMAIAH: I shall
be grateful if he gives me such infor-
mation as he has to support his alle-
gation.

SHRI K. LAKKAPPA : 1t ig for the
Government to find out whether these
sheets have been sold in black-market
and who has been dealing in these
things. The oil companies are res-
ponsible for these things. They are
making a big profit. Why should the
Government not have an inquiry com-
mittee to go into this?

SHRI RAGHU RAMAIAH : I am not
aware of any such allegation. If
there is any such complaint, I welcome
the hon. member to give me the infor-
mation.

SHRI CHINTAMANI PANIGRAHI :
When there is so much of allegation,
may I know whether Government is
going to take any measures for the
proper utilisation and distribution of
these steel sheets which are being
imported?

SHRI RAGHU RAMAIAH : What is
the allegation, I do not understand.
Just now an hon. member said that
there is some black-market. I said,
please give me the mformation and
we would look into it.

SHRI HEM BARUA: The allega-
tion is specific. We allege that in the
matter of distribution by these oil
companies, they show favour to certain
manufacturers.

MR. SPEAKER: He has answered
it already. He said, if there is any
specific complaint, the information
may be passed on to him.

SHRI HEM BARUA : Do you agree
with the allegation, Sir?

MR. SPEAKER: How do I know?
I do not know.
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SHRI RAGHU RAMAIAH: When-
ever we make any recommendation
as to the quantum of allocation, it is
always on the basis of a proper appre-
ciation of the demand and require-
ments.

SHRI SRINIBAS MISRA: Is it a
fact that the demand for 18 gauge
sheets was met from local manufac-
turers in 1966-67? Is it also a fact
that the position will become easier
after the production of these sheets at
the Rourkela plant after expansion?
In view of this position, does the
minister think that he will permit the
import of 18 gauge sheets by the oil
companies?

SHRI RAGHU RAMAIAH: I have
already explained that a distinction
has to be made between the drum
sheet and 18 gauge sheets, which the
hon. member has referred to. The
Delhi High Court’s decision refers to
18 gauge sheets and to itg distribution,

WRITTEN ANSWERS TO QUESTIONS

WoOoLLEN PRODUCTS FOR DEFENCE
SERVICES

*813. SHRI MADHU LIMAYE : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that after
the cessation of hostilities, tenders
were invited, as usual, for procuring
woollen products for defence services;

(b) whether it is also a fact that in
fixing the prices the factors that before
the Chinese aggression manufacturers
purchased raw material on their own
at a premium of anything upto 300
per eent and that after the Emergency
the raw material was allowed by Gov-
ernment to be imported at negotiated
prices were taken into consideration;
and

(c) if not, the reasons therefor?
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THE MINISTER OF
HOUSING AND SUPPLY (SHRI
JAGANATH RAO) : (a) to (c). The
relevant file has been taken over by
the Special Police Establishnent,
Bombay, for making some inquiries.
‘The required information would be
laid on the table of the House imme-
diately the file is received back from
the Special Police Establishment.

WORKS,

Visrr By U.S.A. JOURNALISTS

*816. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the number and names of USA
journalists who were recently brought
by Shri J. N. Ganju to tour India and
the positions occupied by them with
the total cost of their trip and hospi-
tality to us and the dates and duration
of their stay;

(b) whether it is a fact that these
journalists were taken to Nathu La
and other prohibited border areas and
if so, the reasons therefor;

(c) whether the said visit by the
group of U.S. journalists was arranged
at the instance of the Indian Govern-
ment or was fixed by Shri J. N. Ganju
on his own initiative; and

(d) the benefit which is expected
to accrue to us by providing a free
visit to these journalists?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-2123/
67.)

(b) No, Sir.

(c) The visit was arranged at the
instance of the Government.

(d) In order to promote better
understanding in USA of India’s efforts
at economic development, including
agricultural development, and with a
view to strengthening our own efforts
to publicise these aspects, the Govern-
ment decided to invite a group of
journalists and provide them an op-
portunity to see for themselves the
present stage of development in India.
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FINANCIAL ASSISTANCE BY STATE BANK
OoF INDIA TO AGRICULTURISTS

*821. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the State Bank of India
has prepared a scheme for providing
financial assistance to the agriculturists
on a large scale;

(b) if so, the main features thereof;
and

(c) the total funds to be set aside
by the bank for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) The State Bank and
its subsidiaries have been providing
indirect and supplemental finance for
cooperatives and other agencies for
agricultural purposes. No new scne-
me for providing large scale financial
assistance directly to agriculturists
has been formulated.

(b) and (c). Do not arise.
INcOME-TAX WRITTEN OFF

*g823. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of income-tax
written off during the assessment year
1967-68 so far;

(b) the names and addresses of cach
party having the income-tax demand
of more than rupees one lakh whose
income-tax was written off during the
above period along with amount there-
of;

(c) the reasons therefor;

(d) whether  Government have
received any information about the
cases of the said year in which the
demand was wrongly written off; and

(e) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) to (e). The informa-
tion is being collected and will be laid
on the Table of the House as early as
possible.
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NARMADA VALLEY PROJECT

*824. SHRI SRADHAKAR SUPA-
KAR:
SHRI GEORGE FERNANDES:
SHRI Y. S. KUSHWAH :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Chief Ministers of
Maharashtra, Gujarat and Madhya
Pradesh met in the last week of Nov-
ember, 19687 to discuss the disputes
about the Narmada Valley Project;
and

(b) if so, the result of their dis-
cussions?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The Union Minister for Irri-
gation and Power convened a meeting
on the 18th December, 1967, to discuss
the development of the Narmada
Water Resources. The Chief Ministers
of Madhya Pradesh, Gujarat, Maha-
rashtra and Irriagtion Ministers of
Rajasthan, Gujarat, Maharashtra,
Madhya Pradesh and the Power Min-
ister of Madhya Pradesh participated
in the discussions,

Proposals put forward by the four
States concerned, were discussed and
there was a consensus that before any
final decision was taken, some more
data concerning water requirementy

for irrigation of the participating
States should be collected. It was
decided that technical experts of

irrigation, power and agricultural
departments of the States should
finalise these details in consultation
with the technical experts of the
Ministry of Irrigation and Power and
Ministry of Food & Agriculture of
Centre within a month. This addi-
tional information finalized by the
experts would be discussed by the
Chief Ministers of the four States and
the Union Minister for Irrigation and
Power in New Delhi by the end of
January, 1968, for a settlement of the
issue,

FERTILIZER PRODUCTION TARGETS

*825. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:
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(a) whether it is a fact that some
fertilizer units in the private sector
have decided to cut down their pro-
duction targets; .

(b) if so the names of the units
which have decided to cut down their
production targets and the extent of
cut proposed by each unit;

(c) the reasons for reducing
targets; and

(d) the extent to which this cut in

production targets will affect the
Fourth Plan programme for fertilizer

production?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) Government have no such infor-
mation.

(b) to (d). Do not arise.

the

FerTILIZER FACTORY IN CEYLON

826. SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that Gov-
ernment have agreed to assist the
Government of Ceylon in setting up
a fertilizer factory in Ceylon;

(b) if so the nature of assistance
sought by the Government of Ceylon;
and

(c) the
thereto?

reaction of Government

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) No, Sir.

(b) and (c). Do not arise.

P.L. 480 GRANTS

*827. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased
to state:

(a) whether the prices of P.L. 480
foodgrains are entered in the State
Trade of the Food Department in the
Revenue Budget and fully accounted
for by the corresponding expenditure;
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(b) if so, the reasons for taking
credit in the Capital Budget for P.L.
480 loans and deposits, merely on the
face value of special securities issued
to cover the cost of the PL, 480 sup-
plies; and

(c) how the prices are paid by those
who consume U.S.A. food, regarded as
a repayable U.S A, loan and unrepay-
able grant creating specified projects
even if the credit has not been taken
in the Revenue Budget?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) the payments
for P.L. 480 foodgrains are debited to
the State Trading head in the Capital
Budget.

(b) The amounts in (a) above are
paid into the U.S. account with the
Reserve Bank of India, who, simul-
taneously invest them in the Govern-
ment of India Special securities and

accordingly, credit therefor is taken
in the Capital Budget. The Special
Securities are, in due course, con-

verted into loans or grants or utilised
by the U.S. authorities and these
transactions are also appropriately
accounted for in the Budget.

(c) The sale proceeds of foodgrains
are credited to the State Trading head
in the Capital Budget. The repay-
ments of PL. 480 loans as and when
due, are also appropriately accounted
for in the Capital Budget.

SMUGGLING OF SILVER

*828. SHRI HARDAYAL DEVGUN :
SHRI N. K. SOMANI :

Will the Minister of FINANCE be
pleased to state the steps being taken
or proposed to be taken to check the
large-scale smuggling of silver out of
India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Among the important steps
taken by Government to check smug-
gling including the smuggling of
silver out of the country are: syste-
matic collection and follow-up of
information, setting up of reliable in-
formers and keeping a watchful eye
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on the various gangs of smugglers,
rummaging of suspected vessels and
aircraft, patrolling of vulnearable sec-
tions of the coastal waters, and the
coastline and land frontiers, launching
of prosecution in suitable cases in
addition to departmental adjudication.

ProFrr MADE BY D.D.A.

*830. SHRI M. L. SONDHI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the allegation by a
section of public that the Delhi Deye-
lopment Authority made more profits
than the earlier colonisers is true;

(b) whether the rise in the price of
land in Delhi was largely due to
Government’s policy of acquisition,
development and disposal; and

(c) whether there was considerable
time lag between acquisition and deve-
lopment, between development and
disposal and not in pari passu with
the growing demand of population?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGA-
NATH RAO) : (a) No, Sir.

(b) No, Sir. There has been recent-
ly a downward trend in the prices of
land as a result of Government policy.

(c) Full development of land gen-
erally takes about 3 years. It is also
dependent upon the trunk services to
be provided by the Delhi Municipal
Corporation. Every effort is being
made to further expedite the develop-
ment and disposal of land.

T qwr * wEfa & ifw
w| W i § qfy
*g31. o RiaX WIS ¥
it JoeTrT AT
w7 fa= @ g oW Y g
w& e
(%) 7av 78 7= ¢ f5 F=g g
F wuarE ¥ i oW § awaw
Ry sfowe afa F & F@ER
frac }
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EXPLORATION OF OmL IN THE COUNTRY

*832. SHRI SHIVA CHANDRA JHA:
Wil the Minister of PETROLEUM &
CHEMICALS be pleased to state:

(a) whether Government have made
any new exploration of oil in the
country;

(b) it so, the estimated untapped
oil in the country and the steps taken
by Government so far to get it exploi-
ted; and

(¢) how far that exploration is with
indigenous know-how and how far
with foreign know-how?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) During 1967 seismic surveys
have been carried out in Gujarat,
Kutch, Jammu and Kashmir, TUttar
Pradesh, West Bengal, Assam, Andhra
Pradesh, Cauvery Basin and Madras
State by departmental Seismic parties
of ONGC and in Rajasthan State by
the C.G.G. on Contract.

Drilling operations were carried out
by ONGC in.Olpad, Broach, Dhadhar
and Jambusar structures of Anklesh-
war, Kalol, Mehsana, Ahmedabad,
Kadi, Sanand and Bakrol Structures of
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Ahmedabad, Nawagam, Dholka, Kath-
ana structures of Cambay-Nawagam,
Rudrasagar and Lakwa structures of
Sibsagar, and Jwalamukhi, Karaikal,
Thiruthrapundi, Nagapattinam and
Bodra structures.

Oil has been discovered in Mehsana
and Ahmedabad structure in Ahmeda-
bad and gas has been discovered in
Manhera Tibba structure of Rajasthan
during 1967.

Oil India Limited is carrying out
exploration programme in Upper
Assam and Ningru.

(b) It is not possible {0 estimate the
untapped oil underlying various sedi-
mentary basins in the country until
drilling and testing has been carried
out in all the regions. The Oil bear-
ing structures so far located are being
exploited so as to increase indigenous
production to the maximum extent.

(c¢) Although some foreign specia-
lists are being employed by the ONG
Commission and Oil India Limited, the
operations are being carried out in the
main by Indians.

DivERSION OF GODAVARI WATER TO
KRISHNA

*833. SHRI M. N. NAGHNOOR:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Short Notice Ques-
tion No. 29 on the 13th July, 1967 and
state :

(a) whether the investigations on
the diversion of Godavari waters to
Krishna have since been completed and
the quantum and levels of such diver-
sions known; and

(b} if not, the present stage of
investigation on diversion of the Goda-
vari water?

THE MINISTER OF JRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Not yet, Sir,

(b) The fleld investigations original-
ly contemplated have been completed.
Studies are in progress with regard to
the design of various structures and
preparation of a feasibility Report.
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NARMADASAGAR PROJECT

*g34. SHRI G. S. MISHRA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the reasons for not utilising the
terms and conditions of assistance
offered by the Soviet irm M/s, V. O.
Energemachexport, USSR  which are
suitable for starting work on Narama-
dasagar Project;

(b) whether the Central Water and
Power Commission propose to revise
the report in this regard; and

(c) the difficulties in getting the
technical and financial clearance of
this project report?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (c). Foreign assistance for any pro-
ject can be considered only after the
project is technically cleared and
necessary finance for its execution
provided in the Plan. According to a
communication received from the
State Government the Project has to
undergo some modifications. The
modified project is still awaited from
the State Government.

RESTRICTIONS ON ADVANCES AGAINST
COTTON STOCKS

*835. SHRI DEORAO PATIL: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is any demand
by the mill-owners and the cultivators
for withdrawing immediately all res-
trictions imposed by the Reserve Bank
of India on advances against cotton
and kapas stocks being made by Sche-
duled Banks; and

(b) if so,
thereon?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) A few representations
have been received by the Reserve
Bank.

(b) As cotton prices are still ruling
high and as the new crop arrivals have
not made any substantial impact on
the price of cotton, the question of
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modifying the existing credit restric-
tion does not arise at this stage. How-
ever, each individual case of hardship
is examined by the Reserve Bank on
merits and additional limits allowed
in deserving cases.

RATIONALISATION IN ALLOTMENT OF
Funps To PuBLic UNDERTAKINGS

*836. SHRI S. S. KOTHARI: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that he has
rationalised the basis on which fresh
funds are to be allotted to old and
new public sector undcrtakings; and

(b) if so, the broad details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAG-
ANNATH PAHADIA) : (a) and (b).
While the public enterprises are
expected to finance their working
capital requirements by cash credit
arrangements with the Bank, funds in
the form of equity or loan capital, are
released to the enterprises for the
creation of capital assets. In the
case of old enterprises, the internal
resources generated are, however,
taken into account. Certain recom-
mendations of the Administrative Re-
forms Commission in their Report on
“Public Sector Undertaking”, hawing
a bearing on this aspect of manage-
ment of Public Enterprises, are under
consideration of the Government.

SociAL CONTROL OF BANKS

*837. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether in pursuance of the
policy of social control of banking, the
private scheduled banks have been
asked to (i) appoint full-time Chair.
man and (ii) end the dominance of
big industrialists and their boards of
directors;

(b) whether some banks have inti-
mated their intention to appoint their
own Chief Executives as full-time
Chairmen; and
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(c) the reaction of the banks to the
proposal for broad-basing their direc-
tors’ boards?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) and (b). Yes, Sir.

(c) The commercial banks have
agreed to broadbase their boards of
directors in line with the Govern-
ment’s policy.
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SHORTAGE OF ALCOHOL

*838. SHRI N. K. SOMANI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total production and require-
ment of Industrial alcohol in India
during the last three years:

(b) whether it is a fact that the
development of chemical industry is
being hampered by the shortage of
alcohol and Government’s policy to
allow the export of molasses; and

(c) if so, the steps being taken to
meet the needs of the Indian industry
for industrial alcohol?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) The required information is as
follows :—

Year Production Dcmand
(Miltion million
gallons) gallons

1965 41.5 37.0

1966 43.0 40.0

1967 30.0 50.55

(estimated)

(b) The level of production ot
alcohol-based industries was affected
due to the shortage of alcohol during
the sugar season 1966-67. Exports of
molasses are allowed ofter meeting
the internal demand fully. In view
of the shortages that developed during
the current year, exports of molasses
were banned in July last,

(c) The following steps have been
taken : ’
(i) Exports of molasses and alco-
hol have been banned;
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(ii) Indigenous availability of
alcohol is being supplemented
by imports;

(iii) Guide lines have been laid
down for priorities in distri-
bution of alcohol.

8652

HALDIA-BARAUNI-KANPUR
PIPELINE

*839. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether the Indian Oil Cor-
poration has entered into a contract
with M/s. Beochtel Corporation of
U.S.A. for laying the Ha!dia/Barauni/
Kanpur and Gauhati/Siliguri pipeline;

(b) if so, the terms of the contract:

(c) whether it is a fact that the
pipeline Division of the Corporation is
paying much higher rate for laying
pipelines than the Refineries and
Marketing Division; and

(d) if so, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) No, Sir.

(b) Does not arise,

(¢) The Refineries and Marketing
Divisions of the Indian Oil Corporation
Limited have not laid any long-distance
pipelines for the transportation of
products from Refineries to a Market-
ing Zone. The laying and operation of
pipelines for products movements is
done by Pipelines Division.

(d) Does not arise.
SuppLy OF DRINKING WATER IN DELHI

*840. SHRI K. P. SINGH DEO : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a sche-
me for augmenting the drinking water
supply in the capital has been finalised
by Government;

(b) if so, the details thereof; and
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(c) when it is likely to be imple-
mented?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA NAR-
AYAN SINHA): (a) to (c). A state-
ment showing the steps that are being
taken to augment Delhi's Water Sup-
ply is laid on the table of the Sabha.
[Placed in Library. See No. LT-2124/
67}
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EXPLORATION OF O1L IN GULF OF
CAMBAY

5187, SHRI BABURAO PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the names, designations, salaries
and perquisites of 12 top Indian Officers
associated with the exploration of oil
in the Gulf of Cambay Project; and

(b) the number of countries visited
by them with dates of their visits and
expenses of each foreign trip these
officers already had till the 31st Octo-
ber, 1967 with regard to the projcet?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). The information is being
collected and will be laid on the Table
of the House.

MAJOR IRRIGATION SCHEMES IN
GUJARAT

5188. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a)whether it is a fact that major
irrigation schemes in Gujarat are
making slow progress and are at
standstill;

(b) the particulars of the schemes
which are now under execution;

(c) the details of further schemes
which are likely to be taken up during
the next financial year in view of the
urgency of food production; and

(d) the priorities in the matter of
financial allocation given to Gujarat
for various irrigation projects?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The progress on irrigation projects in
Gujarat is slow due to constraint of
financial resources but it is not at a
standstill,
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b):
No. Name of Project Estimated cost Anticipated Expenditure
upto end of 1967-68
Rs. in Lakhs
1. Ukai Dam Project 9441 2808
2. Narmada Project 4141 576
3. Mahi (Kadena) Project Stage I. 1627 150
4. Mahi Stage 1 2456 1688
5. Kakrapar Project 1857 1719
6. Dantiwada (Banas) Project 1088 1223
7. Hathmathi (Project) 545 528
8. Shetrunji (Palitana) Project. 696 687

(¢) and (d). The Annual Plan for
1968-69 has not yet been finalised.

ALLOCATION TO GUJARAT FOR IRRIGA-
TION AND POWER SCHEMES

5189. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
IRRIGATION AND POWER Dbe
pleased to state:

(a) the amount of assistance given
by the Central Government to Gujarat
in the four Five Year Plans for irriga-
tion and power projects separately;

(b) whether this amount was given
for some specific projects; and

(c) the amount being allocated to
Gujarat during the current year?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO): (a)
and (b). None of the irrigation and
power projects in Gujarat received
earmarked Central assistance ex-
cept Rural Electrification and Food
Control Schemes during the Second
and Third Plans. For Rural Electri-
fication and Flood Control, the loans
sanctioned, so far, are indicated be-
low :

Rural Elec- Flood

trification Control

(Rs. in lakhs)

First and Second No scparate figures for

Plans and S:cond First Plans
available. are

Third Plan 458.74 45.50

1966-67 420.04 10.00

From the current financial year
(1967-68) it has been decided to give
earmarked Central loan assistance for
Ukai Project.

(c) The amounts earmarked for
Rural Electrification, Flood Control
and Ukai Project for the current year
are as follows:

Rural Electri- Flood Ukai
fication Control

(Rs. in lakhs)

266.00 9.50 877.00

FUNDAMENTAL AND Basic RESEARCH
SCHEME IN GUJARAT

5190. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether any research schemes
have been allotted to Gujarat under
the Fundamental and Basic Research
Scheme during 1967-68;

(b) if so, the details thereof; and

(c) the progress made so far?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The schemes are not allotted
year-wise. For approved research
schemes, provision is made annually.
The following problems have been
allotted to Gujarat for study which
will continue during 1867-68 as well.

L Irrigation (Research Schemes)

(i) Engincering
propertics Under Gujarat
of soils Engineering Re-
search Labora-
(ii) Sub-soil tory, Baroda.
flow.
1L Power (Rescarch Schemes)
Maintaining Under _ Gujarat
continuity of | Statc Elcctricity
powes  supply { Board.
in rural areas.
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(¢) The following is the progress of
work made so far :(—

Irrigation :

(i) Engineering properties of
Soils.—Under the problems of Engi-
neering properties of soils, studies
were undertaken on compaction
characteristics of rock soil mixes.

(ii) Sub-soil flow.—Under the pro-
blem of sub-soil flow, ground water
recharge of Meshana area was worked
out. The area measures about 250
sq. miles and is situated on alluvial
tract in Gujarat State. About 350
Government tubewells and 438 private
tubewells have been drilled in this
area, drawing a total of 14,100 million
gallons of water per year., Studies
were conducted to determine the
ground water recharge of this area
per year. Studies indicated that a
recharge of 14,700 million gallons per
year may be expected.

Power :

(i) Maintaining continuity of power
supply in rural areas.—Considerable
progress has been made in regard to
studies on this subject.

DRILLING OPERATIONS FOR OIL IN
GUJARAT

5191. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the number of drilling opera-
tions which have been undertaken in
Gujarat for locating oil so far;

(b) the number of cases in which
the drilling operations have yielded
positive results;

(c) the number of drilling operations
that are likely to be made during 1967.
68;

(d) whether a seismic survey has
been made of the entire State; and

(e) if so, the likely prospects of oil
in the state of Gujarat with their
locations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) So far drilling operations have
been undertaken in 22 areas in Guja-
rat.

(b) Twelve areas,
(c) Fourteen areas.

(d) Most of the potentially pros-
pective areas have been covered.

(e) Oil and/or gas in commercial

quantities have already been dis-
covered at Ankleshwar, Kathana,
Dholka, Nawagam, Kalol, Cambay

Olpad and Sanand. The presence of
oil has also been found in Kosamba,
Ahmedabad, Kadi and Mehsana.

N1zAMSAGAR RESERVOIR AND CANAL
SYSTEM

5192. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any proposals have
been received from the Andhra Pra-
desh Government regarding raising of
full tank level and reconstruction and
remodelling of Nizamsagar Reservoir
and Canal system in Nizamabad Dis-
trict of Andhra Pradesh;

(b) if so, the action taken by Gov-
ernment theron; and

(¢) the time likely to be taken for
its finalisation?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No; Sir.

(b) and (c). Do not arise.

Supsmby T0 GUJARAT FOR SUPPLY
oF ELECTRICITY FOR AGRICULTURAL
PURPOSES

5193. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) the amount of subsidy given to
the Government of Gujarat for the
supply of electricity for agricultural
purposes during 1966-67; and

(b) the amount utilised in the State
for increasing agricultural production?
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THE MINISTER OF IRRIGATION 9. Cement Corporation of India

AND POWER (DR. K. L. RAO) : (a)
and (b). No subsidy has so far been
paid by the Government of India to
the Government of Gujarat for supply
of electricity for agricultural purposes
during 1966-67. In that year, ear-
marked Central assistance of Rs. 4.20
crores was provided to the Govern-
ment of Gujarat for rural electrifica-
tion schemes with a bias towards en-
ergisation of irrigation pumpsets for
increasing agricultural production.
The number of pumpsets/tubewells
energised during 1966-67 was 11,301.
The total number of pumpsets/tube-
wells energised on 31st March, 1967,
was 28,455.

UTILISATION OF FUNDS FOR PROJECTS

5194. SHRI CHARANJIT RAI: Wil
the Minister of FINANCE be pleased
to state:

(a) the names of Government pro-
jects that have failed to utilise the
funds allocated to them;

(b) how much of it was due to
lack of adequate preparatory work;
and

(c) the instructions which Govern-
ment have issued to the management

to ensure the fullest utilization of
funds?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The funds
released to the following enterprises
during 1966-67, the last financial year,
fell short of the final provisions made
for the enterprises in that year:—

1. Hindustan Steel Ltd.

2. Bokaro Steel Ltd.

3. Bharat Aluminium Co. Ltd.

4. Mining & Allied Machinery
Corporation Ltd.

5. Triveni Structurals Ltd.

6. Hindustan Photo Films
Co. Ltd.

7. Bharat Heavy Plate & Vessels
Ltd.

8. National Industrial
ment Corporation.

Mfg.

Develop:

Ltd.
10. Praga Tools Ltd.
11. Hindustan Shipyard Ltd.
12. Food Corporation of India,

13. Central Warehousing Corpora-
tion.

14. Modern Bakeries Ltd.

15. Central Fisheries Corporation
Ltd.
16. National Research  Develop-

ment Corporation Ltd.
17. Rehabilitation Industries
poration Ltd.

(b) The short-fall in the release was
due to certain anticipations regarding
progress of civil works, receipt of plant
and equipment from foreign/Indian
suppliers, etc., not materialising, apart
from in adequate preparatory work,
and the amount strictly attributable to
the last mentioned cause cannot be
specifically segregated.

Cor-

(¢) Instructions already exist that
funds should be released to  Public
Enterprises only to meet the actual

requirement from time to time, and
the amounts provided for in the
budget are not expected to be released
irrespective of the progress in actual
expenditure.

AvYURVEDIC DisPENSARY, Kmwal
NAGAR, NEw DELHI

5195. SHRI BUTA SINGH : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that many
standard medicines are not being sup-
plied to the patients from C.G.H.S.
Aurvedic dispensary, Kidwai Nagar
for the last five or six months;

(b). whether it is also a fact that
‘Chavanprash’ and ‘Drakshashav’
which is freely available to the
patients having their treatment from
the Gole Market Ayurvedic dispen-
sary, is not being supplied to patients
attending the Ayurvedic dispensary,
Kidwai Nagar;

(¢c) if so, the reasons therefor; and
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(d) the steps Government propose
to take to ensure the supply of such
medicines from the Ayurvedic dis-
pensary, Kidwai Nagar, New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
There is an adequate stock af medicines
required and the temporary shortage
that existed towards the beginning of
the year has long been made good.

(b) ‘Chavan Prash’ and ‘Draksha-
sava’ are tonics and are restricted
items. These are issued on the advice
of the competent authority. No dis-
tinction is, however, made in regard
to either their being prescribed or
issued as between the two Ayurvedic
dispensaries at Gole Market and at
Kidwai Nagar.

(c) and (d). Do not arise.

FTART A et agmw
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ComMMON POowER GRID IN
MAHARASHTRA

5197. SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state the pro-
gress made in having a common
power grid in Maharashtra and regu-
lar supply of power to agriculture
especially in the Vidharbha Region of
Maharashtra State?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
132 KV double-circuit line from
Paras to Khaperkhede is nearing com-
pletion. A 220 KV double circuit line
from Nasik to Kalwa is under cons-
truction and is expected to be comple-
ted by December, 1968. With the
establishment of these links, it will be
possible to operate the constituent
power systems in Maharashtra State
as a common grid, thereby improving
the supply of power for agriculture
and other uses in the Vidharbha
Region.

EpucATIONAL AND FINANCIAL FAcILITIES
ScHEDULED CASTES

5198. SHRI DEORAO PATIL: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether Government propose to
extend educational and financial faci-
lities enjoyed by the Members of
the Scheduled Castes who have em-
braced Budhism and are known as
Neo-Buddhists; and

(b) if so, when a final decision is
likely to be taken in this regard and
details of the facilities proposed to be
given?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). Neco-Budhists
in the low income groups are already
eligible for the facilities afforded to
“Other Backward Classes”. The law
will have to be amended if the Neo-
Budhists are to be equated with the
Scheduled Castes in all respects.
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5199. SHRI BHOGENDRA
Will the Minister of FINANCE
pleased to state:

(a) whether it is a fact that a few
leading banking familieg in the country
with an investment of Rs. 20 crores
only have been able to manipulated
Rs. 2,000 crores of public deposits in
their banks;

(b) whether it is also a fact that 60
top scheduled banks in the country
have acquired public deposits to the
tune of Rs. 3,112.3 crores upto March,
19668, while total deposits in 1951
amounted to Rs. 906.5 crores only; and

(c) the total investment of the
leading banking families in the bank-
ing industry and the total amount of
public deposits in those banks at
present?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (c). The
full import of the question is not
very clear. It is not clear who are
referred to as the leading banking
families in the country. The paid-up
capital of 52 Indian scheduled banks
in the private sector amounted to
Rs. 33.86 crores at the end of 1966 and
the total deposits with them on that
date were Rs. 2336.73 crores. The
total deposits of all scheduled com-
mercial banks at the end of Novem-
ber, 1967 amounted. to Rs. 3651.85
crores.

(b) 85 scheduled banks had a total
deposit of Rs. 821.6 crores at the end
of 1951. At the end of March, 1966,
75 seheduled commercial banks had a
total deposit of Rs. 3112.3 crores.

8667

JHA:
be

KoORBA FERTILIZER PROJECT

5200. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact. that after
the approval of Government, the Ferti-
lizer Corporation of India Ltd. placed
orders for various materials for the
Korba Fertilizer Project in 1964;
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(b) whether it is also a fact that
Government ordered for stoppage of
the project in July, 1965 and not to
incur any further expenditure on the
project;

(c) whether Rs, 70-80 lakh had
already been spént in the project and
that a total loss of Rs. 1-1} crores had
to be incurred on this project; and

(d) whether any inquiry was insti-
tuted and responsibility for this wrong
planning fixed if so, the result of the
inquiries and action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): .
(a) and (b). Yes Sir.

(c) The Fertilizer Corporation of
India have incurred an expenditure of
Rs. 107.68 lakhs on the Korba Project
upto 31.3.1967. On the stoppage of
the project, the moveable assets have
been transferred from the site to the
various units of the Fertilizer Cor-
poration of India. Disposal of other
assets is also under the consideration
of the Corporation.

(d) Does not arise, as the project
was dropped for the time-being by
the Government on the grounds, that
the prospects of arranging the neces-
sary foreign exchange from aid giving
institutions were not bright at that
time and that it was desirable to have
the production of fertilizers required
for the IV Plan period at first on
naphtha based technology.

30, 1889 (SAKA)

BAN TO AwARD CONTRACTS TO FOREIG-
NERS FOR MAJOR INDUSTRIAL
ESTABLISHMENTS
5201. SHRI JYOTIRMOY BASU:
SHRI C. K. CHAKRAPANI :

SHRI GANESH GHOSH :

Will the Minister of WORKS,
HOUSING AND SUPFPLY be pleased
to state:

(a) whether in a seminar on con-
struction costs organised by the
National Buildings Organisations, a
total ban on awarding contracts on
turn-key basis to foreigners for major
industrial establishments has been
demanded;
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(b) it so, the reasons advanced at
the seminar in support of the de-
mand; and

(¢) whether Government have con-
sidered the demand and if so, the step
proposed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY CF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes. A recommendation to this
effect was made at the Symposium
on Construction Costs held at New
Delhi in August 1967.

(b) It was state at the Symposium

that if Indian civil engineers and
, technologists had been employed,
considerable economies of time and

money would have been possible in
such projects by the use of reinforced
concrete, pre-stressed concrete and
concrete and steel instead of structu-
ral steel; the avoidance of excessive
factors of safety; and the introduction
of standardisation and pre-fabrication.
It was stated that, as it is, even resi-
dential lay-outs and simple designs
of houses, schools, etc. have been im-
ported from abroad in projects work-
ed on turn-key basis by foreign colla-
borators.

(¢) The recommendation is under
consideration,

COMPENSATORY (HILL) ALLOWANCE TO
P.&T. STAFF

5202. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state :

(a) whether the guestion of grant
of Compensatory (Hill) Allowance to
the Posial and Telegreph Staff in the
Hill area is under consideration; and

(b) if so, th= natuie of the proposals
and when a final decision is likely to
be taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
existing scheme of hill compensatory
allowance covers all the Central Gov-
ernment employees, including the
P&T staff anl there is ro proposal to
modify this scheme,
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CarLcurra Pran

5204. SHRI B. N. SHASTRI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that the
Calcutta Metropolitan Planning Or-
ganisation has published two plans
namely, the Basic Development Plan
and the Traffic Transportation Plan;
and

(b) whether it is also a fact that so
far the Calcutta Metropolitan Planning
Organisation’s programmes have found
very little acceptance in the annual
plans?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes, Sir.

(b) No, Sir. The estimated expen-
diture on the programmes of this
Organisation during 1966-67 (revised)
is Rs. 335.65 lakhs and the Budget
provision for 1967-68 is Rs. 386.91
lakhs.

OrL EXPLORATION EQUIPMENT FROM
RuManNiA

5205. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased +to
state :

(a) whether it is a fact that Ruma-
nia is willing to supply India with
equipment and technical assistance
for oil exploration for use in third
country on a hire basis; and
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(b) if so, the reaction of Govern-

ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH) :

(a) Government have no information

to this effect.
(b) Does not arise,
PRAMODE PICTURES, BomBAY

5206. SHRI KAMESHWAR SINGH:

SHRI A. SREEDHARAN :

Will the Minister of FINANCE be

pleased to state:

(a) whether Government’s attention
has been drawn towards the evasion
of large amount of Income-tax by

Pramode Pictures, Bombay;

(b) if so, the amount of tax eva-

sion; and

(c) the action taken by Government

in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
(a) to (c). The
papers seized during the course of raid
made by the Enforcement Directorate
Films are
Income-tax
Department to ascertain the tax eva-

MORARJI DESAI) :

in the case of Pramode
under scrutiny by the

sion, if any, involved.
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EvasioN or Excise Duty BY BmRiA
GroUP OF MILLS

5210. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government’s atten-
tion hag been drawn to the evasion
of excise duty by the Birla Group of
Mills by adopting certain malprac-
tices;
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(b) whether producing saris of
shorter length and width than the
stipulated length and width was one
of these malpractices;

(c) whether these saris were passed
off as controlled items thereby attract-
ing less excise duty;

(d) whether the difference between
the controlled price and the lesser cost
incurred as a result of shorter length
and width was also pocketed by the
mills; and

(e) it so, the action taken against
the guilty officers and the Vigilance
Officer-cum-Joint Textile Commission-
er, Bombay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b)
There have been allegations that some
mills manufactured saris which did
not conform to the prescribed mea-
surements but availed of concessional
rates of Central Excise duty prescribed
therefor.

(c) So far as short-length saris are
concerned these were viewed to be
outside the purview of Cotton Textiles
(Control) Order, 1948, and therefore,
ineligible for the grant of concession
in the matter of Central Excise duty
leviable thereon. However, on a writ
petition filed by M/s. Bhiwani Tex-
tile Mills and Technological Institute
of Textile, Bhiwani, challenging the
above view, the High Court of Delhi
have held that the manufacturers did
not commit any offence.

So far as short-width saris are con-
cerned, the matter whether or not
there has been contravention of Cen-
tral Excise law, is being examined.

(d) The Government have no in-
formation. Production of short-length
and width saris does not automati-
cally lead to a price advantage to
the mill if the construction and pro-
cessing particulars have been correct-
ly declared by the mill and the price
formula correctly applied. No such
incorrect declaration or calculation
has come to the notice of Govern-
ment so far in respect of such saris.

(e) Does not arise,
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OpPiuM FACTORIES
5211. SHRI SHIVA CHANDRA

JHA : Will the Minister of FINANCE
be pleased to state:

(a) the number of opium factories
in India and the names thereof;

(b) the annual production and
consumption of opium in the country;
and

(c) whether opium is exported out
of India and if so, the quantity there-
of and the foreign exchange earned
thereby annually ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) There
are thre opium factories. Their
names are i—

(i) The Government Opium and
Alkaloid Works, Ghazipur;

(ii) The Government Opium Fac-
tory, Neemuch; and

(iii) The Government
Factory, Mandsaur.

Opium

At present, opium is not pro-
cessed in Neemuch Factory.

(b) The information is furnished

below :—

Year Annual Annual consumption
Produc- of opium in the
tion country for medical

usc and manufacture
of alkaloids
T (metric (metric tonne)
tonne)
1965 486 40
1966 339 40
1967 368 35
(up to
November)

(¢) The bulk of the opium produc-
ed in the country is exported out of
India. The quantity exported and the
foreign exchange earned thereby dur-
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ing the last three years are given SeeciAL Funp To MEeET NATURAL
CALAMITIES

below :—

Year Quantity Foreign exchange
exported carned
(metric tonne) (Rs. inlakhs)
1965 426 323
1966 554 339
1967 381 405
(up to
November)
CALCUTTA  METROPOLITAN  PLANNING
ORGANISATION

5212. SHRI B. N. SHASTRI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the nature of participation in
the Calcutta Metropolitan Planning
Organisation of the United Nations
and Ford Foundation; and

(b) the total amount so far receiv-
ed from the United Nations and the
Ford Foundation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) The United Nations are
assisting the Calcutta Metropolitan
Planning Organisation in the survey
of water supply resources of Greater
Calcutta and by providing expert con-
sultancy service and fellowship faci-
lities. The Ford Foundation are pro-
viding (1) assistance in the establish-
ment of comprehensive programme
for physical rehabilitation and deve-
lopment of Greater Calcutta, (2) as-
sistance in training and research acti-
vities, (3) assistance in the develop-
ment of the Organisation.

(b) The money value of the assis-
tance provided by (1) the United
Nations from 15th September, 1962 to
30th June, 1987 is $ 6,02,685, and (2)
the Ford Foundation from 12th June,
1861 to 24th January, 1967 is
$ 38,68,000. Beginning January, 1067,
another supplementary grant of
$ 580,000 has been made by Ford
Foundation.

5213. SHRI S. KUNDU: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government prupose
to set apart a Special Fund at the
Centre to meet natural calamities
such as floods, drought and famine;

and

(b) if so, the steps taken
regard ?

in this

THE DEPUTY PRIME MINISTEt
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir

(b) Does not arise.

CurB ON CoNspricuous CONSUMPTION

5214. SHRI AMRIT NAHATA : Will
the Minister of FINANCE be pleased

to state:

(a) whether Government are con-
templating any measures to curb con-
spicuous consumption i.e. expenditure
on ostentation, banquets, illuminu-
tions, cosmetics, posh cars, palaces,
bungalows, etc. that ig rampant spe-
cially in the cities of our country; and

(b) if so, the measures thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI) : (a) and (b). The
objective of curbing conspicuous con-
sumption is generally kept in mind in
formulating fiscal and other economic
policles. Examples of the measures
already adopted are progressive taxa-
tion on income and wealth, additional
wealth tax on urban properties, curbs
on business entertainment expendi-
ture and Guest Control Orders,

CLEANING OF LABORATORY OF SERVANT
QUARTERS IN NORTH AND SOUTH AVENU-
ES, New DELHI

5215. SHRI RAM SINGH AYAR-
WAL : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
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to refer to the reply given to Unstar-
red Question No. 919 on the 16th
November, 1967 and state:

(a) whether it is a fact that the
sweepers charge Rs. 1.50 or 2.00 per
month from each resident for clean-
ing common lavatories, bath room and
courtyards of the servant quarters
even though some amount under the
head Conservancies Miscellaneous
Charges is deducted from the salaries
of the Members of Parliament for the
same purpose;

(b) if so, the reason therefor;

(c) whether it is also a fact that
the water store tanks and the flush
tanks of quarters often remain out of
order in North Avenue and South
Avenue. New Delhi leading to un-
hygienic conditions; and

(d) if so, the remedial steps taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). Sweepers em-
ployed by the CP.W.D. clean bath
rooms, lavatories and other common
places in and around the buildings
allotted to Members of Parliament
including paved courtyards of resi-
dences of Members of Parliament.
They are paid Rs. 1.50 or Rs. 2.00 per
month for cleaning the courtyards of
servants’ quarters by the residents,

(¢) Due to improper handling by
the occupants of servant quarters the
sanitary appliances go out of order
often. The taps are also sometimes
kept open after use resulting in em-
ptying of storage tanks. The baths
and W.Cs. are also sometimes used by
unauthorised persons and consequent-
ly the equipments are subjected to
additional strain. The fittings are
also sometimes stolen. On account of
these reasons, the tanks some time
remain out of order. However,
whenever complaints are received,
these are being attended to promptly.

(d) Does not arise.
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ASSESMENT OF ESTATE DuTYy OoF RULERS
OF GWALIOR AND INDORE

5218. SHRI NITIRAJ  SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
1592 on the 23rd November, 1967 re-
garding the assessment of properties
of the former Rulers of Gwalior and
Indore and state whether the Rulers
who claim to be governed by law of
primogeniture can claim the benefits
of ordinary Mitakshra Hindu law ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Before the pass-
ing of the Hindu Succession Act,
1956, impartible property was a joint
family property but was not a copar-
cenery property for which partition
could be claimed even though the rule
of survivorship applied. However,
after the coming into effect of the
Hindu Succession Act, 1956, any cus-
tom or rule of law which is counter
to the provisions of that Act has been
abolished. Hence the normal rule of
Hindu law will apply in respect of
former Rulers.

NON-RECOGNITION OF DELHI POLYTECH-
Nic DrrLoma IN PHARMACY

5219. SHRI D. N. PATODIA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that the

Diploma in Pharmacy awarded by
the Delhi Polytechnic has not so far

AGRAHAYANA 30, 1839 (SAKA)
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been recognised by the National Coun-
cil of Pharmacy;

(b) if so, the reasons therefor;

(c) how many students have been
awarded with such diploma so far;
and

(d) the steps taken by Government
to ensure that such diploma holders
are not put to any handicap so far
employment is concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) Yes.

(b) The Pharmacy Council of India
has prescribed standards for the Dip-
loma in Pharmacy Course and inspects
institutions conducting the Diploma
Course before granting recognition.
The Council carried out inspection of
the Diploma in Pharmacy Course con-
ducted at the Delhi Polytechnic in
1965, 1966 and 1967 and recommended
making good of certain deficiencies.

(c) Though one hundred students
have passed the Diploma in Pharmacy
Course so far, no diploma has been
awarded to any one of them.

(d) The deficiencies have been
made good and compliance report has
now been sent to the Pharmacy Coun-
cil of India. The question of recog-
nising the said course is being consi-
dered by the Pharmacy Council of
India.
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DRAINAGE SCHEMES OF DELHI-SHAH-

DARA

5221. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether some water supply and
drainage schemes have been received
by Government from the Delhi Muni-
cipal Corporation for Shahdara and
other adjoining colonies across Jumna
River for approval;

(b) if so, whether Government have
approved those schemes;

(c) if so, by what time and when
the work will start; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) to (d). Water Supply: A scheme
amounting to Rs. 7.38 lakhs for laying
water supply mains in the existing
town of Shahdara for augmentation of
water supply was technically approv-
ed by the Central Public Health Engi-
neering Organisation, Wew Delhi in
September, 1966. The Delhi Munici-
pal Corporation took the work in
hand in October, 1967 and according
to them it would take about 6 months
to complete the work.

Sewerage : For the purposes of pre-
paring sewerage scheme for Shah-
dara, the area has been divided into
4 Zones. A preliminary outline pro-
posal for the trunk sewers etc. for
the 3rd Zone of Shahdara was sub-
mitted by the Delhi Municipal Cor-
poration in August, 1967. Since then
the proposal has been discussed by
the technical officers of the Central
Public Health Engineering Organisa-
tion with the concerned officers of
the Delhi Municipal Corporation and
clarification on certain points raised
has been received. The proposal is
now under active consideration of
the Central Public Health Engineer-
ing Organisation and their techni-
cal comments/approval will be sent
to the Corporation shortly. According
to the Delhi Municipal Corporation
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it would take about 4 months to start
the work after the technical approval
has been given by the Central Public
Health Engineering Organisation.

Schemes for the remaining Zones
are under preparation of the Delhi
Municipal Corporation.
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IncoME-TAXx PAID BY SHRI RAM
BEARING COMPANY

5228. SHRI P. K. GHOSH : Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 8766 on the 10th August,
1967 and state:

(a) whether Government have since
collected information regarding In-
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come-tax paid by the Shri Ram Bear-
ing Company annually;
(b) if so, the details thereof; and
(c¢) whether the company has paid
the entire amount of assessment so far
made ? ;

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Yes,
Sir.

(b) No tax has been paid by Shri
Ram Bearing Company during the
financial years 1964-65 to 1966-67 as
its assessments for the assessment
years 1964-65 to 1966-67 have been
determined at loss/nil figures;

(c) Does not arise in view of (b)
above.

Visrr or WoRLD BANK OFFICIAL TO
INDIA

5224. SHRI CHENGALRAYA NAI-
DU :Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that Mr.
Guillaume Guindey, World Bank Offi~
cial visited India to assess India’s debt
relief;

(b) what is his assessment; and

(c) whether he has submitted any
report to the World Bank ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Mr.
Guillaume Guindey, a French Finan-
clal expert who has been requested
by the World Bank to study the ques-
tion of India’s debt relief and to sub-
mit a report to the World Bank,
visited India en route to Japan while
on a round of visits to Consortium
counrties.

(b) and (c). Mr. Guindey will sub-
mit his report to the World Bank
sometime early next year.

SEIZURE OF SAREES AT PALAM AIRPORT

5225. SHRI MAYAVAN: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Sarees
worth Rs. 6,000 were seized at Palam
Airport on the 20th July, 1967;
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(b) whether any enquiry has been
conducted in the matter; and

(c) if so, the action taken against
the culprits ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). On 28th
July, 1867 the Customs authorities at
Palam airport detained 179 nylon
sarees valued a Rs. 5370/- from
a passenger from abroad as they
were in excess of the baggage conces-
sions admissible to her. The passen-
ger had made a correct declaration of
the sarees which, she stated, were
meant for presentation to her parents
and friends. The Customs authorities
allowed clearance of 15 sarees only as
part of her baggage and the rest were
allowed to be re-exported at the re-
quest of the passenger on payment of
a penalty of Rs. 250/-.

UNACCOUNTED MONEY

5226. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased
to state:

(a) the amount of unaccountied
money recovered during 1966; and

(b) the further steps which have
been taken to unearth such money in
the country ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Unac-
counted money as such is not reco-
vered but tax on the same is collected.
However, during the year 1966, under
the powers vested by section 132 of
the Income-tax Act, 1961, the officers
of the Income-tax Department seized
assets worth Rs. 47.5 lakhs which,
they had reason to believe, represent-
ed undisclosed income,

(b) Such measures as have been
provided under the law, including
searches and seizures, are being taken.

CENTRAL LABOUR EMPLOYED IN PARLIA-
MENT WORKS DIVISION OF THE
CP.W.D.

5227. SHRI S. M. BANERJEE : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleaed to state:
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(a) whether it is a fact that a very
large number of casual labour on
daily wages is employed by the Par-
liament Works Division of C.P.W.D.
for the maintenance of residences of
Members of Parliament;

(b) if so, whether any steps are
being taken to employ regular em-
ployees for this work; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) to (c). Regular labour
in the workcharged establishment is
provided for maintenance of residenc-
es of Members of Parliament in the
Parliament Works Division in accor-
dance with the normal yardstick. Em-
ployment of some casual labour is,
however, inescapable in order to meet
unforeseen rush of work during Par-
liament sessions.

It will not be economical to employ
regular labour for casual increase in
work.

AIR-CONDITIONING ZONES

5228. SHRI S. M. BANERJEE : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that the Air-
conditioning Division No. II of C.P.
W.D. is under the jurisdiction of Zone
II;

(b) if so, whether it is a fact that
certain air-conditioning works not fal-
ling within the Zone II are being
looked after by this Division;

(c) if so, whether there is a propo-
sal to transfer such works to Zone I
in Delhi and outside Delhi to respec-
tive zones; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). Yes.

(c) and (d). The question of trans-
ferring such works to the respective
zones is under consideration.
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ImporT OF LIQUOR BY FORMER RULERS

5229. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the amount, value and type of
liquour imported annually by the for-
mer princes without payment of ex-
cise duty during 5 years ending the
31st March, 1967; and

(b) the amount of duty that would
have been collected on the above im-
ports every year had the princes not
been privileged to import without pay-
ment of duty?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) There
was no import of liquor by the former
princes without payment of duty
during the last 5 financial years ending
31st March, 1967, except for the im-
port of 60 quart bottles of Scotch
Whisky valued at Rs. 857/- by the
Maharani of Indore during the year
1966-67.

(b) The amount of Customs
involved is Rs, 1980/- only.

duty

FMPORT OF LIQUOR BY EMBASSIES

5230. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the amount, value and type of
liquor imported annually by various
Embassies in India. Embassy-wise,
during the last five years ending the
31st March, 1967; and

(b) the amount of duty that would
have been collected every year on the
above imports had the Embassies not
been exempted ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Four
statements showing the amount, value
and types of liquor imported by or on
behalf of each Embassy are laid on
the Table of the House. [Placed in
Library. See No. LT-2126/67]. The
particulars are being furnished for
the financial years 1963-64, 1964-65,
19066-68 and 1966-67. The particulars
L104188/67—4
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for the financial year 1962-63 are not
readily available.

(b) Financial-year-wise figures are
not readily available. The figures are
available calendar-year-wise and are
furnished below : —

Year & Amount of duty
1962 Rs. 66,70,000
1963 Rs. 73,62,000
1964 Rs. 1,04,24,000
1965 Rs. 1,05,58,000
1966 Rs. 1,15,54,000

Financial year-wise figures of duty
foregone and particulars of type,
amount and value of liquor imported
by or on behalf of Embassies for the
financial year 1962-63 cannot be fur-
nished without disproportionate ex-
penditure of time and labour.

CIGARETTE SMOKING

5231. SHRI BABURAO PATEL:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government are aware
of the health hazard involved in ciga-
rette smoking;

(b) if so, the reasons for permitting
a cigarette commercial broadcast on «
Vividh Bharti programme of the All
India Radio on the very first day of
commercial broadcast while even the
Government of U.K. has banned ciga-
rette advertising on television and im-
posed restrictions on other advertising
media; and

(c) whether Government propose to
drop advertisement of cigarettes on
the All India Radio?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY) :
(a) Yes.
(b) Cigarette advertisements are

accepted on All India Radio’s Com-
mercial Broadcasting Service, as ciga-
rettes are popular commodities, like
most other commodities. Cigarettes
are widely advertised in newspapers
and cigarette advertisements are ac-
cepted by many commercial radio
systems all over the world.
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(c) The Government of India have
no such proposal under consideration.

UNDERGROUND DRAINAGE FOR  KIDWAI
NaAgArR (EasT)
5232. SHRI JAGANNATH RAO

JOSHI : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that the re-
sidents of H type and W.C. quarters
for class IV Government employees
in Blocks ‘D’ and ‘E’ Kidwai Nagar
(East), New Delhi have approached
Government for provision of facilities
like underground drainage, etc.;

(b) whether estimates of these fa-
cilities are held up for approval for
a long time;

(v) whether Government
to take up the work; and

(d) if so, when and when it is likely
to be completed ?

proposes

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.

(b) to (d). An estimate amounting
to Rs. 1,27,850/- for the provision of
underground drainage system has been
received, and is under consideration of
Government,
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QUARTERS FOR POLITICAL PARTIES
5234. SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that resi-
dential units have been placed at the
disposal of the Congress Party in Par-
liament for allotment to the members
of its staff;

(b) if so, since when and on what
rent;

(c) whether there are any dues un-
paid against the Party on this account
and if so, how much;

“(d) whether other Political Parties
in Parliament have been provided
with similar facilities, and

(e) if so, the details thereof and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) :(a) and (b). Yes. 6 General
pool residences in Ramakrishnapuram
have been placed at the disposal of
Congress Party in Parliament for
allotment to the Members of its staff.
3 residences were allotted in the mid-
dle of 1966, one in September, 1967
and one in October, 1967. The rent is
being charged at full standard rent
under F.R45-A. The total monthly
rent for all these 5 residences comes
to Rs. 178.27 p.m.

(¢) A sum of Rs. 821.58 is due from
the party as on 1st December, 1867.

(d) Yes.
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(e) The following accommodation allotted to various political parties/
in Vithal Bhai Patel House has been groups:—
S.No. Name of the political party Reoem No. Date of occupation
1. Swatantra Party. 521-Double suites. 27th June, 1967.
2, Nirdalia Sangathan. 309-Single 18th November, 1967.
3, P.S.P. 104-Single 28th July, 1967.
4, Jan Sangh 23 and 24-Single Not yet communicated
their acceptance.
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CONTRABAND GOLD

5289. SHRI YAJNA DATT
SHARMA : Will the Minister of
FINANCE be pleased to state:

(a) the total amount of contraband
gold which was seized by Government
during the last six months and in
which State the seizure was the
highest;



8695 Written
Ancwers
(b) whether it is a fact that
recent seizure in Bombay has
carthed the operation of an
national gang; and
(c) if so, the nature of
taken against them?

the
une-
inter-

action

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) During the
period from June to November, 1967,
the Customs and Central Excise
authorities seized approximately 3796
Kgs. of gold; the seizures were the
highest in the State of Maharashtra.

(b) It is not clear as to which
recent seizure in Bombay of reference
has been made by the Hon’ble Member.

(c¢) Does not arise.

DEVELOPMENT OF RING TOWNS AROUND
DeLex

5240. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether it is a fact that he
called a meeting of the representatives
of the Governments of Haryana, U.P.
and Union Territory of Delhi to have
discussions over the development of
the Capital region on the 7th Decem-
ber, 1967, and

(b) if so, the details of the discus-
sions held and the out-come thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) A High Powered Board
for the planned development of the
National Capital Region under the
chairmanship of the Minister of Home
Aftairs, has been set up by Govern-
ment on 31st July, 1861. Amongst
others, the Government of Uttar Pra-
desh, Rajasthan and Haryana besides
Union Territory of Delhi and the
Municipal Corporation of Delhi, are
represented on the Board. The Board
last met on the 6th December, 1967.

(b) (1) The question of augmenta-

tion of drinking water sup-
ply in Delhi was discussed
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and the Board approved in
principle a scheme prepared
by the Ministry of Irriga-
tion and Power,

(ii) It was decided that in order
to tackle effectively the
problem of preparation and
implementation of National
Capital Region develop-
ment plan, it was necessary
to create a statutory body.

The problem of unauthorised
colonies should be decided
on merits, and growth of
such unauthorised colonies
should be prevented.

(iii)

ForRMATION oF NEw House BuILDING
CO-OPERATIVE SOCIETIES IN DELHT

5241. SHRI YAJNA DATT
SHARMA: Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether a new House Building
Co-operative Society can be formed in
Delhi Territory entitling them the
allotment of land acquired by Govern-
ment for allotment to such societies
formed earlier; and

(b) if so, the details of the rules
governing the allotment of land to
such societies?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). A proposal for
permitting registration of such co-
operative house building societies as
are willing to take land in Delhi on
“group housing” basis and to build
flats for their members collectively,
is under consideration of the Govern-
ment.
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HOUSING SCHEMES FOR WORKERS

5252. SHRI S. KUNDU : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether Government have any
scheme for the construction of houses
for the workers;

(b) if so, the nature thereof;

(c) whether the financial ‘aid is
given directly to the party concerned
or through the specific projects of the
State Governments;

(d) whether Government have
received any such schemes from the
Orissa Government for the years 1967-
68, 1968-69; and

(e) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.

(b) to (c). The required informa-
tion is given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-2130/67].

INCOME-TAX AND WEALTH Tax DxrAvuL-
TERS IN ORISSA

5253. SHRI S. KUNDU: Will the
Minister of FINANCE be pleased to
state :

(a) whether there are large number

of defaulters in Income-tax and Wealth
Tax in Orissa;

(b) it so, the names of the firms
who have defaulted and the amounts
outstanding against their names; and

(c) the steps taken to realise the
amount from them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The
information is being collected and
will be laid on the Table of the House
as early as possible.
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O.N.G.C. STRIKE

5254, SHRI S. KUNDU: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have re-
ceived a note submitted by Shri Sanat
Meheta, M.L.A. on behalf of the Oil
and Natural Gas Commission
employees Mazdoor Sabha about the
non-implementation of points agreed
to by the Oil & Natural. Gas Commis-
sion; and

(b) if so, the steps Government are
taking to implement the promises?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGEU RAMAIAH):
(a) Yes, Sir.

(b) The note has been passed on
to O.N.G.C. for suitable action.

POWER FOR IRRIGATION PURPOSES

5255. SHRI S. KUNDU: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have

issued any instructions to the Orissa
Government to reserve certain per-
centage of electricity for irrigation
purposes; and

(b) it sa, the details thereof and
how far they have been implemented?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No, Sir.

(b) Does not arise,

FINANCIAL ASSISTANCE TO WEST BENGAL

5256. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FIN-
ANCE be pleased to state:

(a) the total amount of loan, grants
and gubsidy made available to the
West Bengil State ammually for deve-
Joprwéntel activities during the last
five years;
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(b) whether the West Bengal Gov-
ernment had utilised the financial
assistance fully;

(c) if not, the reasons therefor; and

(d) whether Government propose to
allot more funds to the West Bengal
Government for its development in
view of backwardness of the State?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
I\AI‘ORARJI DESAI): (a) A statement
is laid on the Table of the Ho.:o.

(b) The assistance given to the
State Government was fully utilised
on approved development programmes.

(¢) Does not arise.

(d) The level of development is
taken into account while determining
the amount of Central assistance. The
question of allotting more funds does
not, therefore, arise.

Statement

LoaNs AND GRANTS TO WEST BENGAL
STATE FOR DEVELOPMENT (STATE PLAN
AND CENTRALLY SPONSORED SCHEMES)

(Rs. in Crores)

Year Loan Gran
1) (2) 3)
1982-63 16.08 6.88
1963-64 22.05 11.09
1964-65 28.34 12.60
1965.66 31.65 18.05
1966-67 24.90 1418

ALLOCATIONS T0 WEST BENGAL YOR
INDIGENOUS SYSTEMS OF MEDICINE

5257. SHRI B. K. DASCHOW-
DHURY: Wili the Minisler of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether any amount was allot-
ted to the West Bengal Government fer
indigenous systems of medicine in the
Third Flve Year Plan.
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(b) if so, the amount allocated and
whether it was paid fully; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER N THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
to (c). An amount of Rs. 100,000
was allocated for Centrally sponsored
schemes to the Government of West
Bengal in respect of Indigenous Sys-
tems of Medicine in the Third Five
Year Plan. An amount of Rs. 70,000
was actually released by the Central
Government on the basis of the actual
expenditure incurred by the State
Government.

Sussmy To WEST BENGAL FOR ELECTRI-
CITY FOR AGRICULTURAL PURPOSES

5258. SHRI B. K. ' DASCHOW-
DHURY : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the amount of subsidy given to
West Bengal for the supply of electri-
city for agricultural purposes during
the years 1966-67 and 1967-68; and

(b) the amount spent for augment-
ing agricultural production in  West
Bengal?

THE MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO): (a)
and (b). No subsidy has been paid by
the Government of India to West Ben-
gal for supply of electricity for agri-
cultural purposes during the years
1986-67 and 1067-68. Earmarked Cen-
tral assistance of Rs. 2.5 crores and
Re. 2 crores for 1966-67 and 1967-68
respectively has been provided to West
Bengal for implementation of rural
electrification schemes with a bias to-
wards energisation of irrigation pump-
sets for increasing agricultural pro-
duction.

‘WELFARE OF SCHEDULED TRIBES IN WEST
BENGAL
5280, BHRI B. K. DASCHOW-
DHURY : Will the Minister of SOCIAL
WELFARE ba pleased to state :
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(a) the amount proposed to be spent
on social welfare of the Scheduled
Tribes in West Bengal during 1967-68;
and

(b) the details of amount to be
spent on plains and Agency areas?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI  PHULRENU
GUHA): (a) Rs. 5357 lakhs.

(b) There are no “Agency’” areas
in West Bengal.

§ ok § dfwfom w1 e
& E A
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Price oF IMPORTED BOOKS AND MAGA-
ZINES AFTER DEVALUATION

5261. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that when
the rupee was devalued in May, 1966,
the value of the Shilling in Indian
currency rose from 1.05 to 1.25 paise
and the prices of books and magazines
were charged from our country at the
enhanced rate;

(b) whether it is also a fact that
even the prices of the old stock were
charged at the enhanced rate causing
huge loss to the Indian dealers; and

(c) the steps Government propose
to take for an immediate reduction of
the prices of books and magazines and

also for the reduction of price even
on old stock?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Afer
the devaluation of the Rupee on 6th
June, 1966, the exchange rate of the
Shilling increased from Rs. 067 to
Rs. 1.05. The price fixation of books
and magazines sold by publishers in
the UK. to dealers in India is subject
to direct negotiations between the
parties concerned.

Post GRADUATE INSTITUTE OF MEDICAL
SCIENCES AND RESEARCH

5262. SHRI SHRI CHAND GOEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of lecturers and
professors of all categories who are
doing teaching work in the Post-
Graduate Institute of Medical Sciences
and Research, Chandigarh;
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(b) the number of students who are
receiving higher medical education in
the said institute; and

(c) the number of teachers who are
proposed to be appointed and whose
posts have been advertised?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
82.

(b) 151.

(c) 63 posts of teachers have been
advertised. Appointments to these
posts would depend upon the response
and the results of selection,

TEACHING STAFF OF PosT GRADUATE
INSTITUTE OF MEDICAL SCIENCES AND
RESEARCH, CHANDIGARH

5263. SHRI SHRI CHAND GOEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have re-
cently received any representation
from Professors of the Post-Graduate
Institute of Medical Sclences and
Research, Chandigarh; and

(b) if so, the nature of their de-
mands and the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). A representation addressed
to the Chairman of the Governing
Body of the Postgraduate Institute
of Medical Education and Research,
Chandigarh, has been received from
the Hony. Secretary, Post Graduate
Institute Teachers Association.

It contains the following demands : —
(i) Recognition of the Association.

(ii) Review of the status, salary.
structure and conditions of
service of the Institute’s siaff
for giving them their legiti-
mate place among the other
institutions of the country.
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(iii) Liberalisation of the copdi-
tions of recruitment to various
categories of teaching posts.

(iv) Reduction of the number of
categories of post.

The Post Graduate Institute Teachers
Association has not yet been recog-
nised by the Institute and their de-
mands have also not been considered
by it so far,

2. Representations have also been
received from eight members of the
teaching staff of the Institute against
adverse entries made in their confi-
dential reports.

3. Three other representations have
also been received from two faculty
members of the Institute on miscel-
laneous subjects.

The representations mentioned at
2 & 3 above are being considered.

BARRELS FOR INDIAN OIiL CORPORATION

§5264. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Starred Question
No. 227 on the 23rd November, 1967
and state :

(a) whether the Indian Oil Corpora-
tion had placed an order of Rs. 25
lakhs of barrels on Hind Galvanising
and Engineering Co. (P) Ltd. on the
24th October, 1966 on specific terms
and conditions as regards price pay-
able for each barrel;

(b) if so, the reasons for the dis-
pute over price;

(c) the names of the firms on whom
urgent orders were placed at Rs, 48/-
per barrel and the number of barrels
each firm was asked to supply; and

(d) the details of quotations received
from various parties in response to
the enquiry floated by Indian Oil Cor-
poration?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, Sir,
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(b) The dispute arose on account
of M/s. Hind Galvanizing & Engineer-
ing Co. Pvt. Ltd. taking the stand that
the price of the barrels need not be
related to the quality of the steel used
in fabrication.

(c) Urgent orders were placed only
on one firm (M/s. Suppliers Corpora-
tion) @ Rs. 48/- per barrel. They
supplied 21,000 barrels,

(d) Only M/s, Suppliers Corpora-
tion had quoted in response to the
enquiry; therefore, orders were placed
on them.

BARRELS FOR INDIAN OiL CORPORATION

5265. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 913 on the 16th November, 1967
and state: {

(a) when it was detected that the
Hind Galvanising and Engineering
Company (P) Limited; supplied bar-
rels different from the type ordered by
the Indian Oil Corporation.

(b) when the matter regarding the
valuation of supply of hot rolled steel
barrels was referred to arbitration;

(c) the persons to whom it
referred for arbitration; and

(d) the rate per barrel fixed by the
award of arbitration; and

(e) whether the bills of the com-
pany have since been paid by the
Indian Oil Corporation?

was

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL.-
FARE (SHRI RAGHU RAMAIAH) :
(a) During June, 1967

(b) In July, 1967.

(c) General Manager, Indian
Corporation Ltd,,
sion), Bombay.

(d) The award of the arbitration
has only given the basis on which the
price is to be fixed, depending on the
quality of the steel used/to be used
for Indian Oil Corporation barrels.

0il
(Marketing Divi-
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(e) Not yet. Action on the basis of
the award is in progress.

FERTILIZER PLANTS

5266. SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the progress made in setting up
fertilizer plants under the new con-
cessions announced by Government;

(b) in how many cases letters
patent/licences/import licences have
been issued;

(c) the progress made in clearing
the site and setting up the plant; and

(d) the investment proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF PEROLEUM AND
CHEMICALS AND OF SOCTAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Bince the announcement of cer-
tain decisions with respect to fertiliz-
ers in December, 1965, the following
fertilizer projects have been approv-
ed:

Kanpur.

Madras.

Kota.

. Gujarat (Expansion).

. Mangalare,

Haldia.

Gaziabad.

. Mirzapur.

. Vishakapatnam (Expansion).
10. Kandia

Moreover, the FCI and FACT are
implementing the following projects :

11. Durgapur.
12. Cochin.

13. Barauni.

14. Namrup (Expansion).

15. Trombay (Expansion).

16. FACT (Expansion IV Stage).

The above factories will have a
capacity of about 2.6 million tonnes of
nitrogen per year.

(b) (i) Industrial licence issued in
8 cases, viz, Kanpur, Madras, Kota,

Gujarat (Exp.), Mangalore, Durgapur,
Cochin and FACT (Exp.);

CEAB .
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(ili) Letters of intent issued in 5
cases, viz. Haldia, Gaziabad, Mirzapur,
Visakhapatnam (Expansion) and Kan-
dla;

(iii) Import licences issued in seven
cases viz. Kanpur, Madras, Kota,
Gujarat (Exp.), Durgapur, Cochin and
FACT (Exp.).

(c) In seven cases, viz. Kanpur,
Madras, Kota, Gujarat (Exp.), Durga-
pur, Cochin and FACT (Exp.), sites
have been cleared and construction is
in progress. In other cases steps are
under way to acquire land.

(d) About Rs. 683 crores.

CREDIT AGREEMENT WITH EAsT Euro-
PEAN COUNTRIES

5267. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have laid
on the Table all the credit agreements
with the East European States entered
after 1960 onwards;

(b) if not, whether Government
propose to lay them on the Table of
the House during this session; and

(c) the place where copies of
these agreements are readily available
to Members of Parliament and the
public?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). While
copies of the economic cooperation
credit agreements with East European
countries have not been laid on the
Table of the House, they have been
supplied to the Parliament Library for
reference by Hon'ble Members of Par.
liament. At the time of signing of these
agreements, information regarding the
amount of the credit, its broad terms
and the purposes for which it is to be
utilised is published in the form of a
Press Note for the information of the
general public. Such details are also
available in the Brochure on “Exter-
nal Assistance” brought out periodi-

cally.
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HINDUSTAN ANTIBIOTICS

5268. SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government's attention
has been drawn to the irregularities
alleged to have been committed by
the Hindustan Anti-biotics in respect
of tenders for glass products/vials;

(b) whether any investigation has
been made; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WETI.-
FARE (SHRI RAGHU RAMAIAH) :
(a) to (c). Government have gone into
the details regarding the purchase of
glass vials by Hindustan antibiotics
Ltd., Pimpri and found that no irregu-
larities have been committed.

ViotATIONs OF FOREIGN EXCHANGE
REGULATIONS BY COMPANIES DEALING
WITH GENERAL INSURANCE

5269. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5552 on the
13th July, 1967 and state :

(a) whether enquiries regarding
vielation ef Foreign Exchange Regu-
lations by Companies dealing with
General Insurance have since  been
completed; and

(b) it so, the action taken against
the defaulters?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) As stated in
the reply to Unstarred Question No.
5852 answered on the 13th July, 1967,
the only Insurance Company against
which enquiries regarding suspected
violation of Foreign Exchange Regu-
lation Act are in progress is the
Advance Insurance Co. Ltd., Bombay.
The investigations in the case of this
Insurance Company by the Enforce-
ment Directorate are still in progress.
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(b) Does not arise.

Recovemy oF INCOME-TAX FrrOM PoLI-
TICAL PARTIES

5270. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the All
India Hindu Mahasabha has been taxed
on its income by the Income Tax De-
partment;

(b) whether it is a fact that the
income of the All India Congress
Committee including the income of
Pradesh, District and Mandal Cengress
Committees from interest, rent and
other sources is above taxable limit;
and

(c) if so, whether the income of the
AIC.C. has been estimated and
whether it has been taxed so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI RESAI) : (a) Yes, Sir.

(b) and (c). Assessment is pending.

EXEMPTION OF WATER RENT & ELECTRI-
crtry CHARGES TO MINISTERS

5271. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the amount of rent, water,
electric and other charges written off,
waived or otherwise exempted in the
case of former Ministers in the last §
years with their names; and

(b) the reasons for not charging the
dues?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b). A statement is
laid on the Table of the House. [Placed
in Library. See No. LT-2131/67].

INcoME-TAX REFUND

5272. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state:



8717 Written Answers

(a) the amount of refund pending
for payment to the assessces at pre-
sent and as on the 31st March, 1965,
31st March, 1966 and 31st March, 1967;

(b) the amount of refund pending
for payment for more than 6 months
as on the aforesaid dates and what is
the maximum extent of delay in such
cases;

(c) the total amount of interest paid
by the Department to the assessees on
such refunds; and ’

(d) the total amount of interest
charged from the assessees during the
assessment years 1965-66, 1966-67 and
1967-66?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). 7The
required information is not readily
avallable. It has been called for from
the various Commissioners of Income-
tax, and the same will be laid on the
Table of the House as soon as it is re-
ceived.

RECOVERY OF PENALTY FROM M/S.
AMINCHAND PYARELAL

5273. SHRI D. C. SHARMA : Will
the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 1558 on the 3rd August
1987 and state:

(a) whether any progress has sincc
been made in the recovery of the
balance of the penalty imposed on
M/s. Aminchand Pyarelal for import-
ing steel after the expiry of the import
licences and for presenting forged
cross border certificates; and

(b) the stage at which tfle matter
stands at present?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MORARJI DESAI): (a) No, Sir.

(b) The writ petition filed by the
importers in the Migh Court at
Bombay is still pending and has not
yet come up for hearing.
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LisT OF SCHEDULED CASTES AND SCHE
DULED TRIBES ’

5274. SHRI D. C. SHARMA :
SHRI G. C. NAIK :

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the progress made in finalising
the revision of the lists of Scheduled
Castes and Scheduled Tribes; and

(b) when it is likely to be compie-
ted?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). A bill on the
subject is already before Parliament.

ENQUIRY INTO CoNbucT OF PUNJAB
NATIONAL BANK OFFICERS

5275. SHRI D. C. SHARMA : Will
the Minister of FINANCE be pleased
to state:

(a) the further progress made in
the inquiry conducted into complaints
against the officers of the Punjab
National Bank; and

(b) when it is likely to be comple-
ted?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
investigations are in an advanced stage
and are likely to be completed early.

PL 480 Funps

5276. SHRI D. C. SHARMA : Will
the Minister of FINANCE be pleased
to state:

(a) whether the arrangements to
channelise PL 480 funds through com-
mercial banking system in the coun-
tryside- to boost the sale of fertilizers
have been worked out by the US Aid
authorities and the Reserve Bank of
India and scrutinized by the Planning
Commission;

(b) if so, the broad details thereof;
and

(c) if not, the reasons for the delay?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
matter is still under examination in
consultation with the Reserve Bank.
The Reserve Bank has, however,
recently announced that refinance will
be available freely at the Bank rate
to commercial banks against their
advances for the distribution of chemi-
cal fertilizers and that any incrcase
in the level of advances above the
level reached on the 28th October,
1967 will not also be taken into account
for the calculation of the net liquidity
ratio of the banks. It is anticipated
that these measures will ensure ade-
quate credit facilities for the distribu-
tion of fertilizers.

ALLOTMENT OF FUNDS TO STATES FOR
Housmng

5277. SHRI D. C. SHARMA: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether the States have failed
to utilize the funds allotted for housing
during the last three years;

(b) if so. the n~m-s of the States
which have failed to util'ze the funds
and the reasons therefor; and

(c) the action taken or proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). No State Government
utilised the funds allocated to them
for housing fully during the last three
years. The main reason for shortfall
in expenditure is the low priority
accorded by the States to housing as
compared to agriculture, irrigation,
power etc. Hostilities with China and
Pakistan also retarded the progress in
housing to a considerable extent
during the last three years.

(c) The steps to be taken for accele-
rating the progress of housing in the
country was discussed in the Confer-
ence of Ministers on Housing, Urban
Development and Town Planning
which was held at Madras in Novem-
ber, 1967. The Conference inter alia
recommended that the State Govern-
L104LSS/67—S5
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ments should give adequate priority
to housing and earmark about 10%
of the funds for this purpose at the
time of preparation of Annual State
Plans. The Conference also urged the
State Governments to ensure that
funds provided in the State Plan
should be fully utilised and on mno
account, be diverted to other heads of
development. The State Governments
have been requested to implement this
recommendation.

ImpActr oF PL 480 oON MONETARY
SYSTEM

5278. SHRI N. K. P, SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) whether a panel has been set
up to study the impact of the PL 480
transactions of United States on the
monetary system of the country; and

(b) if so, the terms of reference of
this panel?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DEISAI) : (a) No, Sir.

(b) Does not arise,

GUARANTEE AGAINST LOANS To GOENRA
CONCERNS

5279. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
given a guarantee to enable Goenka
concerns to secure large loans from
the State Bank of India;

(b) if so, on what terms; and

(c) the amount of loan/loans  so

secured so far and the reasons
for which Government stood as
guarantors?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Gov-
ernment furnished a guarantee in
February 1066 to the State Bank of
India for sanctioning a temporary
accommodation of Rs. 50 lakhs to the
National Company, Calcutta, which
owns a jute mill, in order to enable
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it to modernise and expand its mills.
This was considered necessary in the
interests of our exports as ninety per
cent of the production of the company
is exported. Of the total advance of
Rs. 50 lakhs, a sum of Rs. 34 lakhs has
already been recovered and the ba-
lance is likely to be repaid shortly.
The Government’s guarantee is secur-
ed by a promissory note for Rs, 50
lakhs furnished by Shri Ram Nath
Goenka in favour of the President of
India.

CuUrRrReNCY NOTES

5280. SHRI PREM CHAND VERMA:
SHRI YASHPAL SINGH :

Will the Minister of FINANCE be
pleased to state:

(a) whether complaints have been
received by Govt. to the effect that
due to similarity in colour and size of
ten rupee and one rupee currency
notes, considerable difficulty is being
felt by the public and businessmen to
distinguish them;

(b) whether Government propose to
print the notes in different colours and
sizes to make distinction easy; and

(c) if so, when the new currency
notes are likely to come into circula-
tion? .

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). Suitable changes in the
colour scheme of the ten rupee notes
so as to make them easily distinguish-
able from other notes, are under con-
sideration.
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FINANCIAL ASSISTANCE TO BIHAR

5282, SHRI RABI RAY: Wiil the
Minister of FINANCE be pleased to
state :

(a) whether the Deputy Chief
Minister and Finance Minister of
Bihar met him during last week and
presented a grim picture of the finan-
cial position of the State and sought
financial assistance from the Centre;
and

(b) if so, the steps which Govern-
ment have taken in this direction?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Deputy
Chief Minister and Finance Minister
of Bihar met the Deputy Prime Minis-
ter on the 24th November, 1967 to
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discuss the State Government’s finan-
cial position, In the course of the
discussions, a request was made on
behalf of the State Government for
further financial assistance from the
Centre,

(b) An officer of the Ministry of
Finance has visited the State to review
the situation in consultation with the
State Government. The matter is
now being examined further.

Am 10 ORIssa FOR TALCHAR THERMAL
STATION

5283. SHRI RABI RAY: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Orissa Government
have requested the Central Govern-
ment for more financial assistance to
complete the work of Talchar Thermal
Station and the industrial complex;
and

(b) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No request has been received from
the Government of Orissa for addi-
tional financial assistance for the
completion of Talchar Thermal Station,

(b) Does not arise.

FINANCIAL ASSISTANCE FOR CO-OPERA-
TIVE INDUSTRIAL ESTATES

5284. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state :

(a) whether the Life Insurance
Corporation has prepared a scheme
to provide financial assistance to the
State Governments for establishing co-
operative industrial estates;

(b) if so, the main features thereof;

(c) the total funds to be set aside
by the Life Insurance Corporation for
the Scheme?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Initially the scheme came into opera-
tion in 1962. The main features of
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the scheme as at present in operation
are as follows:

(i) Types of industrial estates to
be financed :

Only industrial estates set up by
co-operatives or joint stock companies
in private sector will be financed.
Certain minimum conditions as  re-
gards satisfactory location, provision
of credit, marketing and other facili-
ties and proper planning, supervision
and management are required to be
satisfled.

(ii)) Amount of loan:

Loans to any industrial estate not
to exceed 60% of the cost of the pro-
ject, the industrial estate satisfying
the Corporation that the balance of
40% has been raised by share capital
and/or loan from the State Govern-
ment concerned.

(iii) Period of loan :
15 years.
(iv) Interest :

64 per annum payable half-yearly.
(v) Repayment of loan :

In 13 equated annual instalments,
the first instalment falling due 3 years
after the date on which the loan or
any portion of it is first disbursed.

(vi) Security required :

Guarantee of the State Government
concerned.

(c) Total loans to be sanctioned in
any one year not to exceed Rs, 50
lakhs.

CoMMITTEE ON TowN PLANNING

5285. DR. RANEN SEN: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the Committee set up
at the Fifth Conference of State Min-
isters for Town and Country Planning
to study the problems of town plann-
ing in India has submitted its report;

(b) if so, the main recommendations
thereof; and

(c) the decisions taken thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) The Conference recommended the
setting up of a Committee of Ministers
to study the problems of shortage of
town planning personnel in each State;
investigate the reasons for such short-
age; and suggest remedial measures.

(b) A summary of the major re-
commendations made by the Committee
is laid on the Table of the House.
|Placed in Library. See No. LT-2132/
67.]

(c) The State Goverrmenls have
been requested to implement the
recommendations. The Ministry of
Education have also been asked to
examine these recommendations with
a view to expanding training facilities,
enlarging the scope of scholarships for
post-graduate training in town plann-
ing and to give monetary assistance to
the Institute of Town Planners to
enable them to provide special training
facilities to unqualified officers work-
ing in Town Planning Departments in
various State Governments,

SiNDprr FERTILIZERS FACTORY

5287. SHRI R. R. SINGH DEO:
SHRI MAHARAJ SINGH
BHARATI .

SHRI Y. A. PRASAD:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the amount of loss in produc-
tion suffered by the Sindri Fertilizer
Factory as a result of strike during
September, 1967;

(b) whether it is a fact that during
the days of strike in the Sindri Ferti-
lizer Factory authorities did not
receive adequate police assistance for
protection of workers who abstained
from strike; and

(c) whether any suitable measures
in consultation with the State Govern-
ment have been taken for adequate
safeguard in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
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FARE (SHRI RAGHU RAMAIAH) :
(a) The loss in production as a result
of the strike from the 18th to 30th
September, 1967, is estimated at Rs.
67 lakhs,

(b) No, Sir. Adequate police assis-
tance for protection of workers as
well as for the maintenance of law
and order in he township was given by
the State Government.

(c) The State Government is ren-
dering all possible assistance as and
when required.

OFF-SHORE EXPLORATION IN CAMBAY
REGION

5288. SHRI R. R. SINGH DEO:
SHRI YASHPAL SINGH :
SHRI. Y. A. PRASAD:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether it is a fact that Gov-
ernment have negotiated with the four
foreign Companies for off-shore ¢xplo-
ration of oil in the Cambay region;

(b) whether any agreement has
been reached and if so, the broad
features thereof; and

(c) the total amount required to
be invested for undertaking the pro-
ject and when it will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) and (b). Negotiations are still in
progress and an agreement has not
yet been reached,

(¢) It is too early to say any thing
about this at present.

COMPULSORY SAVINGS SCHEME FOR
'ARMERS
5289. SHRI R. R. SINGH DEO :
SHRI Y. A PRASAD:

Will the Minister of FINANCE be
pleased to state:

(a) whther it is a fact that Gov-
ernment propose to introduce a scheme
of compulsory saving for the farmers;
and

(b) if so, the details thereof?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Does not arise.

HALDIA REFINERY

5291. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether construction of the
proposed refinery at Haldia will be
assigned completely to the Indian
engineers; and

(b) the extent to which the needs
for component in machinery will be
met from the indigenous sources?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) The construction and erection jobs
of the refinery will be performed by
Indian contractors. Besides substan-
tial design and engineering work will
be undertaken by Indian engineers.

(b) To the fullest extent of indi-
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SEIZURE OF JEWELS AT CALCUTTA

5293. SHRI K. RAMANI :
SHRI JYOTIRMOY BASU:
SHRI GANESH GHOSH :
SHRI UMANATH :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 705 on the 16th
November, 1967 and state :

(a) the names of the firms which
have produced documents as evidence
that jewels were not smuggled goods;

(b) whether Government have set
up any time limit for the completion
of the enquiry; and

(c) if not, the reason therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The names of
the firms who had issued the docu-
ments, which were produced by the
party in support of their contention
that the diamonds and precious stones
were not smuggled ones, are given
below :—

Girindra Mohan Mullick (Indivi-
dual), M. Walters & Co., Anil
Jagdish & Co., Dhiraj Bahadur Singh
(Individual), Ramaniklal V. Shah,
Chotalal Amlukh & Mohanlal, Rati-
lal Amthalal, Kantilal A. Bhansali,
Thakorlal Hiralal & Co., Kantilal
Bhurabhai & Bros., Madhukar M.
Mody, Suresh R. Kothari, Kantilal
Mohanlal, Gold Silver Art Private
Ltd., Usha Mehta (Individual),
Ranjaboti Roy (Individual), Gulab
Chand Bhangur and Rathindra
Mullick (Individual), all of Calcutta;

J. Ratilal & Co., Indian Diamond
Export Corporation, Kirtikumar &
Co., C. Khusal Chand & Co., Rasik-
lal V. Shah, Chimanlal Manchand &
Co., Mohanchand Raichand & Sons,
Rajesh Brothers, H A. Abraham, K.
Parikh & Co.,, Satish & Co, M.
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Sashikant & Co., Dinesh Brothers,
Sunderlal Shantilal & Co., Nagindas
Lalubhai & Co. and B, Arun Kumar
& Co., all of Bombay.

R. Y. Durlabji of Jaipur

than).

(b) and (c). Under the Customs Act,
1962 a period of six months is laid
down for completion of the investiga-
tions in all cases of seizures of goods,
and this period may be extended by
an other six monthg by the Collector.
In view of this legal position, the
Government do not consider it neces-
sary to fix any further time limit for
the completion of the enquiry in this
case.

(Rajas-

FERTILIZER FACTORY AT AMBALA MUGAL

5294. SHRI VISWANATHA MENON:
SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANT :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the work
on the fertilizer project at Ambala
Mugal is not progressing according to
schedule;

(b) if so, the reasons therefor;

(c) when it is likely to be commis-
sioned; and

(d) the total estimated cost there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMIAH) :
(a) No, Sir.

(b) Does not arise.
(c) By October, 1969,
(d) Rs. 39.72 crores.

PETRO-CHEMICAL COMPLEX
CoCHIN REFINERY
5295. SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI A. K. GOPALAN :

SHRI C. K. CHAKRAPANI :
Will the Minister of PETROLEUM

AROUND
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AND CHEMICALS be pleased to
state :

(a) whether any final decision has
been taken to establish a Petro-
chemical complex around Cochin
refinery at Ambala Mugal;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL.
FARE (SHRI RAGHU RAMAIAH) :
(a) to (c¢). Yes. Apart from the naph-
tha based fertilizer project under
erection at Ambala Mugal no new
petrochemical project can be set up
before 1970-71, as the feed-stock
available from Cochin Refinery after
meeting the requirements of the ferti-
lizer factories in the area will not be
adequate to support a viable petro-
chemical complex.

PowER GRID IN RAJASTHAN

5296. SHRI AMRIT NAHATA : Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a grid system is con-
templated for Rajasthan linking the
Chambal Hydel, Bhakra Hydel and
Kota Atomic power;

(b) if so, when it is likely to be
completed;

(c) whether Government are aware
that the North-West Rajasthan will
not be covered by this grid; and

(d) whether Government propose to
put up bigger thermal power plants
or diesel power stations at Jaisalmer
and Barmer and connect them with
the proposed grid so as to cover the
whole of Rajasthan?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) The Chambal and the Bhakra
systems in Rajasthan have been inter-
linked at 132 KV. A 220 KV link from
Hissar to Jaipur which is under con-
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struction is expected to be completed
by June, 1968. The combined system
is expected to be inter-linked with
the Kota Atomic Power system by
1970-71.

(c) Bikaner area is already connect-
ed to the Bhakra-Chambal system.
Jodhpur area is proposed to be inter-
connected to this grid. The other
places in the North-West Rajasthan
would also be inter-connected in due
course as funds became available and
loads develop.

(d) There are no proposals to put
up thermal plants or diesel power
stations at Jaisalmer and Barmer.
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ADVANCES BY STATE BANK OF INDIA

5299. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to
state :

(a) the total amount of advance
made by the State Bank of India
during the years 1964-65, 1965-66 and
1966-67; .

(b) the break-up of these advances
to concerns with capital of (i) less
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than Rs. one crore, (ii) Rs, one crore
to Rs. five crores, (iii) Rs. five crores
and above; and

(¢) the advances made to concerns
which have been described as mono-
poly concerns by the Monoply Com-
mission in their Report during the
above period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
information is being collected and will
be laid on the Table of the House in
due course,

ADVANCES BY STATE BANK OF INDIA

5300. SHRI R. K. AMIN : Will the
Minister of FINANCE be pleased to
state :

(a) whether the State Bank of India
lends on second mortgage a sum of
more than Rs, 10 lakhs to any concern;

(b) the total number and amount
of such advances made during the last
three years; and

(c) the practice preveiling in other
commercial bankg in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The State
Bank does not accept second mortg-
age of any immovable property as
primary security for its advances.

(b) Nil.

(c) Generally, all commercial banks
follow a similar procedure in regard
to their advances.
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APPOINTMENTS IN F|NANCIAL UnpEr-
TAKINGS

§3.03. SHRI R. BARUA : Will the
I\;Intuster of FINANCE be pleased to
state :

(a) whe_ther Government adopts the
same principle in Financial under-
tak.m.gs as in the case of Industrial
Publgc Undertakings in regard to the
appointments to posts carrying a pay
scale of about Rs. 2250 p.m.;

(b) if not the reasons therefore; and

(c) the criterian and
¢ h ! procedure
which is being adopted there?

THE DEPUTY PRIME MINIS
AND MINISTER OF FINANCE (S'IH‘ER1§
MORARJI DESAI) : (a) to (c). Pre-
sumab'ly. the Hon’able Member is
referring to the decisions taken by
f}ovemment on the recommendations
1n‘Reporl: of the Krishna Menon Com-
mittee, with regard to the powers of
the Boards of Directors to create and
fill posts without reference to Gov-
ernment. It may be mentioned that
these decisions do not preclude the
cases of large enterprisus being cunsi-
dered on merits. The major financial
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institutions, the nature of whose opera-
tions differs from that of other indus-
trial and commercial enterprises are
governed by the respective statutes
under which they are incorporated.
For the Life Insurance Corporation,
the Life Insurance Corporation Act
1956 lays down that ti:re members of
the Corperation including the Chair-
man will be appointed by the Govern-
ment, In the case of Iacustrial Deve-
lopment Bank of India, the Governor
of the Reserve Bank and a Deputy
Governor are respectively the Chair-
man and Vice-Chairman, ezx-officio.
Under the Reserve Bank of India Act,
the Governor and the Dy. Governors
have to be appointed by Government.
Except for these two appointments
(Chairman and Vice-Chairman), all
others are made by the Board of the
Industrial Development Bank of India.
In the case of the State Bank of India’
and Industrial Finance Corporation of
India, Government approval is requir-
ed only in respect of appointments to
the posts of Chairman/Vice-Chairman/
Managing Directors.

P.L. 480 GRANTS

5304¢. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
that the rupee balances available for
U.S.A. use, now standing at Rs. 700
crores, cannot be met from projects
on which U.S.A, food-aid has been
spent; and

(b) how Government propose 7+
meet the demand for Rs. 50 crores
made in the current year which is
nearly 400 per cent higher than the
average demands of the previous 12
years?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The sum
standing to the credit of the U.S. Gov-
ernment in the Reserve Bank is made
up of the following two elements:

(i) The portion earmarked for U.S.
uses from the sale proceeds of the
commodities furnished as PL 480
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assistance. (About 86% of such sale
proceeds is spent on Indian projects
and the balance is earmarked for U.S.
uses).

(ii) Repayments that have been
made by the Government of India
on loans received by India that are
repayable in rupees and carry conces-
sional rates of interest.

The sum annually released for U.S.
uses during the particular year is only
a small part of the sum standing to
the credit of the U.S.A. and is deter-
mined by consultation between the
Governments of India and of the
United States. This amount is met
from the Government of India’s An-
nual Budget, just a; PL 480 saie
proceeds deposited in the special
account in the Reserve Bank is treated
as an accrual of resources for the
budget.

It is presumed that the Hon’ble
Member wishes to know whether the
return on projects on which PL 480
counterpart funds have been utilised
would be adequate to discharge the
annual expenditure for U.S. uses. If
80, the position is that the annual
expenditure for U.S. uses (from the
sale proceeds of commodities provid-
ed by the US.A)) is met from the
Annual Budget and not from the return
on any particular projects.

(b) As in previous years. the esti-
mated expenditure liability for U.S
uses during the current year has been
provided for in the budget.

EXPLORATION OF O1L AND GAs IN
JAWALAMUKHI (HIMACHAL PRADESH)

5305. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be please to state:

(a) the names of countries whose
teams are exploring oil finds in Jwala-
mukhi area of Himacha' Pradesh and
for how long each team has worked;

(b) whether any traces of oil havc
been found in the area and if so, ihe
details thereof;

(c) whether it is a fact that gas has
been found in Jawalamukhi area;
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(d) if so, whether the deposits are
enough for use on commercial basis;
and

(e) the future plans of exploration
in the area?

THE MINISTER OF STATE .N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) No foreign team is at present
exploring for oil in the Jawalamukhi
area,

(b) No, Sir.
(c) Yes, Sir,
(d) No, Sir.

(e) Geological surveys are in pro-
gress in the foot hill regions of the
Punjab, Himachal Pradesh and Jammu
& Kashmir.

SMUGGLING OF NYLON YARN AND CLOTH

5306. SHRI P. VISWAMBHARAN :
Will the Minister of FINANCE be
pleased to state the steps taken by
Government to check smuggling of
nylon yarn and nylon cloth into India
from foreign countries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : A statement show-
ing the important steps taken to check
smuggling, including the smuggling of
nylon yarn and nylon cloth, is placed
on the Table of the Sabha,

Statement

Among the important steps taken to
check smuggling are: systematic col-
lection and follow-up of information,
rummaging of suspected vessels and
aircraft, patrolling of vulnerable sec-
tions of the coastline and land fron-
tiers and launching of prosecution in
suitable cases in addition to imposition
of heavy penalties under the Customs
Act and confiscation of contraband in
departmental adjudications. In  the
field of legislation, the Customs Act
now provides for imposition of heavier
sentences of imprisonment as a result
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of prosecution where the market price
of the goods seized is more than one
lakh of rupees.
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AutoNOoMOUS  UNDERTAKINGS UNDER
THE MINISTRY oOF W.H. & S.

5307. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) the number of public sector or
autonomous corporations established
under the Ministry;

(b) the firms of auditors or Char-
tered Accountants which are conduct-
ing their audits since their establish-
ments; and

(c) the amount paid to them ag fee
upto 19667

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Four,

(b) and (c). A statement is laid on
th'e Table of the House. [Placed in
Library. See No. LT-2135/617.

AUDITING OF A/CS. OF AUTONOMOUS
CORPORATION UNDER THE PETROLEUM
AND CHEMICALS MINISTRY

5308. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the number of public sector and
autonomous corporations established
under his Ministry;

(b) the firms of auditors or charter-
ed. accountants who are conducting
th;u' audits since their establishment;
an

(c) the amount paid to them as fee
upto 19667

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL.
FARE (SHRI RAGHU RAMAIAH) :
(a) Fourteen.

(b) and (c). The information is
being collected and will be laid on
the table of the House in due course.

AGRAHAYANA 30, 1889 (SAKA)

Written 8740
Answers

PuBLic UNDERTAKINGS UNDER THE
MiNIsTRY OF HEALTH

5309. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of public sector
and autonomous corporations estab-
lished under his Ministry;

(b) the firms of auditors or char-
tered accountants which are conduct-
ing their audits since their establish-
ment; and

(c) the amount paid to them as fee
upto 1966?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
One.

(b) Messrs. N. D. Kapur and Co.
Chartered Accountants, New Delhi,
were appointed auditors of the
Hindustan Latex Ltd. for the first
financial year ending the 31st March,
1967,

(c) Does not arise.
.

AutoNOMOUS CORPORATIONS  UNDER

THE MINISTRY OF FINANCE

5310. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of public sector or
autonomous corporations established
under his Ministry;

(b) the firms of auditors or Char-
tered Accountants conducting  their
audits since their establishment; and

(c) the amount paid to them as
fee upto 1966?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) There are 8
public sector or autonomous corpora-
tions with which the Ministry of Fin-
ance is administratively concerned.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2136/617.]
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UTILISATION OF AUTHORISED CCEDIT

5312. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) whether balance of authorised
<credit outstanding at the end of Third
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Five Year Plan has been fully utilised;
and

(b) if so, the details of such utili-
sation by various Ministries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Out
of the foreign loans authorised, a
sum of Rs. 1286.84 crores remained
undrawn by Government at the end
of the Third Five Year Plan. Drawals
during the period from the 1st April,
1966 to the 30th September, 1967,
amounted to Rs, 586.49 crores leaving
a balance of Rs. 700.35 crores against
those loans.

Out of Rs, 1286.84 crores mentioned
above, Rs. 402.01 crores related to
non-project loans. During the period
from the 1st April, 1966 to the 30th
September, 1967 a sum of Rs. 321.36
crores was drawn out of these loans
leaving a balance of Rs, 80.65 crores.
Since amounts from non-project loans
are allocated to both the private and
public sectors and in the public sector
to a large number of departments and
institutions, Ministry-wise break up
of drawal is not available,

The position regarding the project
loans may be broadly classified Minis-
try-wise, as under :—

S. No. Ministry Balance to be Drawals up to Balance on
drawn as at the 30th the
the cnd-of Scpt. 1967 1st. Oct. *67
I1I Plan

1. Deptt. of Atomic Encrgy (Rs. Crores)

(Power Prcject). 60.84 34.44 26.40
2. Ministiy of Communication. 14.36 14.36 —
3. Ministry of Industrial Develop-

ment & Company Affairs. 180.37 64.07 116.30
4, Ministry of Irrigation & Power 171.51 57.16 114.35
s. Ministry of Pctroleum & Chemi-

cals. 43.04 20.63 22.41
6. Ministry of Railways. 12.84 8.85 3.99
7. Ministry of Stcel, Mines &

Metals. 277.22 39.33 237.89
8. Ministy of Transport &

Shipping 27.81 15.52 12.29
9. Loans un-allocated (mainly

under USSR and East European

Credits.) 96.84 10.77 86.07

TOTAL 884.83 265.13 619.79
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BUDGET ESTIMATES AND ACTUAL
EXPENDITURE

5313. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased
to state :

(a) the measures that have been
taken to achieve closer approximation
between budget estimates and actual
expenditure; and

(b) how far the same have succeed-
ed in their objectives?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI). (a) and b).
Continuous efforts are made to secure
closer approximation between budget
estimates and actual expenditure.
Among the measures taken may be
mentioned the setting up of Budget
and Accounts Cells in the Administra-
tive Ministries to assist in framing
realistic estimates having regard to
the commitments and liabilities (for
which purpose a liability register has
been prescribed) and to watch the
progress of expenditure against sanc-
tioned provisions in order to assess
likely savings and excesses and initi-
ate remedial action. The estimates
proposed by the Administrtiva Min-
istries are also subjected to rigorous
scrutiny in the Finance Ministry both
at the time of framing the Budget
Estimates and at the time of framing
the Revised Estimates after taking into
account past experience in the matter
of spending and as a result of the
measures taken from time to time, the
percentages of variations between
sanctioned grants and actual Revenue
and Capital expenditure have shown
a progressive decline during the last
few years. Efforts to further improve
the estimation will continue to be
made.

DrRECTIVES BY RESERVE BANK

5314. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Reserve Bank has issued directives to
the Apex and Central Cooperative
Banks to fulfil certain conditions be-
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fore any credit could be made avail-
able to them;

(b) if so, the nature thereof; and

(c) whether the said directives have
been resented?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). It is
not clear what specific directive is
being referred to. However, while
sanctioning credit limit for any co.-
operative bank, the Reserve Bank
takes into account its financial condi-
tion, in particular, its audit classifica-
tion and the position regarding over-
dues of advances.

30, 1889 (SAKA)

(c) Government are not aware that
the Reserve Bank'’s advice has caused
any resentment among State and
Central cooperative banks.

COMPULSORY STERILIZATION

5315. SHRI S. M. BANERJEE : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the scheme of compul-
sory sterilization has been dropped;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes.

(b) The proposal for making sterili-
zation compulsory in the case of al!
citizens having three or more children
was made by the Government of
Maharashtra but has since been with-
drawn by that Government as the
public response to voluntary sterili-
zation programme was S0 encouraging
that any compulsion in the matter
was considered unncessary.

PROVISION OF ESSENTIAL SERVICES TO
THE INCREASED POPULATION OF DLEHT

5316. SHRI M. L. SONDHI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether according to the latest
estimate, the population of Delhi at
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present is about 37 lakhs and in the
estimate of the Master Plan of Delhi
it was only 30 lakhs;

_ (b) whether it is a fact that the
Delhi Administration had made
arrangements for water, electricity,
etc, for only 32 lakhs; and

(c) whether Government propose to
accelerate provision of essential ser-
vices to be commensurate with the
growth of population?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha in due course.

PAY ScALEs oF DRAFTSMEN

5317. SHRI M. L. SONDHI: will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that the
Second Pay Commission recommended
the revision of pay scale of Grade
II Draftsmen (Electrical and Civil)
for persons who are matric and have
two years experience in the line;

(b) whether it is also a fact that the
Second Pay Commission recommended
a pay scale of Rs 150.240 for persons
who are in possession of Diploma in
Draftsmanship and have completed
apprenticeship for a period of six
months;

(c¢) whether it is a fact that CP.W.D
has changed the recruitment rules of
Grade III Draftsman with qualifica-
tions as stated in part (b) above with
effect from the 9th September, 1965;
and

(d) if so, the reasons for not giving
the scale of Rs. 150-240 to the existing
persons of Grade ITI?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS. HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes.

(b) Yes,
(¢) Yes. With effect from 18th

August, 1965 recruitment rules of
grade III Draftsman have been revised
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providing for qualifications as in (b)
above.

(d) 50% of the posts of Draftsman
Grade II in the scale of Rs. 150-240 are
reserved for promotion of Draftsmen
Grade III. Thus there is sufficient
scope for promotion for the qualified
Draftsmen Grade IIIL

The duties of Draftsmen Grade III
are to do simple drawing only. Up-
ward revision of this scale is not
considered necessary.

RULES FOR RECRUITMENT OF
DRAFTSMEN

5318. SHRI M. L. SONDHI: Will
Minister of WORKS, HOUSING AND
SUPPLY be pleased to place on the
Table a copy of the Recruitment Rules
of Draftsmen Grade I (Eluctrical and
Civil) and state :

(a) the number of posts in Drafts-
man Grade I and how they are filled
up;

(b) whether it is a facc that Gov-
ernment agreed to fill up cent per cent
vacancies of Grade I Draftsman by
promotion from Grade II; and

(c) if so, the reasons for the non-
implementation of their directive?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQRAL SINGH):
A copy of the Recruitment Rules of
Draftsman Grade I (Electrical and
Civil) is Jaid on the Table of the
House. [Placed in Library. See No. LT-
2137/617.]

(a) and (b). 85, 100% of the posts
of Draftsman Grade I are to be filled
by promotion from the Draftsman
Grade II according to the Recruitment
Rules.

(c) At present 61 out of the 65 posts
are held by officials promoted from the
Draftsman Grade II. Orders are being
issued to the effect that the remaining
4 posts of Senior Draftsman Grade I
should also be filled by the promotion
of Draftsman Grade IL
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UNAUTHORISED COLONIES IN DELHI
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5319. SHRI M, L. SONDHI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government are aware
that some of the unauthorised colonics
in Delhi, under Section 4 of the
Land Acquisition Act which provided
only intention to acquire land, took
undue advantage and indulged in
malpractices; and

(b) if so, the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes, Sir.

(b) The Government can take action
only when the buyer files a complaint
that the sale was made to him on
wrong premises and certain material
information was withheid from him.

The Government have advised the
prospective buyers through  press
advertisements, cinema slides and

other media of publicity, not to pur-
chase land without verifying that the
lay-out plans of the land had been
passed by the competent authority.

ADVERTISING BY AuToNoMous CoRpPO-
RATIONS UNDER THE MINISTRY OF
FINANCE

5320. SHRI K, N. PANDEY: Will
the Minister of FINANCE he pleased
to state: .

(a) the Advertising agency con-
ducting the publicity of public sector
or autonomous corporations establish-
ed under his Ministry;

(b) whether it is
owned; and

(c) the Commission paid to them
upto 19667

wholly Indian-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). A
statement is laid on the Table. (Placed
in Library. See No. LT-2138/67.]
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(c) The Corporations do not pay
any commission {o the advertising
agencies. They pay the advertisement
agents the normal tariff rates for the
advertisements booked by them in the
newspapers. The advertising agencies
earn their commission, which are
usually of the order of 15%, from the
newspaper concerns.

ADVERTISEMENT BY PuBLIc UNDER-
TAKINGS UNDER THE I AND P MINISTRY

5321. SHRI K. N.
the Minister of IRRIGATION
POWER be pleased to state:

(a) the number of public sector
and autonomous corporations estab-
lished under his Ministry;

(b) the name of the advertising
agency conducting their publicity;

(c) whether it is wholly Indian-
owned; and

PANDEY : Will
AND

(d) the amount of commission paid
to it till 1966?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Two such organisations are function-
ing under the administrative control
of the Ministry of Irrigation and
Power viz., the National Projects
Construction Corporation Ltd., incor-
porated under the Companies Act,
1956, and the Damodar Valley Cor-
poration set up under the D.V.C, Act,
1948,

(b) Neither the D.V.C. nor the
N.C.P.C. have employced any advertis-
ing agency for conuucting publicity.
They issue only ‘“classifed” advertise-
ments. While the advertisements of the
D.V.C. are released directly to the
papers, those of the N.P.C.C. are
released through {le Directorate of
Advertisement and Visual Publicity of
the Ministry of Information and
Broadcasting,

(c) Does not arise.
(d) Does not arise,
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APVERTISEMENT OF PuBLIC UNDER-
TAKINGS UNDER THE MINISTRY OF
HEALTH

5322. SHRI K. N. PANDEY: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the advertising agency which is
conducting publicity of public sector

and autonomous corporations estab-
lished under his Ministry;
(b) whether it is wholly Indian-

owned; and
(c). the amount of commission paid
upto 1966?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a)
No agency is employed.

(b) and (c). Do not arise.

ADVERTISING BY AUTONOMOUS CORPO-
RATIONS UNDER THE PETROLEUM AND
CHEMICALS MINISTRY

5323. SHRI K. N. PANDEY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the advertising agency which is
conducting the publicity of public
sector or autonomous corporations
established under his Ministry;

(b) whether it is
owned; and

(c) the commission paid to them
upto 18667

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) to (c). Information is being collect-
ed and will be laid on the table of
the House in due course,

wholly Indian-

PUBLICITY WORK OF PUBLIC SECTOR OR
AvuTtoNOoMOUS CORPORATIONS UNDER THE
MiINISTRY OF W.H.&S.

5324. SHRI K. N, PANDEY: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the advertising agency conduct-
ing the publicity of public sector or
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autonomous corporatiéns established
under his Ministry;

(b) whether it is wholly
owned; and

Indian

(c) the commission paid to it till
19667

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) The {following are the Public
Sector commercial undertakings under
this Ministry and the agencies which
conduct their publicity :—

(i) The Janpath Hotels Limited,
New Delhi—Messrs. Advertis-
ing and Sales Promotion Com-
pany, New Delhi,

(ii) Ashoka Hotels Limited, New
Delhi—Messrs. Newfields
Advertising (Private) Limited
and Messrs. Clarion McCann
Advertising Services Limited,
New Delhi.

(iii) National Buildings Construc-
tion Corporation Limited, New
Delhi—Nil, '

(iv) Hindustan Housing Factory
Limited, New Delhi—Messrs.
Press Syndicate Limited, New
Delhi.

(b) All the above-mentioned ageri-
cies, except Messrs, Clarion MacCann
Advertising Services, are Indian-
owned. In the Clarion McCann
Advertising Services, 51% of the share
capital is held by Indians and the
balance by foreign organisation called
McCann Erickson International Incor-
porated.

(¢) No commission is payable by
the undertakings to these agencies.
The practice is that the agencies get
their commission from the magazines.
newspapers, etc. which publish the
advertisements.

SECRET RESERVES OF COMMERCIAL
BANKS

5325. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that com-
mercial banks keep secret reserves;
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(b) if so, the extent of such reser-
ves; and

(c) the procedure adopted in not
disclosing them in the balance sheets?

8751

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir,

(b) and (c). Aecording to the prac-
tices and usages customary among
‘bankers, the banks do not disclose the
extent of secret reserves created and
maintained by them.

e
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STuDY ON GLASS STRUCTURE IN INDIA

5327. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have made
any study of the class structure in
India from income point of view.

(b) if so, the percentage and with

what annual income of the Indian
population are in the lower, middle

and upper classes, respectively; and
(c) how far these classes have
increased and decreased within the

Five Year Plans, plan-wise?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARJI DESAI) : (a) to (c). The
Planning Commission had appointed a
committee called “The Committee on
Distribution of Income and Levels of
Living” headed by Professor Maha-
lanobis, The Committee in Part I of
its report has examined the question
of income distribution in India. This
part of the report, which has already
been placed on the Table of the House,
contains the available information on
the subject,

ScALE OF TAXATION FOR AUTHORS AND
‘WRITERS

5328, SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any scale of
taxation for the authors and writers;
and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) end (b). No
special scale of taxation as such has
been provided for authors and writers
Section 180 of the Income-tax Act,
1961, however, provides that where
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the time taken in producing a literary
or artistic work is more than 12
months, the income received during
the previous year in lump sum in
consideration for the assignment or
grant of any of the interests of such
author in the copyright of the work or
any income by way of royalties or
copyright fees, receivable in respect of
that work in a lump sum or otherwise
will, on a claim by the author, be
allocated for the purpose of assess-
ment in such manner and to such
period as may be laid down in the
Income Tax Rules.

Rule 9(2) of the Income-lax Rules,
1962, which relates to the assessment
year 1962-63 and subsequent years,
lays down a procedure of assessment,
the effect of which is that the tax
payable by the author of a literary or
artistic work in respect of the income
referred to in Section 180 of the
Income-tax Act, is limited to the
amount of tax which would have beer
chargeable if the relevant income had
been allocated in equal proportions
over a period of three years commenc-
ing from the year in which the income
is received or is receivable. How-
ever, the tax calculated on this basis
for the second or third year is charged
in advance in the first year itself.

INDIAN CAPITAL INVESTED ABROAD

5329. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Indian
capital has been invested abroad;

(b) if so, the names of the countries
and the amount invested, country-
wise, and the names of the parties who
have invested the capital;

(c) the profit which comes to India
per year from these investments
abroad; and

(d) the average rate of profit from
these foreign investments of India
capital vis-g-vis the rate of profit
earned by the Indian capital inside
the country.
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House giving the country-
wise details and names of business
houses where approvals have been
granted so far. [Placed in Library.
See No. LT-2139/67.]

(c) and (d). Most of the projects
are newly approved and are in various
stages of implementation They have
not yet reached the stage when they
can earn profits. Hence data is not
available to compare the rates of
profits earned abroad with those
obtaining in similar fields of invest-
ment in India.

Loss SUFFERED BY PUBLIC SECTOR
UNDERTAKINGS

5330. SHRI D. N. PATODIA :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of loss suffer-
ed by the Public Sector Undertakings
during the last five years;

(b) the break-up of the loss in res-
pect of steel, coal and fertilizer units;

(c) the units where the losses are
continuing for over three years; and

(d) the remedial measures taken in
respect of these units and the results
achieved so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Of the Run-
ning Concerns, Hindustan Steel Ltd,,
had not been fully commissioned dur-
ing 1961-62. This Compary incurred
losses aggregating Rs. 28.70 crores
during 1962-63 and 1963-64, the first
two years of operation; but earned a
total profit of Rs. 3.76 crores during
1964-65 and 1965-66.

All Running Concerns, other than
Hindustan Steel Ltd, made a net
profit totalling Rs. 66.09 crores during
1961—66.

.
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Regarding 1966-67 certain enter-
prises are yet to close their annual
accounts. The position about perfor-
mance during this year would be
available only thereafter.

(b) The position regarding Hindus-
tan Steel Ltd., the only Running
Concern in steel industry is indicated
above. In the coal and fertilizer
sectors there was net profit totalling
Rs. 0.29 crores and Rs. 5.53 crores
respectively during 1961-66.

(c) The National Buildings Cons-
truction Ltd. incurred losses in the
years 1963-66.

(d) The working of all units in the
public sector is kept constantly under
review, and every effort is made to
check the losses and increase profit-
ability.

8755

DHEWARAN THERMAL STATION
(GUJARAT)

5331. SHRI R. K. AMIN: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
site of Dhewaran Thermal Station in
Gujarat State was selected without
proper enquiry;

(b) whether it is also a fact that at
present the silting of river Mahi inter-
rupts the working of this thermal
station;

(c) whether Government propose to
conduct a thorough enquiry in this
matter; and

(d) if so. the details thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):

(a) No; Sir.

(b) Higher silt content during mon-
soon and floods in Mahi river occa-
sionally chokes cooling water circulat.
ing system of the power station. How-
ever, steps are being taken to elimi-
nate this trouble.

(¢) and (d). Since problems being
faced by the power station are fully
known and remedial measures are
also being taken, no further enquiry
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into the matter is considered neces-
sary.

AIR POLLUTION IN DELHI

5332. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Government are
aware that air pollution in Delhi is
on the increase and is posing a serious
threat to the health of people; and

(b) if so, the action proposed to be
taken by Government to deal with
this menace?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). The information is being
collected and will be laid down on the
table of the Sabha.

UpPER KRISHNA PROJECT

5333. SHRI M. N. NAGHNOOR:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government of Mysore
have been making repeated requests
to the Central Government for finan-
cial assistance to take up ‘Upper
Krishna Project’; and

(b) if so, whether Government have
taken any decision in this regard?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes; Sir.

(b) In view of the outlay on this
project being very limited, on account
of financial constraints no earmarked
Central assistance is being given for
this Project at present.

MYSORE PROJECTS

5334. SHRI M. N. NAGHNOOR: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that a
number of irrigation schemes have
been sent by the Government of
Mysore to the Central Water & Power
Commission for technical clearance;
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(b) if so, the action taken by Gov-
ernment thereon and the reasong for
delay in giving clearance;

(¢) whether it is also a fact that
Hemavathy, Harangi, Ghataprabha
(stage III) and Karanja projects were
also sent for technical clearance and
they are still pending; and

(d) if so, the reasong therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)

and (b). A statement is iaid on the
Table of the House. [Placed in Lib-

rary. See No. LT-2140/67.]
(c) Yes, Sir.

(d) Inter-State aspects of Hemava-
thi and Harangi projects between ihe
Governments of Mysore and Madras
are still to be finalised Projects
reports of Ghatabrabha State III and
Karanja, have been received and are
under examination.

KovNa Hypro-ELEcTiC PROJECT

5335. SHRI M. N. NAGHNOCR:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the
Government of Maharasht:a are
already going ahead with stage IIl of
the Koyna Hydro-electric Project;

(b) whether this has been approved
by Government;

(c) whether it is also a fact that the
Koyna Reservoir has a total storage
of about 100 TMC ft. and the diver-
sion to the West as approved by
Government is only 67.5 TMC ft.; and

(d) if so, how it is being ensured
that only the agreed and not excess
quantity of water is being diverted
to the West?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAQ) : (a)
and (b). Yes, Sir,

(c) The storage capacity of Koyna
Reservoir is 98 TMCFT. The diver-
sion to the West as approved by the
Government of India is 67.5 TMCFT
per annum,
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(d) The State Government
been requested to ensure that the
utilisation of water in the Koyna
Project Stages I & II does not exceed
the approved limit.

has

PER CaPITA INCOME

5336. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FIN-
ANCE be pleased to state:

(a) the per capita income in the
country in each of the years since
1960-61 at 1960-61 prices and at the
latest 1966-67 prices respectively;

(b) the net and gross increase in
the per capita national income during
the period between 1960-61 and
1966-67; and

(c) the average annual increase in
per capita income during the above
period and how it compares with
average annual increase in the per
capita national income during 1950-51
to 1959-60 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Estimates of per capita income as
available in the Central Statistical
Organisation’s publication “Estimates
of National Product (Revised Series)”
for the years 1960-61 to 1966-67 at
both current and 1960-61 prices are as
follows :

Par Capita Income (Rs)

Current Percen- 1960-61 Percen-

Year  prices tage Priccs  tagec
increase increasc/
decrease

1960-61 310.0 — 310.0 —
1961-62 322.3 4.0 316-0 1.9
1962-63 332.9 3-3 314.2 (.6
1963-64 376.1 13-0 323.4 2.9
1964.65(P) 427.1 13.6 339.2 4.9
1965-66(P) 430.1 0-7 315.3 (9)7.1
1966-67(Q) 481.5 12.0 313.1 (=)0.7

(P) Preliminary estimate.
(Q) Quick estimate.

(¢) The average annual increase in
per capita income, in real terms,
works out to 0.2 per cent batween
1960-61 to 1966-67 as compared to an
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average annual increase of 14 per
cent during 1950-51 to 1959-60.

RECRUITMENT IN PUBLIC SECTOR

§337. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state:

(a) the total number of persons
recruited by the public sector during
1964-65;

(b) how many of them were recruit-
ed through the Employment Ex-
changes; and

(c) how many of them came on lien
from Government establishment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The
information is being collected and
will be placed on the Table of the
House as soon as possible.

ImpaAL Crvi HosPITAL

5338. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of specialist Grade
posts in the Imphal Civil Hospital of
Manipur and the names of Doctors
holding the said posts;

(b) whether Government propose to
upgrade the Eye ENT. posts to
specialists grade posts in order to
improve the prospects of specialist
grade doctors in Eye and ENT Depart-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The following posts are included in
the Specialists Grade of the Central
Health Service at the Civil Hospital
Imphal. The names of the incum-
bents are shown against each :—

Designation No. Name of the
doctor
1. Medical Superin- 1 Vacant.
tendent
2- Surgeon 1 Dr. Laifungham
Nanda Babu Roy.
3. Physician 1 Dr. Pukhrambam

Kumud Singh.
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4. Radiologist 1 Vacant.
5. Anaesthetist 1 Vacant.
6. Gynaccologist & 1 Dr. (Kum) Soibsm
Obstetrician Chaobi Devi.
6

(b) In view of the present financial
strigency a ban has been imposed
upon the upgrading of the scale of
pay of the posts. The proposal will
be duly considered when the ban is
removed.

INSURANCE For INDIAN SHIPPING

5339. SHRI G. S. MISHRA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the insurance arrange-
ment by the Life Insurance Corpora-
tion is available for all kinds of
Indian Shipping; and

(b) if not, the reasons thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Marine Hull insurance in respect of
hull-machinery, freight disbursements
etc. of Indian vessels is being trans-
acted by the Life Insurance Corpora-
tion. Shipowners’ requirements for
protection and indemnity cover for
crew and third party are not, how-
ever, covered by the Corporation, as
those are considered outside the
normal scope of marine insurance.

APPOINTING OF GENERAL MANAGERS AS
CHAIRMEN OF BANKS

5340. SHRI SUBRAVELU : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that General Managers of a few Banks
have been made Chairman of their
respective Banks after he made an
announcement sometime ago that Gov-
ernment propose to bring a Bill for
change in the working of Banks in-
stead of nationalisation; and

(b) if so, Government’s
thereto?

reaction
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. A
few banks have appointed their chief
executive officers as their wholetime
Chairman.

(b) This is in consonance with the
Government’s policy relating to social
control over banks,

RAID ON OFFICES OF JUTE SHIPPERS IN
CALCUTTA

5341. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No, 364 on the 30th Novem-
ber, 1987 and state:

(a) whether the investigations in
respect of the three other firms which
were also raided and searched by the
Calcutta Customs have since been
completed; and

(b) if so, the result of the investi-
gations and which are being prosecut-
ed?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The investi-
gations in respect of these three firms
are still in progress.

(b) Does not arise.

INCOME TAX EVASION ON SALE OF Frums

5342. SHRI YASHPAL SINGH :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred question No. 2574 on the
30th November, 1967 regarding
Income-tax evasion on sale of films
and state :

(a) the names and other details of
the parties whose execution of deeds
at lesser value in respect of sale of
films has come to the notice of Gov-
ernment; and

(b) the action taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :

Name of producer Name of Film Amount of
on-moncy
Rs.
(@ (i) Prasad Production Iruvar Ullam 1,00,000
(ii) Satya Movies Diva Thai 34,000
(iii) A. V. M. Limited Karpagam 20,000
(iv) Sembi Traders Dharmam Thalai Kakkum 75,000
(v) Rajendran Pictures Alli 20,000
(vi) Vijayalakshmi Pictures Navarathri 16,000
(b) Steps are being taken to consi- (b) whether it is also a fact that

der the on-money in the assessments
of parties concerned.

ProJecTs ™ COLLABORATION WITH
FOREIGN COUNTRIES

5343. SHRI G. S. MISHRA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that for
number of projects, like Korba and
Satpura Thermal Projects in Madhya
Pradesh, the work was initiated with
foreign assistance and loan negotiated
and the major equipments ordered
without waiting for technical clear-
ance and formal approval of the
Planning Commission;

for the expansion of Pathratu, Handua-
ganj Projects etc. the imports from
USSR are being considered without
looking into indigenous capacity; and

(c) if so, the reasons therefor?

THE MINISTER OF (RRIGATION
AND POWER (DR. K. L. RAO): (a)
An illustrative list of thermal or
hydro-electric  projects for which
orders for plant and machinery were
placed pending formal clearance and
approval of the final project report
was indicated in reply to Lok Sabha
Unstarred Question No. 7090 on 27th

July, 1967. In respect of Korba Pro-
jecf' Stage II. work was initiated,
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agreement with USSR for supply of
equipment entered into and orders for
equipment placed, after the project
was approved by the Planning Com-
mission in 19¢1. Preliminary works
on Satpura Project were initiated after
clearance by the Planning Commission

in September, 1962. The loan arrang-
ments and procurement of major

equipments were finalised by the
Government of India prior to final
sanction of the project by the
Planning Commission in October, 1963.
No major equipments in respect of
the project were ordered prior to
approval by the Planing Commission

(b) The generating plants for
Pathratu (2x100 MW) and Hardua-
ganj (2x55 MW) Extension Projects
are being obtained from indigenous
suppliers,

(¢) Procurement of major equip-
ment for Satpura Project was initiated
rior to formal approval of the pro-
Ject by the Planning Commission, in

order to avail of advantageous foreign
assistance available.

OBJECTIONS AGAINST CONTRACT SYSTEM
oF DGS&D

5344. SHRI G. S. MISHRA : Will the
Minister of WORKS, HCUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that various
trade associations havc seriously
objected to the practicc currently
going in the Directorate General of
‘Supplies and Disposals of concluding
contracts by calling the tenders first

from the firms and then calling them
for negotiations and distributing the

cards;

(b) whether it is also a fact that
these associations have objected
the calling of late tendars on the
plea of availing the lower price; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THF
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH: (a) Some Trade Associations
have represented against post-tender
negotiations.
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(b) No, Sir.

(¢) Post-tender negotiations is not
encouraged by Government where post
tender negotiation is inescapable, the
decision to hold the same is always
taken at a very high level,

Late tenders zre also r:ot considered

as a rule, excspt when it is in the
interest of encouraging indigencus

production and/or where theve is lack
of adequate competition.

SEIZuRE OF CONTRABAND GoOODS

5345. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2541 on the 30th Novem-
ber, 1967 regarding seizure of contra-
band goods in the last week of Nov-
ember, 1966 and state the details of
the firms in Bombay and Calcutta to
whom the notices wcre served?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The firms in
Bombay and Calcutta to whom show
cause notices were served are:—

1. Messrs Chandulal Kushal Chand,

221, Mumbadevi Road, Bom-
bay.2; and
2. Messrs  Chunilal Damani, 72,

Monohar Das Street, Calcutta-7.

VioLATION oF DELHI MASTER PLAN BY
New DeLHr MuNicrPAL COMMITTEE

5346. SHRI RAM SWARUP: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government's attention
has been drawn to the news-item
appearing in the Times of India of the
1st December, 1967 to the effect that
the New Delhi Municipal Committee
has been granting sanctions against
the provisions of Master Plan. in spite
of the objections raised by the Town
Planner, and Land Development
Officer;

(b) if so, the action taken by Gov-
ernment thereon;
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(c) whether other similar sanctions
by the New Delhi Municipal Committee
against the spirit of development
schemes under the Master Plan,
besides building plans, have come to
the notice of the authorities; and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY) : (a)
and (b). On an enquiry made from

the Delhi Development Authority,
Town and Country Planning Organi-
sation and Land and Development
Officer by the New Delhi Municipal
Committee to indicate specific cases
in which they had any objections, the
cases mentioned in the annexure were
cited. The actual position in respect
of these cases is indicated against
each. All these cases had, however,
been settled in consultation with the
representatives of the Delhi Develop-
ment Authority and the Town and
Country Planning Organisation or had
the specific approval of the Lt. Gover-
nor.

(c) No.
(d) Does not arise.

ANNEXURE

Position regarding cases cited by DDA
and TCPO

1. Temporary  Stalls on Irwin
Road.—All that has been done is to
shift a number of stalls from the side
of the Hanuman Temple to the road
berm on the opposite side. Not one
stall has been added.

2. Construction of Kiosks for fruit
vendors.—This is a programme which
has been appreciated by all sections
of people and the Press. Not one new
hawker has been added. Those who
used to stand- with Rehris/cycles have
been asked to sit in properly built
kiosks. Sites for all these kiosks were
selected in consultation with SP.
Traffic and representatives of the
TCPO. Lt. Governor was also shown
most of these sites,
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3. Construction of a snack bar in
the piot opposite Regal Cinema.—It is
a temporary arrangement pending
construction of an underground gar-
age. The matter has been referred
already to the Lt. Governor and the:
Chief Town Planner. The Construc-
tion work herein also was started only
after the technical Committee of the
DDA had approved the project.

4. Permission granted to the coms-
truction made by Indian Coffee House

in the Theatre Communication Build-
ing.—This has been allowed, on a

special leave, by the Chairman, DDA.

5. Inadequate parking in the multi-
storeyed garage project (near Super
Market) . —Chief Town Planner has
himself certified that the parking pro-
vided is adequate,

6. Inadequate parking for the Fruit
Market) —Chief Town Planner has
sary parking has been provided in the
plot adjacent to the building. Even
for the Emporia to be built on this
road there is no separate parking for
each plot. Only an area has been
earmarked for general parking.

7. Development Works in Lodi Gar-
dens.—The intention is to maintain
the existing topography of the park
and also to make it as quiet as possi-
ble. Action has, therefore, been taken
to:

(a) stop the entry of cars into the

park;
(b) provide proper parking sites
outside the gate (car park,

cycle stand, scooter park).

VALUE oF PLoTs IN GOLE MARKET
ARrea, NEw DELHI

5347. SHRI RAM SWARUP: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the present market value of
residential and commercial lands per
acre in Gole Market Area, New Delhi,
as per records of the Land and Deve-
lopment Office;

(b) whether the same has enhanced
during the last 12 years; and
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(c) whether Government propose to
lay on the Table a statement of such
enhancement in values with dates?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) The present day market value of
land for residential purposes range
from Rs. 100/- to Rs. 150/. per square
yard and for commercial purposes
from Rs. 200/- to Rs. 400/- per square
yard.

(b) and (c). A statement showing
market value of land in Gole Market

Area during the last 12 years is laid
on the Table of the House [Placed in

Library. See No. LT-2141/67)
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7g q= A & fae St @, S
Eeifll
DeLmy CHIEF COMMISSIONER'S OFFICE
COoOPERATIVE HOUSE BUILDING SocCIETY

5349. SHRI R. BARUA :
SHRI ARJUN SINGH BHA-
DORIA :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether land was allotted to
Delhi Chief Commissioner’s Office
Cooperative House Building Society,
on G.T. Road, near Subzi Mandi and
Gurki Mandi, Delhi about ten years
ago;

(b) if so, at what price this land
was allotted to the employees of
Delhi Administration;

(¢) whether it is fact that most of
the members instead of consructing

their houses sold the plots at very
high prices; and
(d) if so, the rules under which

they were permitted to sell the land?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Land was acquired by the Delhi
Administration for the Society.

(b) The Society was to pay the cost
of acquisition as payable under the
Land Acquisition Act, 1894.

(c) Government have no such in-
formation.

(d) The terms and conditions of the
agreement executed with the Society
under section 41 of the Land Acquisi-
tion Act, 1894, did not contain any
restrictive provision regarding sale of
land by the members of the coopera-
tive society.
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"TAX EXEMPTION TO SCHEDULED
TRIBES OF ASSAM

5351. SHRI RUPNATH BRAHMA :
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
people belonging to the scheduled
tribes in the hill districts of Assam
are exmpted from payment of Income
Taxes and Sales Taxes; and

(b) if so, whether the same facility
.and exemption has been extended to
the scheduled tribes people living in
the plain districts of Assam?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.
Members of Scheduled Tribes as
defined in clause (25) of Article 3668
of the Constitution, residing in  the
tribal area within the State of Assam
as specified in Part A or Part B of the
Table appended to paragraph 20 of the
Sixth ‘Schedule to the Constitution,
are exempted from payment of income-
tax subject to the conditions laid down
in section 10(26) of the Income-tax
Act, 1961.

DECEMBER 21, 1867

Written Answers

8770

Sales tax is a State subject and the
Government of India have no infor-
mation whether the Government of
Assam have granted exemption from
sales tax to the members of Sche-
duled Tribes.

(b) No, Sir.
VICTIMISATION OF Woaxnns oF ONGC

5352. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether Government are aware
that the management of the Oil &
Natural Gas Commission is victimis-
ing the workers who had gone on
strike in September, 1967;

(b) whether the management have
also granted advance increments to
Class I and II officers and some of the
employees of Class II and IV who had
not participated in the strike; and

(c) if so, on what grounds and the
action taken to stop victimisation of
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) No, Sir.

(b) and (c) Two advance increments
were given to employes on pay scales
upto Rs. 700—1250 and the staff who
manned production installation and
kept oil production going during the
strike in the Western Region, Simi-
larly, employees who rendered auxili-
ary services outside the sphere of
their normal duties and all other staff
in the Western Region and Dehra
Dun who attended to their duties
during the strike period were given
one advance increment. As there has
been no victimisation, the questing of
stopping it does not arise.
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DRAINAGE SCHEME OF MANGALORE
MUNICIPALITY

§355. SHRI LOBO PRABHU: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the progress made in the drain-
age scheme of Mangalore Municipality
and the expenditure incurred thereon
so far;

(b) when it is likely to be comple-
ted; and

(c) whether Government propose to
hold an inquiry into the causes of the
delay in the completion of this sche-
me?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Mangalore Underground Drainage
Scheme was approved for execution
under the National Water Supply and
Sanitation Programme (Urban) at an
estimated cost of Rs. 143 lakhs in
July, 1962. The State Government has
incurred an expenditure of Rs. 11901
lakhs upto the end of June, 1967.
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(b) Information is being collected
from the State Government and will
be laid on the Table of Sabha when
received.

(c) No. The execution of the scheme
is the responsibility of the  State
Government.

Pump SETs IN SOUTH KANARA DISTRICT

5356. SHRI LOBO PRAEHU: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of applications for
electric connections for pump sets
pending the South Kanara District
due to non-availability of transformers,
wires and other equipments:

(b) whether Government propose to
make available transformers, wires
and other equipments reported to be
short;

(c) whether the Centre will make
pump sets available on hire purchase
to all those who can furnish necessary
security; and

(d) if so, the number involved
according to the applications pending?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b) The Mysore State Electricity
Board have reported that there is no
difficulty regarding conductors, trans-
formers, poles, etc., for program-
med works on electrification of pump
sets in South Kanara District. Work
is in progress in respect of 105 esti-
mates already sanctioned covering
1359 applicants. Schemes covering 833
applicants have been sanctioned but
not yet taken up because of paucity
of funds. The progress achieved from
1-4-1967 to end of November, 1967, is
776 pump sets energised. The target
of 1500 pumpsets to be encrgised from
1-4-1967 to 31st March, 1968, will be
achieved.

(¢) There is no scheme according to
which the Centre directly makes avail-
able pumpsets on hire-purchase. There
is a .scheme, however, according to
which the Mysore State Co-operative
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Apex Bank will make pumpsets avail-
able on hire-purchase system after
getting feasibility certificates from the
Mysore State Electricity Board.

(d) 200 applications requesting for
issue of pumpsets on hire-purchase
system are pending with the tehsildars
for loan sanction.

RATE OF INTEREST CHARGED BY STATE
BANK FROM TIiLE FacTormEs

5357. SHRI LOBO PRABHU: Wi
the Minister of FINANCE be pleased
to state:

(a) the rate of interest charged by
the State Bank of India from Tile
factories, which have been classified
as small-scale industries;

(b) the reasons why only two out
of 65 factories in the South Kanara

District have taken loans from the
State Bank of India, while others de-

pend on commercial banks which
charge much higher rates of interest;
and

(c) the reasons for the failure of
the State Bank of India to serve the
Tile industry ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a)

(i) Against the pledge of goods under 7§ %
lock and key

(ii) Factoiy type of advances whc::c
the cost of the godown keeper is

borne by the borrower. 81%
(iii) Factory type of advances where
the cost of the godown kecper
is borne by the bank 83%
(iv) Other advances generally. 8}"/;
(v) Term loans. 9'/,
(vi) Instalment credit loans. [ YA

(b) and (c) Many of the units have
borrowing arrangements with other
local banks for a long time or have
adequate resources of their own.
H%e:ever. those units that approached
the State Bank for credit facilities
have been granted financial accom-
modation under its liberalised scheme
of financing small-scale industries.
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INcLUSION OF ‘BHUYAN’ OF ORISSA IN
SCHEDULED TRIBES

5360. SHRI G. C. NAIK: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
‘Bhuyan’ in Orissa have been includ-
ed in the list of Scheduled Tribes
while they have not been included
in the list of Scheduled Tribes in
Bihar;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take their inclusion in the list of
Scheduled Tribes ?

AGRAHAYANA 30, 1839 (SAKA)
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THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) Bhuyan is treated as a
Scheduled Tribe in Orissa and as a
Scheduled Caste in parts of Bihar.

(b) and (c). The community does
not satisfy the critbria for being trea-
ted as a Scheduled Tribe in Bihar,
where they are at a more advanced
state of social integration.
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WATER SUPPLY SCHEME AT BARBIL
(ORissa)

5361. SHRI G. C. NAIK: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that the
water supply scheme of Barbil
(Orissa) Notified Area Council is
hindered due to the obstruction put
forth by the Railway authorities is
not allowing the passage of the water
pipe under the Railway line;

(b) whether the Public Health De-
partment of the Government of Orissa
or the Notified Area Council of Bar-
bil have approached the Railway
authorities in this regard; and

(c) if so, the decision taken into

the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S. MURTHY) : (a)
to (c) Information is being collected
from the State Government and will
be laid on the Table of the Sabha
when received.

REVISION OF PAY SCALES OF
MANIPUR HEALTH DEPART-

MENT STAFF
5362. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government  have
sanctioned the revision of pay scales
of the Matron, tailors and mechanics
in the medical and Health Depart-
ment of Mnnipuri
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(b) whether it is a fact that the
revision of pay of the Matrons has
been given retrospective effect from
the 1st July, 1859 while the other
two categories were given only pros-
pective effect; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
to (c) The information is being col-
lected and will be laid on the table
of the Sabha when received.

IMPLEMENTATION OF GADGIL ASSURAN-
CES IN RESPECT OF DISPLACED PERSONS
IN DELHI

5363. SHRI G. Y. KRISHNAN:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the number
by the Gadgil Assurances
under the jurisdiction of Land
Development Office;

(b) the number of such cases whose

occupation on unauthorized land has
been regularized; and

of cases covered
which are
and

(c) the number of cases where al-
{ernative accommodation has been
provided by the Land and Develop-
ment Office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH) : (a) Twelve.
(b) and (c). In the Master Plan of

Delhi, the land wunder unauthorised
occupation of these squatters is ear-
marked for roads, parks and educa-
tional institutions and as such the un-
authorised occupation could not be re-
gularised. Alternative &ccommoda-
tion under the Jhuggies and Jhopries
Removal Scheme was offered to eleven
out of the twelve squatters, which,
however, was not accepted by them.
In the twelfth case also, the offer of a
smaller plot at the existing site was
not accepted W thé’ squatter.

i

v
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SociAL WELFARE Abpvisory Boarp
ORISSA

5364. SHRI D. D. JENA: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
present Chairman of the Orissa State
Social Welfare Advisory Board, Bhu-
baneswar has been holding the office
of the Chairman since he 27th May,
1960.

(b) if so, whether it does not con-
travene the rules in this regard; and

(c) the steps being taken to follow
the rules in this case ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENTUJ
GUHA) : (a) Yes, Sir.

(b) Does not arise as the rules are
still in the draft stage, awaiting
finalisation.

(c) Does not arise.

MODERN PLANNER/RASHMI
ESTATES, NEW DELHI

5365. SHRI J. H. PATEL: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have
received any complaint about the
activities of Modern Planners/Rashmi
Estates, Connaught Place, New Delhi;

(b) whether it is a fact that they
are engaged in illegally 'purchasing
and disposing of lands for housing
and industrial purposes;

(c) whether any enquiry has been
ordered into this complaint; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes, Sir.

(b) to (d) The complaints have been
referred to Delhi Police for investi-
gation and action, if necessary, against
the colonisers under appropriate pro-
visions of the law,
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PALE OmL

5369. SHRI G. S. MISHRA :
SHRI BABU NATH SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the total quantity of pale oil
sold out by the Indian Oil Corpora-
tion annually to various private parties
and the names of those parties;

(b) whether any check is made by
Government to find out the use of
this oil by those parties; and
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(e) if so, how and the steps taken
to see that it is not used for adultera-

tion purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) During the period from Novem-
ber, 1966 to October, 1967, the Indian
Oil Corporation sold about 13,000
tonnes of Pale Oil.

The names of the various parties
are being collected and will be laid
on the Table of the House in due
ceurse,

(b) and (c). Although no check is
kept on the use of the oil by the
recipients, the Indian Oil Corporation
releases stocks to processors of petro-
leum products only and not to general
traders.

SHORTFALL IN REVENUE COLLECTION
5370, SHRI C. JANARDHANAN :
Will the Minister of FINANCE be
pleased to state:
(a) whether the Centre’s revenue
collections have fallen short of ex-
pectations in the current year;

(b) if so, the reasons therefor;

(c) the total revenue collected s0
far in the current year; and

(d) how this compares with the
collections in the corresponding period
in the last year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The revenue
from Customs, Union Excise Duties,
Income-Tax (including Corporation
Tax), Wealth Tax, Expenditure Tax,
Gi#ft Tax and Estate Duty collected
during the first 8 months of the current
financial year is less than the pro rata
expectation of Rs. 1659.46 crores for
the same period (based on the Budget
Estimates made at the time of Fin-
nance No. II Act, 1967).

(b) A statement giving reasons for
the variations in the Central Revenues
collecled so far is annexed.
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(¢) The revenue collected during
the current financial year uptq 30-11-
1967 under the various heads referred
to in the reply to part (a) above is
Rs. 1346.98 crores (the figures of
revenue from Customs and Union
Excise duties included in this sum for
the month of November, 1967 being
provisional).

(d) The revenue collected during
the corresponding period in the finan-
cial year 1966-67 was Rs. 1326.24
crores,

Statement
Direct Taxes

Generally the revenue collection
from direct-taxes is proportionately
less during the first half of the finan-
cial year than that in the second half.
The advance-tax which accounts for
more than 50% of the total collection
is payable in four instalments, the last
two instalments due in December and
March being usually higher than the
earlier instalments. Further this year
the returns for assessment for  the
year ending 31st March, 1967 which
were due by 30th June, 1967 were
allowed to be furnished by the 15th
August, 1967. Consequently, in most
cases the assessments for the year
1967-68 would get finalised in the
latter half of the current financial
year.  Another contributory factor for
the variation between actual collec-
tions and the pro rata budget esti-
mates is the general recessionary trend
in the country.

Indirect Taxes

The variation between the pro
rata budget estimates of Customs duty
for the first 8 months of the current
financial year and the actual collec-
tions during that period is on account
of the shortfall in the import duty
realisations. This shortfall in import
duty was due to lesser imports of
certain major commodities like machi-
nery, apparatus and appliances, iron
and steel products, chemicals etc. The
general recessionary trend in the trade
and industry with its ramification on
slowing down the rate of investment
and affecting growth of industries and
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working of Government projects,
amongst other factors, were respon-
sible for the decline in imports.
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Decline in production and clearances
of many exciseable commodities like
sugar, cigarettes, jute manufactures,
iron and steel products, aluminium,
plastics etc., caused, inter alia, by the
general recessionary trends, non-
commissioning of some manufacturing
plants and delay in implementation
of expansion programmes for certain
industrial units and lock outs in some
factories, have largely contributed to
the shortfall in the collections from
the Union Excise duties,

Loss DUE To POWER SHORTAGE IN
RAJASTHAN

5371. SHRI S. K. TAPHURIAH:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have made
any estimates of the loss of production
in Kota and Jaipur regions of Rajas-
than for want of power;

(b) the steps taken to augment
power suply; and

(c) the names of industries where
machinery and plant, full or substan-
tial part, are lying idle for want of
power and the period since which
they are lying idle?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO) : (a)
and (b). No. Steps taken to augment
power supply to Rajasthan are:—

(i) consequent on the commission-
ing of first 62.5 MW generating
unit at Satpura power station
in Madhya Pradesh additionak
power is being released to
Rajasthan from  Gandhisagar
power station.

(ii) construction of the transmission
line from Itarsi to Barwaha in
Madhya Pradesh is being expe-
dited to enable Rajasthan to
draw share power from Satpura
power station,

(c) No detailed survey has been
made in this
L104LSS(cp)/67—7
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PoLISH-FRENCH CONSORTIUMS ASSIS-
TANCE FOR FERTILIZER PLANTS

§5372. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a Polish-French con-
sortium has offered assistance of about
Rs. 20 crores to the Goverhment of
India to set up a fertilizer plant in
the public sector;

(b) if so, the details of the project
and where this plant is proposed to
be erected; and

(c) the details of the foregin ex-
change content of the proposed plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) to (c). M/s. ENSA (France) and
M/s. POLIMEX (Poland) have shown
interest in participating in the setting
up of a fertilizer factory in India, Full
details of the proposal are being as-
certained and it will be considered in
due course on receipt of information.
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SALE oF EATABLES ALLOTTED FOrR Hos-
PITALS IN DrLar IN Brack MARKET

5373. SHRI HIMATSINGKA : Will
the Minister of HEALTH, PAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are aware
that a large quantity of sugar, food
and other eatables allotted for the
Central Government Hospitals in Delhi
for the diet of the patients is being
sold out in black market or used out-
side the hospitals by un-authorised
persons; and

(b) if so, whether Government pro-
pose to institute an enquiry into the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No, except for occasional pilferage of
small quantities by patients and lower
staff,

(b) Question does not arise.
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ScHEMES UNDER PL-480 GRANTS

5374. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to
state :

(a) the number and names of sche-
mes sanctioned from the PL-480 grants
and loans during the years 1964-65,
1965-66 and 1966-67, separately; and

(b) the total amount spent on these
schemes so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). A
statement showing the projects and
programmes en which PL-480 grant
and loan funds have been utilised in
each of these years and the amounts
utilised is laid on the Table of the
House. [Placed in Library. See No.
LT-2142/671]

AUGMENTATION OF WATER SUPPLY IN
JAMMUNA

5375. SHRI RAM CHARAN: Will
the Minister of IRRIGATION AND
POWER bg pleased to state:

(a) whether there is any proposal
1o augment the flow of water into
Jamuna by a canal from Ganga;

(b) whether this scheme will aug-
ment Delhi Water Supply;

(c) it so, when the scheme is pro-
posed to be put through; and

(d) the expenditure likely to be
incurred thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes; Sir,

(b) Yes; Sir.

(c) After the completion of the
‘Ram Ganga Project of U.P. in 1972.

(d) The share of Delhi Administra-
tion towards the cost of the project
for augmentation of Delhi Water
Supply has yet to be worked out.

CONSULTANTS IN IRRIGATION AND
PowEr MINISTRY

5376. SHRI RAM CHARAN: Will
‘the Minister of TRRIGATION AND
POWER be pleased to state :
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(a) whether there are number of
consultants in his Ministry on the
Indus and Ganga Basin organisations;

(b) whether Government are satis-
fied that there is justification for the
large number of posts in these organi-
sations; and

(c) if not, the steps taken to reduce
their number?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). In the Indus Waters Organi-
sation of the Ministry of Irrigation
and Power, there is only one Honorary
Consultant. In the Ganga Basin
Organisation, there are two posts of
Consultant in the grade of Superin-
tending Engineer for dealing with
various aspects of Ganga Basin Deve-
lopment. One post of Consultant
(Navigation) was abolished in April
1966 and at present only the minimum
number of posts of Consultants is
retained.

(c) Does not arise.

QUARTERS FOR CENTRAL GOVERNMENT
EMPLOYEES IN DELHI

5377. SHRI RAM CHARAN: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government had drawn
up any plan for constructing quarters
for the employees in the pay-range of
Rs. 700-1,250 in Delhi during the cur-
rent year;

(b) whether it has been abandoned;
and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) No.

(b) Does not arise,

(¢) In drawing up plans for the
current year, emphasis was laid on
the construction of quarters for Gov-
ernment employees in the low-income
groups as the percentage of satisfac-
tion is low in those groups.
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PAYMENT OF CiTry COMPENSATORY
ALLOWANCE TO NURSING STAFF
IN DELHI

5378. SHRI A. K. GOPALAN:
SHRI P, P. ESTHOSE :
SHRI P. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether only 50 per cent of the
city compensatory allowance paid to
the Central Government employees is
given to the Nursing staff of the
Government hospitals in Delhi;

(b) if so, the reasons therefor;

(c) whether Government propose to
give 8 per cent of basic pay to these
employees as is given to all Govern-
ment employees in Delhi; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) Under the normal rules, a Gov-
ernment servant entitled to free lodg-
ing and boarding is paid City Com-
pensatory allowance at 50% of the
rate otherwise admissible, Since the
nursing staff are paid messing allow-
ance and are provided with free resi-
dential accommodation, they are paid
this allowance at 509, of the normal
rates,

(c) and (d). Representations have
been received to enhance the city
compensatory allowance for these
employees. These are under consi-
deration,

PAYMENT oF FOOD ALLOWANCE TO

NURSING STAFF

5379. SHRI UMANATH :
SHRI VISWANATHA
MENON :
SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

8787

AGRAHAYANA 30, 1889 (SAKA)

Written 8788

Answers

(a) whether it is a fact that the
food allowance to the Nursing Staff
is not being paid fully according to
recommendations made by the Muda-
liar Committee;

(b) it so, the reason therefor; and

(c) the measures Government pro-
pose to take to implement the recom-
mendation fully ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Food Allowance to Nursing Personnel
is paid at Rs, 30/. p.m. in Central
Government institutions in accordance
with the Mudaliar Committee’s recoem-
mendation. In some of the States
such. as Kerala, Mysore and Madhya
Pradesh it is not paid in accordance
with recommendations.

(b) and (c). The Health Survey and
Planning Committee’s report has
already been sent to the State Gov-
ernments for implementing the recom-
mendations contained therein,

From the replies so far received
from State Governments it is obser-
ved that they adhere to the local
approved rates.

PAYMENT oF DEARNESS ALLOWANCE TO
NURSING SISTERS OF GOVERNMENT
HosPITALS

5380. SHRI A. K. GOPALAN:
SHRI K. ANIRUDHAN :
SHRI JYOTIRMOY BASU:
SHRIMATI SUSEELA

GOPALAN :

Wil the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that only
2/3 of the dearness allowance is given
to the Nursing sisters of Government
Hospitals in Delhi, while all Govern-
ment employees and staff nurses are
given dearness allowance as per Gov-
ernment rules;



Written Answers

8789

(b) if so, whether Government pro-
pose to give dearness allowance to
Nursing sisters also as per rules; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. Since the Nursing Sisters are
in receipt of messing allowance and
are provided rent-free residential
accommodation, they are paid dearness
allowance at 2/3rd of the normal rates.

(b) and (c). Representations have
been received demanding full dearness
alowance which are under considera-
tion.

RESIDENTIAL ACCOMMODATION FOR
MAaRriED Nurses IN CENTRAL
GOVERNMENT HosPITALS

5381. SHRI E. K. NAYANAR:
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI GANESH GHOSH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether any of the Central
Government Hospitals in Delhi is
lacking residential accommodation
for married Nurses;

(b) if so, the details thereof; and

(c)- whether Government propose to
arrange a special pool accommoda-
tion for the Nursing staff in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. There is however no special pool
of residential accommodation for
married nurses. They have to wait
their turn of allotment from the gen-
eral pool. It is not possible to provide
living accommodation for all married
nurses due to financial stringency.

(b) In the Willingdon Hospital, out
of 35 married nurses only seven are
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provided with Government accommo-
dation while in the Safdarjang Hos-
pital out of 157 married nurses only
22 have been able to get government
accommodation,

(¢) No.

CosT oF PROJECTS OF ANDAMAN P.W.D.

5382, SHRI K. R. GANESH: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether the cost of projects
worked out by the P.W.D, Andaman
are high;

(b) the difference in the rates in
the Andaman and average rates in
other parts of the country; and

(c) the main reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) to (c). The information is be-
ing collected and will be laid on the
Table of the House.

CREDIT FROM ANDAMAN P.W.D. STORES

5383. SHRI AMRIT NAHATA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether any stores from the
Andaman P.W.D.,, Stores have been
given on credit in 1966 and 1967;

(b) the number of persons given
such credit; and

(¢) whether rules permitted such

credit?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes.

(b) Two persons in 1966 and one
person in 1967,

(c) Yes.
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PorT BLAIR MUNICIPAL BOARD

5384. SHRI K. R, GANESH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the total budgetary
ment of the Port Blair
Board for the year 1967-68;

(b) the amount given by the Board
to the Andaman P.W.D. for supply of
raw water to the Board;

(c) the amount of revenue of
Board in 1958 and 1967; and

(d) the grant-in-aid given
Government annually ?

require-
Municipal

the

by the

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
According to the Budget Estimates
prepared by the Municipal Board
it is Rs. 10,25.100/-,

(b) Rs. 3,50,000 is estimated as
payable to Andaman P.W.D. during
1967-68.

(¢) The revenue of the Board in
1958-59 was nil as the Board started
functioning in that year. The esti-
mated revenue of the Board during
1967-68 is Rs, 4,63,600/-.

(d) The amount of grant-in-aid
sanctioned by the Government of India
to the Port Blair Municipal Board
varies from year to year. In 1966-67
a sum of Rs, 5,17,700/- was given to
the Board for meeting budget deficit.
A further sum of Rs, 1,00,000/- was
also given to the Board for develop-
ment works during 1966-67. During
the current financial year (1967-68) a
sum of Rs. 1.00 lakh (out of a total
provision of Rs. 2.00 lakhs) and an-
other sum of Rs. 62.500/- (out of a
total provision of Rs. 1,25,000/-) have
already been released to the Board
for meeting budget deficit and cost of
development works respectively.

FEMALE DOCTORS IN ANDAMAN AND
NicoBAR ISLANDS

5385. SHRI K. R. GANESH: Will
the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is a shortage of
female Doctors in the Andaman and
Nicobar Islands; and

(b) if so, the steps Government pro-
pose to take to provide adequate
female doctors?

30, 1889 (SAKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). Three posts of lady doctors
are at present vacant in Andaman and
Nicobar Islands. Necessary steps are
being taken to post suitable lady
doctors to fill these posts.

ANDpaMANs CrviL HosPiTAL

5386. SHRI K. R. GANESH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any proposal
to appoint a physician and an anaes-
thesist in the Andaman Civil Hospital;
and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)

and (b). Government are making
efforts to post doctors possessing
specialist qualifications in medicine

and anaesthesiology.

NURSING TRAINING COURSE IN ANDAMAN
IsLANDS

5387. SHRI K. R. GANESH: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply given to Unstarred Question
No. 720 on the 6th April, 1967 and
state :

(a) whether syllabus for the propos-
ed Nursing Training Course in the
Andaman and Nicobar Islands has
since been approved; and

(b) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No.

(b) The Indian Nursing Council
considered the Syllabus for an abridg-
ed general nursing course of 18 months
duration for the junior male nurses
prepared by the Andaman and Nicobar
Administration. Since male nurses
have been performing the duties of
staff nurses for many years, the Coun-
cil did not consider further training
necessary for them.

PorTt BLAIR MUNICIPAL BOARD

5388. SHRI AMRIT NAHATA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the grant for the Port
Blair Municipal Board has been sanc-
tioned for 1967-68;

(b) whether the development grant
for 1967-68 has also been sanctioned;
and

(c) if not, the reasons for the de-
lay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. Approval of the Government of
India was accorded on 25th August,
1967 to the release by the Chief Com-
missioner, Andaman and Nicobar Is-
lands, of a sum of Rs. 1.00 lakh only
to the Port Blair Municipal Board,
out of the total provision of Rs. 2.00
lakhs during 1967-68 for meeting its
budget deficit.

(b) Yes. Approval of the Govern-
ment of India was accorded on 25th
August, 1967 to the release by the
Chief Commissioner, Andaman and
Nicobar Islands of a sum of Rs. 62,500
only to the Port Blair Municipal
Board, out of the total provision of
Rs. 1,25,000 for development works
during 1967-68.

(d) Does not arise.
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REMOVAL OF SALT TAX

5389. SHRI C. CHITTYBABU : Wwill
the Minister of FINANCE be pleased
to state whether here is any proposal
for the removal of the salt-tax?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : There is no Cen-
tral Excise duty on salt at present.
Cess is, however, leviable on salt and
Government of India have no proposal
under consideraion for its withdraw-
al.

SARASWATHI MAHAL LIBRARY

5390. SHRI C. CHITTYBABU : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the re-
search scheme of Saraswathi Mahal
Library at Tanjore for Ayurveda and
Siddha formulated by Madras Govern-
ment in consultation with the Central
Government and sent for sanction is
pending with Government; and

(b) if so, the reasons therefor and
the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). No research scheme of Saras-
wathi Mahal Library at Tanjore for
Ayurveda and Siddha formulated by
the Madras Government in consulta-
tion with the Central Government is
pending with the Government of India.
However, the Governing Committee of
the Literary Research Unit at the
Saraswathi Mahal Library established
by the Government of India has for-
mulated a proposal for the expansion
of the existing unit which is under
consideration.

L.IC. Loans Fror House-BurLpine

5391. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state:

(a) the towns in the country where
the Life Insurance Corporation has
begun advancing money for house-
building;
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(b) whether the said facility will be
extended to other towns in the coun-
try because of great dearth of accom-
modation;

(c) if so, by what time; and
(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Names of 37
towns covered by the Property Mort-
gage Scheme and those of 118 towns
covered by “Own Your Home” Scheme
of the Corporation are given at pages
48, 50 and 51 of the Tenth Annual
Report of the Corporation which was
laid on the Table of the House on the
30th November, 1967.

(b). and (c). The Corporation is
contemplating further extension of the
‘Own Your Home’ Scheme to more
towns. It is, however, not possible at
this stage to say when the scheme
would be extended.

(d) Does not arise.
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TRBAL Brock DEVELOPMENT OFFICES
IN SANTHAL PARGANA, BIHAR

5393. SHRI MARANDI: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that offi-
cers posted in Tribal Block Develop-
ment Offices in the Santhal Parganas
district of Bihar have to learn San-
thali language within the two years
period of their posting;

(b) whether it is laso a fact that
most of the officers posted there have
not learnt the Santhali language with-
in the prescribed period;

(c) if so, how many officers are
there at present who have not learnt
the Santhali language and in how
many cases increments have been stop-
ped under the rules;

(d) the facilities Government have
provided to these officers for learning
the language;

(e) whether Government propose
to transfer these officers who have
failed to learn Santhali language; and

(f) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) to (f).

The requisite information has been
called for from the State Government
and will be laid down on the Table of
the House as soon as it is received.

Messrs Kummar Poonga & Co.,
BomMBAy

5394. SHRI S. M. JOSHI: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the
Income-tax Department, Bombay, has
ordered reassessment of tax-liability
of Messrs Khimji Poonja & Co. of
Bombay in respect of the years from
1944 to 1948 and from 1948 to 1967;

(b) if so, the amount so reassessed
and what was the original assessment;
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(c) whether the party concerned has
paid the reassessed demands; and

(d) if so, the steps taken to recover
the amount due from them ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Assessments
for the assessment year 1946-47 to
1955-56 have been re-opened for mak-
ing assessments.

Reassessments for assessment years
1946-47 to 1949-50 were made but
have been set aside in appeal and are
to be made again. The reassessments
for the years 1950-51 to 1956-57 . are
pending.

(b) As mentioned above, reassess-
ments are pending. Information re-
garding incomes originally assessed is
being collected and will be laid on the
Table of the House.

(¢) and (d). Do not arise.
Messrs KHimJar Poonga & Co., BomBAY

5395. SHRI S. M. JOSHI: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the
Income-tax Department, Bombay, are
carrying on inquiries into the bena-
mi transactions of Messrs Khimji
Poonja & Co. of Bombay;

(b) if so, the nature of these inqui-
ries;

(c) the present stage of these inqui-
ries; and

(d) the steps taken by Government
to see that the firm concerned does not
transfer or dispose off its assets to
deprive Government to recover the
tax after inquiries.?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). The enquiries relate to
allegations of tax evasion by M/s.
Khimji Poonja & Co. and are in prog-
ress.

(d) The officer in charge of recover-
ies has been instructed to keep in view
the safeguarding provisions of the In-
come-tax Act, 1961 in this respect and
be vigilant.
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ADVANCES TO COOPERATIVE AND INDUS-
TRIAL UNDERTAKINGS IN MADHYA
PRADESH

5396. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state:

(a) the amount so far advanced to
co-operative and private industrial
undertakings in Madhya Pradesh by
the Central Government and its Cor-
porations set up by it for making such
advances;

(b) whether these advances are pro-
portionate to the advance made to
other States; and

(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (¢). In-
formation is being collected and will
be laid on the Table of the House.

AGRICULTURAL FINANCE CORPORATION

5397. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state:

(a) the amount which the Agricul-
tural Finance Corporation has so far
advanced to Madhya Pradesh with the
purposes for which advances have been
made;

(b) whether the said advances are
to the same extent as given to other
States; and

(¢) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Agricul-
tural Refinance Corporation has sanc-
tioned in March 1967 one scheme for
the reclamation and development of
35,000 acres of land under the Cham-
bal Project, involving a total outlay
of Rs. 112.35 lakhs, of which the Cor-
poration’s commitment  will be
Rs. 84.26 lakhs. No part of this am-
ount has been drawn so far by the
Madhya Pradesh State Cooperative
Land Mortgage Bank because of poor
progress in the implementation of the
scheme.

(b) and (c). The quantum of assis-
tance offered by the Corporation de-
pends on the number and outlay of
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agricultural development schemes for-
mulated by each State. The Corpora-
tion welcomes proposals from all
States and has not laid down any ceil-
ing on the total assistance that each
State can get. In respect of Madhya
Pradesh, 9 other proposals involving
a total outlay of Rs. 587.10 lakhs are
under examination.

CONFIRMATION OF TEMPORARY STAFF
OF CENTRAL GOVERNMENT

5398. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the ord-
crs dated the 13th September 1966 re-
garding confirmation of 50 per cent of
staff in the temporary offices/Depart-
ments of the Central Government were
issued on the recommendations of a
High-Power Committee set up by the
Ministry of Home Affairs;

(b) if so, whether these orders are
being implemented in all the Tempo-
rary Offices/Departments of the Cen-
tral Government; and

(¢) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Ministry of
Finance, Department of Expenditure’s
O.M. No. 23(46)-EG1/67 dated the
13th September 1966 was issued on
the recommendations of the Committee
on Social Security. According to this
O.M. 50 per cent of the temporary
posts in such non-permanent Depart-
ments as have existed for not less than
10 years and are not proposed to be
wound up in the foreseeable future
may be made permanent provided the
posts have been in continuous exist-
ence for a period of 5 years or more
and are required indefinitely.

(b) and (c). The implementation of
these orders is the responsibility of the
administrative Ministries themselves
who review the position in this regard
from time to time. No cases of non-
observance of the orders have come to
the notice of the Finance Ministry.
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PERMANENT PosTS IN DEPARTMENT OF
REHABILITATION

5399. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether the Department of
Rehabilitation approached his Ministry
for increase in the percentage of the
number of posts to be converted into
permanent posts;

(b) if so, whether it is a fact that
their request was turned down; and

(¢) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir,

(b) Yes, Sir.

(c) As the Department of Rehabi-
litation is a temporary department,
50% of the temporary posts in the
Department have been converted into
permanent ones in accordance with
the standing orders. A higher per-
centage than this is not admissible
under these orders.

DruG T0 CONTROL BIRTH RATE

5400. SHRI HIMATSINGKA :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of HEALTH,
FAMILY PLANNING AND [URBAN
DEVELOPMENT be pleased to state:

(a) whether any drug has been test-
ed successfully in inducing temporary
or ‘permanent infertility in different
types of animals;

(b) if so, the name of the drug and
whether it has been tested in induc-
ing infertility among human beings;
and

(c) the name of the researcher or
the research institute which has been
responsible for the, discovery of this
drug ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes.
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(b) Several combinations are being
used successfully in inducing inferti-
lity among human beings. The Indian
Council of Medical Research have also
approved some brands of oral contra-
ceptives for use in the country.

(c) Research has been carried out
by a number of investigators in differ-
ent institutions in India and abroad.

ACCEPTANCE OF PRIVATE ASSIGNMENT
BY FORMER GOVERNOR OF RESERVE
BANK

5401. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that Shri P. C. Bhattacharya, former
Governor of Reserve Bank of India
has accepted an assignment under a
private firm, Sandoz;

(b) whether his appointment under
a private firm after retirement from
the Central Government Service runs
counter to the policy of the Central
Government about the appointment of
retired Senior Government servants;
and

(c) if so, the action taken by Gov-
ernment from dissuading Shri Bhatta-
charya in accepting the post?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Certain re-
ports to this effect have appeared In
the press.

(b) Shri P. C. Bhattacharya retir-
ed from Government service on the
.1st March 1958. The period of two
years, within which a Government
servant cannot accept commercial
employment without the prior appro-
val of Government, is already over in
his case and as such the acceptance of
an assignment in a private company is
not contrary to Government policy.

(c) Dees riot arise.
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INCOME-TAx ASSESSMENT CASES

5403. SHRI N. K. SANGHI: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Income-tax Officers have to forward
the draft assessments of cases over
Rs. 1,00,000 to the Inspecting Assistant
Commissioners for approval;

(b) the number of cases sent for
approval of the Inspecting Assistant
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Commissioners in Delhi, Rajasthan
and Madhya Pradesh during the period
from April, 1965 to March, 1966 and
April, 1966 to March, 1967; and

(c) how many cases were delayed
beyond three months and beyond six
months from the date of Income-tax
Officers’ forwarding the draft assess-
ment orders to Inspecting Assistant
Commissioner and final issue of ord-
ers to the assessees ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No such ins-
tructions have been issued by the
Board. However, an enquiry has been
made from the Commissioners of in-
come-tax if they have issued instruc-
tions to this effect in their charges and
the necessary information, when re-
ceived, will be placed on the Table of
the House.

(b) and (c). Information is being
collected and will be laid on the Table
of the House.

SurvEy oF Power ProJEcts IN U.P.

5404. SHRI SRINIBAS MISRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the survey in respect of
some of the power projects in U.P.
has been completed;

(b) if so, when it is proposed to
start work on the project in respect
of which survey has been completed;
and

(c) the total expected capacity of
these projects ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) Survey and investigations in
respect of Dhukwan -H.E. Project,
Yamuna H.E. Project—Stage IV and
Maneri Bhali H.E. Project—Stage I
have been completed & Project reports
finalised. The Dhukwan Project has
been sanctioned for implementation.
As regards Yamuna H.E. Project Stage
IV, the State Electricity Board has
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forwarded modified proposals recent-
ly which are under examination. The
Maneri—Bhali Project—Stage I has
been considered acceptable by the
Technical Advisory Committee but the
formal approval of the Planning Com-
mission is awaited.

(c) The generating capacities pro-
posed to be installed under these pro-
jects are as follows :—

MW

(i) Dhukwan— 225

(ii) Yamuna-IV— 30

(iii) Maneri-Bhali-1.—105
Total: 157.56 MW

SupPLY OF BARRELS TO THE INDIAN OIL
CORPORATION LIMITED

5405. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Director General, Technical Develop-
ment allotted additional quantity of
18 gauge drum sheets to Hind Galva-
nising and Engineering Co. (P) Ltd.
on account of Indian Oil Corporation
for supply of barrels against their
tender No. OP/Ten/7/65;

(b) if so, the additional quantity of
steel sheets they received from the
Director General, Technical Develop-
ment on account of the Indian Oil Cor-
poration;

(c) the number of barrels they sup-
plied to the Indian Oil Corporation
out of the said additional steel sheets
and the quantity of steel sheets uti-
lised by them for supply of barrels
made to the Indian Oil Corporation so
far;

(d) the number of barrels still lying
outstanding to be supplied by them
to the Indian Oil Corporation; and

(e) the disposal of the balance
quantity of steel sheets which were
allotted to Hind Galvanising on ac-
count of the Indian Oil Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMIAH) : (a)
The additional quantity of steel allott-
ed by the Iron & Steel Controller to
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M/s. Hind Galvanizing and Engineer-
ing Co. (P) Ltd. was on account of
the demand from all of the Oil Com-
panies, including the Indian Oil Cor-
poration. ’

(b) The Indian Oil Corporation’s
share of the steel was 4321.66 tonnes
for the fabrication of 1,64,223 barrels.

(c) Till to date Hind Galvanizing
and Engineering Co. (P) Ltd. have
supplied 1,38,162 barrels, which repre-
sent 3635.84 MT of steel.

(d) 26,061 barrels are yet to be sup-
plied by them out of this steel.

(e) As soon as the dispute over the
price per barrel is resolved, the Indian
Qil Corporation Ltd. expect that Hind
Galvanising & Engineering Co. (P)
Ltd. will resume supplies of barrels
to the Corporation and utilise the en-
tire quantity of steel allotted to them
for Indain Oil Corporation barrels.

ScHEDULED TRIBES IN ASSAM

5406. SHRI RUPNAH BRAHMA :
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the number of Scheduled Trib-
es in Assam with their population and
location, District-wise;

(b) whether it is a fact that the
Garos .and the Mikirs who are living
in the plain districts of Assam are
not treated as Scheduled Tribes though
they are treated as Scheduled Tribes
in the hill districts and similarly the
Kacharis and the Rabhas who are
Scheduled Tribes in the plain districts
are not treated as Scheduled Trib-
es in the hill districts; and

(c) it so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) This information is
available in the ‘Census of India,
1961, Volume III-Assam-Part V-A-
Scheduled Tribes and Scheduled
Castes. Reprints from Old Census
Reports and Special Tables, available
in the Parliament Library:
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(b) and (c). It is a fact that the tri-

bal communities of Assam are specifi-
ed separately for the hill areas, the
plains areas, and NEFA. The reason
is that special provisions have to be
made for the tribal (hill) areas under
articles 244, 330 and 332 of the Con-

stitution,
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FACTORIES IN PUBLIC SECTOR

5408. SHRI BENI SHANKER
SHARMA : Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of industries in the
public sector along with the capital
employed therein, the nature of goods
manufactured, the gross turnover net-
profits and the percentage of profit to
the capital since they were established;

(b) whether the performance of all
such concerns is satisfactory; and

(c) whether the rate of profit is
comparatively low as compared to
such industries in the private sector ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Apart from
the Annual Reports and Balance
Sheets of the individual Public Enter-
prises, which are presented to Parlia-
ment, “Annual Report on the working
of the Industrial and Commercial
Undertakings of the Central Govern-
ment” containing inter alia the infor-
mation sought, is also being present-
ed to Parliament commencing from
the year 1960-61. The Report for
1965-66, the last year for which the
accounts of all the enterprises are
now available, was laid on the Table
of the Lok Sabha on the 24th July,
1967.

(b) and (c). It is not possible to
generalise on this question; the per-
formance of some undertakings has
been satisfactory while that of others
has not been so. )

A comparison of the performances
of the enterprises in the public and
private sectors, based only on the
criterion of rate of profit, is also not
valid.

8808



8809 Written Answers

SmucGLING ON KurcH BORDER

5409. SHRI D. R. PARMAR: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that well-
planned smuggling is going on on the
Kutch border; and

(b) the preventive measures which
‘Government have taken or propose to
take to stop the smuggling ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) As far as
Government are aware there is no
organised smuggling across the Kutch
border.

(b) The Kutch border is being
guarded by the Border Security Force.
Customs officers are also maintaining
strict vigilance.

KrAmM PROJECT IN OSMANABAD
(MAHARASHTRA)

5410. SHRI M. N. REDDY : Will the
Minister of IRRIGATION AND POW-
ER be pleased to state:

(a) whether Government are aware
of the construction of Klam Project on
Marjira in the district of Osmanabad
in Maharashtra;

(b) if so, the details thereof;

(c) whether the Maharashtra Gov-
ernment have obtained the clearance
from the Central Government before
starting the work; and

(d) whether Andhra Pradesh Gov-
ernment had been consulted before
the clearance ?

THE MINISTER OF IRRIGATION
& POWER (DR. K. L. RAO) : (a) to
(d). According to Maharashtra Gov-
ernment surveys and investigations are
in progress for a project on Manjira
river, in Kaij Taluka, Bhir district.
The project report has not yet been
finalised; nor has it been received in
the Central Water and Power Com-
mission for examination.

Korapr THERMAL POWER STATION,
MAHARASHTRA

5411. SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND

DECEMBER 21, 1967

8810

Written Answers

POWER be pleased to state the pro-
gress made in the execution of Koradi
Thermal Power Station of Maharash-
tra ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
The progress of the Koradi Thermal
Station is as follows:—

Civil works pertaining to the
thermal power station are in advan-
ced stage of progress. The
Kamptee-Keri weir which is intend-
ed to provide storage and supply
of cooling water to the power
station has been taken up for cons-
truction. Orders for the supply of
first two turbo-alternators of capa-
city 125 MW each have been placed
in Poland. Orders for the supply
of corresponding boilers and auxi-
liary equipment are expected to be
finalised shortly.
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ALLOCATION FOR WEST BENGAL

5412-B. SHRI B. K. DASCHOW-
DHURY: Will the Minister of FI-
NANCE be pleased to state :

(a) the amount of allocations made
for West Bengal during the first year
of the Fourth Five Year Plan for the
implementation of the schemes under
the said Plan; and

(b) The amount paid to West Ben-
gal out of the allocation during the
above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Central as-
sistance of Rs. 38.83 crores was allo-
cated to West Bengal for various
State Plan and Centrally sponsored
schemes during 1966-67.

(b) An amount of Rs. 37.98 crores
was provisionally paid to the State
Government in 1966-67.

REPRESENTATION FROM ENGINEERING
INDUSTRY IN WESTERN REGION

5412-C. SHRI M. SUDARSANAM :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) whether any representation was
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in the Western region suggesting
that the Central Government should
preferentially place orders with units
which suffered from competitive dis-
advantages vis-g-vis their counter-
parts in the Eastern region; and

(b) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) No representation was
received from the Engineering Indus-
try in the Western Region.

(b) Does not arise.

DEVELOPMENT OF TRIBALS IN ASSAM

5412-D. SHRI RUPNATH BRAH-
:  Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) the amounts allotted and spent
for the development works of the
tribal people of the autonomous
hill districts of Assam in the Third
Five Year Plan;

(b) the amount allotted and spent
for the development works of the tri-
bal people living in the plain districts
of Assam in the Third Five Year Plan;
and

(c)the amounts proposed to be pro-
vided for the tribal people of the
autonomous hill districts and the
plain districts of Assam in the Fourth
Five Year Plan ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU

received from the engineering industry GUHA) : (a) and (b) :
(Rs. in lakhs)

Amount allotted Amount spent
r A . r A~ —
State Central  Total State Central Total

Sector Sector Sector Sector
Hills 710.00 668.27 165.36 833.63
287.74 1222-74

Plains 225.00 192.97 39.10 232.07
Total 935-00 287.74 1222.74 861.24 204.46 1065.70




8813 Written Answers

(c) The Fourth Five Year Plan has
not so far been finalised.

PAYMENT OF DEMURRAGE BY GUJARAT
FERTILIZERS

5412-E. SHRI R. K. AMIN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the amount of demurrage paid
by Gujarat Fertilizers to the Railways
and the port authorities during the
last three years; and

(b) the amount of demurrage paid
by (i) Heavy Engineering Corpora-
tion at Ranchir and (ii) by other Gov-
ernment of India Undertakings for
manufacturing fertilizers during the
first three years of their beginning ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) and (b). The infor-
mation is being collected and will be
placed on the table of the house in
due course.

NON-RETURN OF MONEY DEPOSITED WITH
Firms

5412-F. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state:

(a) whether complaints have been
received that certain business firms in
Delhi have been and are still in the
habit of approaching persons through
brokers to deposit money with them
and do not return the money when
demanded;

(b) whether complaints have also
been made that the Police do not take
any action in these matters; and

(c) the action taken by Government
to check this malpractice . by the
firms ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
employmént of brokers for soliciting
deposits from the public does not
offend dany provisions of the law.
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Disputes arising out of the non-repay-
ment of deposits by non-banking
companies are of a civil nature and
the remedy will normally lie in having
recourse to civil proceedings. How-
ever, complaints received by the
police are also investigated to  deter-
mine if any action is possible under
the criminal law.

The Reserve Bank has issued cer-
tain directions to non-banking com-
panies (and not firms registered
under the Partnership Act) to put a
curb on the acceptance of dispropor-
tionate deposits in the context of
their capital structure. The non-bank-
ing companies (other than . hire
purchase and housing finance compa-
nies) are prohibited from accepting
short-term deposits and there is also
a ceiling on total deposits
upto 25% of their paid-up capi-
tal and free reserves. In the case
of hire purchase and housing finance
companies, they are expected to main-
tain liquidity to the extent of 10%
of their outstanding deposits and also
to ensure that 25% of their out-
standing debts on hire-purchase con-
tracts are recovered in each half year.
It is expected that these measures will
prove beneficial in the long run.

ENQUIRY INTO THE GLOBE FINANCIERS
AND SECURITY AND FInance (P) Lo,
AsAF Arr RoAp, DELHI

5412-G. SHRI R. S. VIDYARTHI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Globe Financiers (P) Ltd., and Secu-
rity and Finance (P) Ltd., Asaf Al
Road., Delhi have refused to pay the
interest to the depositors and have
also refused to return the deposits
which had matured long ago;

(b) if so, the reasons therefor;

(c) whether the matter has been
investigated by the C.B.I and if so,
the result thereof;

(d) the steps Government have
taken or propose to take in order
that the money is returned to the de-
positors in full; and
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(e) the reasons why no depositing
insurance has been applied to these
Non-Banking Financial Companies
while this is being enforced on Bank-
ing Companies ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Certain com-
plaints have been received in this
regard.

(b) Reasons for the non-repayment
of deposits are being ascertained and
will be laid on the Table of the House
in due course.

(c) The complaints are being in-
vestigated by the Police.

(d) Disputes arising out of the non-
repayment of deposits by non-banking
companies are of a civil nature and
the remedy will normally lie in hav-
ing recourse to civil proceedings.
However, complaints received by the
police are also investigated to deter-
mine if any action is possible under
the criminal law.

The Reserve Bank has issued certain
directions to non-banking companies
to put a curb on the acceptance of
disproportionate deposits in the con-
text of their capital structure. The
non-banking companies (other than
hire purchase and hosing finance com-
panies) are prohibited from accepting
short term deposits and their is also
a ceiling on total deposits upto 25%
of their paid-up capital and free re-
serves. In the case of hire-purchase
and housing finance companies, they
are expected to maintain liquidity to
the extent of 10% of their outstanding
deposits and also to ensure that 25%
of their outstanding debts on hire-
purchase contracts are recovered in
each half year. It is expected that
these measures will prove beneficial
in the long run.

(e) The scheme of insurance of de-
posits of banking companies is intend-
ed to ensure that public deposits in
all forms are attracted to the banking
system to the maximum extent possi-
ble so that they are available for the
purpose of lending to all productive
sectors of the economy. On the other
hand, in the case of non-banking
companies, it is intended to restrict
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and regulate the acceptance of depo-
sits, in the manner explained in (d)
above and, therefore, the question of
providing any insurance cover for the
deposits with the non-banking com-
panies would not seem to be either
relevant or appropriate.
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Suops oN CHrtRA GupTA Roap, NEw
DEeLHI

5412-H. SHRI KUCHELAR: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government propose
to open shops on the main Chitra
Gupta Road, New Delhi to rehabili-
tate hawkers and other refugee busi-
nessmen;

(b) whether it is a fact that shops
are being constructed adjoining or
even covering the walls of the resi-
dential houses of Government em-
ployees on Chitra Gupta Square,
Chitra Gupta Place and Chitra Gupta
Road;

(c) whether any representations
have been received by the Lt. Gover-
nor and the Chief Executive Coun-
cillor in regard to the non-desirability
of constructing such shops in a heavily
concentrated residential localities and
also the traffic hazards involved on
the Chitra Gupta Road with a heavy
traffic on it; and

(d) if so, the action taken on the
representation with a view to stop the
construction of such shops in that
area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) to (d). The informa-
tion is being collected and will be laid
on the Table of the House.

FOREIGN CAPITAL INVESTED IN PLANTA-
TION INDUSTRIES

5412-1. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state:

(a) the total foreign capital invest-
ed by foreign companies in the plan-
tation industries and the names of
those foreign companies which have
invested this capital;
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(b) its percentage to the total capi-
tal invested in the plantation indus-
tries;

(c) the profit made annually by
these foreign companies and the pro-
fit remitted abroad per year by these
foreign companies; and

(d) whether Government propose
to nationalize these foreign companies
and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The total
foreign capital invested by foreign
companies in the plantation industries
is Rs. 121 crores as at the end of
March, 1965 Of this Rs. 10.1 crores
was invested in foreign controlled
rupee companies, Rs. 107.9 crores was
invested in branches of foreign com-
panies and Rs. 3 crores was held as
portfolio investment in rupee cmpa-

nies by foreigners. Information
subsequent to this date is not yet
available. Information regarding the

names of the foreign companies is
being collected and will be laid on
the Table of the Lok Sabha.

(b) The information is not readily
available. It is being collected and
will be laid on the Table of the Lok
Sabha.

(c)
Year  Profits Profits Remarks
carned remitted
(Rupees in crores)
1963-64 4.3 6.8 Paid partly
out of past
1964-65 62 6.0 accumulated

reserved

(d) Government have not felt it
necessary to consider the question of
nationalising them.

PURCHASE OF INDO-BURMA PETROLEUM
CompaNny BY U.P.C.C.

5412-J. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
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PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the United Provinces
Commercial Corporation had negotiat-
ed for the purchase of entire business
and assets of Indo-Burma Petroleum
Company in India;

(b) whether the above bargain was
settled for rupees one crore and
twenty lacs payable in instalments;

(¢) whether the United Provinces
Commercial Corporation also tried to
sell a part of Indo-Burma Petroleum
Company business in India to the
India Oil Company for about one
crore rupees in cash; and

(d) if so, Government’s reaction to
the above deals?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) The U.P.C.C. had negotiated for
the purchase only of the equity share-
holding of M/s Steel Brothers in the
Indo-Burma Petroleum Company.

(b) Yes, for about Rs. 1.24 crores.

(c) The U.P.CC. only informally
indicated that after acquiring the
shares of M/s Steel Brothers in the
1B.P., they would be willing to nego-
tiate for the sale of marketing assets
of I.BP. to the Indian Oil Corpora-
tion, subject to suitable terms being
negotiated and after the approval of
the share-holders of I.B.P.

(d) It is understood that the appli-
cation of U.P.C.C. for the purchase of
shares of I.B.P. Limited held by M/s.
Steel Brothers Limited and the remit-
tance of sales proceeds in foreign ex-
change has been rejected by the
Reserve Bank of India. The U.P.C.C.
Limited have since filed a suit in
the High Court at Calcutta against
M/s. Steel Brothers Ltd, GXK. for
non-performance of the sale agree-
ment, in which the Reserve Bank of
India has been impleaded as one of
the defendants. The matter has thus
become sub-judice.
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12.16 hrs.
PAPERS LAID ON THE TABLE

PunJas CINEMAS (REGULATION)
HARYANA AMENDMENT ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI SATPATHY) : On behalf
of Shri K. K. Shah, I beg to lay on
the Table a copy of the Punjab Cine-
mas (Regulation) Haryana Amend-
ment Ordinance, 1967 (Haryana
Ordinance No. 8 of 1967) promulgated
by the Governor of Haryana on the
7th September, 1967, under Article
213(2) (a) of the Constitution read
with clause (c¢) (iv) of the Proclama-
tion dated the 21st November, 1967,
issued by the President in relation to
the State of Haryana. [Placed in
Library. See No. LT-2110/67.]

PUNJAB LEGISLATIVE ASSEMBLY SPEA-
KER'S AND DEPUTY SPEAKER’S SALARIES
(HARYANA AMENDMENT) ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG
SINGH) : I beg to lay on the Table
a copy of the Punjab Legislative
Assembly Speaker’s and Deputy
Speaker’s Salaries (Haryana Amend-
ment) Ordinance, 1967 (Haryana
Ordinance No. 7 of 1967) promulgat-
ed by the Governor of Haryana on the
11th August, 1967, under article
213(2) (a) of the Constitution read
with clause (c)(iv) of the Proclama.
tion dated the 21st November, 1967,
issued by the President in relation to
the State of Haryana. [Placed in
Library. See No. LT-2111/67]

SHRI S. M. BANERJEE (Kanpur):
May I know whether the Speaker and
Deputy Speaker got their salaries or
not ?

DR. RAM SUBHAG SINGH: It is
mentioned in the budget papers. He
can see.

AGRAHAYANA 30, 1889 (SAKA)
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MEMORANDUM ON ACTION TAKEN OR
PROPOSED TO BE TAKEN ON REPORT OF
COMMISSIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES FOR 1965-66

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL~
FARE AND IN THE MINISTRY OF
PETROLEUM AND CHEMICALS
(SHRI MUTHYAL RAO) : On behalf
of Shrimati Phulrenu Guha, I beg to
lay on the Table a memorandum on
the action taken or proposed to be
taken on the report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year 1965-
66. [Placed in Library. See No. LT-
2112/617.)

MepicaAL AND TOILET  PREPARATIONS

(Excise Dutres) FIRST AMENDMENT
Rures, 1967 Erc.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
K. C. PANT): I beg to lay on the
Table—

(1) (i) A copy of the Medicinal and
Toilet Preparations (Excise
Duties) First Amendment
Rules, 1967, published in
Notification No. GSR 1695
in Gazette of India dated
the 11th November, 1967,
under sub-section (4) of
section 19 of the Medicinal
and Toilet Preparations
(Excise Duties) Act, 1955.

(ii) A statement showing rea-
sons for delay in laying the
above Notification.

[Placed in Library. See
No. LT-2113/67.]

(2) (i) A copy of Notification No.
F.4(83)/67-Fin(E) (I) pub-
lished in Delhi Gazette
dated the 14th Novemsber,
1967, containing corrigen-
dum to Notification No.
F.4(83) /67-Fin.(E) (I) dated
the 19th October, 1967, under
sub-section (4) of section
26 of the Bengal Finance
(Sales Tax) Act, 1941 as in
force in the Union Terri-
torv of Dclhi.
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(ii) A statement showing rea-
sons for delay in laying the

above Notification.

[Placed in Library.
No. LT-2114/617.]

See

(3) A copy of the following Noti-

fications under section 159
the Customs Act, 1962 :—

of

(i) G.S.R. 1825 published in Ga-

zette of India dated
9th December, 1967.

(ii) G.S.R. 1826 published
Gazette of India dated
9th December, 1967.

(iii) G.S.R. 1833 published
Gazette of India dated
9th December, 1967.

(iv) G.S.R. 1834 published
Gazette of India dated
9th December, 1967.

(v) G.S.R. 1873 published
Gazette of India dated
16th December, 1967.

(vi) G.S.R. 1874 published
Gazette of India dated
16th December, 1967.

(vii) G.S.R. 1875 published
Gazette of India dated
16th December, 1967.

(viii) G.S.R. 1876 published
Gazette of India dated
16th December, 1967.

[Placed in Library.
No. LT-2115/67.]

the

in
the

in
the

in
the

in
the

in
the

in
the

in
the

See

(4) A copy each of the following

Notifications under section

159

of the Customs Act, 1962 and
section 38 of the Central Excises

and Salt Act, 1944 :—
(i) The Customs

and Central

(ii) The

Excise Duties Export Draw-
back (General) Sixty-first
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1828 in Gazette of
India dated the 9th Decem-
ber, 1967.

Customs and Central
-Excise Duties Export Draw-
back (General) Sixty-second
Amendment Rules, 1967,
published in Notification No.

DECEMBER 21, 1967

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)
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G.S.R. 1829 in Gazette of
India dated the 9th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-third
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1830 in Gazette of
India dated the 9th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-fourth
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1831 in Gazette of
India dated the 9th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-fifth
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1832 in Gazette of
India dated the 9th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-sixth
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1865 in Gazette of
India dated the 16th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General)  Sixty-
seventh Amendment Rules,
1967, published in Notifica-
tion No. G.SR. 1866 in
Gazette of India dated the
16th December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-eighth
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1867 in Gazette of
India dated the 16th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Sixty-ninth
Amendment Rules, 1967,
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published in Notification No.
G.S.R. 1868 in Gazette of
India dated the 16th Decem-
ber, 1967.

The Customs and Central

Excise Duties Export Draw-
back (General) Seventieth
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1869 in Gazette of
India dated the 16th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-first
Amendment Rules, 1967,
published in Notification No.
G.S.R. 1870 in Gazette of
India dated the 16th Decem-
ber, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
second Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 1871 in
Gazette of India dated the
16th December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
fourth Amendment Rules,
1967, published in Notifica-
tion No. G.SR. 1872 in
Gazette of India dated the
16th December, 1967.

[Placed in Library.
No. LT-2116/67.]

(x)

(xi)

- (xid)

(xiii)

See

ANNUAL REPORTS OF (i) HINDUSTAN

INSECTICIDES LIMITED, (ii) FERTILISER

CORPORATION OF INDIA AND GOVERN-
MENT REVIEW THEREON

THE MINISTER OF STATE
IN THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
JAH) : I beg to lay on the Table—

(1) i) A copy of the Annual
Report of the Hindustan
Insecticides Limited, New
Delhi for the year 1966-67
along with the Audited Ac-
counts and the comments of

Arrest and
Conviction of Member

the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

Review by the Government
on the working of the above
Company.

[Placed in Library.
No. LT-2117/61.)

(2) (i) A copy of the Annual
Report of the Fertilizer Cor-
poration of India Limited
for the year 1966-67 along
with the Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon under sub-
section (1) of section 619A
of the Companies Act, 1956.

Review by the Government
on the working of the above
Corporation.

[Placed in Library.
No. LT-2118/67.]

ANNUAL REPORT OF INDIA Lac Cess
COMMITTEE FOR 1965-66

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : I beg to lay
on the Table a copy of the Annual
Report of the Indian Lac Cess Com-
mittee for the year 1965-66 (Hindi
version).

8824

(ii)

See

(ii)

See

12.20 hrs.

ARREST AND CONVICTION OF
MEMBER (Shri Shiv Charen Lal)

MR. SPEAKER: I have to inform
the House that I have received the
following two telegrams (original in
Hindi), dated the 20th December, 1967,
from the City Magistrate, Agra:—

(1) “Shri Shiv Charan Lal, Mem-
ber, Lok Sabha, was taken
into custody today, at 12.30
P.M., for violating orders
under Section 144, Criminal
Procedure Code. On his fail-
ure to furnish surety, he has
been detained in District
Jail, Agra.”
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(2) “Shri Shiv Charan Lal, Mem-
ber, Lok Sabha, was found
guilty under Section 188,
Indian Penal Code and was

sentenced to one week’s
simple imprisonment.”
COMMITTEE ON ABSENCE OF

MEMBERS
MINUTES—THIRD SITTING

SHRI THIRUMALA RAO (Kaki-
nada). Sir, I beg to lay on the
Table Minutes of the Third Sitting
@ the Committee on Absence of Mem-
bers from the Sittings of the House
held during the current session.

PETITION RE. SCHEDULED CASTES
AND TRIBES ORDERS (AMENDMENT)
BILL

@t W eAhw (= afi):
Feq wEA, F I@iam nfa qar
Fgafaa wifen afe ke (wwe)
fadas, 1967, & wafaa ot o do
FHfF T I =|EE N =
FIfedT TR FQ@TE |

12.21 hrs. -

STATEMENT RE. REVISION OF
SCALES OF PAY OF SCHOOL
TEACHERS IN DELHI

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Sir, with

DECEMBER 21, 1967 Delhi School Teachers
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your permission, on behalf of Dr.
Triguna Sen, I beg to make the fol-
lowing Statement :

As the House is awere, the question
of revising the scale of pay of school
teachers in Delhi has been under
consideration of the Government for
some time. The Delhi Administra-
tion had made certain proposals in
this connection. After taking into
account the emoluments earned by
teachers in various categories in the
different parts of the country and
considering other relevant aspects of
the matter, Government have decided
to revise the scales of pay of teachers
in Delhi with immediate effect as
shown in the annexure to this state-
ment. Steps will be taken immediate-
ly, in consultation with the Delhi
Administration, to give effect to the
revised scales.

The salary-scales of teachers in
Delhi were revised last in 1959 by
applying the same principles as were
applied in the case of other Central
Government servants in accordance
with the recommendations of the se-
cond Pay Commission. I may add
that the present revision in the salary-
scales of Delhi teachers is being done
by the Government as a very special
case.

I have no doubt that the teaching
community will respond in full meas-
ure to the gesture now being made
by the Government inspite of the pre-
vailing acute financial stringency.

ANNEXURE
St. No. Category Existing scale Revised scale
) ) (€) Q)
Rs. Rs.

1. Assistant Teachers, 118-225 118-250. (Matrics)

(Primary Schools). 126-270 (Higher Secondary).
2, Headmasters (Primary Schools) 150-240 160-300
3.  Trained Graduate Teachers (Middle

Schools) and all other teachers in  160-300 175-350

this scale.
4.  Trained Graduate ‘Teachers (Higher

Secondary Schools) and all other  170-380 190-425

categories in this scale.
5.  Headmasters (Middle Schools). 210-395 220-470
6.  Post-graduate Teachers. 250-470 275-550
7. Vice-Principals. 325-575 350-650
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a) ) 3) @
8.  Principals of Higher Secondary Rs.. Rs.
Schools. 425-580 425-900
9.  Drawing Teachers (Gr. III) and
other categories in this scale. 130-300 140-330
10.  Laboratory Assistants. 40-90 110-180 (Matrics with
75-95 Science).
Note: In addition to the basic pay in the revised scales indicated
above, the teachers will get the Dearness Allowance as per

Central Government rates.

1223 hrs.
BUSINESS ADVISORY COMMITTEE
TWELFTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Sir, I beg to move:

“That this House agrees with the
Twelfth Report of the Business
Advisory Committee presented to
the House on the 20th December,
1967.”

MR. SPEAKER: Motion moved :

“That this House agrees with the
Twelfth Report of the Business
Advisory Committee presented to
the House on the 20th December,
1967.”

SHRI M, R, MASANI (Rajkot):
Sir, I am very glad that, in response
to the letter addressed to you yester-
day by leaders of all the Opposition
Parties you and the Minister of Par-
ilamentary Affairs have been good
enough to arrange that the motion on
international affairs to be moved by
the Prime Minister will be taken up
first thing after Question Hour to-
morrow. I do hope there will be no
change on this and it is on that basis
that we are supporting this Report.

MR. SPEAKER: Let us hope so.

DR. RAM SUBHAG SINGH : There
is only a small change. The Prime
Minister will be making a statement
on Koyana tomorrow in Rajya Sabha
and to that extent there is likely to
be a little delay.

MR. SPEAKER: The question is:

“That this House agrees with the

Twelfth Report of the Business

Advisory Committee presented to

the House on the 20th December,
1967.”
The motion was adopted.

12.25 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: There is so much
of work before the House that I do
not know how we will be able to
finish all this. Unless the whole
House co-operates with me and we
stick to the time that has been allot-
ted we will not be able to finish this.
There are the Supplementary De-
mands for Grants, Demands for Excess
Grants and Bills replacing two Ordi-
nances. This was considered yester-
day and time has been allotted for
all this. We will be able to finish
if we stick to the time allotted for
each item. If only one hour is allot-
ted for a particular item and if every
party insists that their representative
must speak we may not be able to
go through all this work. Therefore,
I will give the time that has been
allotted for each item and if the
discussion continues beyond that time
we will have to apply guillotine and
finish it.

SHRI RANGA (Srikakulam) :
You cannot apply guillotine in respect
of those Bills that have been brought
to replace Ordinances.

MR. SPEAKER: They are very
small Ordinances.
12.263 hrs.

*DEMANDS FOR SUPPLEMENTARY

GRANTS (GENERAL), 1967-68 AND

*DEMANDS FOR EXCESS GRANTS
(GENERAL), 1964-65

MR. SPEAKER: The House will

now take up discussion and voting on

*Moved with the recommendation of the President.
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(General)

the Supplementary Demands for
Grants in respect of the Budget
(General) for 1967-68 and also on the
Demands for Excess Grants in res-

pect of the Budget (General) for
1964-65.

Demands for Supplementary Grants

DEMAND No. 2—FOREIGN TRADE
MR. SPEAKER: Motion moved :

“That a supplementary sum not
exceeding Rs. 8,72,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1968, in respect of ‘Foreign
Trade’. ”

DemanD No. 10—EbpUCATION
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1968, in respect of ‘Education’. ”

DEMAND No. 15—EXTERNAL AFFAIRS

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 43,75,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day of
March, 1968, in respect of ‘External Af-
fairs’.

DEMAND No. 16—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF EXTER-
NAL AFFAIRS

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Other Revenue Ex-
penditure of the Ministry of External
Affairs’.”

DeEMAND No. 50—CHANDIGARH

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs 14,66,000 be granted to the
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President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Chandigarh’.”

DEMAND No. 55—OTHER REVENUER Ex-
PENDITURE OF THE MINISTRY OF Home
AFFAIRS

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 10,28,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Other Revenue Ex-
penditure of the Ministry of Home Af-
fairs’.”

DEMAND No. 61—BROADCASTING

MR. SPEAKER: Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,75,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Broadcasting’.”

DeEMAND No. 86—OTHER REVENUE Ex-

PENDITURE QF THE MINISTRY OF TRANS-
PORT AND SHIPPING

MR. SPEAKER: Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Other Revenue Ex-
penditure of the Ministry of Transport
and Shipping’.”

DEMAND NoO. 109—SECRETARIAT OF THE
VICE-PRESIDENT

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 50,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Secretariat of the
Vice-President'.”
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DeMAND No. 120—LOANS AND ADVANCES
BY THE CENTRAL GOVERNMENT

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 20,00,00,000 be gramnted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1968, in respect of ‘Loans
and Advances by the Central Govern-
ment’.”

DEmAND No. 124—CAPrraL OUTLAY IN
UNiON TERRITORIES AND TRIBAL AREAS

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 15,97,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Capital QOutlay in
Union Territories and Tribal Areas’.”

DemMAND No. 125—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF HOME AFFAIRS

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 35,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Other Capital Out-
lay of the Ministry of Home Affairs’.”

DEmAND No. 131—CAPITAL OUTLAY OF
THE MINISTRY OF PETROLEUM AND CHE-
MICALS

MR. SPEAKER: Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 47,50,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Capital Outlay of
the Ministry of Petroleum and Chemi-
cal" »

DemMAND No. 137—OTHER CaPrraL Our-

LAY OF THE MINISTRY OF TRANSPORT
AND SHIPPING

MR. SPEAKER: Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 24,68,000 be granted to the
President to defray the charges which
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will come in course of payment during
the year ending the 31st day of March,
1968, in respect of ‘Other Capital Out-
lay on the Ministry of Transport and
Shipping’.”

Demands for Excess Grants

DemAND No. v—MINISTRY OF CoMMU-
NITY DEVELOPMENT AND COOPERATION

MR. SPEAKER: Motion moved :

“That a sum of Rs. 9,578 be granted
to the President to make good an ex-
cess on the grant in respect of ‘Minis-
try of Community Development and
Cooperation’ for the year ended the
31st day of March, 1965.”
DEMAND No. 5—DEFENCE  SERVICES,
EFFECTIVE-NAVY

MR. SPEAKER: Motion moved :

“That a sum of Rs. 79,09,518 be
granted to the President to make
good an excess on the grant in respect
of ‘Defence Services, Effective-Navy’
for the year ended the 31st day of
March, 1965.”

DeEMAND No. 6—DEFENCE
EFFECTIVE-AIR FORCE

MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,44,70,670 be
granted to the President to make
good an excess on the grant in respect
of ‘Defence Services, Effective-Air
Force’ for the year ended the 3lst
day of March, 1965.”

SERVICES,

DEMAND No. 10—ARCHAEOLOGY
MR. SPEAKER: Motion moved :

“That a sum of Rs. 53,615 be
granted to the President to make
good an excess on the grant in respect
of ‘Archaeclogy’ for the year ended
the 31st day of March, 1965.”

DEMAND No. 12—BOTANICAL SURVEY
MR. SPEAKER: Motion moved :

“That a sum of Rs. 33,608 be
granted to the President to make
good an excess on the grant in respect
of ‘Botanical Survey’ for the year
ended the 81st day of March, 1865.”
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DemAND No. 19—MINISTRY OF FINANCE

MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,09,447 be
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Finance’ for the year
ended the 31st day of March, 1965.”

DEMAND No. 85—PRE-PARTITION PAy-
MENTS

MR. SPEAKER : Motion moved :

“That a sum of Rs. 70,397 be
granted to the President to make
good an excess on the grant in respect
of ‘Pre-partition payments’ for the
year ended the 31st day of March,
1965.”

DEmMAND No. 36—MmistRy oF Foob
AND AGRICULTURE

MR. SPEAKER: Motion moved :

“That a sum of Rs. 59,875 be
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Food and Agriculture’
for the year ended the 31st day of
March, 1965.” -

DeEMAND No. 37—AGRICULTURE

MR. SPEAKER: Motion moved :

“That a sum of Rs. 38,86,675 be
granted to the President to make
good an excess on the grant in respect
of °‘Agriculture’ for the year ended
the 31st day of March, 1965.”

DEmAND No. 42—MINISTRY OF HEALTH
MR. SPEAKER : Motion moved:

“That a sum of Rs. 78,701 be
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Health’ for the year
ended the 31st day of March, 1965.”

DemAND No, 45—MiNisTRY oF HoMmE
AFFAIRS

MR. SPEAKER : Motion moved :

‘“That a sum of Rs. 7,60,798 be
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Home Affairs’ for the
year ended the 31st day of March,
1985."
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DEMAND No. §5—LAcCCADIVE, MiNIcOY
AND AMINDIVI ISLANDS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 3,898,714 be
granted to the President to make
good an excess on the grant in respect
of Laccadive, Minicoy and Amindivi
Islands’ for the year ended the 31st
day of March, 1965.”

DeMAND No. 57—MINISTRY OF INDUSTRY

MR. SPEAKER: Motion moved :

“That a sum of Rs. 14371 bhe
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Industry’ for the year
ended the 31st day of March, 1965.”

DEMAND No. 62—BROADCASTING

MR. SPEAKER: Motion moved :

“That a sum of Rs. 10,46,890 be
granted to the President to make
good an excess on the grant in respect
of ‘Broadcasting’ for the year ended
the 31st day of March, 1965.”

DeEMAND No. 64.—MINISTRY OF INTER-
NATIONAL TRADE

MR. SPEAKER: Motion moved :

“That a sum of Rs. 82,564 be
granted to the President to make good
an excess on the grant in respect
of ‘Ministry of International Trade'
for the year ended the 3lst day of
March, 1965.”

DEMAND No. 67—MINISTRY OF IRRIGA-
TION AND POWER

MR. SPEAKER: Motion moved:

“That a sum of Rs. 57,952 be
granted to the President to make
good an excess on the grant in respect
of ‘Ministry of Irrigation and Power’
for the year ended the 31st day of
March, 1965.”

DEMAND No. 69—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
IRRIGATION AND POWER

MR. SPEAKER: Motion moved :

“That a sum of Rs. 19,05440 be
granted to the President to make
good an excess on the grant in res-
pect of ‘Other Revenue Expenditure
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of the Ministry of Irrigation and Pow.

er’ for the year ended the 31st day

of March, 1965.”

DemaND No. 78—OTHER REVENUEE Ex-

PENDITURE OF THE MINISTRY OF
PETROLEUM AND CHEMICALS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 13,98,387 be
granted to the President to make
good an excess on the grant in respect
of ‘Other Revenue Expenditure of the
Ministry of Petroleum and Chemicals’
for the year ended the 31st day of
March, 1965.”

DeEmAND No. 80—GEOLOGICAL SURVEY
MR. SPEAKER: Motion moved :
“That a sum of Rs. 1,31,72,511 be

granted to the President to make

good an excess on the grant in respect

of ‘Geological Survey’ for the year
ended the 31st day of March, 1965.”

DEMAND No. 85-—COMMUNICATIONS
(mNcLUDING NATIONAL HIGHWAYS)

MR. SPEAKER: Motion moved :

“That a sum of Rs. 38,226,621 be
granted to the President to make
good an excess on the grant in respect
of ‘Communications (including Na-
tional Highways)' for the year ended
the 31st day of March, 1965.”

DemAND No. 88—AviaTion

MR. SPEAKER : Motion moved :

“That a sum of Rs. 44,23,609 be
granted to the President to make
good an excess on the grant in respect
of ‘Aviation’ for the year ended the
31st day of March, 1965.”

DEMAND No. 91—PuBLIc WORKS

MR. SPEAKER : Motion moved :

“That a sum of Rs. 1,13,41,023 be
granted to the President to make
good an excess on the grant in respect
of Public Works’ for the year ended
the 31st day of March, 1965.”
DEMAND No. 94—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS,

HOUSING AND REHABILITATION
MR. SPEAKER : Motion moved :

“That a sum of Rs. 89,736 be
granted to the President to make
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good an excess on the grant in respect
of ‘Other Revenue Expenditure of the
Ministry of Works, Housing and Re-
habilitation’ for the year ended the
31st March, 1965.”

DeEMAND No. 106—DEPARTMENT OF
TECHNICAL DEVELOPMENT

MR. SPEAKER: Motion moved :

“That a sum of Rs, 15356 be
granted to the President to make
good an excess on the grant in respect
of ‘Department of Technical Develop-
ment’ for the year ended the 31st day
of March, 1965.”

DEMAND No. 112—CAPrtAL OUTLAY OF
THE MINISTRY OF COoMMUNITY DEVE-
LOPMENT AND COOPERATION

MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,553 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay of the Ministry of
Community Development and Co-
operation’ for the year ended the 3l1st
day of March, 1965.”

DEMAND No. 114—CapPrTAL  OUTLAY
OF THE MINISTRY OF EDUCATION

MR. SPEAKER : Motion moved :

“That a sum of Rs. 2,10,033 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay of the Ministry of
Education” for the year ended the 31st
day of March, 1865.”

120—CoMMUTED VALUE
OF PENSIONS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,13,686 be
granted to the President to make
good an excess on the grant in respect
of ‘Commuted Value of Pensions’ for:
the year ended the 81st day of March,
1965.”

DEMAND No. 122—CArrraL OUTLAY ON
GRANTS TO STATE AND UNION TERRITORY
GOVERNMENTS FOR DEVELOPMENT
MR. SPEAKER: Motion moved :

“That a sum of Rs. 55,10,536 be-
granted to the President to make

Demanp No.
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good an excess on the grant in respect
of ‘Capital Outlay on Grants te State
and Union Territory Governments for
Development’ for the year ended the
31st day of March, 1965.”

DEMAND No. 124—CAPITAL OUTLAY ON
FORESTS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 7,543 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay on Forests’ for the
year ended the 31st day of March,
1965.”

DemaND No. 132—CaApPrrAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES
MR. SPEAKER: Motion moved :
“That a sum of Rs. 6,13,35,461 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay on Multipurpose
River Schemes’ for the year ended the

31st day of March, 1965.”

DEMAND No. 134—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR AND EMPLOY-
MENT

MR. SPEAKER: Motion moved :

“That a sum of Rs. 9,96470 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay of the Ministry of
Labour and Employment’ for the year
ended the 31st day of March, 1965.”

DEMAND No. 135—CAPITAL OUTLAY OF
THE MINISTRY OF PETROLEUM AND
CHEMICALS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 48,221 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay of the Ministry of
Petroleum and Chemicals’ for the year
ended the 31st day of March, 1965.”

DeEMAND No. 187—CAPITAL OUTLAY ON
Roabns
MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,15,60,072 be
granted - to the President to make
€ood an excess on the grant in respect
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of ‘Capital Outlay on Roads’ for the
year ended the 31st day of March,
1965.”

DEMAND No. 138—CAPrTAL OUTLAY ON
PORTS

MR. SPEAKER: Motion moved :

“That a sum of Rs. 19,16,908 be
granted to the President to make
good an excess on the grant in respect
of ‘Capital Outlay on Ports’ for the
year ended the 31st day of March,
1965.”

DEMAND No. 145—CaAPITAL OUTLAY ON
Posts AND TELEGRAPHS (Nor wM™MET
FROM REVENUE)

MR. SPEAKER: Motion moved :

“That a sum of Rs. 1,03,67,921 be
granted to the President to make good
an excess on the grant in respect
of ‘Capital Outlay on Posts and Tele-
graphs (Not met from Revenue)’ for
the year ended the 81st day of March,
1965.”

L]

The Demands are now before the
House.

[MR. DepuTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Hon.
Members may now move the cut mo-
tions to the Supplementary Demands
for Grants (General) for 1967-68 and
the Demands for Excess Grants
(General) for 1964-65, subject to their
being otherwise admissible.

SHRI SURENDRA KUMAR TA-
PURIAH : I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of Foreign Trade be reduced by
Rs. 100.”

[Failure of the Government to
anticipate the expenditure. (17)1.

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of Foreign Trade be reduced by
Rs. 100.”

[Failure to make cash

effective as incentives for
(18)).

subsidies
export.
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“That the demand for a supple-
mentary grant of a sum not
exceeding 8,72,00,000 in respect of
Foreign Trade be reduced by Rs.
100.”

[Failure to consider the effect of
forced exports like that of sugar,
in short supply, on the internal
price level. (19)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Education be reduced to Re. 1.”

[Failure of the Government to
postpone a new expenditure when
tax returns are falling in spite of
taxes being raised to very high
levels. (20)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 43,75,000 in respect of
External Affairs be reduced by Rs.
100.” ‘

[Failure to enforce economy after
the large increases in the last bud-
get. (21)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of External Affairs be re-
duced by Rs. 100.”

[Failure to avoid expenditure on
the political aspirations of other
countries, the repercussion of which
on our own interests is not clear.
(22)1.

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,28,000 in respect of
Other Revenue Expenditure of the
Ministry of Home Affairs be reduc-
ed by Rs. 100.”

[Failure to make use of the re-
ports already submitted by the Ad-
ministrative Reforms Commission.
(23)]

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 20,00,00,000 in respect
of Loans and Advances by the Cen-
tral Government be reduccd by Rs.

100.”
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[Failure to foresee the expendi-
ture arising from causes which
should have been known at the
time of the budget from loss from
working of the projects. (24)].

SHRI S. S. KOTHARI: I beg to

move :

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 20,00,00,000 in respect
of Loans and Advances by the Cen-
tral Government be reduced by
Rs. 100.”

[Financing of public sector under-
takings in view of the indifferent
performance of some of them.
(25)].

SHRI RAMAVATAR SHASTRI: I

beg to move: :

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of Foreign Trade be reduced by
Rs. 100.”

[Need te nationalise foreign trade.
(26)1.

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of Foreign Trade be reduced by
Rs. 100.”

[Need to boost exports. (27)].

“That the demand for a supple-
mentary grant of a sum not exceel-
ing Rs. 1,000 in respect of Educa-
tion be reduced by Rs. 100.”

[Need to pay adequate attention
towards removel of difficulties of
students of the Indian School of
Mines Dhanbad. (28)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Need for expansion of the Indian
School of Mines, Dhanbad. (29)).

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 43,75,000 in respect of
External Affairs be reduced by
Rs. 100.”

[Need to reduce the excessive ex-
penditure on General administra-
tion. (30)].
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“That the demand for a supple-

mentary grant of a sum not
exceeding Rs. 43,75,000 in respect of

External Affairs be reduced by
Rs. 100.”
[Need to adopt a more anti-

imperialistic policy. (31)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 43,75,000 in respect of
External Affairs be reduced by
Rs. 100.”

[Need to discontinue vacillating
attitude some times adopted in our
foreign policy. (32)1.

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to give adequate assistance
to African National Congress. (33)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,28,000 in respect
of other Revenue Expenditure of
the Ministry of Home Affairs be
reduced by Rs. 100.”

[Excessive delay in publishing the
report of Administraive Reforms
Commission. (34)]

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,28,000 in respect
of other Revenue Expenditure
of the Ministry of Home Affairs be
reduced by Rs. 100.”

[Need to reduce the expendi-
ture of Administrative Reforms
Commission. (35)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,75,000 in respect of
Broadcasting be reduced by Rs. 100.”

[Need to grant adequate allowanc-
es to artists. (36)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 35,00,000 in respect of
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other Capital Outlay of the Ministry
of Home Affairs be reduced by
Rs. 100.”

[Need to provide special safety
measures for Border Security Force
personnel. (37)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 35,00,000 in respect of
other Capital Outlay of the Ministry
of Home Affairs be reduced by
Rs. 100.”

[Need to make all arrangements
for the residential accommodation
for Border Security Force person-

nel.(38)).

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 35,00,000 in respect of
other Capital Outlay of the Ministry
of Home Affairs be reduced by
Rs. 100.”

[Need to give adequate compen-
sation to farmers while acquiring
their lands. (39)].

SHRI KANWAR LAL GUPTA: I
beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of foreign trade be reduced by
Rs. '100.”

[Failure to make cash subsidies
more effective for export. (40)1.

“That the demand for a supple-
mentary grant of a sum - not
exceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Unnecessary expenditure on the
Indian School of Mines, Dhanbad.
(41D)1.

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 43,75,000 in respect
of External Affairs be reduced by
Rs. 100.”

[Need to curtail the expenditure
on the Indian Missions abroad.
(42)].
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“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,28,000 in respect
of other Revenue Expenditure of
the Ministry of Home Affairs be
reduced by Rs. 100.”

[Slow progress of the Administra-
tive Reforms Commission. (43)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,75,000 in respect of
Broadcasting be reduced by Rs.
100.”

[Desirability of having Commercial
Broadcasting over A.LR. (44)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Mimnistry of Transport and Shipping
be reduced by Rs. 100.”

[Unnecessary expenditure on the
Central Inland Water Transport
Corporation. (45)].

“That the demand for a supple-
mentery grant of a sum not
exceeding Rs. 20,00,00,000 in respect
of Loans and Advances by the Cen-
tral Government be reduced by
Rs. 100.”

[Shortfall in the internal resourc-
es of ON.G.C. (46)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 35,00000 in respect of
other Capital Outlay of the Ministry
of Home Affairs be reduced by
Rs. 100.”

[Need for more funds for accom-
modation of Border Security Force
personnel. (47)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 47,50,000 in respect of
Capital Outlay of the Ministry of
Petroleum and Chemicals be reduc-
ed by Rs. 100.”

[Machinery of the Indian Explo-
sives Ltd. (48)1.

SHRI INDRAJIT GUPTA:
to move:

“That the demand for a supple-
mentary grant of a sum not

1 beg
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exceeding Rs. 8,72,00,000 in respect
of foreign trade be reduced by
Rs. 100.”

[Failure to stop malpractices in
export of jute goods. (49)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,72,00,000 in respect
of foreign trade be reduced by
Rs. 100.”

[Unsatisfactory role of State Tra-
ding Corporation in purchase and
export of jute. (50)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Need to coordinate admissions to
Indian School of Mines and Employ-
ment opportunities. (52)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
Education be reduced by Rs. 100.”

[Failure to absorb mining and
other engineers of jobs. (53)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 48,75,000 in respect of

External Affairs be reduced by
Rs. 100.”
[Extravagant expenditure by

Indian Mission abroad. (55)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 43,75,000 in respect of

External Affairs be reduced by
Rs. 100.”
[Refusal to establish diplomatic

relations with German Democratic
Republic. (56)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,28,000 in respect of
other Revenue Expenditure of the
Ministry of Home Affairs be reduc-
ed by Rs. 100.”

[Delay in the work of the Admin-
istrative Reforms Commission. (58)1.
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[Shri Indrajit Gupta]

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,75,000 in respect of
Broadcasting be reduced by Rs. 100.”

[Failure to evolve an agreed code
for political broadcasts. (60)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,75,000 in respect of
Broadcasting be reduced by Rs. 100.”

[Need to improve security of ser-
vice of All India Radio Staff artists.
(61)).

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of Transport and Shipping
be reduced by Rs. 100.”

[Failure to absorb surplus emplo-
yees of Rivers Steam Navigation
Company Limited. (62)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of Transport and Shipping
be reduced by Rs. 100.”

[Unfair labour practices by man-
agement of Rajabagan Dockyard and
discrimination  between Unions.
(63)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of Transport and Shipping
be reduced by Rs. 100.”

[Inadequate rates of compensation
paid to retrenched employees by
Central Inland Water Transport
Corporation Ltd. (64)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,000 in respect of
other Revenue Expenditure of the
Ministry of Transport and Shipping
be reduced by Rs. 100.”

[Mismanagement of the Corpora-
tion’s operations in Assam. (65)]

“That the demand for a supple-
mentary grant of a sum not

8845

DECEMBER 21, 1867

1967-68 8846

exceeding Rs. 20,00,00,000 in respect
of Loans and Advances by the Cent-
ral Government be reduced by
Rs. 100.”

[Delay in finalising collaboration
agreement for Haldia refinery pro-
ject. (66)].

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 35,00,000 in respect
of Other Capital Outlay of the Min-
istry of Home Affairs be reduced by
Rs. 100.”

[Use of Border Security Force to
maintain law and order in Calcutta.
(68)1].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 47,50,000 in respect of Capi-
tal Outlay of the Ministry of Pet-
roleum and Chemicals be reduced by
Rs. 100.”

[Harmful concessions to foreign
collaborators in fertilizer industry.
(69)1.

SHRI BENI SHANKER SHARMA:
I beg to move:

“That the demand for an excess
grant of a sum of Rs. 1,09,447 in
respect of Ministry of Finance be
reduced by Rs. 100.”

[Failure to adopt a rational and
consistent scheme of taxation. (1)].

“That the demand for an excess
grant of a sum of Rs. 59,875 in res-
pect of Ministry of Food and Agri-
culture be reduced by Rs. 100.”

[Failure of the Government to.
provide food to the people at rea-
sonable cost. (2)].

“That the demand for an excess
grant of a sum of Rs. 59,875 in res-
pect of Ministry of Food and Agri-
culture be reduced by Rs. 100.”

[Production and distribution of
sugar in the country. (3)).
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“That the demand for an excess
grant of a sum of Rs. 38,86,675 in
respect of Agriculture be reduced
by Rs. 100.”

[Inefficiency of the Government
in making the country self-sufficient
in production of foodgrains. (4)].
“That the demand for an excess
grant of a sum of Rs. 19,05440 in
respect of other Revenue Expendi-
ture of the Ministry of Irrigation
and Power be reduced by Rs. 100.”
[Failure to provide sufficient irri-
gation facilities to boost food pro-
duction. (5)1.
‘“That the demand for an excess
grant of a sum of Rs. 19,05,440 in
respect of other Revenue Expendi-
ture of the Ministry of Irrigation
and Power be reduced by Rs. 100.”
[Failure of the Ministry to com-
plete the Rajasthan Canal and
Gandak Irrigation Projects in time.
(8)].
‘“That the demand for an excess
grant of a sum of Rs. 1,31,72,511 in
respect of Geological Survey be
reduced by Rs. 100.”
[Failure of the Government in
making a quick geological survey
of the country in order to find out
the mineral wealth of the country.
N1
MR. DEPUTY-SPEAKER : The
cut motions are also before the House.

SHRI S. K. TAPURIAH (Pali): It
is indeed a pity that within six months
of presenting the budget this year the
Finance Minister has once again come
with these Demands for Supplemen-
tary Qrants, and it is indeed a pity
that out of a total budget of nearly
Rs. 5,000 crores this government could
not have a saving of nearly Rs 31
crores for which they are now coming
forward with these supplementary
demands. As one sees the various
observations and statements made by
the Finance Minister time and again,
both in this House and outside, a
picture flashes into the mind’s eye, a
picture of a bold and helpless Finance
Minister sitting by the side of a sea
of bottomless deficiency wishing for a
boat. Within six months if this is the
L104LSS/67—9
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state of affairs, if in spite of the bold
proclamation that this government
will not resort to deficit financing he
has to change his stance, and we all
know that in the present state of
affairs there may be deficit financing
of nearly Rs, 350 crores, it is indeed a
sorry state of affairs.

When we look at the Supplementary
Demands we notice that out of Rs. 81
crores, Rs, 20 crores have been asked
for loans and advances for the public
sector undertakings. Time and again
we have been speaking about the bad
functioning of public sector units, and
still if we go on wasting this money,
it is going to land us into disaster.
Just to cite an example, out of nearly
Rs. 1,000 crores invested in the steel
plants, not a single of the three steel
p'ﬁnts has a General Manager today,
the Chairman of the steel plant has
retired, they could not find a substi-
tute or replacement and his term has
been extended.

AN HON. MEMBER : Not extended.

SHRI S. K. TAPURIAH: It has
been extended by one year. It goes
without saying that all the public
sector undertakings must be run on
commercial lines and wherever you
find talent forthcoming, even if it be
from the private sector, use it, because
it is the talent of the country, the
talent of the nation; it does not belong
to the public sector or the private
sector. Since we have accepted mixed
economy, since we know that the
public sector is going to say, let us
see that the public sector undertakings
are run properly and, if you can't,
hand them over back to the private
sector.

About deficit budget and deficit
financing to which the Deputy Prime
Minister has now yielded, all we can
say is that would also lead to increase
in prices, After his bold statements,
it is indeed sad that he has to retrace
his steps. But, under the circums-
tances, we believe that if deficit finan-
cing is resorted to for developmental
expenditure, it can possibly be
tolerated; but, it should not be used
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at all for expenditure. These demands
clearly show that all the government
loans and all the deficit financing that
will take place this year is only for
expenditure. We know that the
revenue from excise and customs etc.
are falling this year, from income-tax
and corporation tax will be static,
whereas expenditure has not come
down at all and the only saving that
may be there would be to the tune of
about Rs. 8 crores only from January
néxt year on account of the foodgrains
subsidy which is being withdrawn.

The question comes as to what can
the Finance Minister alone do in this
matter. Finance, Industries and
Commerce—these three ministries
have to be very closely interlinked
and all three have to work to see that
we stick to our Budget. Unfortu-
nately, the Industries Ministry has
done nothing to check the recession.
The only one good thing that I can
think of is the order that has been
placed by the Railways. A climate
has not been created to stimulate
investment in production and that is
the reason that your revenue from
excise, income and corporation taxes
is going down,

Coming to the Commerce Ministry,
in spite of the wundesired and ill
advised devaluation our exports have
not pulled up. We have done nothing
‘%o increase our exports and rather
than send our goods abroad, all we
hear is that our Commerce Minister
just manages to get himself out of
the country at every conceivable
opportunity.

To cover up for these failures both
of the Industries Ministry and of the
Commerce Ministry they try to raise
up all sorts of bogeys. They try to
find out the Alladin’s magic lamp in
the bogey of monopoly, in the shape
of privy purses or bank and insurance
nationalisation. It is a really a very
bad habit that they try to divert the
people’s attention from the mistakes
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that they have committed, from the
malady that the economy suffers from.
They try to raise up new issues time
and again to divert attention or to
show that they are trying to do some-
thing to correct it,

About the bogey of monopoly the
only sentence that I will say is that
we are unnecessarily suffering from
the phobia of big size. The American
magazine, Fortune survey every year
says that even the largest Indian
company does not find a place among
the 200 top large corporations of the
world. Is that the size that we are
worried about? If we do not find a
place anywhere in the world what are
we worried about big size? Why are
we worried about the Tata phobia or
the Birla phobia?

When we talk of exports we talk
about our goods competing with other
countries. If we want our goods to
compete with other countries’ products,
why do we not see whether our cor-
porations or manufacturers are at par
with that of other countries? What is
the size of General Motors, of ICI and
of General Foods? Let us project the
picture that if we are to compete in
the export market with these com-
panies, we do not talk of today’s size
but after 100 years what should be
the size of TELCO, Tata Iron and
Steel or Hindustan Motors.

I would sum it up by saying that the
state of the economy will remain as
it is until you make a modification
of our tax structure. Although the
Finsnce Minister may say that we
have not reached the saturation point
for taxation, I am sure that he will
agree that our tax structure is not
suitable or conducive to the economy
as it remains today.

The two suggestions that I would
like to make at this stage are, firstly,
why not link up the income-tax with
turn-over. We talk a lot about eva-
sions and about people not paying
income-tax in time. We talk of eva-
sion and avoidance. But just as we
have excise duty and sales-tax linked
up with turn-over, why do we not
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have income-tax linked with turn-
over? Our present income-tax system
is out dated, wrong and a British
legacy.

The second suggestion is about per-
sonal income-tax. The savings are
not there and savings have to stimu-
lated, if you want larger revenues.
Let us have a more rational taxation
system. As the hon, Minister has been
saying time and again about outstand-
ings and workload on the Income-tax
Department, in view of the difficulties
faced by the poorer people, the lower
sections of the people, we would
suggest that the income-tax at the
lower two brackets up to Rs. 7,500
should be removed. The figures to
substantiate this argument are that if
you remove income-tax up to Rs. 7,500,
you will lose nearly two-thirds of
your assessment cases whereas the loss
of revenue will only be one-fifth of
your total income-tax revenue.

I will finsh by saying that whatever
we in the Opposition say, as we have
been saying for the last so many years
about Plan holiday and so many
things, falls on deaf ears. Our posi-
tion in this Government is that they
just try to ignore what the Oposi-
tion says even though it may be a
constructive argument and our eyes
and ears may be more close to the
ground and the people. We, the
people speaking from this side, find
ourselves in the same position as
Hillaire Belloc’s Matilda, who said in
a final extremity that every time she
shouted fire they only answered “A
little lie”. They may ignore us but
ultimately they will have to yield as
they yielded for the Plan.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Mr. Deputy Speaker, Sir,
though the Government have taken
several steps to improve the economy
of the country, still there are a lot of
things to do. The Government has to
improve the quality of export items
to other countries, There is a com-
plaint in foreign countries that what-
ever we export is not upto the stand-
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ard and that the goods exported are
inferior in quality. In the beginning,
we show them some good quality pro-
ducts but, when we export, the quality
is not the same. Due to this, the
foreigners are not anxious to import
any goods from our country.

In the agricultural field, the Gov-
ernment is not showing much interest.
Though the Government policy is to
have enough foodgrains by 1871 and
not to import any foodgrains from 1971
onwards, they have not taken enough
steps in this direction.

About the minor irrigation schemes,
though they have allotted some funds,
they are not enough even to maintain
the present minor irrigation schemes.
The Government must allot more
funds to extend facilities to agricul-
turists to have electricity and to have
more minor irrigation schemes for
agriculture. There are some projects
which are at the stage of completion.
But due to deficient finances, the
Central Government is not able to
allot enough funds to complete these
projects. If the Government can
allot enough funds to complete these
junasagar project and give some more
loans to the State Government, they
will be in a position to complete the
project and they can produce more
foodgrains and export them to other
States. The Government is importing
only about 2 lakh tonnes of rice from
other countries. The Andhra Gov-
ernment is in a position w0 give an
additional amount of 2 lakh tonnes of
rice to other States if proper funds
are given to them and the Nagarjuna-
sagar project and other minor irriga-
tion projects are completed.

The Andhra State is
drought conditions and they have
frequent famine conditions in some
districts. Though they have got some
irrigation projects or some canals in
some districts, the other districts are
under drought conditions and chey are
suffering continuously every year, I
would request the Government to
allot some funds for the pérmanent
type of relief for the famihe and

experiencing
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drought-affected areas. The only
thing the Government can do is to
sanction some funds for the cxtension
of electricity in rural areas. In Andhra
for every district, they have got esti-
mates sanctioned worth Rs, 2 crores
but for want of funds. they are not
able to execute them. In my own
district from which I come, that is,
Chittoor, there is drought for the last
three years and, every year, the peo-
ple are going out for their livelihood.
They are not able to get employment
and they have to go out to Mysore
State or to Madras State. If the
Government can give, instead of start-
ing some relief work or giving some
other assistance, some funds for a
permanent type of relief, that is,
giving them electricity and giving them
deep bore drills. If the water is
tapped from underground and the
electricity is given, that will be a
permanent relief.

I would appeal to the hon, Prime
Minister and the Finance Minister to
allot funds for the extension of elec-
tricity in Andhra Pradesh, in every
district, not only in Andhra Pradesh
but in the whole of south. There are
so many States in the south which are
dependent on lift irrigation. Only the
electricity can help them to produce
more foodgrains. Unless the agricul-
tural economy is improved, unless we
produce more foodgrains, the country’s
economy as a whole cannot be im-
proved. So, I request the Govern-
ment to sanction enough funds for
minor irrigation, and specially for
electricity extension, as a permanent
measure to give relief to the drought-
affected areas.

12.40 hrs,
STATEMENT RE. MR. HAROLD
HOLT

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The hon. mem-
bers are aware of the tragic circum-
stances in which the Prime Minister of
Austrelia, Right Hon. Harold Holt,
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disappeared off Port Sea. It appears
that the vigorous efforts for a search
have been of no avail. We share the
anxiety of the Government and the
people of Australia and more specially
of Mrs. Holt and her family.

Mr. Harold Holt was the Prime
Minister of Australia for two years.
Even in this short period, he has left
an impress of his personality, his
dedication and vision on the policies
of his country.

We in India have particular reason
to remember him, for, we had in him
a sincere friend who had understand-
ing of our problems. Last year, when
we were passing through an extremely
difficult phase, he came forward to
help us, and encouraged by his ges-
ture, various organisations and insti-
tutions in Australia also came to our
assistance. We shall remember him
with gratitude. We have always be-
lieved that the future of Australia is
linked with the future of Asia. Today
this is also realised in Australia. It
will be recalled that, on our part, we
had invited Australia to participate in
the Asian Relations Conference and the
Conference on Indonesia. Since then,
our relations have grown closer end
the area of our mutual co-operation
has been expanding. I was looking
forward to meeting this distinguished
leader next month.

It is tragic for any country to lose
its leader in such circumstances. The
loss is not only to Australia but to
the entire Commonwealth. We are
deeply distressed and we wish to
convey our deep sympathy to the peo-
ple of Australia and particularly to
Mrs. Holt and her family. It ig for
this purpose that the Minister in the
Ministry of External Affairs, Shri B.
R. Bhagat, has left for Australia this
morning. Tomorrow he will partici-
pate on our behalf in the Memorial
Service being held in Melbourne.

SHRI NATH PAI (Rajapur) : We

associate ourselves with the senti-
ments expressed by the Prime
Minister. ..
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MR. DEPUTY-SPEAKER: The
House fully shares the sentiments.

1243 hrs,

DEMANDS FOR SUPPLEMENTARY

GRANTS (GENERAL), 1967-68, AND

DEMANDS FOR EXCESS GRANTS,
1964-65—Contd.

SHRI DHANDAPANI (Dharapu-
ram): As my hon. friend said, after the
submission of the General Budget six
months ago, the Finance Minister hLas
come forward to ask for a Supple-
mentary Demand to the tune of Rs.
31,07,00,000. The additional expendi-
ture incurred is to the tune of about
of Rs. 31 crores. Out of the items
shown on the debit side is an item on
the expenditure incurred on account
of gross negligence of Government.
For instance, I would say this. An
official of the Government of India
Mint at Alipore was charge-sheeted on
certain grounds, I think, fcr gross
negligence of duty, insubordination,
indiscipline and misconduct. These
words are commonly used by the
officialdom against the employees even
when they discharge their duties very
faithfully and loyally. This case went
to the level of High Court and then
the Government lost the case and the
employee won the case. Now the
Government has to pay not only his
salary but also the cost of the suit.

Another point is: a major portion
of this Supplementary Demand
amounting to Rs. 20 crores has been
allotted to public undertakings as loans
and advances. In a recent study the
Economic Research Foundation have
found that the public sector returns
are not good. This is what they say :

“Public sector undertakings are
expanding in size more rapidly
than the private companies in the
countrys, However, their perform-
ance in terms of returns is still
relatively unsatisfactory.”

Instead of investing this amount as
loans and advances, it will be better if
you divert it to some other purposes.
They may be given for agricultural
purposes to boost food production.
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Always we raise slogans like ‘Grow
More Food’. Sir, as far as Tamilnad
is concerned we were able to produce
5 lakhs tonnes of paddy whereas the
previous Government would have pro-
duced only 2 lakh tonnes,

In regard to development of irriga-
tion also, our State is very backward
compared with northern States. We
propose to spend about Rs. 100 crores
for development of irrigation in
Tamilnad. We appealed to the Fin-
ance Ministry here for more financial
assistance which they have turned
down. As far as Tamilnad is con-
cerned, the hon, Finance Minister kas
no soft corner though he has got every
respect. If we can complete all the
minor irrigation works, we would be
in a position to produce 80 lakhs
tonnes of foodgrains in a year. For
example, in my constituency, in
Palani taluk, a scheme by nsme,
Palaru Porundalaru scheme, estimated
to cost Rs. 24 crores was not taken for
consideration. In the same Taluk
other minor irrigation works like
Varadamanadhi scheme and another in
Ottanchatram Ayakkudi area are yet
to be taken up for consideration. If
these schemes are taken up and com-
pleted, then our Palani taluk will
become one of the Tanjores in Tamil-
nad. So, these things must be cobsi-
dered in detail.

At the same time, as far as Central
Government employees are concerned,
the Central Government have announ-
ced a rise in Dearness Allowance. At
the same, in our place in Coimbatore
District most of the employees work-
ing in the textile industry are rendered

jobless on account of financial diffi-
culties in the textile industry. Our

Chief Minister, Arignar Anna, kas
been generous enough to give a com-
pensation of Rs. 2 lakhs to the employ-
ees affected in that industry. Now the
Central Government shouid come for-
ward to give some compensation to
the affected employees also. Our
State Government asked the Finance
Ministry as well as the Industries
Ministry for a loan of Rs. 2 crores to
re-open the closed mills in our place.
That is not considered by the Minstry.
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Another thing is: in nearby Coim-
batore there is a machinery manu-
facturing company, by name, Textool
Company. That has been closed since
4 or 5 months. That also should be
looked into. We want assistance from
the Government and also the Central
Government should come furward to
give compensation to the affected
employees in that industry. Because
the State Government itself with its
limited resources gave Rs. 2 lakhs as
compensation, the Central Government

should come forward to give some
more compensation to the textile
employees because I am asking this

Government this assistance not as a
gesture but as this Government derives
revenues from companies by wvay of
corporate taxes, so it must come to the
help of employees affected in that
area.

There is another thing that I would
like to tell the Finance Ministry.
Whenever we ask for assistance from
them, they start printing currency
notes. Some four or five months lback
they had printed currency notes to
the tune of Rs. 90 crores. In fact,
not only Government but wven private
people are doing that business. Print-
ing of forged or counterfeit notes has
now become one of the cottage indus-
tries in this country because of the
ineffective measures of Government. I
submit that effective measures should
be taken by Government to check this.
During 1966-67, 3233 such notes in sll
denominations were detected by the
State Bank and other commercial
banks. I request Government to stop
printing notes and also take effec-
tive measures to find out the people
who are indulging in printing forged
notes.

Finally, I want to say something
about the present situation in our
Tamil Nad. Our Governinent have
opposed the Official Language (Amend-
ment) Bill. But the Central Govern-
ment have failed to understand the
feelings of our people in Tamil Nad.
About three days back, our students
itn Tamil Nad, all over the State went
-around and shouted slogang against
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Hindi. I would submit that the Cen-
tral Government should realise and
understand the feelings of the people
of our State. If they really want to
breserve 'peace and also the unity and
integrity of the country, they should
come forward to have a comprimse. ...

MR. DEPUTY-SPEAKER : The hon.
Member should understand that this
is not a general debate on the general
budget.

SHRI DHANDAPANI: I am referr-
ing to this because Governrient bave
allotted some money for the develop-
ment of Hindi, whereas they have not
allotted an equal amount for the
development of the other languages.
Government should come forwzrd to
realise our feelings also. If they are
very particular about imposing Hindi
and developing Hindi, then they would
have to meet the consequences in the
future. So far as our Government in
Tamil Nad is concerned, they are very
particular about their stand on this
issue. Now, the students are going
around the Madras city reciting a
Tamil poem which runs as follows:

‘Engal Vazhvum Engal valamum

Mangada Tamizhenru shangey
muzhangu

Tingalodum, sezhum paruti than-
nodum udukkalodum

Maangul kadal invatrrodum pir-
anda thanmai
Shingatthin koottamendru
riyorkku jnapakam chei
hangu shangey,

Engal pagaivar engo maraindar

Ingulla tamizhargal  ondrudal
kandey

Pongu tamizhalarkku innal vizhai-
thaa

Jankaaram
muzhangu.”

chi-
muz-

vanjamenachchangey

I shall give the meaning of the last
two lines of this poem. If the Tami-
lians are ruined by any people, we
shall retaliate in the same manner, If
anybody does harm to the "amil
nation, we shall not tolerate it, and
we shall be prepared to shed blood.

MR. DEPUTY-SPEAKER: Now,
Shri Krishna Kumar Chatterjee. He
will have just five minutes only. He
will not get even a minute more. We
have to conclude this in two hours’
time.
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SHRI KRISHNA KUMAR CHAT-
TERJEE (Howrah) : While speaking
on the Supplementary Demands....

SHRI M, AMERSEY (Banaskantha):
Government is spending such a lot of
money and you should give us time to
move our cut motions and speak on
them. We do not want that Govern-
ment should spend our money in this
manner.

MR. DEPUTY-SPEAKER: Those
who have moved their cut motions
would get time. If I were to find time
for everybody it is not possible uniess
every Member confines himself to
just five minutes only. Otherwise, it
would not be possible to finish the
discussion in two hours,

SHRI M. AMERSEY : But do not
finish it in two hours,

MR. DEPUTY-SPEAKER : It is not
possible now. It was decided yester-
day by the representatives of the
various parties in the Business Advi-
sory Committee, and so we have to
abide by their decision.

SHRI M. AMERSEY: But do give
up some time, so that we could move
our cut motions,

MR. DEPUTY-SPEAKER: While
speaking he can cover those cut
motions also.

SHRI KRISHNA KUMAR CHAT-
TERJEE: While speaking on these
Supplementary Demands some hon.
Members on the other side have found
fault with the Finance Minister for
carrying on deficit financing.

It is quite evident from our past
experience that if a country which is
in abject poverty in every sphere of
its natianal life has to develop—and it
has to develop in any case—then defi-
cit financing becomes a necessity when
there is not sufficient financial resource
in the hands of the Finance Mnister.
Deficit financing is not always bad.
When there is inflation in the country,
deficit financing counterbalances that
inflation and brings it down to reason-
able proportions.
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One other thing that we have to
bring to the notice of the Finance
Ministry is that in the allocation of
funds certain important aspects of our
national life have not received proper
attention. India, is predominently an
agricultural country. The prosperity
and progress of this country very
much depends on how far conditions
are created for the prosperity and
progress of millions of our poor pea-
sants. Unfortunately, millions of our
peasants are yet landless. There has
been no systematic attempt made to
enable these cultivators to produce the
maximum for the benefit of the coun-
try. We have to create =sufficient
incentive in them to produce for the
country. For this, certain facilities
have to be made available to them.

So far as irrigation and power pro-
jects are concerned, sufficient atten-
tion has not been bestowed to them.
Unless we pay attention to small irri-
gation projects in the rural areas, it
is not possible to help our agriculturists
to increase production and thus attain
food self-sufficiency. In irrigation, we
have taken up certain big irrigation
projects, but we have so far neglected
small irrigation projects.

Even in the matter of supply of
electric power, the peasantary has not
been benefited because cheap power
is not available to them. In my State,
there has been quite a considerable
attempt on the part of the peasantry
to produce more in the field, but for
want of proper irrigation facilities and
cheap electricity, it has not been possi-
ble for them to take to modern
methods of agriculture,

So far as the small industries are
concerned, there also we find that
electricity is supplied to them at such
a high rate that they cannot have
greater production in their areas,

There is another aspect that has not
received adequate attention. That is
in the matter of community develop-
ment projects. Less and less funds
are now devoted to community deve-
lopment works and co-operation. Un-
less we allocate more funds for efforts
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in this direction our social services
will suffer immensely and our social
and political objectives will also suffer
a great deal.

There is another aspect to which I
would like to draw the attention of
the Finance Minister. That concerns
the allocation of funds to broadcast-
ing. We have seen that after the
achievement of independence, broad-
casting has assumed a national impor-
tance. If we allocate more funds to
this service, we can broadcast our
national attempts to develop our
country not only within our country
but also outside. The attempts made
in this country to develop and prosper
and the progress registerced in  this
fleld should be sufficiently publicised
outside also so that when we go in for
further aid from foreign countries,
they will feel fortified and encouraged
to assist us.

13 hrs.

One thing more we have to
remember when we are dealing with
these financial problems. We have
neglected the question of displaced
persons. They have not been rehabi-
litated so far and that has created a
condition in which West Bengal is
finding it difficult to carry on with
the ordinary management of her affairs.
Therefore, I would remind the Finance
Ministry that the displaced persons
who had to come here not only to get
shelter but food and ordinary ameni-
ties of life, have not been able to get
them. In fact, they are leading a life
of subhuman existence in this coun-
try, and that stigma has to be removed.
Certain allocation of funds is also
necessary for this purpose.

_MR. DEPUTY-SPEAKER:/ I must
inform the House—everybo must
have read the Bulletin—that yesterday
a decision has been taken that there
will not be any lunch hour today,
tomorrow and the day after, and the

House jﬁ be sitting till 8 p.m.

(\1

everyday.
ft s o qa (Rt awT) ¢
JTEAE ARXT, TAE AT FIA § HIWT
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qe o s wRroh dard § ag qup W
f a8 T A A A §, @Y SR
g a1 fF & e FT F famrem,
T & T T Fgd T A1 BT A
2 W @ N Fh9 Fh A W
& g g F wolt wERw ¥ g qET
T § i W 7% SN A gy
&1 = Aol 2 ¥ g W A
frar ar fe 2fwfae femifar a@f fear
e | wfe T ag we A ag @
vz v §7 foafy g & fF W
ag fwfae femifanr & o1 @ &

1966 & v = wrare aare fa=
o A q @Y IR sa-gfear
FAA 7 gy o7 {6 ymEe § | 0%
TAT FT THTATHY 1 AT & | AT X ¥
T FAFTITIALI AT A A
AT FIAT AR § 5 99 It
& # gg arxn fear ar 5 el S
a3 3t fwfae feifa agt famar smom,
AT R TA R IAREN
tWd "omET @ & @ F0% Wy ;N
TFERY FT I % fFar 41, 99
# ¥ feaet W SR AT g 7

@R AW F1 geT W & 9
=Y & HSTEAT F GreT AT T g—FAq
FO9 e faar mr g 1 WK §@ER
o § e d wegen a1 g
a7 T 8, ™ fau v # g fan
AT, &Y qH W F A% @9 g
FfeT & @ R A A w3 §
g AT AT A A TR T
9 qIRRETT & |19 GHRIAT F AT G
P E AT IEF G E ) AL
drr AT g aga W &
WX 39 & fau & 99 # saR |
JRATE | AfFT N WA AT TR, A
et e 9T W 9T 319 T W FAR
AR Al A TEHEAT FL, T§
™ W 7@ F fag & A &)
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WY AT AW g ¢ fr awr
W wegET T BTN F AX N 39 &
fag i R @R-AR & e
o o w s @
# qg AT wea § F @ ¥ §T A
IFET @F AT | AT IT A @ &}
faar mar &, o7 ag fee § FE N
-fET aar §, A a0 99 W
a F  ? #F g ¥ a8 AT
ara g i frelt & qamea & s sl
& g 9T guElar q& frar o
HTS TET AT W74 § i T FTei
* fed 8z TN M X FIH W@ G
21 ag FTET 95 & fRT & @
R A 7 9w A A feafa &
fEd T @ T T oA @ O
# @ g QT F7av g o

AR FRE # Qe e
F AT AT gAY § AR A ¥ F
I A TEH G| AR F g@Ar
91 g F I W T A § §@ER
FEAMAAFT IR 21 F ww w1
FaTaT 9TEAT g 5 w8, 1966 A A FW
27 A%, 1967 T, TTNT UF S F,
T FY TH A T FH A1 165 FAT
Wy ¥ TR rsEteT kU T )
TR T ARG &1 I8 AT T8)
AR AT ? qE THI qHEEAR
T W[ et &, 2 & wral _
& T @ § afe fagen aer wfs
I WW F FUE AIEET wmfe fag
TRXEN

& ag Wt g g § fr W g
I 1 & FT faar oy, & A
i s AT o @ew & STl
2T I A oFAT F A q9 e
# faoelt T TF AIX I JAMT
argar g | faoelt § OF AT 9@ W
=E ¥ T o aFA 41 qg R F
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Fer el 31 e e faed
v w@T ¥ wiw W, @ wew q@r
T £ 39 ¥ o€ v w7 we< fawet
¥ gt agd wrfemr W -
A | T O%g 98 §TRIK SW &
FET W I @ E | g |
=57 ¢ 5 % e awr s fagamg
farer e | o A=A (S g
X GF) : W EEIET F F qiwd
AT g F) faoet efafgaw &
R g?

ft drew T § wEe R
Wy ¥ Y ) T wR T ve
T Q& TR & 7

TR N FaAfaE qw F @ g,
# g% fawmw g1 9 w1 TR
AW A wEfgETeE G¥ AT SR
2w # Tyl A @ § ) 9y awtad
e FTAT AT gY @ARN1 KT AMG AT
2 ¥ g faeet F @ § W
TET L, S® A IER WET
FCfeam g & vuw fawns Mee FT0
qeaT g wEA @ w1 oW few
g vw F1 faar a8, S A
¥ fgeet ¥ carer Y oft fag s =fg

g g wmr § 5 s e
FRERAA F1 gUEE FA W T@
a9 @ &1 W AR FTORIE § AN
F donfedt & sg &1 INT FFREA
I w8y Mo 7F geuA @ R
FEEE F goede 5 @ s
# FgAT w1gan § FF FTRRE B -
WT FH T I F TR AW F a9
TEY | T a8 A 9w fF ag i wEeE
F T FAT & T F A A I |
# ar FT argar g 6w /T
T I FT FE FI9 T F 70
# g1 FM A QT gaH g
=% T AT ag W favg R
Lol
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MR. DEPUTY-SPEAKER : We
have only two hours for both these
items. The time-limit has been fixed.

SHRI S. M. BANERJEE (Kanpur) :
Four hours,

MR. DEPUTY-SPEAKER: I have
the time-table here. So far as the
supplementary demands and the excess
demands are concerned, jointly, the
time allotted is two hours.

SHRI S. M, BANERJEE : For both
the items?

MR. DEPUTY-SPEAKER: Yes. I
have read out from the Order Paper.
Therefore, only five minutes for each
speaker. There would not be any
separate discussion on the token cuts
and therefore you will have to cover
them in your speech. I will try to
accommodate as many as possible. The
five minutes will be according to my
watch and not according to Mr. Gupta’s
watch,

SHRI S. M. BANERJEE : Yesterday,
I was present at the Business Advi-
sory Committee. It was decided, and
we definitely agreed to sit through
the lunch hour and also up to 8 p.m.
daily. But it was on the definite
understanding that for both these
items—supplementary demands and
excess demands—four hours will be
given. I do not know how it has been
reduced to two hours.

MR. DEPUTY-SPEAKER: No.
arguments. If there is any mistake in
this, you can argue with the Minister
of Parliamentary Affairs. I cannot do
anything about it.

=t wwaw fag weT( (FEEIT): SU-
o AR, F-ATE & G o,
_-N fae g fgg snF
MR. DEPUTY-SPEAKER :
permitting.
SHRI D. C. SHARMA (Gurdaspur) :
What about lunch hour?

MR. DEPUTY-SPEAKER : No lunch
hour : I have already announced. It
is good for your health!

Time
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, the scope of the
discussion on the supplementary
demands is very much limited. There-
fore, I would try to bring to the
notice of the Government certain
specific points for consideration. I
may be excused if I transgress a
little into one or two more points.

Firstly in Demand No. 120, which
refers to the Ministry of Petroleum
and Chemicals, Rs. 20 crores have
been asked for. You will fing that
Rs. 5.30 crores were provided as loan
to the ONGC. Now an extra sum of
Rs. 3.21 crores is being provided in
this budget. It has been mentioned
here that,

“According to the latest assess-
ment, there will be a shortfall in
the internal resources of the Com-
mission to the extent of Rs. 3.21
crores due to lesser production of
crude oil and lower offtake of gas
by Gujarat Power House than
anticipated.”

This situation has arisen because there
was no foresight and there were
defects in the agreement with Gov-
ernment of Gujarat. The loss in
production of Gujarat Refinery is to
the extent of Rs. 3 crores and this loss
is being met by the supplementary
demand. With the Dhuvaran power-
hause, there should have been a
specific agreement guaranteeting the
minimum offtake of gas, so that this
loss might have been averted. But
no proper care was taken,

Regarding the Indian Oil Corpora-
tion also, there are different items.
There is shortfall in production and
in  internal resources. Whatever
amount was expected to be generated
from the public sector undertakings,
for which we fight here, such genera-
tion of new income has not accrued.
The Government should look into
these things and the working of the
public sector undertakings should be
streamlined. I am not going into
details about the working of the
ONGC, but I know much about it. I
would just submit in a limited way
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that the work of exploration of oil is
not commensurate with the amount of
investment we have. We have invest-
ed more than Rs. 185 crores in oil
exploration so far as ONGC is con-
cerned. The Government is short of
funds. The entire fourth plan has
been given a decent burial, nobody
mourning for it. At this stage, we
have to depend more and more on
the public sector undertakings, because
the private sector has already tried to
sabotage whatever progress we made
and they intend to sabotage it fur-
ther. They are happy that the fourth
plan had been scuttled. In view of all
these things, the minister must stream.
line the working of the ONGC, so
that we may get a proper return from
the investment and there may not be
any shortfalls,
13.13 hrs.

{Surt C. K. BHATTACHARYYA in the

Chair.}

The Government of India is fully
aware that in Orissa today there is a
third year of serious drought affecting
almost 9 districts out of 13, Good
standing paddy crops have been
damaged to the extent of 75 per cent.
But in these demands, the Govern-
ment has not taken any note of the
calamity in Orissa and no provision
has been made to give taccavi loans
and to advance sufficient loans to the
State so that drinking water and other
minimum facilities may be provided
in those areas. All the water sources
have been dried up. I hope the Minis-
ter will take note of it.

MR, CHAIRMAN : He should con-
clude now.

SHRI CHINTAMANI PANIGRAHI :
The major port at Paradip is languish-
ing. Because of the silting of the
port mouth, 9 ships have been diver-
ted to other ports.

MR. CHAIRMAN : I am calling Shri
Banerjee, but I may suggest that the
usual procedure in the matter of dis-
cussing Supplementary Demands for
Grants is this that the speeches will
be related to one or other of the
Demands for Grants included in the
list.
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SHRI S. M. BANERJEE (Kanpur) :
Sir, why do you presume that I will
be irrelevant?

MR. CHAIRMAN : T make the pre-
sumption for your convenience,

SHRI S. M. BANERJEE : From my
past conduct? But it is not always
the case,

Sir, I would like to confine my
remarks to the various Demands. First
is the Demand relating to Defence
Services—Demand No. 8. There what
happened was this. A particular
retired army man was to be granted
some pension and, naturally, he was
not granted his proper pension. A
dispute arose and he won in the arbi-
tration with the result that Govern-
ment had to pay a lump sum amount.
An appeal filed by the Government in
the appropriate court against the
decision of the lower court was dis-
missed with costs and an amount of
Rs. 1,469.50, representing the costs of
the original suit, appeal, cross objec-
tion and also execution became pay-
able by Government. As the decretal
amount had to be paid by the 26th
October, 1967 and as no ‘charged’ pro-
vision existed in the Grant, an advance
of Rs. 1,470 was obtained from the
Contingency Fund of India. The
amoynt was very meagre, But I would
only like to tell the hon, Minister in
the Ministry of Defence, Shri L. N.
Mishra, who is here to be very cau-
tious about certain things in granting
pensions. What happened was this.
Even civilian employees in the defence
establishments were asked whether
they would opt for the Provident Fund
Scheme or for pension. The illiterate
workers numbering 2,33,000 through-
out the country have wrongly or
rightly opted for the Provident Fund.
Now they have realised that pension
is a beneficial scheme and therefore
another option should be given to
them. Secondly, to discuss certain
matters it is but necessary to revive
the Permanent Negotiating Machinery
which has been denied to us. The
Defence Minister agreed to give it.
Unfortunately, the Home Minister has
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come in the way. Shri Chavan when
he was the Defence Minister said
that we should get it but when he has
become the Home Minister he says
that we should not get it. I do not
know what is happening. I would
request Shri L. N. Mishra, who is a
very good friend of ours and whose
heart really bleeds for the defence
employees or defence workers—I hope
his heart has not changed after coming
to defence—to do something in the
matter,

Then I come to Demand No. 16 and
that is about Chandigarh. We want
some amount for Chandigarh. Chandi-
garh is a Union Territory. It is
neither in Punjab nor in Haryana nor
in Himachal Pradesh. It is Chandi-
garh. All the government employees
in Chandigarh want the Chandigarh
allowance which has been unfortu-
nately discontinued. They met the
Finance Minister and presented a
memorandum. I would request the
Mnance Minister to consider whether
that demand is feasible,

SHRI K. C. PANT : That does
actually arise out of this Demand.

SHRI S, M. BANERJEE: Kindly
Tead this.

Then, some amount is needed for
the commercial broadcasting. I do
not want to discuss the merit of it.
For that you want some staff, Deputy
Director General in the grade of Rs.
1800 to Rs. 2000, Officer on special
duty in the grade of Rs, 1100 to
Rs. 1400 and so on—it is a long list
and I have no time at my disposal
to read the whole thing. But I would
like to know whether there is any
proposal to make the staff artistes
working there on a temporary or
casual basis or on contract basis on a
permanent basis. It is a shame on
our various pronouncements that we
are heading towards socialism. If
socialism means instability, if socia-
lism means contract service, my hats
off to such socialism. I would request
the hon. Member to kindly consider
the various demands put forward by

not
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the Guild of the All India Radio
artistes. They should be made perma-
nent and they should not remain tem-

porary. It should be considered in all
fairness.

13.20 hrs.

Then I come to the Demands of
Transport of Shipping, that is, Demand
No, 86. A letter has been written by
the union of the employees of the RSN
Company, which is being taken over
by Government, on the 20th December,
1967, to the hon. Minister, Dr. Rao.
They write :

“We feel obliged to learn that the
Government of India have appoin-
ted two officers to pursue the matter
of absorption of the wunabsorbed
employees of RSN Co. in different
Public Sector undertakings and
that payment of compensation will
be made to the employees on a
liberal basis.”

I would request the hon. Minister
kindly to convey the sentiments of
the employees to the hon., Minister,
Dr. V. K. R. V. Rao, so that he also
may take note of it. Their demands
are :—

“Relaxation of age and educa-
tional qualification with special
reference to non-Matrics who should
be equated with Matrics in view of
their past experience in clerical job.

The employees should not be
subjected to any test or departmental
examination,

Opening of absorption opportu-
nities in departments and under-
takings of different Ministries such
as the Shipping Corporation of
India, Calcutta Port, Dock Labour
Board, Calcutta etc.”

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : May I inform Shri Banerjee

that all these demands are under
consideration?
SHRI S. M. BANERJEE: I must

thank him from the very core of my
heart.
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Then there is Demand No, 121 which
is a scandalous affair. What happened
is this :(— .

“A firm at Calcutta was appoint-
ed as transport contractors for
transporting foodgrains for a period
of two years from the 1st Novem-
ber, 1962. Due to their persistent
failure to implement the program-
mes allotted to them, their contract
was terminated by Government with
effect from the 15th April, 1963 and
another contractor was appointed at
the risk and cost of the former firm
in terms of the agreement. The
firm contested the termination of
the contract and put in claims aggre-
gating Rs. 11,39,992.14, including the
security deposit of Rs. 50,000, The
matter was thereupon, referred to
an Arbitrator in terms of the agree-
ment.”

The arbitrator gave an award in favour
of the contractor.

Another one is that a dispute arose
between the Government and a con-
tractor in the matter of clearance and
transport of foodgrains and fertilizers
at Kandla.

I would like to know who was the
officer responsible and whether the
Minister had any hand in it as we
knew the previous Minister had a hand
in the shipping contract. That is a
scandal on record. Was it another
scandal? Was the contract given to
those contractors who would never
fulfil it? I would like to know this
from the hon. Minister. If he is
unable to answer now, let him take
time. We would like to know the
names of the contractors. Are they
concerned with big firms like Amin-
chand Peareylal and their brothers; or,
were they ordinary contractors who
were given the contract without
checking their antecedents and past
performance? This is a very serious
matter and I would request the hon.
Minister to throw somg light on it.

Last but not the least is the fertiliser
factory at Kanpur. That is my con-

DSG. & D.EG. AGRAHAYANA 30, 1889 (SAKA)

1967-68 8872

stituency. I am happy that the ferti-
liser factory is being started now. At
least we have acquired the land. I
have seen the bulldozers functioning
there; so, I have an idea that this
factory will begin production. I would
like to know when this factory will
begin production and whether during
the Fourth Plan, despite the Plan

holiday, thig factory will go into pro-
duction or not.

SHRI D. C. SHARMA (Gurdaspur):
Mr. Chairman, I would draw the atten-
tion of the hon. Finance Minister to
page 4 of the Demands for Excess
Grants. This shows how casually the
Defence Ministry works. The Defence
Ministry should be the most eificient
ministry in the Government of India.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI L. N
MISHRA) : It is so.

SHRI D. C. SHARMA : If you read
page 4 you will find that the Defence
Ministry does not anticipate anything.
It does not even anticipate the attack
of China or of Pakistan on our coun-
try. It lives in an atmosphere where
nothing is anticipated and they get
ready only when something happens.
Here are three items of expenditure
which make me ashamed of reading.

SHRI K. C. PANT: We are always
prepared.

SHRI D. C. SHARMA: You are
always prepared, I know, because you
are ‘paid for it.

Adjustment of an amount of more
than half the expenditure was carried
out because people consumed more
rations. Have the armymen, the
soldiers, become gourmands? Have
they become gluttons? Are they using
more rations than necessary? Al
this, I should say, is a thing which
makes me very, very unhappy. I hope
the Government ‘of India will lock
into it.

My second point is this. The Min-

istry of International Trade, here is
another Minister, a big name but
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small output or no output. What is
the performance of this Ministry, so
far as exports is concerncd? Fut
here you find larger expenditure under
the head ‘delgations going abroad'.
This Ministry should be called the
“Ministry of Delegations which are to
be sent abroad”; it should not be called
the Ministry of International Trade.
What is our export performance?
Nothing, because our Ministers are not
as alive to their duties as they should
be.

Again, it says:

“Unforeseen adjustment in
accounts of debits aggregating to
Rs. 37,602 pertaining to telephone
charges, purchases made through the
DGS&D....”

The telephone charges come to Rs.
37,000 odd. To whom were these tele-
phone calls made? Why are the tele-
phone charges so high and so exces-
sive? This Ministry of International
Trade is a Ministry which makes any-
body sick unto death and the Ministry
of Defence is a Ministry which does
the whole thing in a perfunctory
manner.

Then, Sir, when the Administrative
Reforms Commissior was appointed, I
called it a white elephant and some
members took objection to that. Be-
cause, whenever you say something
which is true, which is correct, which
i3 going to be prophetically true,
people take objection to it. Now,
here is the Administrative Reforms
Commission which proves the Par-
kinson’s law much more than any
other body that we have formed.
Parkinson’s law is a law of prolifera-
tion, multiplication, addition; it says
go on multiply yourself, go on, divide,
sub-divide and sub-sub-divide yourself.
That is what we find here—fragmen-
tation of work so that more persons can
be accommodated. They have set up
so many Study Teams, 12 Working
Groups and four Expert Groups What
are these? What is the amount of
money spent by us? About Rs.
411 crores. And what is the net
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gain to this counry of mine, so far as
administrative reforms are concerned?
Practically nil. Therefore, I say that
this white elephant should be sent to
the zoo which we have built up in
Delhi. I know the members of the
Commission are my very good friends
and I respect them. But what is the
work that they have done ?

SHRI S. KUNDU (Balasore) : Which
white elephants are you referreing to?
Of the Congress ?

SHRI D. C. SHARMA : You are a
black elephant. What can I do? I am
a brown elephant.

Coming to broadcasting, they have a
pilot project, so far as commercial
broadcasting is concerned. It is very
good. Because, you see, we are going
the way of America. There is
no commercial broadcasting in some
other countries of the world, but there
is commercial broadcasting galore in
USA. We are going that way. Now,
what are we doing? They say. We
want Rs, 2,75,000 but the gains will
be Rs. 8 lakhs. The gain may come
or may not come but this money will
go. Therefore, I say that this com-
mercial broadcasting, which is going
to make our nation in a way more
exposed to those influences which are
not necessary and which are not essen-
tial and which are not important should
be given a second look whether we
should have this battalion of officers.
Whenever some project is mentioned,
something may happen or may not
happen but you find that an army of
officers is appointed—from the Deputy-
Director General to the chowkidar,
farash and sweeper. Of course, they
might be necessary. But a list of an
army of officers is mentioned on page
60. I do not think that for this pilot
project you need so much money and
you require so much personnel. I
think the Finance Minister, who is in
charge of the finances of the country,
will have a second look at it and not go
about it in a blindfolded manner.

Then hon. Member who spoke first
tried to pick holes in our economy. I
want to say only one word to him.
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What is said about our economy could
have been said about the economy of
United Kingdom and of West Germany.
It is because our economy is of growth
that we have some of those difficulties
which were referred to by my hon.
friend. But I am proud of the fact
that our economy is an economy of
growth. I also want that the economy
of growth should also be matched by
introducing economies in expenditure.
Otherwise, growth is out-balanced by
expenditure and we stand where we
-are,

oY g®o Qo Wy () : Avmafa
AAeq, & T #T AT AT &
AT g g I Y A A @A Avgar
I FT Jea@ AR fra o Fe ¥ FT
faar & @ 9 oy faw 2, 3 A &
AR T FFAr ATRAT §

g W fRw Aag A % &
TERm Ak A @ Afew aw &
awenfoa 3fg g7 F w1 fadef
FEE & ST o@§ @
swAggiaar § f5 3o wa@n
N Iy feafg § afads sman
& A ET FY TG A § I HFEFRw
T @R F AW A & g T
=1ea § & st fadely fifa & a
# aga § % & A< Fed ¢ Fr gl
fRw fifs G & f gomar Jg@ A
g WIT &7 39 F) ag Iswaw @dl
R S ot dar @ v § 9w A gfee
¥ X T@T WQ v anfeear snfgEn
37 &6 F @« g F arg o afomw
st g wfer ar @ Ad
T g Wk g W oaw R
AT fa frAr S @ & 97 &
ag ST g § 59 o v faar
farai & aw g frmT g & fF
43,75 W@ TIC FY Ffafw @wF A
AAWFAT (F) T9C F N TSATH
¥ Frew 8feew g | swaarfoa gfa
B (42 9 TR R () i
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feafas & g Y wearel F T &
fReY & wret fawAt ¥ gwafaa
Frrearfer arfaeE (1,75 9T ¥9Q)
F wwr gk &) a3 fefermad
% A% 78 qaT &Y Fear 5 qg A 42
AT AT A AT ] AT TEHAA
forg forg e e 9w & faRefy gamamet
Y FTAATAT § 74T B JrAv § 7 Ay
T8 fert & e 4 o it firdr @ Qo
F AR YA IR Ag AT a9 Y
fr 97w Ak wiffeam & €T g7
g A1 A At F TeA & qEAwE ¥
A N 7R ¥4 T fAw &g, dar
faar sk oifeeae &Y aX% ¥ qgr oY
T ATEHY AT T @7 9T I H IFEA
gt femr & faar @@ & ¥ qov
a7 o a@gi F1 grgrr gaTaTE ;T FT @
qr? ST g F HEAEEI A WG w7
gwdq fear o) 39 ¥ 9T =aam, Gar
fearm &Y 3 %7 1 S AT fRT EiR
TRa &R & fRw swem @t
W o’ AR IR gaar &7
T TEY T AT A0 A q@H I gararat
AFme@gATd@r g e sA A s
W & JAT qF AT G § AR A
gt & Al & forerdy e Y € qwfwg
T A A s T A g
# agwm f5 wIar & gaa
JrErd fay f5 ag Y Afcew = @
7g T\ gom AR ag e fFg ag #
e wr?

TEQ AT St F FEAr wTew § A
FrETEET ¥ grEfad @1 R faw
=t €ro &Yo wAT ¥ 39 #7176 o foram |
A IgA A A 9T g g fw
AR 77t g faorrelt o v =nfey
ar 78 AT Afgw | =Y T@/E 9T I9
& fag ‘arforsy’ weg F1 wqw v T
g vafs 0 gumw q ‘ofw weR
BT AT | 9 FT W AT  TOW
Tra & q I ff g ¥ W}
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[ =t g@o THo ST ]
g&x & | ag ) faemeT S I
FMIT@RATTN WA & T orw
FIfF I 9T GIAT Y AT § X IF
AT gEAT N @ AfFT §
wF fie I FFW AEW g 5w
Hifeqw aq 9X warie@ 9 ae i
¥ 1 ag Mfeaw 39 e wger fafaw widt
FUFH IANAT | HT I Ig FTARA
TG A T ITEW A F FAAT AT
fr fafag W< %9 & gro @R
FY &Y T ety 97 99 F FHY gRi
aragl ? gATe A F Y AY qravTeaATOfY
AewHEIaN A IACENE WA
T & Rl a1 T AT ET FWY
et & & I Y v TS F@T IR ?
I9 1 1S TAT Va+g g w@r AWy ?
| ¥ g 9y 7 fae = 9 wEE
I A FY 2w @ & Afe AR Frer At
aTeE X qaea fF g A T §
I warwTd B feafa §© F=8) a&
AR ITIM N AFN F AR A A oF
fawnfd 1 fee ag S W= A
# stz afcomaeass faw @
I AT A vt § A I F A A
TR FEITF QX F I
Fa

FrferT & UF 8 FAVEL FY /W W}
e T FEET A I F o
v & f 7z fawg S@ A & aoew T
e § e & wgan § e gk w=h
AT @ B aE o X

AR qE TF AT JTAT § | A At
o 3w AemeTE, wEOS § g,
TARCF A9 X R AG 99 Wor § |
AR ¥ qF 9 F AT [T A WA
fs 38 o ¥ WY T & afe
¥ w@arragw § fF o ) oow
M age & T Nt Ems
fame & ¥fes agt s W st
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FT W IhE A sarefam @ @
& & Sgm s gt weew @ faw
§ f& gz wwar &R s
= I omw W g vER AR A
I AT TRy | o g S
Tl Tem @ oA vl aw Al
et TR sk AE & o s
I T a0F & awiy A w
afew 1 a9 T T wEAT AT |

sft wo o &% (gftrar) : awwefa
TgrEa, § anq e g fr oo A
@ A F A T | gg W qE
N & T+ a1 e @y qwaw
T A=A w1 AT A § aw aw
& @ odt o faemm @ &

aented feaigs wk am,
1967-68 & aga W femiw 7= 121
FqA g frag T aw gEAe O
wfereod & fag & 1 gl
tfete @™ 7 & fag anle:
3,39,000 ®WT § 1| Ig 3,39,000
WO FT FAA THEATT 39 QN
F2 TN N fir 57 Ffoag ot
Taiie ® fasme &Y 1€ 1 A7 T
wfan fas s gmfes gwwr @
aife @7 ® ag WH s feug
swE dR weamew 7 faad fe
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TR W § orufew AT R W
fau gox efisfa o A §gmag
€Al & faT Al Wt feafrag @ o
W fawrem o @ & ey wé
e A g Ay AR @
A FFTO FETT AT Y FTH R
FLATE § Ig% fag o @@ @A
¥ T dar faew X a1 @&
Y F Avar g fF ag 3 & w3 wny
o WY g IgH 91 A S #*A
A F g fraga o fear a1 &
AN HEATEAR AT F qAT oY AT
T Y wfeazed &1 IEw@ R
It g7 08 7 I g et
TR g & fFam wTE ag sremad Y
FH! FT IO ¥ g A9 yAfewm @R
it wEx g faawr f& @ @/
AU AH T qHE, IgAE F A
g @ T qIER A FAET 3 fAu
R 979 sqaeqT G FT qEAY & qNE
qg TET GR FT ITAA FFW A
v Ay ! awnfa #gRd, a9 g
¥ T FART AT § FAFA Qg
Ao TR F AR dqW F Evg A
TAET | | A oAk o
9 3g AR E a2 wafam
T AT TH 1T TCGRT N AR 7T
Tt & fF 97 gat TEr w0
MR & sisg ddT g, @
Iy F1 2 g A& g afem
fgar g ¥y A E e
W ufear gar & A 9T @oar
o framl & @ @ FEX & ) Afew
TEET A ATAEEFAE & ITHY At aATq
qu st | &feT dr sScatdw W
FWYAT T § ¥ ¥ F7 IJUFT AT ¥
T AT LA T G & Y ag gy
AT I FT Fomgm | dfex @
AR F FT FFAT AT Arfawy w0
g 5 ImET oy e A
L104L8S/67—10
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fesmsm@ i aw g | § w7
& o a9 weafadl §1 oy DT W
far g w4 a3 s WY E,
way ot 9 T JEd W a9y
St QAT |E ¢ fagwr ag wwT AT @
TE QT ATA FF T IATET 4@ &
fae ag & & «m@T

# st ofar & s § o
g da & T gt Fag sl
gL T 7 1 & aaw gEw MY
MR wrr g1 afew sl aJgi
S oF gHETdErEr T ¢ I §R
# st sgw feamr aEa gt
gl | ST 3w A ¢ ) o
¢ A ¥ 3 | Y @ wT Al
T I § AR qFIeE FET AT
2 from Farg a8 sgaarad & 0
feam ¥ qw dar W fe g A
F AF TF AT ATV IIT aF N
A TF T JWAEAUT AT @
¢ @ g @ fr fage maie
1 #gr T fe g o & ggr ¥ o=
$FETRS AT EFAE AR IFFT A T
AT Ay @ TaHde 3 AR
TE T o @+l §gd  TaRAe
2 | rew A ag AT AT Ay
agaT & | ET AL AT GG |
T gy daf are & AT TG Q
T #

T gl gk wk § ) AR
¥ weAe freelt & 1 0w F amowr
firamer &ar § 1 @I TE OF A
ATEAT | T i F T S
A sfotua faer wadt § 1
AR A TF AXERAA T I g
AT IEHT AW AT ATEAL W
Ty IEATAN I H A
ahg wArm v § Afew ot Wy
fadi g | g wafeendt § fr gud
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faw fom axg ¥ gumR ohfrae <,
TR AR AR FH FQAE | T |
I ¥ FTRATE AT 2 1A AR
e & 9 9T 27,000 TAT &%
gar & 1 fe o w3 & A &
9 ATHT IGHT FAAT T]W | A
AFIT AW § IeiA gl #1 Far
fe g ol fer smam, Q@ @A
# T, afgar o o ) el A
wieargat &l #x &Y # I
g ANfes Jude F A 3
feam AW SR, AmEo Fo 8,
AT 64 TE 7T GO FT X T
e ot 7 s 1 oform @m
g 5 e wad w9 T
qE A AT NSRT FY T A A
g agt v #1 g o #TAW §IT
aR A ag ot @) rawy SgAT Afed
s quaw Wt v @ g
T TET @} 1 e oty g
¥ MU § AT A TN AmR-
few am &, ¥ o & 9 T ¢ 9%
qrt ggar faar oy, W A ww q@rar
e FIfaw FY ATIHT A FTAT ATCER
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AR T 9T TR AT W mE
@ T ¥ N FRAER T w9 av
I A A9 FH I O GEET S
Zar ¢, J9d faam @ wT TET FAV
qear & 1 foe fedw = oft §ramr d
IqF I TGAT AL AT & ) -
Sfesw o9 AG T § | AR A
fifer & o0 § *W F F AW
Gar T e & 1 SEE TSI A}
A WE FTHR A @ v 9Eg
WY A RETATAIES AT & 198 W
fecda ¥ @ &, T WA S
HIYH FAT MY |

o g feaigey N & arl
F@T E | ¥ @ FT & o wfgdh
AfeT ey Faer wifed f gw Sy
w fm A9 & =0 § AR 9fe
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A ¥ T @ qHET g A
Qo & WA W@ FHA AW
WA 1 N I A FHE T IR
W oseRy eqw & wfgd

SHRI S. KUNDU (Balasore) : Within
a period of nine months after the
general budget, Government have
come forward before us with Supple-
mentary Demands totalling to about
Rs. 31 crores. During the last budget
session an assurance was given to us
that economy would be practised and
inflation would be checked and notes
will not be printed in the Nasik
Press. But today after about nine
months we find that these assurances
have had no meaning. All our hopes
have been belied, and Government
have gone back on their assurances.
This is the tragedy which has enve-
loped all of us. It is indeed a great
tragedy for the country,

These Demands have been put for-
ward at a time when unemployment
is rising, when prices are spiralling
sky-high, planning is in doldrums,
recession has set in the industry and
there is total chaos in the Indian eco-
nomy. Shri D. C, Sharma who is an
old Congress Member has rightly said
that the Ministers have become white
elephants. But he exercised a slight
caution when he said......

MR, CHAIRMAN: He did not
exactly say that. He said that with
reference to the Administrative Re-
forms Commission only and not with
reference to the Ministers.

SHRI S. KUNDU: Even if he did
not say that he meant it.

SHRI K, N. TIWARY (Bettiah) :
Perhaps, the hon. Member had under-
stood like that.

SHRI S. KUNDU : I entirely endorse
the sentiments which he has express-
ed. He could not possibly say it
because he is a Congress Member. But
he has spoken a very vital truth. He
heis said that only Ministers are
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white elephants, but I would say that
the entire Congress party hag become
a white elephant, and they must be
bundled up and sent not to the zoo
because that is not the right place for
them but to the forests.

SHRI PILOO MODY (Godhra) :
What about the circus?

SHRI S. KUNDU : When we are in
such a critical time, we cannot support
these Supplementary Demands,

We remember that it wag said before
that the economy of the country would
“take off” by 1970. But, now, as we
are in 1967 we find that far from it
taking off, the country is lost in a
quagmire of economic stagnation.

Of course, the Finance Minister has
come forward and said that he has
granted some dearness allowance to
the Central Government employees.
That is good. We all welcome it. But
the fact is that the price rise remains
unchecked. A monster is sitting inside
the room, the monster of price rise,
the monster of unemployment and the
moster of inflation, and you cannot
feed that big monster through the
chinks of the wall by just granting
an increment of Rs. 5 or 10 in the
dearness allowances. In the totality
of things, Government have miserably
failed to tackle the situation

Can you imagine that in an under-
developed or developing country about
60,000 engineers are sitting idle? It is
something very strange. In my State
of Orissa, young overseers and Engi-
neers numbering over 1,000 are sitting
idle and during the last few years
they have been pining for some work
somewhere.” This is the miserable
spectacle in our country. At the same
time we find that Government are
coming forward and saying ‘Give us
more funds’ and they want more funds
for some luxurious and useless expen-
diture.

Could I not ask them that they
should find some means to meet and
check this kind of expenditure? If
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they really wanted they could have
taken a bold step. Let us practise
austerity for a period of at least ten
years, and let us decide that nobody
will draw a pay of more than Rs. 1,500
and nobody will draw less than Rs. 200
pm. If we ensure the measures we
will be saving about Rs, 1000 crores.
Could .there not be a check on extra-
vagant expenditure by Government?
Could they not check at least lavish
expenditure, expenditure on tours
abroad, on construction of buildings
etc?

There is a Demand here for giving
money to the public undertakings 1
have full sympathy for the public
undertakings. In the interests of the
nation, such public undertakings
should grow. But the public under-
takings should not become a miserable
substitute for Tatas and Birlas. What
we want is that our public under-
takings should become a real vibrant
forum where the dedication and aspi-
rations of the people and the workers
could be fructified and reflected,

While 1 am referring to public
undertakings, I should not fail to men-
tion that I have seen some of their
guest-houses, which are most luxurious
by furnished and such luxury I have
not seen in the best hotels of Europe
and Japan, the places where I had
vishted.

SHRI S. S. KOTHARI: They are
for the hon, Member's use; he can
used them as a visitor.

SHRI S. KUNDU : This is the mis-
erable spectacle jn our country. Take
the case of the steel plants again. We
have invested in them about Rs. 1000
crores. The return is hardly 1.5 to 2
per cent. Ig it for this small return
that the poor tax.payers have had to
pay so much of tax? So, we have to
think over these things in a very
serious manner.

If Government are serious to main-
tain the democratic structure of our
country, then they should realise that
democracy can only be sustained when
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the poor people, the people who have
no homes and no hearths and no-
clothes to wear who cannot send their
children to schools and who cannot
spend for medicine etc, could have the
assurance that they can get it within
a period of two, three or four years.

They cannot wait beyond that, if
they do not get these things within a
short period, frustration will set in
among them and when frustration
grows, faith in democracy will start
crumbling down.

We have been hammering all along
that there is growing imbalance in
our planning. I have been telling
here ever since I have come to this
House that if we want the unity and
integrity of India to be preserved we
must see that there is balanced plan-
ning. In Orissa, there was a techno-
economic survey, and it has said that
if Orissa should be brought on a par
with Maharashtra or Bengal and other
developed States, then for eleven years
in succession it is required to invest
at the rate of Rs. 110 crores per year
in Orissa. But what have our Govern-
ment done? I shall give just one
shocking example. During the last
twenty years, nearly Rs. 3000 crores
has been spent on these public under-
takings. I am not speaking about
their profitability at the moment. Not
even 5 per cent of this money has
been invested in the less developed
industries such as the railway industry,
the ordnance industry, steel, fertiliser
and so on.

In the State from which I come,
nearly one-tenths of the waters of the
entire river system of India flows, and
if we could have dams constructed on
the rivers there, several millions
tonnes of foodgrains could be grown
there and this State will be able to
serve the whole of India. I would
like to ask Government whether they
have that much of courage and that
much of initiative and drive to go
ahead with such schemes? I am
sorry that Government have no initia-
tive, no drive and no understanding of
the problems. The most shocking
thing is that they have no vision.
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it qaway (FradY) : awrefa wdea,
o9 F geded w9 e
* o W fem §, S fad &
YA FYAE [T E )

WG A RN TR F O
¥ aft g e wdmaf R
A F ar Y T WA IR U E
AT Tqawt & 7Y I & g I FAT
FE A0 1 Y Ay 62 Ay =i W
R} g ™ Ffag w0 g AR
ag IR F T A @R & A |
w fau 9% g9 7 & s W@
Wi T I AT g+ SA A al
TET F gt Y SEe g R
T T W O§, T W
fod g waHE N TP " H
TE & AT g AgT A AT TIfEd

AT AR A QIR FAT §, afe
FAR Tl AETaSE W A F FR
T G @ g, My @ g
ST gFar & | fafEae oifaar & e
I AT "@R AT FEET gl
G A a9 AT AEAT G &, a8
Fgi & fraeT TomaT 9, a7 feemm
AW & & fere i ¥ s
FATARRTE & gware & o
dwear @, e d4fF | A ar A
q[AIEQ & W % /@ & &N
TF & dOr §, TR I &R
AR N I@, a7 @ g9 & ay Ien
R @ fAu IR | a® o T
ifgd

frrle & w9 § " 9w
IR FIC F 5UFL ] | IHE AgT Ay
FEFT 6 97 FTAGH THIX L 1 g
3w & dww, wgraeg T 3w woe

1 would
strongly object to the passing of these
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T RAE A T W ¢ | WS
&yt A AT oA ifm WY
foqiz ¢ e w7 owEw A
fe& o ¥ s ag W ST Al
fearsmawr 31 & wgm A § 8
aft 3w @iw A dar g WK
T W] W aga anpE W
g AR fex o aEm F fog g
FUT TR HT A TS e S
2 | T ARk g wa feemm
F A 9T faear § WK 9% W 56
o freum ¥ fgae a1
TR ¥ ag W fewlw g, a@eEnd
W Al & W oaT aal F g
TER AEEN # TOE dEd 3
Fow § aga 19 & | WK
R & L IET § 1 g fefr Ay
wifa & fad s e @ &
AT 4G €, arfw arme €S ST e
%, Tufy ferds R O AR
g FTAW g 9fF g A
7 §io & fefer A enft @, wwfod
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SHRI M. AMERSEY (Banaskan-
tha) : Rs. 31.07 crores have been
demanded, of which Rs. 20 crores are
for the public sector undertakings and
Rs. 8.72 crores are for export promo-
tion; Rs. 43,75,000 for an unexplained
demand of the External Affairs Min-
istry and Rs. 10,28,000 for the Admin-
istrative Reforms Commission. This
forms the bulk of the demands. These
demands have to be viewed taking
into consideration what was said
during the last budget. Certain pro-
mises and/or proclamations were
made that there would be no deficit
financing. It can be now very safely
said that by the time the year ends, a
deficit to the tune of anything between
Rs. 400 crores to Rs. 500 crores is a
certainty. The Government also was
going to take a very firm stand on the
Central Government employees’ D.A.
issue. We know what has happened
to it. Annuity deposit was going to be
done away with. We know what has
happened to it. Now, a very brave
statement has been made that there
will be no devaluation, and if there
is devaluation, the Minister concerned
will resign. I want to warn this Gov-
ernment that if the present policies
are pursued and continued, we shall
lose a very great and good man within
a year’s time. Because devaluation is
certainly round the corner. If there
sort of policies are pursued, nothing
oan stop it.

Loans of Rs. 20 crores are being
given to the public sector. The Indian
Oil Company gave a six per_cent divi-
dend. Now this has to be covered
with a loan. Supposing, a similar
thing had happened to a private com-
pany, what would have been the
position? Company ‘X’ would have
paid six per cent dividend on which
it would have had to pay some divi-
dend tax. The dividend would have
been taxable in the hands of the share-
holder and if the company then some-

DECEMBER 21, 1967

1967-68 8890

how found that it did not have internal
resources to pay this dividend, it
would have borrowed at the rate of
10 to 11 per cent from commercial
banks. The shareholder would have
taken notice of this and the managing
agency concerned would have really
found it difficult to run the company.
The Government can certainly
window-dress its account; yet nothing
happens. Huge sums can be wasted
on the public sector. A total amount
of 12,650 million rupees is now being
spent on the public sector undertakings,
and what is the return? Zero. If this
is the sort of financing which is resor-
ted to, if we are going to tax the
country all the time, bleed it white
by all sorts of taxation and fill this
monusterous pits that is of the public
sector undertakings, well, any brave
statement that the Deputy Prime Min-
ister has made—I am really sorry—
he has made it,—would become gen-
uinely foolhardy and he will have to
resign. Devaluation is round the
corner,

Now, Rs. 8,72,000 have been given
for export promotion. Export promo-
tion in a full year will account for
roughly Rs. 22,59,00,000 as cash sub-
sidy over and above import entitle-
ments. This is a form of debasing
your exports, and debasing and devalu-
ing your currency. If this is going to
be resorted to in a larger way, per-
haps the gentleman can save himself,
but taking into consideration what is
happening in the world—the mighty
dollar is under great pressure and
the pound sterling has collapsed—to
make a statement that we are not
going to devalue—like King Canute
who wanted to stop the waves—
appears to be rather foolhardy.

I would like to say a word about
enforced exports. I shall give a glar-
ing instance, Sugar earned about Rs.
13,80,00,000 in the current year or last
year. A subsidy to the tune of Rs.
7,60,00,000 was granted to earn a
foreign exchange of Rs. 13,80,00,000 a
subsidy for the export of a scarce
commodity for which people are
shouting in Parliament every day as
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well as the people in the country who
are suffering because of the iack of
sugar. A proper evaluation of our
exports by the Finance Ministry—not
the Commerce Ministry—has to be
‘made, whereby a study is initiated
which will give some sort of guide-
lines to the Commerce Ministry where
to give subsidies and where not to.
Subsidies, if continued as presently,
are bound to debase our currency
still further. Rs. 43.75 lakhs have
been asked by the External Affairs
Ministry, the demand being unex-
plained. If we try to make this Min-
istry reasonable and alive to our
defence requirements, we shall see
that the Finance Ministry will be able
to save a lot. The entire sightings of
this ministry are towards West Asia,
where the only problem, as far as
this country is concerned, is the re-
opening of the Suez Canal, instead of
which we are dablling in the affairs
of other people, wasting the time and
money of this nation. If meaningful
arrangements are made with countries
which are interested in containing
China in the east and I don’t mean
America—I mean countries like Japan,
South Korea, Phillippines, Malayasia,
Formosa, Singapore, Australia, New
Zealand, Thailand and perhaps Cam-
bodia—the Finance Ministry will be
able to slash the defence budget subs-
tantially.

The Administrative Reforms Com-
mission wants Rs, 10.28 lakhs more, 1f
a moratorium is put on any more
commissions and committees, it will
save the ministry a lot. We have
known what the Mahajan Commission
has done. It does not solve any issue.
No committee has ever solved any
issue. It is just a method by which
the members can travel and have a
nice time at the tax payer’s cost and
move about. It does not give uny
solution to any problem. All these
committees certainly postpone issues,
but once the report is made, none
bothers to know whether or not it is
implemented. The report of the Admi-
nistrative Reforms Commission is
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expected shortly. We hope that this
commission really reforms for a change
and brings in certain savings whereby
such demands are no more raade.

st ® Ao fmarh () o
aaafa AgIEm, i 3 qET § QW
FoERFNFTREFT AR AT A
3T TfgT | &F OF TTa qre ST E o
T AU Y 3@y & e wd w1 €
FE &1 AT, WA § FAAT A1 Y
THAH A AT fE s qE 63 Y
aX & AR FT 36 @ I 1 &,
T T F e |

a8 TiAe ¥ fadew ag FOw @
fF foad semams fmr & ar o
FTH AN FAEINA AT @ daT @
I & A FT A1feg A 37 1 Qe
AT A1fEy

oF AW 33 W ¥ G A
X IT ITF W TIAAE FT 414 RKEMr
a1 & fir ) T sl &, N 93
frd st § ST §  sAuEgie
@I SURT I gAT § SR Tg
TEMAE #AY W g ofes AWK
A AT T F A9 7| P
afral & § 9 W@ T #1 faww
FQ & fir g afers Jwe< & 1 QAT
AR G, MY gW AR HASK
T8 @Y | g ofes ¥R & faww
T8 & ST gw 7 +fr Wy & fs e
TTEAT JWT TEA F@T & A I9
a7 A o Mfgw 11T 39 Y NewrgT
faerr anfan | reewa fog & & &%,
AT WTEAT AT § & MR 9feF AW
# R s ¥ savEr @ T FAw
g g%, AWM FT FAGFATTHE I T4q7
qeT {1 § qg W FE@T A_ET 1 I@
T & 979 TFARE N 7 @ X
frarx T =fge fF o armawc &
wF IwfET mreedt w11 93 fad @
& 37 a1t ®) weamdz fay
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TF @19 a1 F A § G FT s
fearar =T § AR g  Wiew SN
1 g fage & i g fordy & ==
W 135 FAOT A ag W
WX fage AT & mies feafr
& ¢ s fenfaamm e w2y 9,
firgre vt feafora 1 & G T
A e A e e
19 AT &7 59 1 J1fge | R
HA TR 9T G T, qA AT F
ag e qU g fage mde
F I TAT A A F FTO 9 T8 g
T @I | WX IZ TTHF  NNEE
@ & 9, A fage A I 12 ¥ FE
13 ATE & & FqA FT FHE, SH A
T Aen-afefad= A 9ET | 3§ FaT
YU FOT 26 FAFT 28 AT T FA
1 FW—I" § g F A @
R &, Afew gad e F1 o Ew %
TR |

argr ar # fawe sfdem & a &
g WEa g ) fer § e
e afear w1 & AfEm mf
T faw a@ § e 7 faw
gam sy ¢, fmag ¥ 3 sh
{ FY SRIg IR ATHT 9T FQ £
& maewr g A A W
afgal &1 TR g D I A
& w9 i agi o fome sficiam *Y sqaear
R AT o T R N wafed
AU W T, g laggrsrA € O
¥ G N wafed 2 @, @y fagm
F< forn 2, e fady & ol o warfady
W §, Tg W fager w7 foar g—Feamat
® w7 T A A FIH g A
et &, 39 fad oY safadt w0 ¥ 4,
I A qgr Ffd arfe ¥ &vr s
¥ SqreT s 42T FT AR )

fral ® fogaifes @ 37 &
fae = A€ wim T @F W
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ol a3 7% ogw T & fr 9w WY
IS Y AR FTERAN & | 9 F Igo
N AR gE QT F I ) aEE
1 Y & 1 g el @ ¥ A
T FW &, 7o 7 g g fr -
F FE ARH & IA ¥ @Y Ny w4y
W 39 *Y fae @ 8, AfF s s
F T §E &) T AT Iq a7 qArad
=19 foegy #33F &, a7 Jan w9 =y
& o GemaTc g, g 7 ag waen

ara & ge, afew af g@r a9
g T WEW g§OF g J@,  ar
T Sar dEmETe A &Y o
50 99 & qIE N ®W 99 FAT &
a1 100 FUT T FAW AR A FATET
& ot =9rsAT Y St Ffe gam A g,
grer fafems @@ s 3w, AT
o meefaar & @dzar &, @™ faa
ag Fg1 {5 gn Aow-afwfade gy 9,
q% ™ § ag &, wifs Wi aF @i
71 zfcia foen @t ovdee Ay
g f& fom @@ gw 9wy §
IAAT G2T FT A |

% oy frdea w SgaT § R o
T GHEAHT FV q7F GEHL &1 g

T =nfEy

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr. Chairman, Sir,
this morning, during Question Hour,
when the question of loans to States
was being answered, the Finance
Minister said that he will not be like
a stingy money-lender but that the
States should not be bankrupts. The
whole approach of the Finance Minis-
ter is something into which we have
to investigate. What is this kind of
approach “States going bankrupt”? -
What is bankruptcy? A person whose
assets and liabilities are just equal or
the liabilities are a little more than
the assets is said to be a bankrupt.
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The Central Government, with the
Nasik Press behind it and with so
much deficit flhancing and loans from
foreign countries, accuses the States
that they should not become bank-
rupts. It is the assets of the Govern-
ment of India that are reflected in
the States, it is the bankruptcy of the
Central Government that is reflected
in the finances of the States. This is
a thing which the Finance Ministry
should carefully study. There is no
use hurling stones at States. Reserv-
ing all elastic sources of revenue to
the Central list, making the States to
live from hand to mouth, compelling
the States always to come to the Cen-
tre for this loan or that loan, then
say that the States should not become
bankrupt, saying “I will not act like
a stingy moneylender, but I will act
like a moneylender”, it is this appro-
ach of the moneylender that must be
stopped forthwith. The Finance Min-
ister should have an alfogether diffe-
rent approach. He must realise that
the Centre and the States are equal
partners in the building up of the
economy of this country. Until that
attitude is adopted, the States can
never prosper and the country will,
therefore. lag behind all your expec-
tations.

8895

Talking about the States, I must
say that one of the objects of the
Planning Commission, one of the objec-
tives always adumbrated by the Cen-
tre has always been that they will
take every step to remove the regional
imbalances. I come from the State of
Andhra Pradesh. Andhra Pradesh is
industrially very backward and several
times the Central Government was
approached to make public sector
investments in Andhra Pradesh. In
the first three plans not more than
Rs. 48 crores was invested in Andhra
Pradesh. In order to set right the
imbalance to some extent they pro-
mised the fifth steel plant. They
made that promise then broke that
promise. Not only did they break
that promise but when people asked
for it, they ordered firing and 32 peo-
ple were killed and more than 1,000
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people were injured. Now they say
that the fifth steel plant is not going
to be either at Visakhapatnam or
anywhere “we are not going to consi-
der it at all”. This is the way in
which they seek to set right the
regional imbalances.

Then, there is the food question,
which is the most important question.
All debacles are due to debacles in
the food front. Now, are you seriously
interested, is the government seriously
interested in food production or is it
interested only in spending Rs. 714
crores in the production of food
throughout India, or investing nearly
Rs. 366 crores this year in purchasing
food from foreign countries? If théy
are interested in food production, then
I ask the Central Government imme-
diately to give all its financial strength,
all its resources to complete projects
which are in an advanced stage of
construction and completion. Take,
for example, Nagarjunasagar project.

14.18 hrs,
[Mr. Deputy SPEAKER in the Chair.]
If only the Finance Ministry had

more imagination, it would have allot-
ted funds for projects of this type in
a better manner than it did all these
7 or 8 years. The Nagarjunasagar
project, when completed, can cater to
20 lakhs acres of paddy-growing lands
and to stabilise another 11 lakhs acres
of land delta. Because of the stingi-
ness of the Finance Minister, it could
not be completed all these years. The
Finance Minister says that he will not
act as a stingy moneylender. But he
is stingy; he hag no imagination. If
he does not feel he is stingy, if he has
imagination, the tardy financing of
the Nagarjunasagar project is an index
of the mind of the Finance Minister.
So, I would suggest to the govern-
ment not to play with the stomach of
this country. Let the waters flow into
the areas where waters can be used
better, where food-grains can be grown
quickly, extensively and cheaply, and
then they can settle all disputes. If
you are not interested in food produc-
tion and making India self-sufficient,



8897 D.S.G. & D.EG.
(General)

[Shri Tenneti Wiswanatham]
then you may ask people to have
conferences and prolonged conferences.
But if you are really interested in food
production, give the money that is
necessary to complete the projects
which will produce food more quickly,
more extensively and more cheaply.

You have already rung the bell and
you say that there is only one minute.
It is a huge country with a Budget of
Rs. 3,000 crores and you say, “One
minute”.

MR. DEPUTY SPEAKER: These

are the Supplementary Demands.
'fhere will be ample opportunity next
time.

SHRI TENNETI VISWANATHAM :
Even in that case I would conclude by
saying that so far as the food front
is concerned, I once again appeal to
the Finance Ministry to exercise ima-
gination and give all the funds that
are necessary to complete the projects
which are in an advanced stage and
see that we do not suffer from this
food shortage in the way in which we
are suffering,

o e AT & (FET) ;0 Su-
oy WERE, T aR ag fadwi
& qqE A AF S FG FU F Q@
Ig TF qgI @ACNE AT g1 A
% g § gfas @aens A9 Y @R
T AFTqF @Y & ag @ afa e
gt wEwy | of@ faaem #1
g AR W F fow A wwa H ww
HIA% FTH § W Iq |H FIAT 90H8Y |
sf@ar fEee 9T 75 FAT wqa@n
wd frar w afsw wfer 58 T
fram | 3T g & R T ad 75
FOF T of @R fraem 9T 9 &
foqr AT TIET AT qF @ W
Ff§ WA FW T AT § "R
AT & T FAH & Y I WY
T AR F A I A 930

TTd A FEd ¢ fr g T
qate ST @ & | %W & W9 /Wi
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] FA F IR A g AwE qIqEET
g & fr g 3w F frm smw
T TR A A AT g S gAY
sEe fFaft gt g ? T AR F 4w

e A AHS |0 MRATE
1950-51 § SA€EqT 9 35 FAT
9 9T |
1955-56 § wwEedm gé 39 FAT
AT 4 919
1960-61 § SEET §& 43 FAT
9 AT |
1965-66 # J€EAT g% 50 FUT |
iR

1966—67 H JAHEIT 9§ FI 51 FUT
FFOqE T 2

Y T0OF & W1 F IcareA Fvgedy

v @ Afaq —

1950-51 § QR F IURA AT
540 919 & |

1055-56 & @ATH FT JqEA AT
650 ATE A |

1960-61 & @A FT IAEA FHT
780.5 ¥ A |
1965-66 ¥ WRITH FT JeqT=A AT
800 1] & ;
LIES
1966-67 § @HETH F1 J=A AT
760 @ A |
g 18 AL AT FMFI N '66-67
# 760 ATE T TS FT FAEA G E |
TR g9 Ffa IoRT & W) awden
F QAT miwg faer w7 €, @ T
Taar & 5 20 P wia safe sw
sarET T &) AU fF aw A
78 =14 1 af@Er from #1 o i
W A W g 3 @R
frAvAFAFaa e Fagm fe
q@d g1 aTAT TAT T I, FAA
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¥ faawor & g N gERT I SR a7
T HW @H N JE | g8 9f@R
frivm aT Y g ¥ 75 FAT
AT {5 T @ ¢ Y T IWRA |
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Ho ¥ T a7 ¥ fAg ¥ g Jmv
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Iy A femr swma @ oa
i % ) fifaT = it
JT 99 3 gfE fasm 1 e
Fam | T g fauEt #Y s
& FATEY STE S Ay afarT e
FIM | g & wfax ag ofaEr
fratem, afar faem, &1 w7 aamr
aaT T g ?

T 6@ ¥ § 719 F) FA97S fF 18
T a1 79§ fewrd F faw @9
frarg afFr ora ag & % 40 e
oFg qH FY & mg fawrd woaR &
srafe Feaard 1 g &9 97 400 T
TFs

& IR F F@r @ 5 Iy g
F dga wade ¥ FAATE F AgATE
AT THY A9FAT 1967 A q9T frar &
afe & amr sgm fF e g
& wafe &1 @ @AW ? W F
YA TSENEET AR # foare
F AT WA 100 F 5T I ¥4
¥ A AT qEF UF 208, 4 ATHL
dm & AR wefag ag wgm wen
fogx @t & ag s wfen 9t Jafs
FET A IX N AW AT wEA
@ NfF wig B F e
&, AW FET TR F wANFAE
FT AEAE ATT @ W § AT |
w19 ¥ ag o @var ¢ fF Tow aTd
F wawfe &1 w7 @ ! dw
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FTHIL F FHATEN 1 AR F1E 27
@ F O § | w9 5y a@T
F FHAfEl # JRRE 38 AT
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AW F wuT w4t ¥ qrfeET GO 6
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qUEY Y AT TORAT F AT ATET AT
FIMFTRP L | 76 ARAA
TR F AR 7 & a1 gfrar W A @
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FY &Y 7Y g AW 1 Y 78 S fgww
TRy & | Tafau 3T FTRR e
TEFIHAACWEI A 4T 98
100 FOT TIET TTHHE T
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wdY ¥ %z Aqr fvar a1 37 7 TP AT
6 a9 w12 1 AT sqIEqT AE W
FfFT A 9 wHA 1@ Y A 350
wq€ €17 % IIeT REgAar & ) v
Az 2 F 9T faaqreFar g g 7
g %X § T framl o< &sq svrsd
7 1951 7 gAY AW ¥ 15 9@
qgY 6 ALY ®IAT &9 qT AfwT T
28 T EJAT 339 AWM 9T @ & |
zafag ag fra@l qT A s@s< 239
F AT F0 gaAra Y § Iqw 4w w30
g AT I T AMAT AT 1 AW AT
¥ § w4 FT )

A qz{r feniga ¥y d@y ¥ AegA
@A fr g § qae ¥ TR AT &
faaw wgfa &Ha & fag =
wadgid arrﬂnuzisﬂa &
§ i s ? wiage § & gd
fafezg qez o EdaTe & 3w d
A I A am M@ Q™
AR AT A gAT AY FGER X I

fafer Y s | = @ W
N & T A IT) T TR DR
aifre & fag 8 7 a< 0 T@T
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¥ 7 gam yfedt ¥ aw oW
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MR. DEPUTY SPEAKER: Shri G.
S. Reddi.

ft g WX weAm (tm‘rw)
I APEE, d a9 ¥ qaeay
g ) & ¥ we W #fte
fafreez st 7 1 7y Sfaw =
¢ T 3 T qEATES

MR. DEPUTY SPEAKER: This is
not fair. The Minister of State for

Finance is here and the concerned
Ministers are here.

ot gww Wy woAw ¢ W #fgqe

F ¥ gt # gufeafa & fg s 2. ..
Y ik fag (Vgaw) ¢ W,
1S welt N gEA A 45 gUE |

MR. DEPUTY SPEAKER: The
Defence Minister Minister here; the
Foreign Minister is here. Shri G. S.
Reddi.

SHRI G. S. REDDI (Miryalguda) : I
rise to support the Demands of the
Finance Ministry. The Demands made
are so unforeseeable that we cannot at
any time say that these would be the
Demands. Unforeseen circumstances
do arise which necessitate the Govern-
ment to put up the Demands. For
example, there are ‘the drought comn-
ditions in Andhra Pradesh today. You
may realise that usually Andhra Pra-
desh is a State where food is avail-
able in plenty, but from the reports

received from the Andhra Pradesh
Government we can see that in so

many districts drought conditions pre-
vail, I shall give the names of some
of the villages where these
drought conditions are pre-
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valent. In Srikakulam district, Visa-
khapatnam district and East Godavari
district, the upland taluks are affected;
in Krishna district, 81 villages of
Nuzkid taluk hdve been affected;
in West Godavari, 40 villages of Eluru,
Chintalapudi and Tadapalligudam
taluks; in Guntur, 435 villages of
Narsaraopet, Vinukonda, palnad, On-
gole and Bapatla taluks; in Nellore
district, 431 villages of Kanigiri,
Podili and Darsi taluks; in Kurnool
district, Markapur taluk and Yerragu-
ndapalem sub-taluk; in Anantapur,
Madakasira, Hindpur, Rayadurg and
Dharmavaram taluks; in Chittoor, 476
villages; in Nalgonda to which dis-
trict 1 belong, 870 villages; in Cud-
dapah, Rajampet and Royachoty; in
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Chittoor, Vayalapadu, Madanapalli
and Chandragiri Taluks, have been
affected.

These drought conditions necessitate
the Government to spend more and
more money. The Government have
already planned to spend about Rs. 15
lakhs for construction of new wells
and deepening of existing wells; Rs. 8
lakhs for formation of roads in factory
areas: Rs. 125 lakhs for minor irriga-
tion works and repairs to tanks; Rs. 15
Takhs for excavation of Nagarjuna-
sagar project canals; Rs. 200 lakhs for
loans for sinking of wells and land
improvement works through Land
Mortgage Banks; and Rs. 33 lakhs for
releases from the Famine Fund for
relief measures.

Now, all thesg measures necessitate
more and more demands being made
from the Consolidated Fund. Because
these drought conditions prevail, it is
but necessary that the Finance Ministry
should come to the House and ask for
these Demands. Therefore, I support
these Demands.

SHRI S. S. KOTHARI (Mandsaur) :
1 would like to draw the attention of
the hon, Minister, Shri K. C. Pant, as
a Member of the Public Undertakings
Committee and on the basis of my
own axperience. to two matters.
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I would suggest to him that the
institution of financial advisers should
be revitalised; instead of acting as lap-
dogs _of the Ministry to which they
are posted, as they appear to be doing
now, they should act as watch-dogs,
as the eyes and ears of the Finance
Ministry. This has become very im-
portant in the changed context in
which a lot of expenditure is being
incurred and sanctioned. Even the
performance is not being properly
looked into by the financial advisers.
I would suggest that he may kindly
direct his attention to this aspect amd
if he does so, I feel that it should lcad
to a reduction in expenditure and
more fruitful utilisation of the moneys
that are sanctioned.

Regarding my Cut Motion—financing
of public sector undertakings in view
of the indifferent performance of some
of them—I would only point out to
him that in regard to moneys given
out to these enterprises, there should
be rationalisation. If he gives money
to those which are functioning very
well like the HMT, I for one would
support and endorse the move, but if
he gives further money to an under-
taking which is losing heavily. 1
would not support it. I would
suggest that he may ask them to pro-
duce performance budgets and only
after scrutinising the performance
budgets, he should give them more
money. If he effects such a rationali-
sation, I feel that it will produce the
desired results.

These are the two constructive sug-
gestions that I would like to make.

oft 7w Raw qrer  (TREST) R
qI AT 109 F IR F FTF FFN
T F A ¥ wFa fAaemaar
T T Ay ¢ 1 Afee ag Faasagan
T et & A Y, FETE Wi
# w0 FT A AT A RO S
# 3%, qrw w1 AR 7T AT 109
F oF # # @i & fal 42 g e
#r Eeqr ¥ 7§ § | SUTSA WEES
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TR W F F I &, TRAA, Hue
wifs F 3 A qelt § AR ¥ aw
IR g 7 e sy & Afeewr a@i
42 TR WY 0F I & foF @ R
T TR AW A o gE Iy wW
9 FHAT 491 Afe |y A four @
2 W g ot 3§ 5 e oA
waear faepw famrs of &, faaflt g
N Fgq AT T T A T G R
o & 78 awwan g 5 O wawar &
FIFTFT 42 FATT TG FY FTT FT 7AW
FTAT AT 3AT | TG TG & TH WY
I | AT A 42 TIR T @< A
WO R 97 o frmm Y AR R
FQT &, 93 TAM@T & fF T FT
feumr fom o s 7 w0

g X fras fag &t s @ @,
%9 9g9 # § a5 A% e g | o
frer & ot i ) A N W aw
AW AE F@T 2 fF A IR
FR AT | TR F A% fam
F A UF AR & fF 42 TR @
FUF TR AT FE AT G G
W T@ ¥ K fafww saemt & |
#T1 fgama AT S A g FON q
ST, &l § 9@ | gefed &
AT F3 g R EW axg A A wy
WA FTLI AT A
TR g FTC AT 17-18 T F AT AT
2, sE9 @l 9 |
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Mr. Deputy Speaker, Sir,
the debate has been a wide ranging
one although, strictly speaking, as you
yourself pointed out at one stage, in
this general debate on the Supple-
mentary Demands for Grants it is
usual to confine oneself only to
matters arising from the Demands and
not even to go to policy matters that
lie behind those demands unless there

is something new, some new policy
involved in the demand itself.
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SHRI TENNETI VISWANATHAM :
Who has said it?

SHRI K. C. PANT: Nevertheless,
since you have permitted a wide-
ranging debate, it will be the effort
of the Government to take advantage
of all the suggestions made and the
many very useful ideas that have been
thrown into the debate,

Sir, I would not be able to take up
each and every point, but, certainly,
I shall try to take up as many points
as possible. If I may begin from the
end, Mr. Deputy Speaker, I am sorry
that this matter of staff car for Vice-
President was raised. It is well
known to the House and to the coun-
try that the Vice-President enjoyes a
particular position, a special position
which should not be equated to that
of other Ministers as his functions
involve certain ceremonial aspects also
in which it becomes necessary for him
to represent the country in  certain
functions, to go and receive foreign
dignitaries and so on and I would
have wished that this particular matter
had not been raised. But, since it has
been raised, I would only explain that
because of these ceremonial occasions
in which the Vice-President has to
participate, I think there is every
justification for a big car for him.

Now, coming to other matters that
have been raised, I would like to say,
Mr. Deputy Speaker, that various
speakers have taken advantage of the
occasion of this debate to put forward
claims on behalf of their own States.
Of course, they have always raised
them as examples, as a broad formu-
lation of their ideas. And some of
these speeches have been full only of
the examples. But I can quite under-
stand that the House does not often
get an opportunity to debate the diffi-
culties of individual States. So, I can
understand their reason. But it is
difficult for me to reply to each and
every point raised in relation to
States. There are only two broad
points which I would like to take up.
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1 listened with great respect to Mr.
Viswanatham and I am afraid that I
do not quite see why he should object
to the advice given to the State Gov-
ernments not to go bankrupt. I thought
that he himself would advise them
not to go bankrupt. That is the very
faundation on which financial disci-
pline is based, and even he knows that
if the Centre also goes bankrupt as
he said, it will be reflected in the
States. If he understands this basic
position, then I would have hoped
that he would have appreciated the
Centre's efforts not to go bankrupt
because if the Centre goes bankrupt,
the States have nowhere to look to.
If a State overspends occasionally,
the Centre can dole it out in those
circumstances., But it is obligatory
on the Centre to observe financial dis-
cipline and to see to it that the finances
of this country are in good shape and
that we are afloat; and it would be
a sad day if the Centre also became
lax in its watchfulness in regard to
these matters and really went the
way of bankruptcy. That I shudder
to think happening.

SHRI S. K. TAPURIAH: You are
paving the way for it.
SHRI K. C. PANT: Shri Viswa-

natham also chided the Finance Min-
ister for lack of imagination. If
imagination could produce money,
then we would furnish it as easily as
Shri Viswanatham would wamt it done.

SHRI TENNETI VISWANATHAM :
Imagination will enable them to spend
properly, wisely and in time,

SHRI K. C. PANT: I am glad that
proper, wise and in-time expenditure
can only be incurred in Andhra Pra-
desh, I did not know.

SHRI TENNETI VISWANATHAM :
Throughout the country,

SHRI K. C. PANT: But hard
resources are Reeded Imagination
alone cannot do the trick. Otherwise,
we would have certainly fulfilied al!
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the various demands that have been
made on our resources,

I appreciate the urgency in  tho
States. Gandak, Nagarjunasagar and
other projects have been named. They
are important projects and they are
national projects—there is no doubt
about it. But surely yeu cannot get
round the limitation of resource. And
to each State you can only give what
is its due. I can only repeat what the
Finance Minister said this morning
that in no case is there discri-
mination as between States by the
Centre in the matter of giving loans.
grants or any other financial assist-
ance. In fact, he threw out a chal-
lenge to the critics to show one ins-
tance where we have discriminated in

any way. I can only draw the
attention of the House to that.
The second broad point which

emerged in the debate is that a num-
ber of hon. Members had some unkind
things to say about the public sector.
I can understand the remarks of
Messrs. Tapuriah and Amersev who
take a certain view in this matter, who
are opposed to the public sector, per-
haps in principle. But I was surprisei
to hear my hon. friend. Shri Pani-
grahi, attack the ONGC as an under-
taking which had not done good work.
I was amazed at it.

SHRI CHINTAMANI PANIGRAHI:
May I correct him? I said gct over
the shortcomings and streamlire the
organisaticn,

SHRI K. C. PANT : He made some
sweeping remarks. I wish he -would
read the report of his speech,

ONGC happens to be one of those
undertakings which have done extre-
mely good work over the years. I
must say that it has gone a long way
in paving the way for self-sufficiency
in this country in the matter of oil
and petroleum. Therefore, I was
sorry that this particular undertaking
should have been singled out by him
for criticism.
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Other members also referred to the
functioning of the putiic ssctor. I
agree with Shri Taupriah that we
should use the talents available in
the private sector for these public
sector undertakings as well. I can
assure him that we certainly do try
to make use of all talentg available
inside the country in this maiter. We
have set up panels in which we include
names not only from the public sector
but also from the privatle sector fur
manning top posts in the public
sector. But I wish that this same
approach of treating the public sector
as a national sector in which tue
money of the nation has been invest-
ed and which should now produce
results for the sake of the millions in
this country who are today in need
of much greater assistance to enable
them to live a reasonable life had
permeated the thinking of his Party
and of others who are critical of this
sector.

SHRI S. K. TAPURIAH: Though
our Party stands for free epterprise,
we take the public sector as a fait
uwccompli. That is why our delibera-
tions have always been aimed at
correcting the things and streamlining
them. We do not say that we should
scrap the public sector altogether.

SHRI K. C, PANT: I am glad he
suports the public sector. I hope he
will support it with greater vigour. I
hope he will also persuade his friends
to fall in line—if I have understood
him correctly.

May I also point that these who
complain of crores of rupees of loss
in the public sector need to be remind-
ed that this is not exactly the position.
The public sector consists of plants
which are necessarily of a long gesta-
tion period. They are capital inten-
sive. It takes time for them to show
results. The second reason is that in
many of these plants, expansion work
is going on simultaneously, and
capital invested is partly in the expan-
sion work and partly in the basic plant
functioning today. Therefore, if you
take the total capital invested, then
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the figure is inflated; if you only take
the effective capital invested and on
that basis work out the rate of return,
then on 31st March 1966, the average
rate of return comes to something of
the order of 3.6 per cent.

SHRI S. K. TAPURIAH : Less than
the rate available for even fixed
deposits.

SHRI K. C. PANT: I have already
given the figures. It is found that out
of 40 running concerns on that day,
31 including HSL made profits, These
are not high profits, certainly not; but
neither are they losses to be sniffed
at.

These are very big projects serving
a national purpose and if these pro-
jects were not there, the nation would
have been suffering in many ways, If
we did not have the steel plants, God
alone knows now much steel we would
have had to import from outside and
at what cost.

Therefore, all these various factors
should be kept in mind when criticis-
ing the public sector. As to improv-
ing its functioning, I certainly agree
that all attention should be paid to
that aspect. Government are in fact
doing so. The Administrative Reforms
Commission has recently submitted a
report on the public sector, which is
under the consideration of Govern-
ment. We shall certainly try to profit
by that report. Apart from that,
attempts are being made to strengthen
the marketing organisations in the
public sector.

Another point made was concerning
deficit financing. Some hon, Members
unfortunately imported an air of
pessimism into the debate by doubting
the capacity of our economy to make
up in the future also. One hon, mem-
ber referred to the fact that the
country had before it the target of
take-off in 1975-76 and the target of
achieving food self-sufficiency by 1970-
71, and said that these could not be
achieved. Whatever our difficulties in
the present—and there is no doubt
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that the last two years have been
extremely difficult—I would beg of
them not to create this air of pessi-
mism in this House and in the country
without being sure of their facts. This
year the situation has definitely im-
proved with the present crop, and on
the basis of this crop, one can look
forward to the future with a certain
amount of optimism. Even this
year, the growth in national and per
capita income, about which there was
a question this morning, will be subs.
tantially higher than in the last two
years; it will perhaps be higher than
the higest we have achieved in the
past. I do not know; I am not pre-
pared to give any figures at the
moment, but it certainly looks very
much better than the last two years.
So even on that basis, if we have a
couple of good crops, certainly we shall
be in a very much better position to
face the future with confidence. It is
this confildence which lies at the base
of all our efforts and I hope that not
even unwittingly would this House
create the impression that we are at
all doubtful about the future of this
country. We are going to see that we
achieve self-sufficiency not only on the
food front but overall self-sufficiency
and the take-off. But self-sufficiency
does not mean that we won’t import
anything, that we do not have to
import anything, but that we shall be
able by our own efforts and without
own resources to see to it that we can
progress and go at a reasonable rate
and can save enough to ensure that
our growth continues over a long
period of time. It is in this perspec-
tive that we function, and it is this
perspective that we have to keep
always in front of us.

There was reference by Mr. Tapu-
riah to the need to boost exports. We
are very much aware of the need to
boost exports, and we have in  the
recent past taken various measures
to boost our exports. They cover a
wide fleld, and I will not go into all
that now, but I can only mention to
him some of the main highlights. For
instance, certain credit facilities have
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been given to those who export, pri-
ority has been given to them in the
matter of supply of raw materials,
some of the industrialists have been
supplied raw materials at international
price levels, and in some cases cash
subsidies have also been given to
them, particularly in cases where new
ground has been broken in the field
of exports. These are some of the
measures that we have taken, and I
am glad to say that exports have
looked up a little in the last few
months, but of course very much more
needs to be done, but I can assure
hon. members that the steps already
taken have yielded some results, and
we are hopeful that &ven in the export
fleld, the coming year will show better
result than the year gone by,

There was a suggestion by Mr.
Tapuriah to link income-tax to turn
over. He knows better than anybody
else that there is a conceptual diffe-
rence between turnover and income.
The ratio of income to turnover is
not necessarily the same in all cases.
How can one take income-tax on
turnover? That conceptual gymnas-
tics I am not capable of.

SHRI S. S. KOTHARI : If there are
losses?

SHRI K, C. PANT: Then he sug-
gested that we need not charge income-
tax to anyone below Rs. 7,500. If he
is agreeable to shifting the tax to the
higher income groups, we will agree
with him.

Mr. Naidu referred to minor irriga-
tion, and the need for minor irrigation
and rural electrification. I fully agree
with him on the need to put emphasis
on these two basic ingredients of our
scheme for agricultural progress. Mr.
K. K. Chatterji and Mr. Naidu both
emphasized this and various other
speakers also supported this.

SHRI CHENGALRAYA NAIDU:
Permanent famine relief fund.

SHRI K. C. PANT: He said that
instead of giving immediate relief, we
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should put the money into a perma-
nent relief fund. I hope he appre-
ciates that we give immediate relief
only when it is necessary, and we
have to divert it from somewhere else.
If it were possible for us to escape
the need for giving immediate relief.
I assure him we would not .divert it
from other fields where it can be use-
fully spent. In certain cases the situa-
tion becomes such that it necessitates
the diversion of money, and it is only
in those cases that we do so.

Shri Dhandapani referred to the fact
that some employee won a case against
Government and Government has to
provide for payment in the demands
for grants, My hon. friend Shri
Banerjee also referred to another case
of a similar nature. One can of
course examine and look into this
fact as to why the Government lost
the case, but I think that would be
losing the wood for the trees. Really
speaking, these are excellent exam-
ples of the functioning of our demo-
cratic structure in which a single in-
dividual can pit himself against the
State, and the judiciary sees to it
that if the single individual is in the
right, the State cannot trample upon
his rights and he gets his dues.

14.54 hrs.
{Surr S. M. JosHI in the Chair.]

These are examples of that kind, and
I would have thought that hon.
members would have lauded the parti-
cular cases in which the judiciary has
stood up for the rights of individuals
even against the State, even in cases
where they happen to be employees of
of the State. I think this is an
excellent example of the wisdom of
the balances which have been intro-
duced in our Constitution by the
fathers of the nation.

Then, Mr, Dhandapani asked, “Why
do you put in so much money into
industry ? You divert, these loans
that you are igoing to give to the
ONGC and the Madras Fertilisers and
the Fertiliser Corporation and the
Indian Explosives into agriculture.
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Produce more.” All I can tell him
is that without investing in fertilisers,
without investing in the ONGC and
the IOC which produce diesel oil, how
are you going to increase agricultural
production? There is split thinking
on these matters in another case but
really speaking one is related to the
other and you cannot possibly take
away the investment from fertilisers
and hope to produce more food.

Then, I was sorry to hear Mr.
Dhandapani speaking about the
Tamil nation. I presume he was trans-
lating from something which he read
from Tamil and he was carried away
by his own translation, and he used
that phrase. I sincerely hope that
he did not really mean it and that
he realises that today there is no room
for two nations in this country, There
is no room for two nationals, There
can be only one national and only one
nation, and that ig the Indian nation.

SHRI SAMBASIVAM (Nagapatti-
nam) : Sir, I am also a Tamilian but
I have nothing to do with it.

SHRI K, C. PANT: I had never
expected that he would, but I am very
glad that he has confirmed it. Now,
I want to take up one remark made
by Mr. Chatterji. He said that we
have neglected the displaced persons
in this country. I join issue with him
on that. If the record of this coun-
try and this Government is looked
upon in the last 20 years, what we
have been able to do in the matter
of rehabilitation of displaced persons
and refugees is an example, I think,
to many of the advanced countries.
Even they have found it so difficult to
rehabilitate even those who were dis-
placed during the last war: even pros-
perous countries like Germany and
France, even they have found the
difficulty, and with all our limitation
on our resources we have managed
somehow to rehabilitate millions of
people in this country. I do not think
we need be ashamed of that record.

Mr. Kanwar Lal Gupta, Mr. Kundu,
Mr. K, N, Tiwary and various other
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speakers referred to the need for
economy measures. I fully appreciate
their concern but may I point out to
them that some of them are not quite
right when they said that the Deputy
Prime Minister had promised econo-
mies but did not effect any. As a
1atter of fact, after the presentation
of the interim budget in March 1967,
a detailed review was undertaken as
a result of which economies to the
extent of Rs. 36 crores including Rs. 6
crores under defence outlay and Rs. 7
crores under subsidy on export of
sugar were made. After that, we have
introduced a large number of other
measures like restriction on travelling
allowances, on all routine transfers
and telephone expenses, continuation
of the ban on upward revision of
salary scales, reduction in expendi-
ture on staff cars, deputation allow-
ances, furniture, and so on. The staff
assessment studies have also yielded
certain economies. So, I would like
to assure them that even now the
scheme in which no vacant posts can
be filled until a three per cent reduc-
tion in the sanctioned strength of the
department ig secured still holds good.
So, taken all together, we have not
really relaxed and we have in fact
achieved a certain measure of econo-
my. But if you really are objective
about considering the increase n
expenses under general administration
in the current year rather than over
the last year, that is not very much.
It is only about half a crore of rupees
—~—Rs. 50 lakhs—and it is even less
than the normal increase due to
annual increments. If I may say so,
this indicates that it is a measure of
success of our economy drive. So, I
would like to say that the increase
has not been substantial and if the
objective view is taken of it, the need
for economy has not only been recog-
nised but it has been implemented
with some measure of success.. Shri K.
L. Gupta is not here and I think I
can skip over his other points.

. Shri Panigrahi referred to the
guarantee of minimum off take by the
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Dhuvaran power plant from the
ONGC. I hope he realises that that
power plant is also a Gujerat State
Electricity Board plant and I do not
see really how a guarantee is going
to help. You cannot really force a
power plant which is not in a position
to take this gas to take it.

Mr. Banerjee referred to the Chandi-
garh matter. That, of course, does not
arise. About staff artistes Mr. Joshi—

I am sorry you are in the Chair now,
Sir....

AN HON. MEMBER : Why sorry?

SHRI K, C. PANT : Because other-
wise he would have been able to inter-
rupt me. Now he is disciplined by
the Chair. You are probably aware
of the various steps that have been
taken in the course of the last few
years in giving greater security to the
staff artistes. As a matger of fact,
today the staff aristes enjoy a very
great measure of security. There is
not much of difference between them
and Government servants except in
the matter of pensionary benefits, But
the real point is, if the staff artistes
are given exactly the same kind of
amoluments and terms of service as
other Government servants, the disci-
plines that attach to other Govern-
ment servants will naturally attach
them. It is to be considered how far
the staff artistes should be placed
under these disciplines and what.
should be the relationship between
those disciplines and their salaries, etc.

Mr. Banerjee referred to the RSN
Company taken over by the Govern-
ment and the absorption of retrenched
employees. My colleague, Mr. Bhakt
Darshan has already answered it, Since
he is not here, I do not think I should
waste the time of the House on it now.
Mr. Banerjee also referred to the
Kanpur fertiliser factory. I can
assure him that work on the factory
is progressing well and it is likely to
be commissioned by 1970,

Shri D, C. Sharma referred to the
Administrative Reforms Commission
and the fact that its work was being
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delayed, He said a few unkind things
about it. But I hope he and this
House appreciate that what the ARC
has attempted is something unigue in
this country at any rate. It has tried
to survey the whole field of adminis-
tration in all its implications and has
set up a large number of study groups.
It is collecting information from all
kinds of sources. It has gone round
the country and has taken upon itself
a task which is very, very big. If in
the course of performing that task,
there is a delay of a few months, we
should not grduge that.

SHRI M. AMERSEY : No one grud-
ges that. It is a question of taking
cognizance of its recommendations.
Does this Government ever take cog-
nizance or put into effect any sensible
recommendation of any commission
including this one? We want an
assurance that this commission’s
recommendations will be reasonably
put into action. There is a great
leeway between words and action.

SHRI K. C. PANT: Since he has
qualified the statement by saying

“sensible recommendation”, I can
assure him that Government will
accept all sensible recommendations.

So far the commission submitted three
reports. One relates {o the public
sector. That is under consideration at
the moment. The Bureau of Public
Enterprises is examining it. It has
prepared some papers. These will go
up to the Cabinet shortly. This
examination is nearing completion.
The second report is in relation to
the Planning Commission, If Shri
Amersey had been alert he would
have known that the Prime Minister
made a statement on this subject
accepting, at any rate, the recommen-
dations of the Commission and has put
those recommendations into effect.
Today the Planning Commission is
more or less set up on the lines which
the Commission has recommended.

SHRI NATH PAI (Rajapur) : It is
not,
SHRI K. C. PANT : I would be glad

to be corrected. In what respect it is
not?
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SHRI NATH PAI:
Am I right?

Chairmanship.

SHRI K. C. PANT: On the chair-
manghip matter my hon. friend, Shri
Nath Pai had views which I think are
not on all fours with the Commission.
If he denies that I am prepared to
answer him,

SHRI S. K. TAPURIAH : What about
the size of Cabinet?

SHRI K. C. PANT: It is not quite
correct. The size of Cabinet is
something which will come up. Any
man with commonsense will see that
the Cabinet is not very large consi-
dering the size of the country.

SHRI' S. K. TAPURIAH : I am ask-
ing about the recommendation of the
ARC and your acceptance.

SHRI K. C. PANT : The recommen-
dations of the ARC are not very
wide on this. I was a member of the
Study Group on the Government
machinery. I am not, of course, in a
position to reveal what it has said.
But I do know because I was one of
those people sitting in that Committee.

My hon, friend, Shri Sharma object-
ed to commercial broadcasting and
asked us to take a second look at it.
All I can say is, this hag followed the
recommendations of the Chanda Com-
mittee. It is a pilot project. Why
should he object even a pilot project.
One can see the effects of a pilot
project, the results of it and then take
a final decision. But I think it would
be incorrect to dismiss the whole thing
at this stage.

You, Sir, referred to discretionary
expenditure in external affairs and
you asked for the details. I am sure
that you appreciate fully that there
are certain expenditures incurred by
the External Affairs Department which
respond to certain particular inter-
national situation and which therefore
have got to be undertaken in a hurry
and which we are not in a position
to divulge the details of. Since you
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know these things fully well I do not
think you would insist on my furnish.
ing the details.

Shri P. G. Sen made a very useful
speech on agriculture but it was so
wide ranging that I would recom-
mend the usefulness would increase
if you give him a chancg in the debate
on the General Budget in the next
session Really speaking, it is very
much wider than 1 am competent to
handle now. All I can say is that I
am fully in sympathy with many of
his sentiments, particularly his
emphasis on the need to prevent
burning of dung which serves as
excellent manure. But this is a matter
which can be taken up later and I
hope the Ministry of Agriculture will
examine his suggestion to help the
farmer by supplying him cheap coal
90 that this dung can be used as
manure. It is a very useful sugges-
tion.

AN HON. MEMBER : This is an old
story,

SHRI K. C. PANT: Dung is very
old.

Shri Kundu referred to a limit on
salaries at the level of Rs, 1500 and
said that it would lead to a saving of
Rs. 1000 crores. This matter :as been
gone into in details in this House and
the Deputy Prime Minister has given
a reply to this. I do not think this
figure of Rs, 1000 crores can be sus-
tained. He complained of ministers
making foreign tours. He was very
eloquent on that, I must say, but he
punctured his own eloquence when he
referred to his visit to Japan. I do
not know how that slipped out. He
himself referred to his visit to Japan
and Europe. I was surprised that he
has strange double standards. I can
assure him that ministers’ do not make
less use of their visits than he does.

Regarding Shri Baswant’s point on
the need to help the people suffering
in Koyna, I can only say that is some-
thing on which everybody in the
country will share his anxiety and
share his sympathy, and ‘whatever is
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possible will certainly be dene. But
I did not quite understand his sug-
gestion to manufacture fertilizers from

salt. I did not know this could be
done. But I will be glad to be edu-
cated.

My hon. friend, Shri Amersey, refer-
red to the possibility of th2 defence
budget being cut if we could have
an understanding with Japan and
other countries in South East Asia, but
he added “not America”. Obviously,
he was very anxious not to give a
wrong impression.

SHRI M. AMERSEY : Because of
your allergy.

SHRI K. C. PANT: If he is so
sensitive, I appreciate his anxiety for
me and my allergy. But, then, he
should not pamper us too much in
these matters. One has to say what
one feels. Then, basically, I just do
not understand thig anxiety to get into
league with all kinds of countries in
order to save our defence expenditure.
In the ultimate analysis, India is not
a country which can depend on some-
body else for its defence. We have
seen it in 1962 and 1965. We must
ultimately have faith in the future of
this country. One has to appreciate
that this country cannot be a second
rate power, As Shri Jawaharlal Nehru,
our late Prime Minister, used to say:
this country will either be a first-rate
power or a third-rate power; it can-
not be a second-rate power.. (laugh-
ter) Instead of laughing, I hope my
hon. friends will join me in thinking
that this country can only a first-rate
power and it can never be a third-
rate power. If it is to be a first-rate
power, it has to take care of its own
defences. No country in the world
becomes a first-rate power unless it
takes care of its own defences, There-
fore, I strongly suggest that these
suggestions must be made in the light
of what each member wants this
country to be, not now but 20 years
or 50 years hence. I hope these sug-
gestions will not be repeated.
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SHRI S. K, TAPURIAH : This claim

can never be achieved by that party
remaining in power. It is all wild

hope.

SHRI K. C. PANT: I hope he
nourishes his dreams. I have no
objection to that,

My last point is with reference to
Shri Berwa. Surprisingly enough, he
took up the case of anti-family plann-
ing in this debate, although there is
no demand relating to family plann-
ing. Since personally I am one of
those who believe in family planning
I can only say, with all the statistics
he quoted notwithstanding, I cannot

accept his contention that family
planning is not necessary for this
country,

Shri Kothari made two suggestions.

One was that the institution of Fin--

ancial Advisers needs to be revitalised.
We are always considering this. He
referred in this connection to his
experience in the Committee on Public
Undertakings. I was also in that
Committee before him, and I fully
appreciate his anxiety in this matter.
1 can assure him that the recommen-
dations of both the Committee on
Public Undertakings and the Admin-
istrative Reforms Commission will
recéived our most sincere considera-
tion,

1 also appreciate his suggestion for
a performance budget for the public
sector underfakings. Buf that idea
needs to be spelt out a little more to
see how far it can be put into imme-
diate effect.
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I think, I have tried to cover as
many points as I could in the short
time available to me. I thank you
for giving me this chance,

SHRI S. M. BANERJEE : You have
not replied to my points.

SHRI K. C. PANT: You were not
here,
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I will put all the cut motions to
the Supplementary Demands for
Grants (General) together to the vote
of the House I hope, nobody will
have any objection.

All the cut motions were put and
negatived.
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The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of the following demands entered in
the second column thereof— '

Demands No. 2, 10, 15, 50, 55, 61,
86, 109, 120, 124, 125, 131 and 137.”

The motion was adopted.
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Now I will put all the cut motions’

to the Demands for Excess Grants
(General) to the vote of the House.

All the cut motions were put and
negatived.
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awafa wgEw : 9w § 7 fewigw
WY & G THAT § WX I I |9 A
g Fw
The question is :

“That the respective excess sums
not exceeding the amounts shown
in the third column of the order
paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1965, in respect of the
following demands entered in the
second column thereof—

Demands Nos. 1, 5, 6, 10, 12, 19, 35
to 37, 42, 45, 55, 57, 62, 64, 67, 69,
78, 80, 85 88, 91, 94, 106, 112, 114,
120, 122, 124, 132, 134, 135, 137, 138
and 145.”

The motion was adopted.

15.18 hrs.

APPROPRIATION (NO. 3)
1967*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Sir, on behalf of Shri
Morarji Desai, I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the Con-
solidated Fund of India for the services
of the financial year 1967-68.

BILL,

MR, CHAIRMAN : The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1967-68.”

The motion was adopted.

SHRI K. C. PANT: Sir 1 introducet
the Bill.
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15.19 hrs.
APPROPRIATION (NO. 4)
1987*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Sir, on behalf of Shri
Morarji Desai, I beg to move for
leave to introduced a Bill to provide
for the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1965, in excess of the
amounts granted for those services and
for that year.

MR. CHAIRMAN : The question is:

“That leave be granted to intro-
duce a Bill to provide for the autho-
risation of appropriation of moneys
out of the Consolidated Fund of

India to meet the amounts spent

on certain services during the

financial year ended on the 3Ist
day of March, 1965, in excess of the
amounts granted for those services
and for that year.”

The motion was adopted.

SHRI K. C. PANT: 1
the Bill.t

SHRI S, M. BANERJEE (Kanpur) :
Can we speak on this Bill?

BILL,

introduce

_ Ay w@ : w ag @, fw
¥ & 5 f9Ei7 qgx fazdr foclt @ &

¥ & d awa § ) foed et 7 A
faey &1
o Arqar§ (IEMR) ¢
wEH R 1

awrafa AZET < WY g AT A

=Y qo /o TN : AT qF 3@ AT
Y FHA AT A T E o D A
&7 F AT @ 9 § | S WS
¥ o) A< ¥ A 9 ) @ A g
AT W T T D IF

|ETYER WA : W aF W9 ¥ W

TEY T § A HET IGR AqAT AT
ford & # aa ad 2

HTYHY T~

*Published
dated 21-12-67.

in Gazette of

India Extraordinary, Part II,

section 2,

tIntroduced/moved with the recommendation of the President.
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Introduced

15.21 hrs.

APPROPRIATION (NO. 3) BILL, 1967
—contd.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : On behalf of Shri Morarji
Desai, 1 beg to movet :

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the flnancial year 1867-
68, be taken into consideration.”

MR. CHAIRMAN : The question is :

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1967-68,
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN : The question is:

“That clauses 1, 2, 3, the Schedule,
the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

SHRI K. C. PANT: I move:
“That the Bill be passed.”
MR. CHAIRMAN : The question is:

“That the Bill be passed.”
The motion was adopted.

15.22 hrs.

APPROPRIATION (NO. 4) BILL, 1967
—contd.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : On behalf of Shri Morariji
Desi, I beg to movet:

“That the Bill to provide for the
authorisation of appropriation of

1967-68

moneys out of the Consolidated
Fund of India to meet the amount
spent on certain services during the
financial year ended on the 38lst
day of March, 1965, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”
MR. CHAIRMAN : The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amount spent
on certain services during the fin-
ancial year ended on the 31st day
of March, 19685, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN : The question 18 :

“That clauses 1, 2, 3, the Schedule,
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

SHRI K. C. PANT: 1 move:
“That the Bill be passed.”
MR. CHAIRMAN : The question is :
“That the Bill be passed.”
The motion was adopted.

15.23 hrs,

tDEMAND FOR SUPPLEMENTARY
GRANT (MANIPUR), 1967-68

MR. CHAIRMAN : The House will

now take up discussion and voting on
the Supplementary Demand for Grant
in respect of the Budget of the Union

Territory of Manipur for the year
1967-68. There are no cut motions.

Motion moved :

DEmanp No. 38—CArrrAL OUTLAY ON
Froop CoNTROL

“That a supplementary sum not
exceeding Rs. 3,00,000 be granted to

1Moved with the recommendation of the President.
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the President out of the consoli-
dated fund of the Union Territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of ‘Capital Outlay on Flood Con-
trol’.”

SHRI M. MEGHACHANDRA (Inner
Manipur) : Mr, Chairman, Sir, it is
very rare that Manipur is discussed
in this House. A simple problem is
being discussed today, that is, about
the supplementary demand for grant
of Rs. 3 lakhs. I am getting this
opportunity to refer to the problems
of Manipur when this particular
demand for grant is taken up in the
House. The amount of demand for
grant is not so big. It is only Rs. 3
lakhs. The purpose for which the
amount is demanded is an important
one. So, as for me, I do not want to
oppose the demand. But what I fear
is whether this particular amount of
Rs. 3 lakhs will be able to solve that
particular problem,

There is the problem of flood con-
trol works, It is stated that there is
already a provision for Rs 4 lakhs.
Now, it is also stated that there is a
scheme drawn up for Rs. 14.75.900.
But the supplementary demand for
grant is only for Rs, 3 lakhs. I am
not sure how the expenditure will be
met. It is said that further Demand
for Grants will come before this House
if the expenditure so demanded is
not met.

1 take this opportunity to raise
before this House the point as to why
the Demand has come at all before
this House. This Demand has come
before the House! This is a Demand
which should have been discussed and
which should have been passed in the
Assembly of Manipur. I want to
assert that such a Demand could be
properly discussed only in the Assem-
bly there because the people in the
Assembly will know what is the
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programme, what is the work and
what is the amount needed. But here,
in the Parliament, the hon. members
will not be able to know what is the
work and whether the amount of Rs.
3 lakhs will be enough.

What has necessitated bringing the
discussion of this Demand here? In
this connection, I beg to refer to the
President’'s Order of 25th October.
That Order has suspended some pro-
visions of the Government of Union
Territories Act, 1963. The Order has
suspended, not all, but only some of
the provisions. It has suspended the
Assembly for. some purposes but it
has kept the MLAs of the Manipur
Assembly as such without any work
for them. This has done some harm
to the cause of Manipur. I submit
that the' suspension of the Assembly
as such has not done any good to
democracy, to the honest working of
the Government. The President’s
Order suspending the Assembly only
helps—and—only helps a particular
thing which I shall explain,

Why was the Assembly suspended?
The Assembly was suspended because
there was a tie between the Congress
Party and the United Front. Out of 32
members, 16 belonged to Congress
and 16 to the United Front. When
there was a tie, what was the course
to be adopted? The course to be
adopted was not suspending the
Assembly. The Order of the Presi-
dent of 25th October has given a way;
the way is that it encourages defec-
tions. After the 25th October, you
will find that there have been defec-
tions, there has been this wave of
defection going on. This process has
been there and as a result of that,
now the Congress Party says that
they have a majority. But my sub-
mission is that this temporary gain
made by the Congress Party will not
end, what is called, defection and
defection is going on. There has been
a degeneration in the political life of
Manipur and the wave of defection is
still going on. There will be no end
to this defection even when the Con-
gress Party claims a majority. As a



8931

result, there will be no stable demo-
cratic Government responsible to the
Assembly and responsible to the
people. The people feel demoralised
because there has been this defection
not once, not even twice, but three
times to the credit of some MLAs. If
defection like this goes on, then I am
sure the democratic life cannot func-
tion and as a result, people will not
have faith in the working of demo-
cracy. 1 feel that the President'’s
Order of 25th October does not do any
good to the cause of the people, to the
honest working of democracy. The
suspension of the Assembly is not the
way-out. The way-out is that the
Assembly should have been dissolved,
it should not have been suspended,
and there should have been mid-term
elections, a reference to the people, so
that there will be a stable Council of
Ministers, responsible to the Assembly.
In that case, the supplementary
demands for grants which have been
brought in this House sohuld have
been discussed and passed in the
Assembly of Manipur and that oppor-
tunity should have been given. To-
day because the Assembly has been
suspended, the matter has been brought
in this House. I submit, Sir, this
particular order of the President of
25th October must be vacated and the
way out is the dissolution of the As-
sembly and a reference to the people
should be made so that these things
might be taken up in the Assembly
of Manipur. With these few words I
do not want to oppose the particular
demand.

SHRI SEQUEIRA (Marmagoa): Mr.
Chairman. Sir, Manipur is a Union
Territory and like all Union Terri-
tories it was formed for the express
purpose of accelerating the develop-
ment in those areas. But, in effect,
the rules and procedures that have
been adopted do not help the accelera-
tion that the Government of India once
felt necessary in the development of
these areas. I. will give examples
from my own Union Territory because
I am not familiar with Manipur as I
would have liked to be. Sir, the
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budget of the Union Territory is
discussed with the Central Govern-
ment right down to the last comma
and full stop and only when it has
been so approved, is it placed before
the legislature of the Union [erritory
and passed. Again one would take
after this that the Union Territory
would be free to spend the money,
but that is not so. There are provi-
sions in the Union Territories Act for
Rules to be made for spending out of
the Consolidated Fund of the Union
Territory. But, in effect, these rules
have not been drafted and what have
been adapted are the rules of the
Central Government which are not
suitable for a territorial administra-
tion. For example, if you have a
medical college and say, you have a
Rs. 1 lakh demand passed by the
Parliament and by the Territorial As-
sembly, in that one lakh, Rs. 30,000
is for the purchase of a bus. Now
one would think that whoever is
responsible in the territorial adminis-
tration would be able to sanction this
purchase, but he cannot. He has to
come back here and get it sanctioned
from here. That results in delays and
very often i’ the lapse of the grants.

Then, Sir, for example, on the
question of electricity, there is the
budget, there is the power, but, on one
occasion, there are no poles because
the DGS&D which has been asked to

buy them 8 months ago, has done
nothing about that. Then, on the
questjon of medicines, there are

hospitals run by the Government, but
there are no medicines. Why are
there no medicines? Because they
have to be bought by the Central Drugs
Organization. You ask them, they take
4 months to give a certificate that
medicines are not available, Once you
have that certificate, the Lt. Governor,
who usually has got the status of a
Secretary to the Government of India,
has got permission to buy, but he has
powers to buy upto Rs. 1000 or 3000
worth of medicines which may not
last even for 10 days. Then take the
question of tenders. I learnt to my
surprise the other day that some
tenders in my Union Territory have
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not been opened because the docu-
ments could not be printed because
they have to be printed by the central
printing organization in Calcutta. No
purchases can be made In my terri-
tory, of course, we have an added dis-
advantage of an inefficient Govern-
ment—of course, that has to be solved
there, not here. But, as far as the
matter of decentralisation of powers
is concerned, I would like to make
with reference to Union Territories
the following concrete suggestions :

(i) Initially only the total amount
to be granted to the Union Territory
should be approved by the Central
Government with the Territorial Ad-
ministration being left free to allocate
it in detail within the general princi-
ples discussed.

Secondly, once this grant has been
made, whatever further sanciions are
required for the spending of the
money should be given not by the
Central Government but by the officers
in the territorial administration and
its administrator. All powers neces-
sary should be available within that
group.

Thirdly, in the case of supplemen-
tary grants, only in case additional
funds are required and only to the
extent of those additional funds should
Central sanction be required. If it is
merely a question of transferring from
one head to another, the Territorial
Assembly should be fully competent
to do this and the Government there
should be competent to introduce a
Bill and get it passed.

As the hon, Minister is aware, there
is a study team which is going into
these matters, and I have had occa-
sion to speak before them. But 1
would like him to think about making
these changes even before the report
ig available, because the difficulties
that are being experienced are quite
genuine, and if these changag are
made, the money that ig available will
be much better utilised and fully
utilised.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : I have had the benefit of
listening to two hon. Members. The
purpose of this Demand is one with
which no one can quarrel. In 1966
there were floods which washed away
part of the town of Imphal and flood-
ed the surrounding agricultural zrea.
As a result of that, and in order to
forestall the recurrence of this, a
scheme was evolved to protect this
area. In the Fourth Five Year Plan
a certain amount of money was kept
apart for it. In the current year a
sum of Rs. 14.76 lakhs is likely to be
required for this purpose. It envis-
ages a number of schemes. Out of
this, Rs. 4 lakhs were appropriated in
1966-67, and Rs. 4 lakhs for 1967-68
when it was found that this amount
of money was not sufficient; then.
there was an expenditure of Rs. 7
lakhs committed, and it is as a result
of this that now the House is called
upon to sanction this extra Rs. 3 lakhs
for this purpose, with which, ag I said,
no one can quarrel. So, as far as the
Demand goes, I am sure that I shall
have the support of the House.

My hon. friend Shri M. IIegha-
chandra raised the general issue of
why this Demand was being discussed
in the House. He went into the
history of what happened in Manipur.
which led to the President issuing
that Proclamation. This is an old
story really and I need not go into it.
But I think he himself has argued in
very strong terms in favour of the
steps that the President had taken.
when he has said that there have been
so many defections, and democratic
life could not function in these cir-
cumstances. He has said that people
lose faith in democracy in these cir-
cumstances. He was really arguing
my case when he said all this. I
would only remind him that the step
taken by the President was taken

most reluctantly and it was taken
under circumstances which I shall
briefly recall.

The Congress Ministry was function-
ing in Manipur, and then it came in a
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minority, and another Government
formed by the Opposition was set up,
and the Congress Party moved a no-
confidence motion, and that no-confi-
dence motion was taken up for dis-
cussion. On that day, the Deputy.
Speaker resigned, and all the members
of the Panel of Chairman also resigned.
The discussion was to be taken up the
next day. The Speaker also resigned.
So. there was nobody to take the
Chair. After that, the commissioner
called the leaders of both the parties
and asked them if they couid suggest
the name of a Member for the
Speaker’s post so that the House could
meet. Both of them expressed their
inability to do so. In these circums-
tances it was impossible for the As-
sembly there to function, and il was
only after that this Proclamation was
issued, and, therefore, we are today
called upon to vote upon this Supple-
mentary Demand. If the situa-
tion is normalised there and if it is
seen that Government and the Assem-
bly can function there normally, I am
sure this Government will bc only too
happy to see the normal situation
restored.

My hon. friend Shri Sequeira bhas
made various suggestions, and he has
criticised the existing rules in relation
to Union Territories. Really speaking,
that does not strictly arise from the
Demand we have before wus. But
since he had given a cut motion on
the Demands (General), I would like
to enlighten him on some of the steps
that have been taken more recently.

Over the years, the Union Terri-
tories have been given more and more
powers, but particularly, more recen-
tly, these powers have gone up. In
March, 1965, the financial powers
delegated to the administrators were
considerably enhanced, and the power
to sanction expenditure on schemes
other than works was enhanced to
Rs. 25 lakhs, on works up to Rs. 15
lakhs, on purchases up to Rs. 10 Iakhs,
and for contracts up to Rs, 10 lakhs
with the approval of the Works Ad-
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visory Board. Some powers were also
delegated to the Chief Commissioner
of Delhi who is now the Lt. Governor
here. On a reference from the Lt.
Governor of Goa, the question of
delegating further powers to the ad-
ministrators of Union Territories with
legislatures was taken up recently. As
a result of this review, enhanced
powers have been delegated to the
administrators on a number of items.
The powers for sanctioning schemes
have been enhanced up to Rs. 50 lakhs.
Powers for creation of posts, reappro-
priation of funds, conveyance allow-
ances, write-off of losses, grant depu-
tation allowance etc. have been
enhanced,

Apart from this, I may point out
that the earlier administrators of
Union Territories did not have the
power to convert temporary posts into
permanent ones. Recently, the
Ministry of Finance hava delegated
the necessary powers in this regard
also to the administrators. So, this
matter is constantly under review and
as the hon. Member himself has
stated, a study team is going into it,
and, therefore, I do not think that I
need add anything more at this
moment,

MR. CHAIRMAN: gwag § fF :

“That a Supplementary sum not
exceeding Rs. 3,00,000 be granted to
the President out of the Consoli-
dated Fund of the Union Territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of Demand No. 38—Capital Outlay
on Flood Control.”.

The motion was adopted.

—

14.52 hrs.

MANIPUR APPROPRIATION BILL.*
1967

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.

C. PANT) : On behalf of Shri Morarji

Desai, I beg to move for leave to

*Published in Gazette of India Extraordinary, Part II, section 2,

dated 21-12-67.
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introduce a Bill to authorise payment
and appropriation of a further sum
from and out of the Consolidated Fund
of the Union territory of Manipur for
the service of the financial year 1967-
68.

MR. CHAIRMAN : The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of a further sum
from and out of the Consolidated
Fund of the Union territory of
Manipur for the service of the finan-
cial year 1967-68.”,

The motion was adopted.

SHRI K. C. PANT: I introduce*
the BilL

I beg to move*:

“That the Bill to authorise pay-
ment and appropriation of a further
sum from and out of the Consoli-
dated Fund of the Union territory
of Manipur for the service of the
financial year 1967-68, be taken into
consideration.”

MR, CHAIRMAN : The question is:

“That the Bill to authorise pay-
ment and appropriation of a further
sum from and out of the Consoli-
dated Fund of the Union territory
of Manipur for the service of the
financial year 1967-68, be taken

into consideration.”,
The motion was adopted.

MR. CHAIRMAN : The question is:

“That clauses 1, 2 and 3, the

Schedule, the Enacting Formula and

the Title stand part of the Bill”.

The motion was adopted.

Clauses 1, 2 and 3, the Schedule,
the Enacting Formula and the Title
were added to the Bill.

SHRI K. C. PANT : I beg to move:

“That the Bill be passed.”
MR, CHAIRMAN : The question is:

“That the Bill be passed.”
The motion was adopted.
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15.45 Hgs.
INDIAN TARIFF (AMENDMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I  beg
to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be taken
into consideration.”

Sir, this Bill seeks to amend the
Flirst Schedule to the Indian Tariff
Act, 1934, in order to give effect to
certain recommendations of the Tariff
Commission, Hon. Members will have
observed from the Statement of Ob-
jects and Reasons attached to the Bill
that it seeks to continue protection to
the Dyestuffs and Automobiles indus-
tries for a further period of one year

beyond 31st December, 1967, as an
ad hoc measure.
Sir, Tariff Commission's regular

reports in respect of both these indus-
tries which are at present protected
only upto 31st December 1967, were in
the normal course, due to be submitted
to the Government this year. The
Commission has, however, reported
that owing to its pre-occupation with
certain other more urgent enquiries
entrusted to it by Government, it has
not been possible for it so far to
finalise these two Reports. They
hope to do so well before the end of
1968. The Commission has, therefore,
recommended that pending submission
of the two reports, Government may
take steps to continue protection to
these industries for a further period
of one year i.e. upto 31st December,
1968, as an interim measure. The Bill
before the House seeks to give effect
to this recommendation.

Hon, Memberg must have already
gone through the Review of Work of
the Tariff Commission which was
circulated to them. Section IV of this
Review contains brief factual data
regarding development in these two
industries, the period of protection to
which is now sought to be extended
by another year pending the further

*Introduced/moved with the

recommendation of the President.
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detailed report of the Tariff Commis-
sion, 1, therefore, do not propose to
take further time of this House by
going into those details at any length.
Briefly put, as the Hon’hle Members
would have noticed, in both  these
industries there was a marginal in-
crease in their capacity while actual
production was well below the instal-
led capacity. There has been some
increase in production also, as well
as in sales, and some of the dyestuffs
produced were also exported. Fuller
details about both these industries are
contained in the two Notes relating to
these industries which have also been
circulated to Hon. Members.

In any case, the House will have an
opportunity for a much fuller discus.
sion when the reports on these two
industries become availabla next
year.

There is no doubt that dyestuffs and
automobiles are both important and
developing industries with considerable
potential primarily from the point of
view of import substitution and also,
to some extent, for export promotion.
But, having regard to their unutilised
capacity which has been partly, I am
sure, accentuated by the general
economic recession, it would not be
proper to withdraw tariff protection
therefrom without the further detailed
examination by the Tariff Commis-
sion. That is why Government have
accepted the interim recommendation
of that Commission and has come up
before this House with this Bill.

With these words I move.

MR. CHAIRMAN : Motion moved :
“That the Bill further to amendq the
Indian Tariff Act, 1934, be taken into
consideration.”

SHRI S. S. KOTHARI (Mandsaur):
I should like to take this opportunity
to review the working of the Tariff
Commission. May I submit that the
process of denigration of the Tariff
Commission has gone far enough? It
is desirable that there should be an
extension in the scope of its opera-
tions and a change in its method of
functioning. The recent relaxation in

AGRAHAYANA 30, 1889 (SAKA)

Tariff (Amdt.) 8940

Bill

import licensing indicates that the
importance of the Tariff Commission
should again increase, and in my
opinion, the Government should have
less recourse to quantitative restric-
tion of imports and depend more upon
tariffs in the interests of industrial
recovery.

In regard to the Tarif Comtuission,
I should like to make certain sugges-
tions so that its wusefulness may
increase, and it may render the ser-
vices that are expected of it, and that
it may also acquire the dcgree of
importance that is necessary and due
to it. Its functioning must improve.
The leisurely manner in which it
usually proceeds with its enquiries.
that is taking anything between six
months and 18 months or even two
years for the completion of its enquiry
into an industry, should be replaced
by expeditious enquiry and report
to Government. The relevance of
these recommendations is greatly
reduced owing to the fast-changing
economic situation through which the
country has been passing in  recent
years. What happens is that delays
occur. The Government fixes a price
on an ad hoc basis and the recommen-
dations are received later. And they
do not have so much of importance
then. If the Commission does not
improve its functioning, I feel that all
efforts at what I would call resuscita-
tion would fail and it will be setting
a stage for its own burial. I am, as
I said earlier, in favour of increasing
its status and ensuring that it func-
tions effectively.

The Rao Committee had recom-
mended that a cost accountant should
be a full-time member of the Board.
It is an expert body and if the cost
accountant becomes a full-time mem-
ber, it means that it would acquire
greater importance; and its recommen-
dations would be technical in nature
and they would be treated as of an ex-
pert body. But it is to be regretted that
even the recommendations of expert
bodies are not accepted in toto by the
Government. The Rao Committee
recommended that the price structure
recommended by the Tariff Commis-
sion should be accepted by thc Gov-
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ernment unless there are exceptional
circumstancs to warrant a deviation
from such suggestions, from such
recommendations of the Commission.

Besides, the Tariff Commission, in
the fixation of prices, should take into
account certain factors which it has
so far been neglecting. One of these
factors is contingency allowances.

There should be an escalation clause
in order that in the prices of compo-
nents or costs increase to a certain
extent, involuntarily, that is, on
account of factors over which the
industry has no control, the escalation
clause would automatically take etfect
and such cost increase would be
reflected in the prices that the industry
is to realise for its products. Such an
escalation clause and the provision for
a contingency allowance must be there
in the recommendation of the Tariff
Commission.

Another point is, the Tariff Commis-
sien should also provide for a fair
return on the capital employsd. A fair
return is a concept which would vary
with the industries and with the cir-
cumstances then prevailing. On that
account, no fixed fair return can be
indicated, but the Commission :nust
adopt a pragmatic, practical and
realistic view. It must take into
account all the considerations and then
provide for a fair return. I must also,
as far as possible and consistent with
the interest of the consumers, in the
public interest, provide in the price
a rehabilitation allowance. The
machinery gets old and if the rehabi-
litation of machinery is not provided
for in the prices realised by the indus-
try, the result is that the industry is
not able to compete in the world
markets. For instance, that is what
is happening to the cotton textile in-
dustry today. Its costs have gone up,
the machinery has become old. and
it does not have enough funds for
rehabilitation, the Government also
does not provide anything for such
a purpose, and the consequencas are
only too obvious.
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Besides, I would suggest that the
Tariff Commission should undertake
certain fresh functions. I would indi-
cate those functions. Firstly, it
should look into and examine the
progress of import substitution in the
country. The importance of import
substitution hardly needs to be
emphasised. The Tarif Commission
can very well study suo motu from
time to time as to how far import
substitution has progressed in the
country and make suggestions to the
Government for further improvement.

Secondly, I would point out that
the Tariff Commission should also
enquire, which may be on a reference
by the Government or suo motu into
the cost of production of the public
sector industries or enterprises in
selected industries. This is of the
utmost importance and even the
Government has accepted the concept
that public sector enterprises must
earn profits, since (profits constitute
sinews of growth; and if the money
that is invested in the public under-
takings does not yield proper return
owing to the high cost of production,
then it is a loss to the economy, I
would go a step ahead and say that
you can never realise democratic
socialism or any other socialism or ism
which would contribute to the pros-
perity of the country if your public
sector enterprises do not earn a proper
return on the capital employed.
The Tariff Commission can very well
undertake the function of looking
into the cost of production of certain
export industries, It should examine
whether the raw materials for select-
ed export industries could be import-
ed duty-free. Export industries have
various problems. The Tarif Com-
mission could be asked to look into
those problems and advise Govern-
ment how best those industries could
be made to run so that their products
can face competition in the inter-
national market.

The tariff structure in the country
has become a little lop-sided because
tariffs are being imposed orn account
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of revenue considerations and in de-
ference to the commitments to GATT.
The whole tariff structure should be
reviewed by the commission with a
view to rationalising it. The com-
mission should also evgluate the bene-
fits of international agreements,
whether they are on a bilateral or
multilateral basis.

The Tariff Commission should also
review whether those industries
which have been deprotected have
been progressing satisfactorily after
deprotection. It i3 not ag if it can
deprotect any industry and not worry
about its progress. The commission
should look into the working of such
industries and the economies of their
working and production and advise
Government whether those industries
need any further help or not.

I should like to draw the attention
of the House to an important matter
—alloy steel industry. This industry
was given protection in 1947-48 and
deprotected in 1355. According to
Rao Committee’s figures, the annual
production of this industry had dec-
lined by 56 per cent. Why then was

it deprotected ? Alloy steel is not
available for defence and various
other purposes. I understand that

for the Vijayanta medium tanks that
are being manufactured, alloy steel
for the chains is not available in the
country. This is a serious state of
affairs. The foreign manufacturers
of alloy steel are not prepared to yield
the secret. Therefore, this basic indu-
stry must be fully developed and re-
search encouraged. Government must
examine this and see what other fac-
tors are militating against the growth
of this industry.

Despite the existence of an expert
body like the Tariff Commission, the
central ministries avoid taking ad-
vantage of its services and appoint
their own Hepartmental committees,
which give reports in deference to the
wishes of the masters who appoint
them, Very conveniently an advance
decision is taken and it is confirmed
L1104 LSS/67-—12
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later by such departmental committees.
Wherever prices have to be fixed in
respect of any commodity, the minis-
try concerned should refer it to the
Tariff Commission. Let it decide in
an expert manner on a fair and
equitable basis the price of any com-
modity. Once that is decided, it is
the duty of the government to accept
the recommendations of such an expert
body. The tendency these days is that
even expert bodies’ recommendations
are not accepted. Then, why should

expert bodies exist?

16 Hgs.
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In conclusion, I would say that the
Tariff Commission has an important
role to perform and its status, powers
and functions should be rationalised.
The Rao Committee has made valu-
able suggestions. These suggestions
may also be followed. And, if the
various suggestions I have made are
looked into and the Tariff Commission
is entrusted with additional duties I
feel it should again gain its old pre-
eminence and should become a valu-
able aid to Government in its decision
making exercises.

SHRI MOHD, SHAFI QURESHI:
Mr. Chairman, Sir, I am very grate-
ful to Shri Kothari for having made
certain suggestions, and it appeared
from his speech that he is not at all
opposing this amending Bill.

As hon. Members kriow, the Tariff
Commission while granting protection
to any particular industry takes into
consideration all the factors which
have been mentioned by the hon.
Member, because before any protec-
tion is given to any particular indus-
try it is the duty of the Commission
to investigate into the manner in which
protection in relation to an industry
has been working with particular re-
ference to certain things which the
Commission has to look into. It has
to look into the cost of production of
the protected commodity. That is thg
point which the hon. Member, Shri
Kothari made, He said that the Com-
mission should look into the cost of
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production of the commaedity which
is .coming under protection. Then,
the scale of output of the protected
industry, the quality of the protected
epmmodity, the prospects of future ex-
pansion af the protected industry etc.,
have all to be looked into. Future
expansion includes the export poten-
tial and also the import substitution
which has very rightly been suggested
by the hon, Member. Then the Com-
migsion has also to look into the rela-
tive competitive position of the indus-
try and the factors entering into it as
also other factors having a bearing on
the usefulness of the industry to the
country’s economy. All these are
very broad features which are taken
into consideration by the Commission
before protection is given to any par-
ticular industry.

In this case, unfortunately, the re-
port of the Commission could not be
available to us in time. In order to
get the Commission’s report it has
been suggested by the Commission it-
self that it would take another year
for them to complete the report.
Therefore, up to that time it had be-
come necessary to grant the protection
to both dyestuff and automobile indus-
try because, as I have earlier explained
in my speech, protection to these in-
dustries is very necessary.

Without making any long speech, I
quite agree with the suggestions the
hon. Member has made and I can as-
sure him that the Commission tak-
ing into consideration all these factors
while granting protection to any par-
tioular industry.

With these words I commend the
mgtion to the acceptance of the House.

MR. CHAIRMAN : The question is:

“That the Bill further to amend
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the Indian Tariff Act, 1834 be
taken into consideration.”
The motion was adopted.

MR, CHAIRMAN : There is one

amendment to clause 2 but the hon.
Member who has tabled it is not pre-
sent in the House. There are no other
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amendments, 1 shall put all she elauses
together. The question is:

‘“That cleuses 1 and 2, ‘the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted.
Clause 1 an 2, the Emacting Formaia
and the Title were added to the Bl

SHRI MOHD, SHAFI QURESHI:

Sir, I beg to move:
“Thatt the Bill be passed.”
MR, CHAIRMAN : The question is:
“That the Bill be passed.”
The motion was adopted.

21, 1987

16.05 hrs.
*DEMANDS FOR SUPPLEMENTARY
GRANTS (HARYANA), 1967.68

MR. CHAIRMAN : The House will
now take up discussion and veting on
the Supplementary Demands for
Grants in respect of the budget for
the State of Haryana for 1967-68,

DemaND No. 16—28-EpucamioN
MR. CHAIRMAN : Motion moved :

“That a supplementary sum mnot
exceeding Rs. 23,60,810 be granted
to the President out of the Conso-
lidated Fund of the State of Haryana
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968 in respect of ‘286—Edu-

(1)

cation’.

DzMmaNp No. 42—78 A EXPENDITURE
CONNECTED WITH NATIONAL EMERGENCY

MR. CHAIRMAN : Motion moved :

“That a supplementary sum xot
exceeding Rs. 1,03,800 be granted to
the President out of the Consolidat-
ed Fund of the State of Haryana to
defray the charges whioh will come
in course of payment during -the
year ending the 31st day of March,
1968 in respect of ‘78-A BFwpendi-
ture connected with National Emer-

gency’.

*Moved with the recommendation of the President.
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DaMAND .No. 44—96-CAPFTAL OUTLAY
ON INDUSTRIAL AND EcoNxomic Deve-
LOPMENT

MR. CHAIRMAN : .Motion moved :

“That a supplementary sum not
exceeding Rs. 52,37,500 be granted
to the President out of the Conso-
lidated Fund of the State of Haryana
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968 in respect of ‘86—Capital
Outlay on Industrial and Economic
Development’.”

DemAND No. 47—103-CAPITAL OUTLAY
ON PuBLIc WORKS

MR. CHAIRMAN : Motion moved :

“That a supplementary sum not
exceeding Rs. 10 be granted to the
President out of the Consolidated
Fund of the State of Haryana to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March,
1968 in respect of ‘103—Capital Out-
lay on Public Works'.”

DeEMAND No. 49—114-CAPITAL OUTLAY
OF ROAD AND WATER TRANSPORT
SCHEMES

MR. CHAIRMAN : Motion moved :

“That a supplementary sum not
exceeding Rs. 30,00,000 be granted to
the President out of the Consolidated
Fund of the State of Haryana to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1968
in respect of ‘114—Capital Outlay on
Road and Water Transport Schem-
esl'"

DeEMAND No. 52—L0OANS AND ADVANCES
BY STATE GOVERNMENT

MR. CHAIRMAN : Motion moved:

“That a supplementary sum not
exceeding Rs. 10 be granted to the
President out of the Consolidated
Fund of the State of Haryana to
defray the charges which will come
in course of payment during the

year ending -the -81st day of March,
1968 in respect of ‘TLoans and Ad-
vances by State Government’.”

All the Demands are before .the
House now. Hon. Members may not
move the cut motions, suhject to their
being otherwise admissible.

SHRI SURAJ BHAN: I beg ‘o
move :

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 23,860,810 in respect.of
‘Education’ be reduced by Rs.
100.”

[Proposed enchancement in the
fees charged by students up to mid-
dle standard. (2)].

“That the demand for a supple-
mentary grant of a sum Rot
exceeding Rs. 1,03,800 in respect of
expenditure connected with ‘Nation-
al Emergency’ be reduced by
Rs. 100.”

[Need to make adequate arrange-
ments for urban security. (4)]).

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 52,37,500 in respect of
‘capital outlay on Industrial and
Economic Development' be reduced
by Rs. 100.”

[Need to set up new small and
medium industries. (6)1.

«“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 30,00,000 in respect of
‘Capital outlay on Road and Water
Transport Schemes’ be reduced by
Rs. 100.”

[Construction of new roads. (10)]

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10 in respect of ‘Loans
and Advances by State Government’
be reduced by Re. 1.”

[Failure to utilise the funds allott-
ed for the Harijan welfare. (12)1.

SHRI MAHARAJ SINGH BHARTI :
I beg to move:
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“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 23,60,810 in respect of
‘Education’ be reduced by Rs. 100.”

[Education policy. (13)].

MR. CHAIRMAN : The cut motions
are also before the House.

SHRI RANDHIR SINGH (Roha-
tak) : Mr. Chairman, Sir, it gives me
genuine pleasure to speak about the
State of Haryana on the floor of
this august House. I feel as if I am
speaking in the Haryana Assembly,
becauge this is for the first time that
by good fortune I have been allowed
to speak entirely about my own State,
about my own constituency, about my
own taluka and about small villages
of Haryana Statc on the floor of this
august House,

Haryana is an intlernationally known
State for its bravery, for its hard-
working peasants and for its gallant
soldiers. If a Pakistani comes to hear
the word ‘Haryana’ or if a Chinese
comes to hear the word ‘Haryana’ he
takes to his heels. He will think hun-
dred times before he takes a step
infront of a Haryana soldier.

I am grateful to you, Sir, for giving
me an opportunity to speak here about
my own State. It is unfortunate that
so for this State has not received the
treatment which is its legitimate due.
Unfortunately, the same position con-
tinued even after our country become
independent. This state of milk and
honey, this state of gallant people, it
has been treated all along as a
colony. Hundred years prior to our
independence, this State, which is
within a distance of 100 miles from
Delhi, rose in rebellion against the
strongest imperialist power of the
world, the British. For that, a sort
of punishment was meted out to the
people of this region and the State
was split into 4 or 5 different States.
Unfortunately for us, the people of
Haryana, who number about 7 million
or 8 million, absolutely against their
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will, they were attached with the
Punjabi region.

My hon. friends from Punjab are
here and I have to say with apologies
to them that for over 100 years or so
we were treated like untouchables,
like people who are persona non grata,
people who are not at all wanted.
In every field of activity, whether it
was industry or agriculture or any
other sphere of life, everywhere we
were given discriminatory treatment.
That is why within a span of near
about 100 years we were relegated
to the background and we were in
such an oblivious condition that we lost
all initiative. We were treated like

slaves by the people of the Punjabi
region.

You will be surprised to know that
during the span of near about 100
years not a man from Haryana rose
to the peak of the office of Chief
Minister, not a man from Haryana
ever became a Governor, no man from
Haryana ever rose to the High Court
Bench as a judge. This is something
which will surprise you. This is not-
withstanding the fact that the people
of this region are mentally very alert,
well equipped, very intelligent and
competent people.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : You are a good example.

SHRI RANDHIR SINGH: We had
a representation of only 4 or 5 per
cent in the Punjab and Central ser-
vices. Not a single person from
Haryana was a DC as far back as
half a dozen years. There were a
dozen SPs but not a man was IG or
DIG.

It was good luck that for the last
one year we are separated from our
elder brothers, the Punjabis. I praise
my hon. friends on the Treasury Ben-
ches and I am very appreciative of this
fact. But even after that I have a
grouse and that grouse is that the Cen-
tre is treating us in a very discrimi-
natory manner. We have been meted
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out stepmotherly treatment. People
who are so alert from every point
of view are being ignored. Please
allow me to quote from this report
which is before you.

awTaf AR AIF A I
TR H AL T RIS
fAfed

SHRI RANDHIR SINGH: I am
taking up only these items which are
here in this. ‘Education’ is there,
‘community Development’ is there,
‘Harijans' ig there. I will be taking up
only these three or four items. This
was a sort of a prelude or an intro-
ductory speech and 1 am grateful to
you that you allowed me that,

I am taking first of all education.
In the matter of education, so far as
‘Haryana is concerned, our people have
not been getting their due. You will
be surprised to know that we have
spent lakhs of rupees on such
schools—very good buildings, very
fine buildings of high schools—but
there is no recognition even for a

primary school.

AN HON. MEMBER: What about
children ?

SHRI RANDHIR SINGH: We have
ehildren in plenty. There are so many
children that you cannot count them.
We are very industrious people and
we do not lag behind even in produ-
cing children.

You will be surprised to know that
there are first class buildings and first
class fences but no recognition for the
schools. That is entirely due to the
Government. Unfortunately for us
we had a government for the last
six months which did nothing abso-
lutely. That was a slur on Haryana
that we had type of Government. I
am grateful to the Treasury Benches
that that government is dismissed
now.

Now, because this august House is
functioning as the Haryana Assembly
and because this Government has
taken over the administration of
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Haryana, I feel that within a span of
5 or 6 months which, I should say,
should be extended—the President's
rule, I say with all emphasis at my
command, should not be less than two
years. .. (Interruption).

SHRI NAMBIAR (Tiruchirappalli)
Why ?

SHRI RANDHIR SINGH: My hon.

friend has asked, “Why”. The admi-
nistration had gone to such a level

that all the leaders of political parties
and the so-called ministers who were
there are being mocked at by the peo-
ple. Those people are trying their ut-
most to come back to gadi. God save
Haryana if those people are returned.
So, you should give sufficient time to
the people of Haryana to think over
about those turn-coats, about those
Ayarams and Gayarams. They have
become very rich; they have got money
and they would like to grab people.
What I meant say is that at least two
years time is needed for the Presi-
dent’s rule in Haryana. Not only I
say this but the people also say. The
important Opposition leaders like Mr.
Lahri Singh of Jan Sangh—he did not
contest this time—and Mr. Sriram
Sharma have given articles in the
press that in Haryana, at least for two
years, the President’s rule is needed.
We feel that if those people of that
calibre are brought to power or they
have a chance to come back, they will
eat up my State again. It is a slur
that these type of people should be
there.

Sir, as 1 was speaking about educa-
tion, we do not have even primary
schools. If you go to Punjab region,
every big village has a college; every
big village has a girls school and every
big village has an LT.I. But for us,
even in a big village, we do not have
even a primary school. Our people
have contributed so much, we have
produced ILN.A. people and we have
fought in the jungles of Burma and
we have fought against the British
people. You know what our Haryana
regiments have done on Dograi front,
on Burki front and all that. So far
as military is concerned, we are the
top-most people from every point of
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view in the country. But we are no
where. We do not get any recogni-
tion from thé Government. I feel that
the Treasury Benches should make
note of these facts. In the matter of
education, it should be taken note of
serlously because, so far as Haryana
is concerned, we are much backward
and that backwardness must be made
up.

Now, a word about the community
development. The Haryana State was
the first State which made a recom-
mendation to the Central Government
to do away with the community deve-
lopment, to wind up the Community
Development Department. These
BDOs, these officers, have become a
scandal of jeeps. The D.C. does not
have a jeep; the S. P. does not have
a jeep; the SD.M. does not have a
jeep but a B.D.O. has got a jeep and
he-is roaming about freely in the vil-
lages with a jeep doing absolutely
nothing. This Community Develop-
ment Department is a liability and we
have said that it should be scrapped.
Not only that. I make an appeal to
the Treasury Benehes that the sevaks
and the sevikas have also become a
scandal and I would say that the Com-
munity Development Department is
a sort of parasite department doing
absolutely nothing, eating into the
very vitals of Haryana society. Our
people do not like this. Why ? They
have not been able to have participa-
tion of the people in the movement.
In fact there is no movement. It is
a'sort of imposition, a sort of liability,
anid I want the hon. Minister to take
ndte of this. Recently, the Minister
of’ Community D¥velopment made a
strong recommernidation and, I think,
you should take serious note of that.
‘We do not want the Community Deve-
lopment Department. The S.D.M. can
do the job; the tahsildar can do the
job.

Now, I want to say a few words
about Harijans. I fully endorse and
support the demands which are men-
tioned here. Take, for instance, the
demand about the purchase of land
scheme, on p. 17.
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They have demanded about Rs. 5
lakhs. This is something which showld
be encouraged. This is a good sign;
it augurs well that they are taking
to cultivation. Now here is the case
of Harijans who want to purchase
lands. They were given a sub#idy of
abeut Rs. 2,000 each and they were
asked to arrange for themselves Rs.
2,500 each, but because they could not
do it, Government has thought it fit to
grant a loan of Rs. 2,000 to each
family. 1 appreciate the Government
for having made this move and I
endorse it fully.

The seeond thing is about stiiderits.
Some provision has been made for
the poor people to purchase bobks,
etc. They are all poor peeple. This
is something which will be very bene-
ficial to the poor Harijans. Se, this
Demand should be accepted.

The third thing is about grant of
loans to Harijans, about Rs. 5,70,000.
This is for their business. This is a
very good thing that is contained in
these Demands for Grants- and it
should be accepted. I would like my
hon. friends to support this.

Another thing is grant of loans for
purchase of shares in weaving mills,
textiles mills. There are 5,000 shares
worth Rs. 5,80,000. Our Harijans
should be enabled to participate in the
ruaning of sugar mills, textile msilde,
ete. This is @ revolution. I appreciate
the Minister for having put forward
this item.

Anether thing—of course, a small
exception—is payment of debt amewat
to State Land Mortgage Bank: The
amount given is only Rs. 85,000. This
is nothing. After all, what is Rs. 85,000?
This is something ridiculous In my
tehsil alone, there are more then
85,000 Harijans. Then what about: the
whole State? This is rather ridicu-
lous. I therefore, make an appeel that
this should be at least Rs. 85 lakhs:
in fact, it should be more than Ras.
1 crore.

I am grateful to you, Sir, for having
allowed me to speak. I request my
hon. friends on the Opposite to sup-
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pert my cause for Haryana. Haryana
is Haryana. It is a place of milk and
hdtiey. I would appeal through you
to the hon. Minister to give us mere
money. We will not only give you
soldiers but will also give you ghee,
chees, honey, milk, etc, at a very
cheap rate. Give us more and more
money. We will give you grains,
ghee, milk, protective food, ete. will
feed the entire nation. Haryana is
the Denmark of India. Please exploit
it and develop it.
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ol AT g

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRIK.C.
PANT) : Sir, so far as the demands
are concerned, there is nothing much
for me to say, because there really
has been no opposition to these de-
mands from any of the speakers who
have taken part in this debate. They
have accepted the demands and those
of them who have referred to specific
demands have lent their support to
them. I am grateful to them for this.

There has naturally been some re-
ference to the problems of Haryana and
to the need for taking certain meas-
ures to accelerate the growth and
developmental process in Haryana.
I am sure we can all have sympathy
with this expression of views and I

am sure the Government will also
iry to do its best to help in this
matter. We are all aware of the

glorious martial traditions of Haryana
and of the part played by Haryana
not only in the freedom struggle but
also in the re-construction of this re-
gion of the country. After indepen-
dence they have contributed signally
in many spheres of qur life. Now that
they have formed a separate State
I think this House should take this
opportunity to wish this new born
State all success and all prosperity.

Many of the problems to which re-
ference was made are really a throw-
back on the time when Haryana was
a part of a larger State. Without go-
ing into the merits of the question of
whether or not Haryana was happy
in the larger State, what was the
degree of progress achieved by the
various constituent units of the erst-
while Punjab State, because my hon.

AGRAHAYANA 30, 1889 (SAKA) 1967-68

8T

friend Shri Hemraj referred to the di-
fliculties of the hill area, I wowld only
like to say now that since Haryana
is a State and it has the powers of a
State it will itself look into gthe
various problems like education, irgi-
gation and community develgnment,
to which a reference was made during
the debate and which will now cqme
entirely within the purview .of .the
Haryana State Government, and attend
to the needs of the people.

I would only say that Shri Randhir
Singh’s reference to the low place
given to education in the budget of
Haryana is not quite correct. These
are only Supplementary Demands.
The main budget provides for a fairly
large amount under the head ‘educa-
tion’. Over Rs. 10 crores is being
spent on education in the current year
out of a total revenue budget of
Rs. 57 crores. This amounts to .18 per
cent of the revenue spent on .edu-
cation. I hope the House will agree
that this is a fairly reasonable allo-
cation to education.

So far as the reference made .by
Shri Randhir Singh to the facilities
being given to Harijans is concerned,
I am sure all sections of the House
will welcome these Demands as -they
are only doing what is a matter of
historical justice to this section of eur
community.

Shri Bharati referred to various
points. He referred to the fact that
no reference was made in these De-
mands to animal husbandry. -Again I
would remind him that these are only
Supplementary Demands. In the main
budget Rs. 84 lakhs have been pro-
vided for animal husbandry. So -far
as his reference to the dam on -the
river Tons is concerned, this is a
matter which concerns the varieus
State Governments and this can only
be looked into after consulting -the
various State Governments. This is
already being done (Interruption).

I was a little surprised when 8hri
Bharati referred, somewhat unempec-
tedly, to the fact that children frem
Delhi go to Haryana colleges. ‘He
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said that Haryana should get com-
pensation for that. I think he spoke
in a moment of heat. Surely, in this
country, children of Delhi are also
children of Haryana and also children
of Uttar Pradesh. We cannot possibly
differentiate between the children of
one State and another and if educa-
tional facilities are available in any
State they should be happy to make
these facilities available to the child-
ren of neighbouring States or even for
oft States. Then only national inte-
gration and national existence can
have any meaning and any sense.

17 Has.

So far as the point raised by Shri
Randhir Singh, about holding the elec-
tions again after two years, or conti-
nuing President’s Rule for two years
is concerned, for a moment I thought
that Shri S. M. Banerjee agreed with
all that Shri Randhir Singh has said
because I found him lending support
to the speech of Shri Randhir Singh.
But, then, he corrected himself in
time and said in fact what we have
been saying all along, namely, holding
these elections as early as possible and
feasible. In any case, the Constitu-
tion provides that President’s Rule can
continue for a certain period of time
after which, again, certain measures
have to be taken, and that period of
time happens to be only six months.
So, I can assure Shri Banerjee and
other friends that the government is
not keen to prolong the state of aff-
airs in Haryana, which is an unfortu-
nate state of affairs.

This is no time for me to go into all
that has happened in Haryana that
caused the imposition of President’s
Rule. A debate has taken place in this
House on that, all sections of the
House have expressed their views on
this matter and it is hardly proper or
necessary for me to go into all that.
But I do think that we all appreciate
the fact that what happened in Har-
yana did not add to the dignity of
democratic process and, in fact, it
brought it into contempt. The cross-
ing of the floors and defections went
on:to a point where perhaps the true
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intentions of the electorate in giving
their verdict was nullifid. So, in this
situation there was really no remedy
available except to go back to the
people, and hence this step was taken
and it is now for ug to decide early
these mid-term elections can be held.

Shri Banerjee expressed the view
that the Congress MLAs would not
come in large numbers in the re-
constituted Haryana Assembly. He is
entitled to hold that view. He was
good enough to concede that Shri
Randhir Singh will continue for the
next four years. For that, I think
Shri Randhir Singh should be grate-
ful to him.

SHRI NAMBIAR: That is because
there is not going to be any bye-
election for his seat.

SHRI K. C. PANT: For this expla-
nation also I am grateful to the hon.
member.

But if Shri Banerjee is entitled to
his views, I hope he will not mind
if I express my views, and it so hap-
pens that my views are entirely con-
tradictory to his. I think the Congress
Party alone is capable of giving a
clean and capable administration to
the State of Haryana.

SHRI NAMBIAR: Question.
17.05' Hrs.

[Mgz. SPEAKER in the Chair]

MR. SPEAKER: I will now put
all the cut motions to the vote of the
House.

All the cut motions were put and
negatived.

MR. SPEAKER: The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to the
President out of the Consolidated
Fund of State of Haryana to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1968,
in respect of the following demands
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entered in the second column there-
Demands Nos. 16, 42, 44, 47, 49
and 52.”

The motion was adopted.

17.053 hrs.

HARYANA APPROPRIATION BILL®
1967

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.C.
PANT) : Sir, on behalf of Shri
Morarji Desai, I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Haryana for the services of the finan-
cial year 1967-68.

MR. SPEAKER : The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Haryana
for the services of the financial
year 1967-68."

The motion was adopted.
SHRI K. C, PANT : Sir, I introducet
the Bill. :
Sir, on behalf of Shri Morarji
Desai, I beg to movet :

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Haryana for the services of the
financial year 1967-68, be taken into
consideration.”

MR. SPEAKER: Motion moved :

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Haryana for the services of the
financial year 1967-68, be taken into
consideration.”
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MR. SPEAKER : The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Haryana for the services of the
financial year 1867-68, be taken
into consideration.”

The motion was adopted.

MR. SPEAKER : The question is:

“That clauses 1, 2, 3, the Schedule,
the Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formulg and the Title were
added to the Bill.

SHRI K. C. PANT: I move:
“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.

17.11 hrs,

ESSENTIAL COMMODITIES
COND AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Sir. on
behalf of Shri Dinesh Singh, I beg to
move :

“That the Bill further to amend
the Essential Commodities Act, 1955,
and to continue the Essential Com-
modities (Amendment) Act, 1964,
for a further period, as reported by
the Select Committee, be taken into
consideration.”

(SE-
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As the House is aware, the Bill was
referred to the Select Committee on
the 6th December, 1967. The Com-
mittee’s Report was laid on the Table
of the Lok Sabha on the 18th Decem-
ber, 1967; no changes have been sug-

gested by the Committee in the
original Bill.
I am extremely grateful to the

Chairman and the Members of the
Committee for having given their very
careful consideration to this important
Bill and making available their re-
commendations in such a short time.

I would, however, like to touch on
the observations made by the Com-
mittee with regard to clause 3 of the
Bill, namely, that some time limit
should be fixed for the return of the
Account Books that are seized to the
parties concerned. I have assured
the Committee that this will be done
by suggesting to the State Govern-
ments and other concerned authorities
that suitable provision should be made
in the orders to be issued under the
Act.

Another point stressed by the Se-
lect Committee by way of caution is
that care should be taken to see that
innocent persons are not harassed
on purely technical grounds while
exercising powers under this Bill. I
may assure the House that Govern-
ment are in full sympathy with this
view and shall take all possible care
to see that the enforcement staff of
the Centre and the State Governments
bear in mind this advice of the Select
Committee while discharging their
functions. The concerned authorities
would be appropriately addressed in
this connection.

The country has passed through two
continuous years of drought causing
acute shortage. This year a bumper
crop is expected. We propose to take
advantage of this good year to put
the food economy of this country on
a firm and stable basis. In view of
the continued neccssity of maintain-
ing the public distribution system to
serve the vulnerable sections of the
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society, buffer stocks have to be built
by maximising internal procurement.
The provisions of enhanced penalties
and the effective implementation of
the Act will greatly assist in the
matter by discouraging hoarding.

As the House is aware, prior to its
amendment by the Ordinance of
16-9-1967, a period of 3 years impri-
sonment had been prescribed under
the Essential Commodities Act as
penalty for certain offences committed
under the Act. This was based on
the Report of the Commodities Con-
trols Committee set up in 1953.

It has been found that offences in
respect of essential commadities have
been on the increase. Hon. Members
will agree that in view of the need
to deal with such offences effectively,
Government should be armed with ne-
cessary powers to check hoarding and
profiteering in respect of all essen-
tial commodities. With a view to
making the provisions of the Act more
stringent, Government have therefore
proposed in this Bill, as was provid-
ed under the Ordinance of 16-9-67 to
increase the maximum period of
punishment for certain offences under
the Essential Commodities Act from
3 years imprisonment to 5 years im-
prisonment.

From the statistics provided by the
Central Bureau of Investigation, it is
seen that from January to September,
1967, out of 10,072 cases sent for trial
under summary procedure, 6,625 cases
ended in conviction while during the
same period, out of 57,702 cases sent
for trial under normal procedure,
20,972 persons were convicted. It will
be seen, Sir, that the performance
under summary trial has been better
than under the normal procedure. The
provision for summary trial was origi-
nally incorporated in the main Act
in 1964 and was available upto 31st
December, 1968. This was extended
by an amendment of the Act in 1966
upto 31st December, 1967. In view
of the urgent need for speedy dispo-
sal of cases, it is now proposed in
the present Bill to regularise the act-
ion taken under the Ordinance of
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16-9-1967 to have powers under this
section extended upto 31st December,
1969.

When the Essential Commodities Act
was amended last year, it was done
with a view to have powers under
that Act for the procurement of food-
grains, edible oilseeds and edible oils.
Even at that time Government had
under consideration the question of
acquiring similar powers in respect of
all essential commodities declared
under the Act. Cases of contravention
of orders issued under the Act have
to be dealt with more severely in the
present day circumstances. It is,
therefore, proposed in the present Bill.
as was provided under the Ordinance
of 16-9-1967, to amend sections 6A,
6B and 6C of the Act in order to
extend the provision regarding confis-
cation by District authorities to cover
all essential commodities, whenever
contravention of an order under the
Act has taken place.

As the House is aware, during the
debates in the Lok Sabha last year,
hon. members had advised the Gov-
ernment that the confiscation provi-
sion should not be applied to
producers of foodgrains and edible
oilseeds. This suggestion was accept-
ed by Government and a proviso to
the relevant section in the Act was
included for the purpose. However,
Government are of the view that such
an exemption is not necessary in
respect of essential commodities other
than foodgrains and edible oilseeds.
I may add that the existing Act pro-
vides for appeals to a judicial autho-
rity against orders of confiscation by
District authorities of essential com-
modities seized for contravention of
orders and in cases where the judicial
authority sets asides the orders of
confiscation, provision has been made
for payment of compensation along
with reasonable interest.

Prior to the issue of the Ordinance

of 186-9-19687, the enforcement staft
was authorised only to inspect the
books of accounts, etc, and not to

seize them. It has been brought to
our notice that delinquent traders
often take the plea in the courts of
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law that their registers or books have
either been stolen or lost. The copies
of records taken by the enforcement
staff are not admissible as evidence.
It thus becomes difficult to substan-

tiate a case against such traders.
Almost all the State Governments,
therefore, suggested that powers

should be provided under the Act to
seize books of accounts, etc. This
s_uggestion was accepted and a neces-
sary provision was made by the
amending Ordinance. Such a provi-
sion has also been included in the
present Bill. As pointed out by me
earlier, in the enforcement of this
provision, suitable provision will be
made for the return of the documents
seized, fixing a time-limit therefor.

The courts had the discretion to
award punishment within the limits
prescribed by the main Act, which,
however, did not provide for manda-
tory minimum punishment. Most of
the State Governments desired such a
provision. Having regard to the seri-
ous implication of the offences com-
mitted in respect of essential commo-
dities and the social need to curb
them, it was considered necessary that
there should be a minimum deterrent
punishment under the Essential Com-
modities Act for the second and sub-
sequent offences. It was accordingly
provided in the Ordinance for a man-
datory minimum sentence of one
month’s imprisonment for the second
and subsequent offences and the
present Bill provides for it. This,
combined with the provisions inserted
by the Ordinance of 16-9-1967, and
also included in the present Bill for
suspension of business for a period of
six months in the essential commodity
in respect of which an order has
been contravened, will, it is hoped,
have a deterrent effect on those tra-
ders who are habitually inclined to be
dishonest.

Prior to its amendment by the Or-
dinance, the main Act did not declare
offences punishable under the Act as
cognizable, To remove this difficulty,
it is proposed to include in this Bill a
provision, as in the Ordinance of 1967
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to make offences under the Act cog-
nizable. At the same time, with a
view to allowing smooth functioning
of business and trade, offences have
also been declared ‘bailable’.

Sir, according to the provisions of
section 7 of the Act before issue of
the Ordinance of 16-9-1967, only the
property in respect of which an order
has been contravened could be for-
feited to the Government, the order
of forfeiture being one for discretion
of the courts. The coverings, pack-
ages etc. containing the contravened
property and vehicles, lorries, animals
etc. carrying the essential commodities
unauthorisedly were not liable to
forfeiture, Certain State Governments
desired that a provision should be
made in the Act to provide for for-
feiture of packages, coverings, vehicles
etc. involved in the smuggling of
prohibited goods. It has been found
in practice that a lot of surreptitious
movement takes place in the case of
foodgrains where movement control
has been imposed. With a view to
avoiding smuggling of not only food-
grains but other essential commodities
also on a large scale, it was consider-
ed necessary to accept the recommen-
dations of the State Governments to
provide for forfeiture by a court of
packages, coverings, vehicles etc. in-
volved in carrying the essential com-
modities. The present Bill includes
such a provision as was made by the
amending ordinance of 16-9-1867.

Prior to the issue of the Ordinance
of 1967, in respect of offences commit-
ted under the Act, during prosecutions
launched before a court of law,
offenders very often put forward the
plea that they were not aware of the
provisions of the Act and the offences
were not, therefore, committed by
them deliberately. Government there-
fore, felt it necessary to make contra-
vention of orders under the Essential
Commodities Act punishable whether
the order was contravened knowingly,
intentionally or otherwise.

Sir, the Santhanam Committee on
Prevention of Corruption had recom-
mended that the Essential Commodi-
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ties Act should be amended to make
violations of the directions issued
under orders issued under the Act
also punishable. This was accepted
and a provision therefore made in the
Ordinance of 16-9-1967 and in the
present Bill for enlarging the defini-
tion clause of the main Act.

Sir, coming to the Ordinance of the
21st October 1967, I may say that
this was promulgated with a view to
enable the Government to implement
its policy of partial control on sugar
for 1967-68 announced on the 16th
August 1967. As the House is aware,
the present control over prices and
distribution of sugar applies to the
entire sugar production and stocks
with the factories and is exercised
under Section 3 of the Essential Com-
modities Act, 1955. With a view to
augmenting sugar production during
the year 1967-68 the Central Govern-
ment have decided on a policy of part-
ial control and to procure 60%, or
such higher percentage as may be
necessary, of sugar production of fac-
tories in 1967-68 so as to make up the
quantity of sugar procured to a mini-
mum of 13 lakh tonnes.

SHRI NAMBIAR (Tiruchirappalli) :
How will you distinguish the sugar
which is in the decontrolled quota ?

SHRI MOHD. SHAFI QURESHI:
I am coming to that. Sugar will be
procured under clause (f) of sub-sec-
tion (2) of Section 3 of the Act and
will be at fixed prices. The quantity
so procured will be utilised for distri-
.bution through regulated channels
mainly to domestic consumers. The
sugar factories will be allowed to sell
the balance production anywhere in
India in the free market subject to
periodical releases to be sanctioned by
the Government. To enable the Gov-
ernment to procure a part of the pro-
duction of sugar from factories at fixed
prices, it was necessary to lay down
the manner in which the price of such
sugar will be fixed. This has been
done by an amendment of section 3
of the Essential Commodities Act, 1955
by addition of a new sub-section 3C.
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Sir, the House will agree that it is
necessary to ensure regular supply of
various essential commodities to our
Defence Forces. In order that there
may be no difficulty in this, a simple
amendment of section 3 of the main
Act for the purpose has been included
in the present Bill.

In view of the urgent need for
acquiring the powers mentioned ear-
lier, Government had to promulgate
the two Ordinances of 16th September
and 21st October 1967. The present
Bill seeks to replace these two Ordi-
nances and to meet the requirements
of Defence as mentioned above,

Finally, with your permission, I
would like to briefly touch upon the
minutes of dissent submitted by some
of my hon. friends who served on the
Select Committee. The exclusion of
mens rea as an ingredient of an offence
in this Bill has been objected to. I
may say that persons committing
offences under this Act sometimes
escaped punishment for contravention
of orders made thereunder on the plea
that the offences were not committed
by them deliberately. It was felt
necessary to amend the Act so as to
make contravention of an order made
thereunder punishable whether the
order was contravened knowingly, in-
tentionally or otherwise. Objection
has also been taken to the enlarge-
ment of the scope of the original Act
to  enable confiscation and forfeiture
of all essential commodities including
packages, coverings and receptacles
and vehicles etc. and to make the
offences cognizable, as also the provi-
sion of a minimum sentence of impri-
sonment for habitual offenders.

May I submit that under present-
day living conditions there are com-
modities other than foodgrains and
edible oils which are also very essen-
tial ? It is with great care that Gov-
ernment agree to notify any commo-
dity as an essential commodity. It is
but logical that once a commodity is
considered as an essential commodity
all the provisions of the Act should
apply. So far as the provision of mini-
mum sentence etc. is concerned, the
very purpose of the Act is to make
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the penal provisions more stringent
so that it works as a brake on the
people who would normally be tempt-
ed to indulge in any antisocial acti-
vity and those who choose to flout it
would pay for it in adequate measure.

I would not like to take more time
of the House since most of these points
including the ‘“vires’ of the Bill have
been considered by the Select Com-
mittee.

I am sure that this measure will
have the support of the entire House.
Sir, I move that the Bill be taken into
consideration.

SHRI S. S. KOTHARI: Shakes-
peare wrote an entire play in so many
words.

MR. SPEAKER: Motion moved :

“That the Bill further to amend
the Essential Commodities Act, 1955,
and to continue the Essential Com-
modities (Amendment) Act, 1964,
for a further period, as reported by
the Select Committee, be taken into
consideration.”

Before I call any hon. Member to
speak, I would like to say one thing

in advance. We are going to have a
half-an-hour discussion today and
then we have got two motions, one

relating to the earthquake and the
other relating to floods. It is not as
though this Bill has come up here
straightway, but it has come from
the Select Committee. It is not much
of a controversial thing.

I know that some hon. Members
have tabled some amendments also to
this Bill.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : There is a half-an-
hour discussion also today.

MR. SPEAKER : Yes, that is there,
and then will come the motions relat-
ing to the earthquake and the floods.
I think if we spend less time on this
Bill, it would be helpful.

SHRI KANWAR LAL GUPTA: Is
it possible to finish those motions to-
day or they could be postponed for
tomorrow ?
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MR. SPEAKER : We must take them
up today and finish them. Tomorrow,
we have got some other business. We
are having the foreign affairs debate
tomorrow and then the non-official
business and then we have something
else in the evening. Therefore, these
motions cannot be postponed for to-
morrow, but we shall have to finish
them today.

SHRI KANWAR LAL GUPTA:
What about Saturday ?

MR. SPEAKER: Saturday also we
have some other business. The busi-
ness is so fixed that the programme is
very tight.

SHRI S. M. BANERJEE (Kanpur):
What is your suggestion, Sir?

MR. SPEAKER : Therefore, I am
saying that we may try to conclude
this Bill as early as possible. There
are only two Members who have
tabled amendments. One of them is
Shri V. Krishnamoorthi who wants
to have it referred to the President
for reference to the Supreme Court
under article 143. There are some
other amendments in the name of
Shri B. S. Sharma. By all means let
them move their amendments, but I
would only say that let them not
make long speeches, so that we shall
be able to finish this by 6 p.m. and
then take up the other work.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : I beg to move:

“This House is of opinion that
the Essential Commodities (Second
Amendment) Bill, 1967, be referred
to the President for obtaining the
opinion of the Supreme Court under
article 143 of the Constitution on
the question of constitutional
validity of the Bill.(1)

I had expected that the Select
Committee would have pondered over
the suggestiong made when we discus-
sed the motion for reference of the
Bill to it. I had taken a long time on
the last occasion by quoting so many
judgments. I had also pointed out
particularly regarding the procure-
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ment of 60 per cent sugar from the
sugar factories at fixed prices and
allowing them to sell the remaining 40
per cent in any manner they like that
that would offend article 31 of the
Constitution. One quintal of sugar is
being sold today at about Rs. 300 to
350, whereas Government want to pro-
cure one quintal for Rs. 160 to 170.
There is big price gap between the two.
Under article 31, when Government are
acquiring anything, the owner of that
property must be given just and
reasonable compensation. Even if
Government acquire anything from
the factory owners under the Essen-
tial Commodities Act, it is open to the
factory owners to sue the Government
for the balance of the amount on the
ground that it offends article 31 of the
Constitution. Even if Government
may be protected by this Bill, yet it
would offend articles 31 and 13 of the
Constitution,

Since you, Sir, are in a hurry to
rush through this Bill and moreover
it is an ordinance which has got to
be approved because otherwise the
Bill will lapse, I would not like to
take more time of the House. I would
only suggest to Government to kindly
examine it after this Bill is passed,
during the next session. At the
Select Committee stage a suggestion
was made to call for the Attorney-
General’s opinion, but somehow or
other that matter was dropped.

I would particularly point out that
the proposed sub-section (3) of section
3 is unconstitutional because it vio-
lates articles 13 and 31 of the Consti-
tution in the light of the judgment of
the Supreme Court in Bela Banerjee
case and also Vajravelu Mudaliar case.

Therefore, I move that the Bill be
referred to the President for obtaining
the opinion of the Supreme Court
thereon.

MR. SPEAKER : I shall now put the
consideration motion to vote....

SHRI V. KRISHNAMOORTHI :

My
amendment is there.
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MR, SPEAKER: I thought that he
was not pressing it, because he was
saying that Government could exam-
ine it later on.

SHRI V. KRISHNAMOORTHI : I was
saying that after the Bill was passed
it was open to Government to have
the opinion of the legal experts.

SHRI S. M. BANERJEE: I would
like to seek your guidance in regard
to one thing. The usual practice is
that after the general discussion, even
if it lasts for ten or twelve minutes,
the hon. Minister replies and then only
voting takes place.

MR. SPEAKER: I wanted to put
only this amendment to vote. At
some stage, all those who want to
speak will get a chance. The only
question is at what stage hon. Members
want to speak. I am sure that he is
not speaking on this particular amend-
ment moved by Shri V. Krishna-
moorthi. So, I wanted to dispose of
this amendment first and then allow
hon. Members to talk on the amend-
ments later on. If they want to say
something during the general discus-
sion then this is the stage. Anyway,
it makes no difference when they make
their speeches.

Now, Shri N. Shivappa.

SHRI N. SHIVAPPA (Hassan) :1I
am entering into this discussion with
my tooth-and-nail opposition. I am go-
ing to concentrate on certain very
vital points which carry the letter of
the law with them, which go to the
root of the right of the citizens of this
country and also into the question of
the violation of the constitutional
guarantees given to them. It is this
which I want to make the headline
of my argument,

First, I would take up the objects
and reasons of this Bill. The intro-
duction of the terms ‘cognizable’ and
‘bailable’, the question of confiscating
contraband articles as property subject
to part investigation in any manner,
the introduction of certain beautiful
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words against the carrying out of the
general law of this country, whether
procedural or penal, such as ‘inten-
tionally, knowing or otherwise’, and
particularly the use of the word
‘otherwise’ are going to prove one
important thing namely that this Bill
which seeks to replace the ordinance,
if passed by this House will result in
the establishment of a police raj in
this country, and the judiciary and
the sanctity of the judiciary will be
whittled down.

I would recall that the original Act
itself was challenged. The entire
nation has got its own opposition to
this Bill, and has been making a
repeated demand for the repeal of the
Act of 1955 itself, especially in view
of the fact that this country is not
facing any emergency now, No doubt,
every citizen has got his own patrio-
tism, and he has got his own concern
for the security of the country and
for the facilities for defence which
have to be given to his fellow beings
even if it be at the cost of some lives.
‘There can be no two opinions on this,
but that does not mean that there is
the political circumstance now also.
The original Act had provided for
sufficiently deterrent punishment of
three years, which is now being en-
hanced further,

I would like to compare the hon.
Minister to a doctor. He has a parti-
cular prescription for a particular
disease, but that does not cure the
patient, but on the contrary makeg the
disease worse, and then the doctor
prescribes two doses, instead of one
dose, of the same medicine. The fate
of the patient will be nothing but his
complete end. Likewise, the very
purpose of the Act will be defeated
by enhancing the punishment.

‘What has been the achievement of
the law in operation so far ? The hon.
Minister was praising himself by
referring to certain convictions which
have been secured, and he feels that
the entire nation should be converted
into a nation of convicts. They do not
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want the judiciary to operate, that
judicial discretion should be allowed
to the Judges, and so everywhere the
word “shall” has been used in the Act;
they are going to confiscate the right
of the judiciary and the mouth of the
judiciary will be closed, no option will
be given to them. I would refer in
this connection to sectiong 516 and 517
of the Criminal Procedure Code,

I do not know why the word “cog-
nizable” has been introduced, why it
should not be non-cognizable. If it is
the intention of the legislation that
there should be a fair trial, that good
conscience has to be accorded, that
equity and legal sense have to be there,
to give an opportunity for fair justice to
the man, the word “cognizable” should
not be there, because if it is cognizable,
he can be arrested any time. Nowa-
days, there is the psychology of
jealousy prevalent everywhere in the
country. Because of my jealousy if I
give information to a police officer
that such and such a person has done
such and such a thing, it is sufficient,
and the police officer will arrest him,
and thus vengeance can be easily
wreaked on anyone, and the man will
not get an opportunity to go to court,
though he may be able to get bail,
because it is made bailable, but he
may have to get the bail through the
influence of a friend who is corrupt
etc. If it is non-cognizable, the man
will go to the court, the investigating
authority must submit a report, and
he must take the permission of the
court.

MR. SPEAKER : Is it your intention
that it should be made non-bailable?

SHRI N. SHIVAPPA : No. I am only
pointing out the effect of its being
cognizable.

The purpose of this legislation is
only to take the entire law into the
hands of the Government and see that
no judicial discretion is left for a fair
trial; a mere investigating officer, who
may be a highly corrupt man, can
behave in any manner. If the original
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Act has been enforced properly, there
is absolutely no necessity to enhance
the punishment.

Consequently, I wish to appeal to
the hon. Minister to see that this
must be made a non-cognizable
offence because a person who is going
to be alleged as the accused will get
an opportunity and the police officer
will get an opportunity to submit a
report and if there is a prima facie
case then only the court will give him
the opportunity to investigate. Other-
wise, this weapon of law can be uti-
lised or used against any innocent
man. When there is an intention, the
mens rea is expected to have been
proved and which is accepted as a
principle of law in this country for
all these ages, unless and until the
intention is proved, the mens rea is
going to be proved, the alleged per-
son is presumed to be innocent. So,
when he is presumed to be innocent,
how can you confiscate the entire
thing ? Why this word “otherwise”
is being used is the question.

Supposing I am having some arti-
cle, unintentionally or unknowingly
for certain reasons, when I am tra-
velling in a train, somebody comes
and keeps some article by my side
and goes away, then, according to this
provision, that article will be confis-
cated and I will be prosecuted! The
question is, why should it be done.

MR. SPEAKER: He must conclude
now. This must be finished before
6 O'Clock. There are others also who
want to speak for two or three
minutes. You are giving a major
speech. Much has been said on the
Unlawful Activities (Prevention) Bill
already.

SHRI N. SHIVAPPA : This happens
to be a very technical Bill with legal
implications. Permit me to take an-
other flve minutes, I am just explaining
the legal position. No option has been
given anywhere in the Bill, much Jess
to the citizen. The citizen is not given
an opportunity for a fair trial. The
only thing is, you just hand over the
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man to the police! Experience in the
country about so many State laws in
all the other fields has proved that
the Government have utterly failed
in enforcing these laws. Without pro-
per enforcement there is no necessity
to enhance any conviction or sentence
as the case may be,

The final point that I would touch
is the question of summary trial. This
is another very peculiar thing which
the law-maker has introduced here,
for the approval of the House. I am
sorry to say that a punishment of one
month’s conviction is given without
any provision for appeal. If a summary
trial is made, there is no option for
a cross-examination on vital problems
and the judge's hand will be tied. It
will relate only to a specific question.
No cross-examination is provided on
such a vital issue; no investigation.
When so many records are produced,
when the opportunity is not there for
the alleged accused, how can he cross-
examine to come to a conclusion that
a case is proved or disproved? The
person has to seek redress in the high
court. There is no question of appeal
at all here, if there is a summary trial.
So, in the interests of justice, in the
interests of giving a proper law to the
country, a regular trial must be given
for these vital problems.

Therefore, 1 feel that everyone of
these amendments—and I may say
that these are all odd amendments,—
sections 3, 7 and 11—should go. It is
a bad omen. Every law that has been
brought ever since the present autho-
rity came into power has contributed
a bad omen and the person who has
brought this measure before the House
also contributes a bad omen to the
country. 1 appeal to the House that
this kind of law should be dropped and
any other better amending measure, if
necessary, may be brought. I feel that
there is no necessity at this present
juncture to bring in such a measure.
through an ordinance. If necessary, a
better amending Bill may be brought
at any time.

SHRI NAMBIAR (Tiruchirappalli):
Sir, I am in general support for this
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measure. I am one with the Govern-
ment on this measure. There is how-
ever one thing which must be men-
tioned. I have no hope, rather con-
fidence, if they will be in a position
to execute it properly and see that
the essential commodities are supplied
to the public. That fear is there. My
difficulties are already well known. I
wanted to focus your attention on the
question of sugar and sugar prices.
Here, the hon. Minister just now said
that 60 per cent is now allotted to
the rationing system and 40 per cent
goes to the millowners for their own
distribution. Even the other day, with
the Minister of State in the Ministry
of Food and Agriculture, I had a con-
troversy on this point. He said this
system will work and sugar price will
come down. In Delhi today in the so-
called white market of the black sec-
tion. ...

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : There is a
crash in the Bombay market.

SHRI NAMBIAR : Maybe, but sugar
is not available in Delhi for less than
Rs. 5. ’

MR. SPEAKER: Mr. Gupta said it
has come down to Rs. 3.50.

AN HON. MEMBER : Rs. 4.

SHRI NAMBIAR: I am getting re-
ports from Madras also that we are
not getting sugar. The Minister was
threatening the other day that there
was danger of a further fall in pro-
duction due to difficulty about cane
price, etc. When there is shortage, how
can the prices come down ? They will
only legalise the blackmarket. How
are you going to implement the pro-
visions of this bill. There is a white
market, black market and there is a
legal market. How will you find out
the stocks? If I am given 100 bags
for fair distribution at Rs. 1.80 per
kilo, I can mix it up with the white
market and sell it at Rs. 4 making a
lot of money in the process. How can
you stop it? You might say there
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is checking of stocks, etc., but all the
mechanism is corrupt. Once the black
market is legalised, there is no mean-
ing in the rationing system. It will
collapse. The two cannot go together.
You are undoing whatever provisions
you have brought in here by the open-
ing of the white market in this way.

In Madras there is short-supply of
black gram, Bengal gram and tur dal.
There is a ban order in UP against
moving dal and pulses outside. In
Agra a businessman entered into an
agreement with a supplier at Madras,
but the UP Government refused to
give a permit. We have large quan-
tities of khandsari and black sugar in
Madras and we will release it ocn a
reciprocal basis if we get dal and
other items from here, The two States
are quarrelling. There are reports in
the press, but the Centre is helpless.

Control is necessary, but it should
be done properly and efficiently so
that the people can get the necessary
commodities. Otherwise, there is no
purpose of control. I request that
these essential food articles may be
supplied at a quicker pace and with-
out difficulty to the common man.

SHRI M. SUDARSANAM (Narasa-
raopet) : Sir, in this Bill which has
been so ably moved by the Com-
merce Minister, I suggest that the
word ‘otherwise’ must be eliminated
from clause 7. This seeks to restrict
the very fundamental right of a citi-
zen, irrespective of considerations like
social justice, etc. Clause 7 provides
for punishment for a person who cun-
travenes the provisions of this law
“whether knowingly, intentionally or
otherwise”.  This ‘otherwise’ will
create serious hardship to the trading
community especially from the rural
sector. I, therefore, submit that this
must be very seriously considered. I
am also of the opinion that the Bill
will not deliver the goods but will
only increase corruption which is al-
ready there in the country. I request
the hon. Minister to delete the word
‘otherwise’ and also to eliminate the
51 essential commodities from the Bill.
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If he can confine it to the essential
food articles and oils it will be quite
all right. There is no need for all other
to be included because
the markets are coming down, we are
having very good crop prospects in-
side and there will be no difficulty.
1 submit, therefore, that this may be

commodities

done.

ot Moy wwR (FPWAF) 0w
7RI, W1 fA9uF a7 & qrA §, wa%
afufc & 9@ & *§ g A fFar
T {1 AR SEARIR a5 FA,
1966 # WETA FTAT I § | AR
wiar wfewr w7 ==t &) 5@ faw
# wfas qom I AT WX RqEENT
U S F @I ATy I q
N gEear W wE ) g Ag W
a1 § 6 ey ag) %Y |eas, sfaa
T I R @ | §F W AT ¥ ag
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1 A JeAl 9 HE 79 a<g o fw
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et a1 fF g W aga W f
W, wfE S CReAH gw &7 W
q, ¥ I qeE @ g | AfeT R
@ ¥ A wgmoawar & 5 ug faw
a1 #1 &t v &9 &, fa Gy gare
&, fam fel s @ e Y XY
799 =Y 4T

sraz favme FA A fod 7 wgr
g

“While the Committee appreciate
the laudable object underlying
the Bill, viz., curbing of activities
of unsocial elements, nevertheless,
they would like to sound a note
of caution to the Executive who
should, in the course of the exer-
cise of the powers under the pro-
posed legislation, ensure that in-
nocent persons are not subjected
to harassment on purely technical
grounds.”

N g uF gfeaa ¢ “fe oima s-
fedra uwe, 1955--U FaqH g2t 1%
29 afFr’ | TEH wEr AT § ¢
“The Bill is not designed to regu-
late industry, this Bill is not de-

signed to regulate the economy of
the country.”

Afer gw & 3| @ & 6 o sreame
& arape fFw atg & g e oy
IERY Tl W oEue ey
o & s § ol gt & 1 g
AT e FT H1E oAy @7 A ¢,
AN FA ¥ wegE Y, fw wAGW A
1 WFET & dwF 2 § o an-
N foree & g & 1 A7 wo cAwEE
# 7g @i 7 § f wrEw o A Mo
FT I F I@™  (foodgrains)
O Nl g FNw I3 gy o o

SE F QAT FTAN §, gH A
X A ®1 T o ww & fad
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srefaal ) arar §, N ATT @ AR
& gud 7 fodh 7@ TR AT OR 9
s Egm W gfe A g ¥ o
T\ FOT w941 A uF G, #1 wwiqat
qFTMIRE
uery AgRY WY § W@ fakaw &Y
TG Tl FT A AI9ET @ qEiey
AT AT ) FEH I 4 O
g
“any property in respect of which
the order has been contravened or
such part thereof as to the Court
may seem fit including any pack-
ages, coverings or receptacles in
which the property is found and
any animal, vehicle, vessel or
other conveyance used in carry-

ing the property, shall be forfeited
to the Government:”

18 Hrs.

wes wEed, ag # qwaar § v a3
TF agT A AATEHING R | WY CH
IeET AT | o a A W
AT W@ E, TUET  IrEAT o g, A%
AN aguiw fFN wEAg I AT |
HY IAF AR TGl | AfEA W WA
¥ @Y gu WO M 3§ qiw R
ATAN & FITO ST Y ATAFA 1 qW
sy s €, FarmeT a2t AT daT geuw
grar ¢, S8 & warfaw aom e ¥
Y FX F AfeF § AT EE W &
nafas famn farell s & wowy A
FX Fod F T \EA § W A
gfaa § & weAg W wERT & T
T § weAT W ¥ FwWE wW
T ¥ BIATEET |

AR o wiedz § IOA A AW AA
fearr AT § 5 q@49T9 6, 9, 10
AR 11 %Y gar fxar 9 | T A 9T
o we W A1 grawwar agi )
@® I T W Heew gar g fE
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T a¥ wrhal # oreda W &, 3@
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HATEN 1 R0 AL qG FT gBA |
# Q- syrarfeay # St § ot Awrd
F g T W1 HH T G GRS A
AT & FATH I FH FQ@ § 1§l
S FOAR A & 4 w5
TF WAt #Y ARG W § ) ag 7
T o ol F7ar § o) 7w F S
wifeed § ST g ¥ W agan
IR AW T wwrd sfewd
& 9 FGE T A9 FAT GAT
7 fq3 avard mfead § i s
g ¢ frw SR A §, e dew
Faigu & g s few ( oF q
frrm efra s fFagaa A En
st #Y 3 gTdr & S IER
FO 45 7T AT FQ@ § @iE
W S6F ATHISTAFL A Fgi A0 7
W IF OF 98 famw afew a7 @
§ AR /T FOT Tg AF-AE T WIT
WA 9gaAT @Al § | zafdu ag
e § fHgw I R ged |

eI AT, OF fAae 4 o
& A AN T w9 I § R Femi
3 faes {1 g AT OF & T @
# o7 ag »imdy  f=om & s
qftat 9, ¥q a9 I9F AfanEd

SHRI NAMBIAR : Family of minis-
ters!

SHRI BENI SHANKAR SHARMA:
Yes, family of ministers. I did not
mean her family.

w« g T A &, T T
wwre ¢ 39 feqfa & ag fafred &
e /W QFATAT G R N
fdy 9 9 T FfFE At ¥R o
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ot o v A =Trfew 7 5 w9 feft
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& g A A ) O g &
[WIAR QWA I [T AFH
%mfmg@&‘eﬁﬁiﬁm Faqa ¥
wo | Fe d g fr fafre
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qT g FAHA v ag ¥ A A
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o ¥ aferr F1 €% N mEw & AT

MR. SPEAKER: There are three
or four speakers more—Shri Srinibas
Misra, Shri Dhireswar Kalita, Shri
Sharma and Shri R. Barua. If each
one of them takes two minutes, I can
call all four of them.

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, I have no difference about
this Bill; they can take more powers
provided, as Shri Nambiar has said,
the essential commodities are supplied.
But we do not get them.

q’?nmm’tzmmf‘(arg@) ;RGO
T AR T AT gy i

MR. SPEAKER: I have said that
they must finish quickly. It will be
finished in 10 or 15 minutes. Then
the half-an-hour discussion can be
taken up.

SHRI DHIRESWAR KALITA : Dur-
ing the last 15 years the profiteers
have been earning more and more.
Blackmarketeers have become big
black marketeers; hoarders have be-
combe big hoarders, That is what has
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happened during the last 20 years, You
want take more powers provided you
can control them_ But I see there is
no such intention.

Some days back, when Mr. Jyotir-
moy Basu raised the question of some
wagons of dal lying unloaded at How-
rah station, we heard the hon. Minis-
ter, Mr. Jagjivan Ram, saying that he
would take proper action if they do
not unload the wagons in proper time.
But no action was taken. The wagons
of dal were in the name of one Mr.
Aggarwal, a foodgrains merchant, and
it is the same Mr. Aggarwal who gar-
landed Mr. P. C, Ghosh on becoming
the Chief Minister, Is it the intention
of the Government to control prices ?
I want to know from the Government.
You can have more powers—that does
not matter—to bring to book those
hoarders, profiteers and black-mar-
keteers. Panditji wanted to hang black-
marketeers at the nearest lamp post.
Panditji is dead; Shastriji is also dead.
Now, a new Prime Minister has come
and she wants more powers to con-
trol this. I think, they will not con-
trol this. Mr. Aggarwal garlanding
Mr. P. C. Ghosh is not the way. This
is not the way.

About sugar, it is being sold at Rs.
5 or Rs. 6 or Rs. 8. Mr. Shinde is
present here and he knows that. I sub-
mitted a Short Notice question which
was not accepted; the Call Attention
was also not accepted. In Assam, sugar
price is Rs. 8 a kilo. Now, 60,000 ton-
nes of sugar have been given for open
sale from 23rd November, 1967. I do
not know how many crores of rupees

the mill-owners are earning. Have
the prices come down? You have
brought sugar under this Act. Have

you controlled the price of sugar. In
Assam, we are having sugar at Rs. 8
a kilo. In Delhi, the price of sugar is
Rs. 450 p. or Rs. 5 a kilo. It 1s not
their intention to control the price.
You can take more powers provided
you can control it. You do not intend
to control it. You are only deceiving
the public by enacting this measure.
You want to show to the public that
you are against corruption. But, really,
you are not against corruption. You
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are helping the corruption to grow.
You are not fighting corruption. You
are only helping those corrupt officials
by giving them executive powers and
machinery to earn more money under
the garb of this Act.

SHRI D. C. SHARMA (Gurdaspur) :
I want to make only two points. The
bon. Member from that side just said
that so and so was garlanded by some
black-marketeer. He does not know
that when we win elections, the first
person to garland us is the person who
has been opposing us tooth and nail
What can we do about it ? That is so
all over India.

Let us take the positive aspect of
the Bill. The first positive aspect is
that if we pass this Bill, we guarantee
every citizen of India, be it a class 4
man or a class 1 man, all the essential
commodities at reasonable prices.
There will not be any difference bet-
ween Delhi and Madras, that the gram
is sold at Rs. 65 a quintal here and
at Rs. 145 a quintal there. That :s the
first guarantee that you get by passing
this Bill. If the Government is not
able to give that guarantee, I think,
it is no use passing the Bill.

SHRI DHIRESWAR KALITA: The
Ordinance was there; they could not
control the price.

SHRI D. C. SHARMA: Then the
second one is this. We give guarantee
to our military personnel that they
will not run short of their rations. I
do not want to go into this question.
I know much more about it than many
other persons do. In any case, whether
they are fighting acitvely or they are
somewhere else, certain guarantees
are given.

The third guarantee that we are
giving by means of this Act is this.
At present there are three types of
markets. There is the free market,
then there is the legal market which
our friends have set up and then the
most effective, the most serious and
the most dangerous™ market is the
thrice black-market. It is not blauck-
market. We can put up with the black-
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market. The English people talked of
black-market in the Second World
War. But now the market iz getting
blacker, blacker and blacker. By
means of this Act, the Government
guarantee to the people that the black
market will be wiped off, that there
will not be any anti-social elements
left, that the hoarders and the profi-
teers will be wiped off.... (Interrup-
tions)

MR. SPEAKER: He may try to
conclude.

SHRI D. C. SHARMA: Mr. Spea-
ker, Sir, you are a gentleman of very
enlightened understanding. ...

SHRI NAMBIAR: The latest defi-
nition of Speaker !

SHRI D. C. SHARMA : They have
imposed penalties on all those persons
who carry them on vehicles or bullock-
carts. They have imposed penalties
on all those who indulge in anti-social
activities. They have included all kinds
of essential commodities in the list of
commodities. They have done very
well by that. But they have forgotten
to do one thing. They have forgotten
to penalise these persons—they should
have been a part of this. I do not know
what the Select Committee was doing.
Of course, I have respect for them,
I have respect for everybody. But I
do not know what the Select Com-
mittee was doing. They should have
penalised also those persons who en-
courage or abet or advise or aid or
supply anything or supply something
to the black-market. I do not find
that class of people in this Bill. As
long as this clause is not put, they
will say that it is not there. If you do
not put that clause here, I tell you,
the whole of this Bill becomes a house
of cards, the whole of this Bill be-
comes infructuous.

MR. SPEAKER: He may conclude.

SHRI D. C. SHARMA : You are kind
to me, Sir.

MR. SPEAKER : Then, he must also
be kind to me.

SHRI D. C.. SHARMA : I will just
conclude.
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Anybody who is indulging directly
or indirectly in any kind of anti-social
activity will be punished drastically,
but, Sir, I will tell you one thing. It
is' not legislation that will do that.
It is public opinion that will do that.
You know, Mr. Winston Churchill, Sir.
You are a very great reader of books;
you must have read his memoirs.
When the Second World War was
being fought, in Great Britain, I think,
they were giving per week two eggs
per family or per man; I do not re-
member. But, if they found that any-
body was getting eggs from the black-
market, nobody would speak to him.
Here is my friend who says that
somebody garlanded the Chief Minis-
ter of his State. I say, it should be-
come an article of faith with these per-
sons. It should be an essential part of
the code of conduct of Ministers and
MPs. also that they will not shake
hands, why shake hands, they will not
even nod to those persons who indulge
or are reputed to have indulged in any
kind of black-marketing activity.

Now, my friend from Kashmir is
one of the innocent sons of India.

MR. SPEAKER: Mr. Sharma, we
are losing time. Please conclude.

SHRI D. C. SHARMA : I wish that
the Raja Saheb was here because I
would have then posed it to him clo-
quently. He is a good man. Who knows
India as well as I do? He has not
been able to do all this. They should
feel that the Bill should be such as
it can assure the common man that
he will get all essential goods at equit-
able prices whether he is living in
Pathankot or Cape Comorin, in Dib-
rugarh or in some other place. Unless
that is there this Bill is of no use.

SHRI SRINIBAS MISRA (Cuttack):
Sir, while extending the general sup-
port to the purpose of the Bill on be-
half of my Party I have to observe
that this Bill is an attempt, rather a
half-hearted attempt to do something
in the right direction. It is perhaps the
result of pulls from opposite forces on
the Ministry that has led to the Bill
L104LSS/67—14
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being a truncated one. Sir, you will
see that the purpose of the Bill is to
take sugar within its fold, 60% -of
which will be controlled and 40% de-
controlled. Black-market flourishes
when there is shortage, but there is no
black market without control. That
black market high price becomes the
price, which is not black market price.
But two types of sugar are being sold,
one at Rs. 2.50, side by side, the same
vendor selling it at Rs. 5 or Rs. 6 or
Rs. 8 as one hon. Member narrated.
How is the Government going to con-
trol this? This will encourage black-
market more. Is the Minister conceiv-
ing of any idea to collar one type of
sugar as in petrol so that one is Rs. §
and another is controlled sugar. How
is he going to give effect to this?

SHRI V. KRISHNAMOORTHI: Even
for Vanaspati they have not done so
far. How are they going to do it here?

SHRI SRINIBAS MISRA: The
second thing is: an attempt is made
to make the person who uninten-
tionally also contravenes the provi-
sions to be convicted. But there is
some inconsistency.

We see the purpose that led the
Government to add these words “inten-
tionally, unintentionally or otherwise’
is defeated because the hon. Minister
would kindly see ‘if any person con-
travenes’ is there. ‘Intentionally’ or
‘unintentionally’ the person must con-
travene. Therefore, in spite of all your
attempts, the question of mens rea is
not taken away. Perhaps the Govern-
ment will face the court when they
will say that ‘a person contravenes
that’ means a policy on his part which
will again bring in mens rea.

Now the third point is about the
amendment regarding animals. I would
advise the hon. Minister to open a
pinjra pole because animals shall be
taken. So now persons who will try
to contravene, even those persons who
are lover of cows and cattle, will put
all sorts of contraband articles on
decrepit, old, diseased cows and hack-
neyed horses and just put them before
the authorities. What is the effect?
‘Shall be forfeited to the Govern-



9009  Essential DECEMBER 21,

[Shri Srinibas Misra]
ment’.  Therefore, the hon. Minister
must try to open a pinjrapole to take
control of these animals.

Thank you, Sir. .

SHRI HIMATSINGKA (Godda) :
The provisions of the Bill are made
applicable to technical offences also.
There is no harm in enhancing the
penalty in cases of real offences in
charging higher prices or for sccre-
ting commodities. But if a man does
not show the price on the notice board
or does not enter the stock in the re-
cords almost immediately he also
comes within the mischief of this
penal section in the same way. That
being so, the penal provision becomes
very severe in his case, The result is
that the very intention of the Act is
defeated. When the case comes before
the. magistrate and he finds that the
offence is a clearly technical one, his
sympathy goes to the accused.

Moreover, the Act is being extended
10 a large number of commodities
which are not really essential in the
sense of foodstuffs or things like that.
It is now going to be extended to
motor parts and various other things.
Therefore, the provisions that have
been made really become very oppres-
sive. The result will be that business
people dealing in these commodities
will make payments to the inspectors
and others and add that to the price
of the article. What has been happen-
ing at present is that there is a regu-
Jar arrangement by which payments
are made to inspectors who comc to
inspect.

MR. SPEAKER: That goes on in a
routine way !

SHRI HIMATSINGKA : Unless the
Act is properly applied, it can never
be effective. There is no correct policy
in this regard.

I will cite an instance. 200 wagons
of maize were despatched with the
permission of the Haryana Govern-
ment to Calcutta. But they have been

1967 Commodities (2nd Amdt.)
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seized by Central Government. But
the commodity has not been released
into the market. If that had been
done, the price would have come down.
It has been seized and will remain In
the custody of the police for a num-
ber of months, perhaps years. The re-
sult will be that the consumers would
be denied that commodity.

9010

Therefore, there must be some.
method devised of making the com-
modity available to the consumers so
that the prices may go down. Other-
wise, the Act will become meaningless
and will stand in the way of the ac-
hievement of the objective wec have
in view.

SHRI MOHD. SHAFI QURESHI:
My reply will be very short. The vires
of the Bill were questioned in the
Select Committee also and we had a
discussion there on that. I would like
to draw the attention of the hon. Mem-
ber who raised this point herc also to
art. 31(5) which says:

“Nothing in clause (2) shall
affect the provisions of any law
which the State may hereafter
make for the purpose of imposing
or levying any tax or penalty. .

So the confiscation will be a penalty on
the person from whom the property
has been taken away. So it i3 net
ultra vires the Constitution.

SHRI V. KRISHNAMOORTHI:
Cl. 5 does not apply to the clause we
are making. It applies to the Act which
was {n force before 1960.

SHRI MOHD. SHAFI QURESHI:
That ruling was also discussed. It
would not come in the way of the pre-
sent Bill.

One or two points ought to be rep-
lied to. Onc point made was that we
have been harsh in giving punish-
ment to certain people who contra-
vene this Act. I want to make it clear
that we do not mean any harshness to
the general public as such. For inst-
ance, so far as the confiscation clause
is concerned, we cannot confiscate
foodgrains from the producer. So anx-
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body who produces foodgrains is ex-
empt from confiscation. When the
authorities think of confiscating a par-
ticular commodity declared an essen-
tial commodity under Act, they have
to give notice in writing informing
him of the grounds on which it is
proposed to do so. Then he is given
an opportunity of making a represen-
tation within such reasonable period
of time as may be specified in the
notification. He is given a reasonable
opportunity of being heard in the mat-
ier. Then against this order, he can
go in appeal. So this particular clause
is not very harsh.

The other point made was that the
poorer sections of the community who
owned somc packages or horses or
mules would also be troubled. In the
amended Act, it has been very clearly
provided that it is left to the discre-
tion of the court. It says:

“any property in respect of which
the order has been contravened or
such part thereof as the court
may seem fit including any pack-
ages, coverings or receptacles in
which the property is found and
any animal...... ”

So every care has been taken to see
that the law should not become a
harassment or botheration for the
general public.

Regarding the sugar question raised
by 8hri Nambiar and others, there was
a discussion on that here some time
ago when my hon. colleague, Shri
Shinde, explained government policy.
I think there has been no change
since then. I think we should be
hopeful that conditions will improve
and the measures taken in the matter
of control will prove to be in the inte-
rest of the community without causing
any hardship.

" MR. SPEAKER : There is an amend-
ment by way of a motion for circula-
tion. The question is:

“This House is of opinion that
the Essential Commodities (Se-
cond Amendment) Bill 1967, be
referred to the President for ob-

AGRAHAYANA 30, 1889 (SAKA) Commodities

9012
(2nd Amdt.) Bill

taining the opinion of the Supreme

Court under art. 143 of the Cons-

titution on the question of cons-

titutional validity of the Bill.”

The motion was negatived.

MR. SPEAKER : The question is:

“That the Bill further to amend
the Essential Commodities Act
1955 and to continue the Essential
Commodities (Amendment) Act,
1964, for a further period, as re-
ported by the Select Committee,
be taken into consideration”.

The motion was edopted.

MR. SPEAKER: The amendments
are not being moved. So I shall put all
the clauses together. The question is:

“That clauses 1 to 11, the Enact-
ing Formula and the Title stand
part of the Bill”.

The motion was adopted.

Clauses 1 to 11, the Enacting Formula
and the Title were added to the Bill.

SHRI MOHD. SHAFI QURESHI:
I beg to move:

“That the Bill, as reported by the
Select Committee, be passed.”

MR. SPEAKER : The question is:

“That the Bill, as reported by the
Select Committee, be passed.”

The motion was adopted.

MR. SPEAKER : We shall start the
half hour discussion sought to be raised
by Shri Prakash Vir Shastri now. Let
us all continue sitting till 8 P.M. and
dispose of all the three items on the
agenda.

SHRI KANWAR LAL GUPTA : How
can we finish it? At 7 P.M. the dis-
cussion regarding the recent earth-
quakes will start.

MR. SPEAKER : Unless earthquakes
comes here, we will continue sitting
and devote half an hour to each of
the remaining items on the agenda.

SHRI NATH PAI (Rajapur) : I fully
endorse the plea made by Shri K. L.
Gupta that the destruction caused by
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the floods is a very serious matter on
which the House should have the
opportunity of a full discussion. We
can do that day after tomorrow.

MR. SPEAKER : That is a different
matter. 1 have no objection. But we
will try to finish it because day after
tomorrow something more serious may
crop up. Therefore, to the extent pos-
sible, we shall clear the agenda of
today by giving half an hour to each
item. Tomorrow something is al-
ready on the agenda.

18.23 hrs,
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Ty gt wmof W §?
FAfT AN, & 79T I 7 ITEER
AT T gu daw A AT qr AN
fadw a9f LA AT E 1 AT ¥ T
wft fad ar § o fafy 5 qgqfa-
THA § TF A IO Y §U HGS § FET AT
R IR F FIT F 58 FHH
A 7 ¥ foms o F ag-faamg A s
A & T8 9% ¥wg ¥ fau wiafads
AN & o gEw faaw FAX )
Foq faamg 70t F A AT ey aF §
mrﬂﬂ'é"l:{ro quﬁtm%ﬂﬁm
& g w1 fr 7 7% gw & A G A
fgfmrm e ) Fhafiae
& @ ¢ e g 3w & A St w1
N &¥w § @ g o g fed
1961 %Y AT & WiTE TG & H
AT TEATE | F A gk 2w A
W sfrwa afg gf & a® 21.5 3
T 21 gfawa gfe @ww g
zad gl 1 wfia agr € 20 sfwa
AT dcfget F1 wfoww ot @ A
% & 93 F IO F AT AT A W
2 30. 39frma & 3R A GEarg
30 s 3f T = I gk &)

Dis.)

T Tt AT TFAT HAT AT W] A
FRF 3w & g Fr awr sty
7 FrE &Y 7 aforr w7 Y€ qg T FOw
feramdf ot 7 @1 § 1 A dieraga
St fewma AT awaT g |Wag & e W
¥ 150 T ¥ a1z fempl s figgmit
FT I AT |AT &Y A | fE
I gwR N feafy w o dar
1947 F g e

wfarwfafr s ¥ sgmagd
& o@ d@fam o § = wfewt §
T I & Aaia 2 & ff s g W
ug wfawe 2 faar ot fr dag A @@
SFR F FTA T 1 wfew g, N
o+t feafa F fafy s Y s ¥ @]
3o faar s 6 fafae ot & wdww
T &, = fod Qan S Y
57| Fa1 gg afaaw fmiarai &Y
AT R gAdE FT W g7
wvar fow g & @ag 71 ag sfe-
FX foqr mr g SR W IEET
HAZAAT FAT AGT & |

Tg & fafy W ¥ dw A wEw
TEAT § | e 7y 55w e
AT AR AT ot amiant & foa
T & fird 38 figd e O Swwmr
afufy #1 fmfor &%, foaa ==f 4]
4¥3 ot } FF oz T &7 frgem oft fear
wr oaqr, e oA @ &
FTT G 7 I9 foky Y I fEav o
39 Iy afufa v 9 affe
wafgx & afe o fafem wafa
IaFT qf¥ET A F A G T
T | foad ag Aw a3 fr s
# wfa aoFTe fsrar § ST 2w & ot
A Y FAW AW FT IER 9w
e Y gfer 7 Afe oot & T
F@R § it s w7 2E A
LR g
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[»ft stwmmitT wreit]

T T 78 5 9 W ¥ @y
FER ® 7g wifgd fF gk . &
@ R F FIE AT oA wX)
farfigax 97 AW F FEET FT TG
# o 2t 7 @ wow Af-fear &
# va¥ wfy feft sv= w1 A
& g | WA ¥ IR I I
N qezf § [ FEA I AT JAC
Lol

e 7g fF @ s 9] e afge-
ot & fa=r oft fod o3 ST R ow
R e fafy 5o wg 9% § o e
# gfemw afgam ¥ fdwy fear | i
# wfeaw afgemil 7 fudg e, =
§ T TH A TN 98 | W T
N Fony TENT ) e F wfgar a3
argT s 5k qfeaw Afgamni & @
WY H JEETA oY Ag—IAwy
A T AT ? AR I W g
| 3 F TAT FA g9 Afed, @I
¥ fafy 5= & g R worga &Y s
R T THR FT FHA a7 F a8 &
fafraa &g & qaw fafy == @ 7 qfc-
ackull

sit gt feg welt (Ima) o
Tl AET, T 9 gF Y | a0
¥ 7% 79 g & | | Al H T

I & ST I ar A 7
st sliwy Waer (9ERg) : wET
R TR A A A F AN

TIET ATH AW A §, T AT B A
wafa & st &

THE MINISTER OF LAW (SHRI
GOVINDA MENON): Under rule
55(5):

“There shall be no formal motion
before the House nor voting. The
member who has given notice may
make short statement and the Min-

Ay
ister concerned shall reply shortly.
Any member who has previously
intimated to the Speaker may be
permitted to ask a question for the
purpose of further elucidating any
matter of fact.”
So, they may ask a question.

MR. CHAIRMAN : 6 names were
balloted and 4 names were taken.
They are Shri B, S. Sharma, Shri
Raghubir Shastri, Shri Y. D. Sharma
and Shri P, C. Verma. I will allow
them to put questions.

oft Sm wg wwi (217g) : qwmafa
s, o St smafort &Y wow qed &7
saax fad, foms am 49 § o §,
g @t 3F A &) iR amr ag
g, e g a3
FRA-YET FQ g, aY f6T g7 9w a1
Hw faeer ifed 1 zq fad oYy
9T ITEA §, ITFT 3T SoIrore 1o |
SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, Shri Yajna Datt

Sharma is not here. I may be allowed
to put a question in his place.

MR, CHAIRMAN : I can substitute
the hon. Member, Shri Kanwar Lal
Gupta’s name in place of Shri Yajna
Datt Sharma.

oft sfre M : Tty aRET, &
W g A fagrar

wwmafa "R - R A §R T
gifeT gam, @ sy Y A faw
SATET |

oft ¥t viwe wwf (aiw7) AT
qTeg W St ¥ o ot 9 w9
IEFT TG FQ@ O F FAA TF T
qO e § 1 Wt T A §
& amor qigIwE gFRCATET w1 g
TR T § # I gETO @y Haey
78 famfaa swar s wr 3 —"Tardi=
", ¢ feuafa o a9 v sewEw A,
fay st wfdY == €, d9-
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IR faamg w<x # spafa [ E, A 3w
YT CFE A FY AF qEAT
2

st e fag wrely - o o,
TATAAT & ATT GATL AW | Y U HEFlT
o &, fagsy g amnfas sosfy =23
g, faaw e s g@ o1 R &, 9%
AT AT g Ao g 1 g4 Frderan
(¥ra=few) & smaTea ot w3t fFar
& 3i< ag et fora® gra F ot e Y
A F AFER &, IF qWG qHG I AH
frcerar ¥ arag | 99 € TA FWY
@ —3a9 gfic F@ygn # gor
T § f& oF @ ¥ fad &t s
FAA qATAT §, AfFT g W & o
FAA FAN § 991 747 fgaframwe &,
Iqr gg I gATQ qrfas aegfa g,
g GeIafen &1 AT §, 94d &9
qIT FT GAAT FgT B d507 & |

e g v wea St & Fer £ fe
NG UF FAREY g 1 freaa faay v
a1 afF7 a1z 7 §5 Taifre gaT a5
¥ 1 ag s fear g 7 faar mr—
Y #4778 w7 & f 99 awy g=E e
el F gAR 39 W ¥ Iaeafa,
St . wezgfa & o mfew @ Ak
IFA o 3q A & O A= fav an,
fora®: 7T sy FHEY T I+ vy
FIAAT 92 |

ft wwr wrw o - awfa TR,
o gAwH fafes FiT @ aw av
7 TTAT AT, TAF T FT F1E feeh-
o 7g) & A T & Iy Fgr /4
I & | ifs faama & anferar 44
7 @Y 3rxifey frfarew §, 399 @
ar ¥ fear —

“The State shall endeavour to

secure for the citizens a uniform

civil code throughout the territory
of India.”

Dis.)
N gAR dfaa 7 98 e § g
HY 8 7§ gT qwAr ) o gy |
W ? g8 A AFdINa , g A
F qEwEl 4 FE A I oF dvad
Fegfey 3, fadws o9 wegfdt « it
afgerd’ §, 9% afaw<l 9% o
a1y g8 dffegw Pifsfrwm
& fegal M1 a1 ? @ €, AfeT oA
ATIHT [EAAT F 97 § FEAATAT G-
F WY afaee I fed a T,
@ g I femmr e anfem,
3@ FFFY ¥ 3O WY FET TE) AEAT |
fra fod fr g8 g, faide geamil
# 387 qarfawa § | T w1
A AT Faw §, ) wfgad § Iy
#R = T W Y, TS FIE §Ol
FY TTE T FT &4 F1aw §, wWifw
Taq Qifafers P 1

H avga § 5 ww wvaw F g
feeffadmm 7 w1, T wifefew
AW 2 F g W, g afw wy fawAr
arfed 1 & T e g fe aoerc ¥
T 20 &Y & gArer fafaw e T
FaAFAIRTIRAE?

T 78 98 & fF o & s
qgera g, former s fafet 7 @,
¥ T TEAY qafowa sAE 7w
I TER F o9 fra s v g
Y §F TF 57 fafaer £1% 7 924,
7@ A qaew fare o

fra & s S § R oaTee
WH aR # st A T & fag
w7 FEw IeTaAr arfr g fafaer s
- % ?

sft ey e - wmfa AgET,
mft frgd feal fam & @ T o
LicE U ER R R COR R IR R
fHraaar dr | e §fr g At dw
s feafe & wER Aeew
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(»ft »freve T

FH w1 fAR @y § @i s
0 ¥ ur T fawren oK Iia
TF o fag gk *
THAAH 9N FT F1E | gaq A
FE@T Q@ & A A o9 A} qge
9ot § a8 WX i #9gQ § qTe
W O A T W & fF R
9 A gywfa & gEw feare A 2
“F ) At AT Py A & A
? 1 TafaT 99 ST GF "rfaw e gz
Hfeww @ A T syaedT HUY A@gr Y
g O @ & A awwan fF gu 3g
I AE I A AT # AG
ot |/ ¢ § gy e i fafy wef sy
AW AR 7 @ [ A A= sfgan
*1 o faar @ wgan a8 AT afk
fear & & fF 9w F weT ag Tw
AT & FEL IF TH & AT &fgam
T e da T E 7
MR. CHAIRMAN :
Minister,

SHRI MOHSIN (Dharwar South) :
Sir, 1 have given notice of my name.

MR. CHAIRMAN : It should have
come before,

The hon. Law

SHRI MOHSIN : I had given before
also. Somehow or other, it is missing.

MR. CHAIRMAN: It is very diffi-
cult, Everyday we should not make
an exception to the rule. Wg must
observe the rule. I am sorry, I can-
not allow him. Now, the Law Minister.

PHE MINISTER OF LAW (SHRI
GOVINDA MENON) : This is a matter
on which there is very little differ-
ence of opinion between me and the
hon., Member who has raised the dis-
cussion. I was about to quote article
44 of the Constitution, which Shri
Kanwar Lal Gupta mentioned. That
article says:

‘“The State shall endeavour to
secure for he citizens a uniform
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civil code throughout
tory of Indi.”

the terri-

Please mark the words “the State shall
endeavour” and “throughout the ter-
ritory of India”. The framers of the
Constitution themselves knew the
complexities of the question and,
therefore, they introduced this parti-
cular article in the Chapter on Direc-
tive Principles and said that the State
should endeavour to have a uniform
civil code throughout the territory of
India. The word “territory” is also
very important. It would be beyond
me to say that this shall not be the
ideal which the State should place
before it. But, there are complexities;
please listen to them. Even with respect
to Hindus, who constitute about 90 per
cent of the population of India, we
have not been able yet to provide a
uniform civil code, Please do not for-
get that, In 1939 started the endeavour
to have the Hindu Code Acts, but
there was such opposition that gov-
ernment, both before independence
and even after independence, thought
that in a measure like this some sort
of consent of the community is neces-
sary before legislation is enacted. The
four Hindu Code Acts were enacted
in 1955 and 1956. Even after thesc
enactments, there are large fields, of
Hindu law which remain different in
different parts of India even today.
For example, take the law regarding
family, the law regarding partition.
In Bengal even today the Dayabaga
system prevails, whereas in other parts
of India the Mitakshara system pre-
vails. We have not unified that sys-
tem.

SHRI NATH PAI (Rajapur): Do
not forget Marumakkattayam system
in your home State.

SHRI GOVINDA MENON: Yes,
there is Marumakkattayam system in
my home State, as reminded by Shri
Nath Pai.

Then there is the aliyasanthanam
system in the Karnataka areas. Even
in the Hindu Suocession Act which
was passed by Parliament in 1955 it
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has been provided that the rules of
succession will be different for the
Marumakkathaye and the aliyason-
thanam people from those provided
for the other sections of the Hindus.
I shall be very happy if it were pos-
sible for me to bring all the Hindus
under one common Code by one sweep
of legislation, I stand for it.

Then there are the Christians, In the
Third Lok Sabha a Bill was intro-
duced regarding Christian marriages.
I was a member of the Select Com-
mittee, The volume of protests which
came from even the most enlightened
among the Christians in various parts
of India was simply terrifying.

SHRI KANWAR LAL GUPTA : Are
?hey enlightened at all if they oppose
it? Can you call them enlightened ?

SHRI GOVINDA MENON: They
opposed it and because they opposed
it, it does not follow that they are not
enlightened. I do not also concede
that the conception of a secular State
means that all communities in the
country, all followers of all religions
should follow the same law.

Now, Shri Shastri and Shri Goel
referred to certain steps taken in cer-
tain Muslim countries in order to res-
train the right of Muslims to have
more than one wife. Suppose, those
arrangements are introduced here.
Then, would we be conforming to
article 44 of the Constitution ? So far
as the Hindus and the Christians are
concerned, the law says that there
shall be monogamy. The rule cited as
existing in Pakistan. Lebanon, Syria
and other countries provides that if a
Muslim, who has one wife, wants to
marry another wife, certain formali-
ties have to be gonme through and
consent has to be taken from certain
authorities,

After the last occasion on which this
question was raised, 1 think, by Shri
Prakash Vir Shastri himself, I col-
lected all this material—and please do
not think that the Law Ministry is
sitting idle over this matter—and I
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am studying the material so collected.
Even if those provisions are introduc-
ed here, I wish to point out, still we
would not be conforming to the ideal
placed by the Constitution before the
State to emulate. So, these are matters
on which we have to go slow.

Then, I refute the suggestion that
it is on account of fear on the part
of Government that something is not
being done. It is because in matters
of social reform it is an accepted prin-
ciple that a certain measure of support
from the persons to be affected should
be obtained. Parliament does not sit
here, because there is a majoriy in
Parliament of enlightened people, to
impose certain things personal upon
different communities in the country.

SHRI S. M. JOSHI (Poona) : What
efforts have you made up till now?

SHRI GOVINDA MENON : I have
collected all these things.

SHRI KANWAR LAL GUPTA : You
have not made a beginning so far in
the last 20 years.

SHRI GOVINDA MENON: Shri
Shastri made a reference to the in-
crease in population. That is a very
relevant consideration. 1 wish to point
out that this matter was examined by
the Health Ministry and it has been
found form the Census Report of 1981
that for every 1,000 Mohammedan
males in India there are only 935
females. So, if some Mohammedan
male, marries two women, it would
follow that there would be as many
males without wives. That is what it
would come to and the population
would not increase on account of poly-
gamy. This is on account of the ratio
between males and females among the
Muslims. That is the finding of the
Health Ministry. A statement was made
by the Health Minister, Dr. Chandra-
sekhar, when a question was put fo
him on this matter the other day.
Therefore the number of female who
will conceive and bring forth childreh
do not increase on account of poly-
gamy, because of the ratio betweeh
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men and women in that community.
But certainly there is increase in popu-
lation as pointed out. I fear that that
increase is not on account of birth on
Indian soil of more Muslims; it may
be due to other reasons.

SHRI NATH PAI: Such as?
19 hrs,

SHRI GOVINDA MENON : It may
be due to infiltration and other things.

That is a known thing. One of the
States in which there is very signifi-
cant rise in population noted during
the last census is Assam. That is

something which the Members should
note.

SHRI PRAKASH VIR SHASTRI:
In Rajasthan also.

SHRI GOVINDA MENON : In Rajas-
than also.

SHRI KANWAR LAL GUPTA:
Such a large infiltration in Assam ?

SHRI GOVINDA MENON :
should be the reason.

SHRI KANWAR LAL GUPTA:
Ask Mr. Chavan if he agrees with
that.

That

SHRI GOVINDA MENON: That
should be the reason, I need not ask
the Home Minister,

SHRI KANWAR LAL GUPTA:
This is a very serious statement that
he is making. '

SHRI GOVINDA MENON : There
has been infiltration. You all know
that. That should be the reason, not
because of polygamy among Muslims
or that there have been more women
bringing forth children on the Indian
sofl, That is the position.

SHRI NATH PAI: How many
women Hindus have in a thousand ?

SHRI GOVINDA MENON: 1t is
9842, Hindus also cannot afford to
“have polygamy, There are only 942
women for a thousand men. In India,
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as a whole, there are more males than
females. In Kerala, there are more
females than males,

SHRI RANDHIR SINGH (Rohtak):
What about Sikhs ?

SHRI GOVINDA MENON: Only
849. That is the position. So, all that
acceptable recommendations which Mr,
Prakash Vir Shastri and other friends
have been making is only this that we
should make an attempt, as laid down
in article 44 of the Constitution, and
even otherwise, to punish or prohibit
polygamy altogether in our country.
I completely agree with them and all
attempts will be made in that direc-
tion, But it can be done, I want to
repeat, only with a certain consensus
of opinion among the communities
concerned.

I wish to point out that among the
Muslims, marriage is a contract and I
am told, by the text-books, what hap-
pens in a marriage is that a Muslim
woman makes an offer to the bride-
groom, “I am prepared to marry you
provided you give me a dower of a
certain value. Are you accepting ?” I
am sure, as time -passes on and as
women become more and more free,
they would not consent to marry a
man who has another wife. We must
move in that direction also. More of
education and more of social cons-
ciousness will also put a stop to this
polygamy among Muslims.

I am also told by the Health Minis-
ter that the number of persons who
resort to polygamy is very insignifi-
cant now. No modern man would like
to have more than one wife.

oft volie feg weht © fegal @
TEEAT FATET MO § o qu™ &7

SHRI GOVINDA MENON: Even
modern men who are educated and
modern women who are educated will
themselves come forward and we will
support them and we will help them
by legislation, But we cannot do be-
fore consulting them. Therefore, this
is a matter on which public opinion
in the commuaity concerned should
grow.
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In 1937, an Act was passed in India  J&T FToV fawr G2 &) Y ®
called the Shariat Act in which it was @< 787 WrE @ st i
stated that the law governing Muslims & R TR T

should be as laid down in the Shariat
Act. Even a writer like Mulla—he is
not a Muslim Mulla—says that the
Muslim law is based upon the Koranic
principles, Please also don't forget
that there is a section of people among
the Muslims who say that this is a
matter affecting religion, although I
do not think it is so,

Let us, in this matter, go forward
but slowly wihout creating any explo-
sion of opinion in the country. I am
completely one with the hon. Member,
Shri Prakash Vir Shastri, that we
should make an attempt as laid down
in the Constitution to see that poly-
gamy does not continue to exist in our
country. I have nothing further to say.

ot gaTeTe oy -y frt frfres
q oy forar € o w@ @ w1 wA
A& sAaT =R )

MR. CHAIRMAN: No
please.

question

SHRI GOVINDA MENON :
Muslims have done that.

SHRI KANWAR LAL GUPTA:
I say, Ministers.

SHRI GOVINDA MENON: I do
not know.

MR. CHAIRMAN : Not without the
permission of the Chair. This is very
bad.

Now we pass on to the next item.

Some

19.05 hrs.

DISCUSSION RE EARTHQUAKES
IN WESTERN INDIA AND RELIEF
MEASURES TAKEN BY
GOVERNMENT

. ft g®o qRo et (TAT) : femwax
N ¢ ardw w ofeaw W F @
I Se fad wgrog #@ @
e T T afer q TR F IEn

a WX ag * agt G T | I anfw
WA 9T g &% W qg A a@i 0@
T ¥ W aIw e s ard
SR frx A s Frfire & ot vy
T g 7% f A wvE G ) gw A
¥ gt W S foar W o g9 2w
;H;‘;H::r o FTTIN F o sy
KSURILU (1)
ﬁlmqﬁmwaif:;is:’t"
TN , FuTT § I W A T
gmvﬁtmmﬁmaﬁw
st gewfit W (sgE)
WA § AR qEEe A g

@8 a1 9% & % T@ #1 9 9
9w & o afem & ol agi A
mﬁﬁz‘(iiﬂa’lm%ﬁaﬂf
BaT T T g frad Wi ww W

Ig Chfa & & g qamr ¢

w& qia OXE fr mmTd @

WA T ¢ fF waame
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[+fr T&o qwo ]
AT A AT IAX ATG FEGE AE T
AT & @E< A F7aT | & gwwa § 5 3R
w1 & g/ F7 FO Aifgd IR TR
¥ I gud oot qreee ot fasrar nfed
&R agr ag W Far fF o aga
SUTET AT & | ST $T 48 ¢
13 fagmax w1 @l ag T & TFW
7 @weFT qgt Agwa frm @ A o
IW I OF A 9% qE A A
TR T TE g a7 1 3 W R
@I § A q@ W FF AT

AT 9 o SoNfre Aga &, § ST A
W) g AT arga g | g A jfr
AT RN @, A A W e W
fema o & o <, Afer Rt i
W ATH ART g T W AR IFA
7o i ol g oI w1 g
W fgd 1w aggd Haw ¥ @
el IR a@ F FAEL A
qF far | & @F g S A TR
¥ e g, F gl & e
faar, 3T & ol a1 W= w1 fean

agr & avr soft fr Wi § 1 Tw
9D FETH AT @ Ay ow }
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™ @ % g N o g,
§EIa & 7 wRw W @ e g Al
9 AT =A1Ed | A7 99 FY o ® fad
FZ | 381 Fg 5 A8 ooh ¥
A & 1 &F ar FT AT G B oA
THER T Wfww A ) o7 A 39 w5
FER A A qggA MR AR F T
fad, &Y ag  aww 7 M wA
e 9@ ¥ ofq Y srar fe? 1 OF Fawr
AN T g W Y § T I W
ITEFd T AMEd, 99 &1 gaE
T Tifgd | wwt F Shfl § age
o= &9 fFar &

s@ 13 faawae F1 A, @
¥ I I & FamEn A & Ofee
Y& qG WA, TR 11 fewE a2y
39 § HY SR I FT AHFFT AT
oG I AW FT I 0T & 6w v
gom, FT W ¥ ag Y Fr AT
FRlY | F 37 7 a7 wwaT & gy
gr ? 7 guT ug & fr 7w ¥ 39
TFEE AT agt A W qgi F ST HY
feamar & v smit s w2 Q@ A
A T FW A X 1 & S §
3 QT A &, 3 7 g 7 g fe wmr
T 7 o, AT W AW F sreor
¥ AT F AW A AR T Y
g

W IR TA Ag & oag & el
T AR Y g R qEEAT G
qEEaT & P A ¢ oF arerfaw
A F Wi | JrEtaE agrEar av
G T W AR G T A IAE
fad warar wifs wEws. i St o
W & | wETR I T a8 I FT
@ & o wr o w0h 1 afE
STAAT qgT AEA AT § W & awwAy
g fF ag wgraeg # g A wfe &
gL FT FW | AG aF A7 fmw
ammar §, S @ & g & R
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0 ¥ F9 g9 FOT T 1 J€C@
gl @+ T AufrE, TR,
TRET @, @ g &% F S|l W
FEEAT AT FAT FRAT FT T AT
aifed | Tqom TER HIAT Iq FH
AR FC aFN §

g AL F 99 gAn Afgd 1 gy
g STEATa Y, AR wrwET -
TR A DT E ) a7 wE A
qg Arar &, A s FEaT & fF g
g F47, AfFT F@T A § R
wHa & fF 9@ QI § qasie 7 guer
g, @1 =0 g N A, I 9wy
gl ¥ 9% fafrex @, g1 @1 =
g @A ¥ fad @ aan 6w
W qNT UF FAT WA FT HAEHC
fFar @y a1 WfEE R F oa@i
gERT OF T FrwTe X 39 Fiwede
AEe 7 | HT IW GX GATT WA
T | W FET g |t A
FA F, AT T FH AL g ATATR

g W FT gE & wpwa § of
e wifed | &Y qEEe F AR A
& foew Zd @Y | Agh 9 o T
AWFT I FT I TAEAT AT 4T |
T FEAE F §F K A% q@ 9
&, a1 97 &7 7 AT dare o Afgh
T\ 7 & fod 7t & faw Ak Tt
F qrEa & SNfaad N o FAA
| FENT GHEAT FY ATE § T T
# fadla sgmar & 99 | W W
oF Qi feafr qamd omd fr faeaw &
TF F=G FTH & A | W 5 3g7 T
AL ME TG ¥ sgawar A I,
N @ ez T= § @ 2 = @
e Tt & 1

o # § ag g fr ¥ g
Y Jg AT F3F AFT F F00 A amar

- Dis.)

g wfgd f& S9 & agEar | R/
9 SUTAT g9 FETAMN A I Tgwa |
a7 feear 99 FT W0 o

ot wwmmiiT wel | Sl ARy,
d oo ATOW { WS ¥ aNW OF
AT TEAT AT E | 99 S« 2w 9
7| T ® STEfaw F9 o §, Wy
& ft A A s § fifea S
F qgmar & ol qu g faar §
TR AT 2R 5 9 A&yt 9 fage
# qFFT A 4, a1 W@ F W A
F wg frw dT WS F WA
oot AR wfem ¥ agrEaT # @ )
oft 1§ 9 TR W T ATFRT AT
a1, a1 §ag ¥ MNT & IR @ F 9w
A € ft 5 7 gaW o F Fw w
W ¥ ga g R o maee g i
9 #1 A7 § 3w & AW A oy
fr T wFfew Fw & afeq w0 &
qETEar A1 9 |

oft g wwg  (ITOEEY)
qaTafe WEYET, FYA ¥ e 9% &
FF-ATC &Y T & X F [FE FAY
T AT T ATGT, IE FT AT
T AR F SR g oW
WA § A TR g &, 39 *Y wfw-
FO TR a1 A T TEY § 1 ¥ I
1 T ® O 99 @ & qiw &
wia afacer @ 7@ € 1 g AR oA
&, orgi g AR W awg ¥ @
a5 § | qANfY AgRE, W Ay ¥
A T AR § R Ay A wrd ey
) I § | FE-aET argE &, A
FoAT A4 & AR g, &9 Ty aw
& o & W § aew 3% Ay g
9, ¥ 9 W g T § 1 T,
AT, T W o@ege W™
fsfegwe & saer @@ &1 wwcgan i
FH ¥ W AT THE N9 AT &6
FT Y T guT & 1 30 g AW T
™ E AR 197 Wl w2 1 4 @
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Pt qasieve sraa)

FH W IS gUE | A F AW N o
T F AT TG TTE F | A€
art W ¥y fafres § s T
IATE, FATX TOATHR AR ATEHT
T & @1 A qGT TAAR G, W9 F
am at & ey A g%, T oR oA
W Fm g s F F N
RT FEARE & LA AR FIRI &
FAAYFOT 300 AV AR FIRA A
TEA AT AT A | A § AeH
gm g fF 09 50 gOR & w9 &
¥ w1 ) awar & R @ s
AP A aw Y w®™
F @R F 7@ 0T T FT A WA
2 32 ¥F I @ 7@ § N fr ag
& w0 § 1 9R suEr A @ A
IO § | Tg AN FoTaRfed eI S
R 37 A HEEd SR & F0
T i A F AR ET|I T
oifeq S AETOE W FEAT FAA &
ooy g SR T § Afew € ¥ FT
w7 wea & fear ¢

g F IR R
@ mETe I Tm T N
s fody &9 ¥ @ % F 99 Al
N gEE W0 E, g # a3 ¥
A oR W N aww ¥ A RN ww=mr
wge # &1 wrw ofr &g @ 1 s o
o wgW fody fafreex agi € §e<
¥ S 7t @9 @ a1 AR [ T
* g @ IR et TER W W
e & aX § gfoer & f | 1@ Wi
W wgi ™ &) FmEw T S Ag,
I T &) A o § 7g | ag Y @
wd AN R d | w w
T @ ¥ 3T few sur @1 Wk
TR TR, F% Y W A § | Afww
waeT @ Y o g T e R
% g fafrex € ok o ¥ @
fewdrez  fir s orT N R AR A
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W€ ¥ ST ¥ ST AT T o fw
AT 1 7 F1 A i ag T@i ¥ ofar
¥ ¢ 3T 7z & gu o o i &
o i & & 1 9w of fre e
qiar § 5 @ o ¥ 9w,
¥ wgy fefefedem @ amr oifgd
fagre & vy 3 awy Rt wes fage &
W 7 oY § @ qeT q@ A W
TR | e s@R W w7 & 5
W@ a9Y T Y T g A [ | forew
&aT «% ST agr A Afed a7 T
fet & 1 orfre ¥ Foepeht s @
A w7 ¥ fifafadya & fod wam
T ET FAE I WA = 5 fad
W fdfefadm s N gw@ 20

# SqTET T AL G | T & FAX
gt g & = @ni @ fod wErae
F A 7 @ AR & AR w1 A
MR ag F N @ § | A &
FTO7 gt F AW T A gEAW gL @
I¥ F 3@ gU e qFR T 6A §
e foaem Gar &t 99 & A% 9 ol
AfEr R sam dmag 3
Y gAY areare fawet €

SHRI NATH PAI (Rajapur) : I shall
be very brief, because you, Sir, based
on your personal experience, an un-
fortunate experience which we share
together, have given the House al-
ready the gruesome details of this
targedy that struck western India.
Not only have we toured the area, but
Shrimati Sharda Mukerjee also has
toured the area extensively, and so,
we shall not be depending on press
reports but on our personal experience
the details of which I shall not go
into now. My approach remains what
it was when I read the matter, when
we first heard of this tragedy that had
befallen Western Maharashtra. The
tragedy is too big to strike any parti.
san note or to indulge in any appor-
tionment of blame between Govern-

ment’s failure and the achievement of
the opposition, I was very much dis-
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tressed o see a report in national
daily where 1 was completely misre-
presented, because, I think, I was mis-
understood.

"In the midst of the ruins which sur-
rounded us wherever we went—and
I would like to bring to the notice of
the House that the grimness and di-
mensions of the tragedy are for more
than the most eloquent pen of our
smartest journalist can convey to this
House or to the country—three things
were standing, and though our hcarts
were heavy with sorrow and sympathy
for what had befallen our people,
there was an element, even in the mist
of sorrow, of pride in our hearts, and
these three redeeming features, the
three things which stood in the midst
of those ruins were these. Firstly, the
morale of the people. In spite of the
tragedy that had befallen—every family
in the vicinity had lost either relative
or a member of the family or suffered
beavy loss—the morale of the people
remained very high. Not one person
wanted to desert his hearth, home or
post of duty. They wanted to continue
to serve there, and this becomes matter
of pride when we remember that for
three months this area has been suffer-
ing tremours of one intensity or
other

The other thing that stands out in
the mist ‘of the ruins was the unity
of our people. Here we make appeals
for integrity and unity, but there we
were seeing moving demonstration of
the unity of our people. Food, aid,
clothes and medicines were coming
from all over the country. Differences
were forgotten, and what Satara,
Karar, Ratnagiri and Koyna was
suffering was felt by the rest of the
people as their suffering. It was a
moving sight. We noticed that food
was cooked 300 miles away and sent.
When 1 was going down the ghats, I
was moved to see women working
overnight to make chappatis to send
to the affected people, This was some-
thing hopeful.

And the third thing that stood in
the midst of the collapse everywhere
L104LSS/67--15 A
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was a Koyna, a symbol that India has
arrived as a modernisation. The epi-
centre of the earthquake was only a
few kilometres from the dam, but the
dam had defied it. I, as an Indian,
though I was having the pain of the
suffering which I was sharing with my
fellow countrymen, was having this
element of pride, There stood Xoyna,
a tribute to the skill of our engineers,
those who had toiled and sweated
there. This is perhaps something of
which the whole of the Indian nation
should be proud.

Imagination boggles at the thought
of what would have been the dimen-
sion of the tragedy that would have
befallen not only Karar, Sangli, etc.,
but a large number of townships and
villages in Karnatak and Andhra, had
the dam collapsed. What an achijeve-
ment it is.

Having said that, I wish to make
some suggestions. It is not Maharash-
tra only. My friends from Bengal snd
Orissa will be talking about the floods
there. This country did not know that
800 Oriyas had lost their lives; that
our fellow countrymen’s bodies were
being eaten by dogs and vultures we
did not know for two months, Nature
is often cruel in its blow against man,
and then we find ourselves in this
country completely helpless. That was
the story of Bengal, that was the story
of Orissa, and now that is the story
of Western Maharashtra. I would like
that Mr. Chavan tries to press
into service his vast experience and
the resources of this Government, The
division of work must be like this.
The State Government, when struck
with a natural calamity, must be given
the task of organising relief, but the
aid, the resources, the material, must
be made available by the Union Gov-
ernment. It is the only way that the
country can grow. Today the tragedy
is of Maharashtra, yesterday it was
Orissa, the day before it was Bengal.
but as Shri Prakash Vir Shastri rightly
pointed out, in the hour of tragedy
the response must be not only of the
people of Maharashtra, Bengal or



9041 Earthquake in

[Shri Nath Pai}

Orissa, but of the whole nation. There-
fore, the Union Government must ask
the Btate Government to use its ma-
chinery, but the aid must go from the
Union Government. Twelve to 15
thousand houses have collapsed, and
it is estimated that the damage would
be Rs, 10 to Rs, 15 crores. The Gov-
ernment are trying to under-estimate
the damage for obvious reasons be-
cause it is they who are supposed to
foot the bill. I think this time Mr.
Chavan will resist this kind of ten-
dency on the part of the bureaucracy
and the State Government to under-
estimate the damage because then
they can come and say,—I am not ridi-
culing them—“We have done all that
could have been done.” Let the Rehabi-
litation Ministry’s resources be pressed
into service; let the apparatus of the
Defence Ministry be pressed into ser-
vice and let the cougse of rehabilita-
tion not be on the pattern, namely,
where there was a hut we built an-
other hut. Where a hut has collapsed
let not another hut be substituted.
Let us learn from the experience of
what had happened in London. Il.on-
don was burnt by fire and Christopher
Wren came and then a new London
was built. Let us take this challenge
from Nature and try to take a lesson
from it, try to create a new Satara,a
new Koynanagar. Let not those peo-
ple who have suffered from the ravag-
es of Nature and man be again con-
demned to live in the same oid hovels,
huts without sunlight. That is one-
thing.

Then, I hope the aid from the Cen-
tre will be massive. I am not claim-
ing one amount or another amount.
But it must be massive, adequate and
enough, not only to give a hut for a
hut, tile for a tile, but the hope of a
new life for the people - who have
suffered, and the Union Government
must not be miserly or stingy.

Finally, after having made this ap-
peal, I still harbour—I give credit
where it was due—and I have still
this fear in my mind, which is a
haunting suspicion and doubt still
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gnawing at my mind. I wrote a letter
to Mr. Chavan, I never said that all the
personnel ought to have been evacua-
ted from that area, What I said, when
I raised the issue when you came
from Koyna, was perhaps the non-
essential personnel could be evacuat-
ed, After the warning of three months,
after the warning of so many tremors,
and after the massive earthquake of
13th September, on the basis of which
Mr. D. R. Chavan wrote a letter, per-
hops we could have activised the
machinery and perhaps the bureau-
cracy could have been alerted, and
they could have then acted. I did not
want the engineers to be evacuated.
How could they leave their post, when
death was everywhere? We cannot
run away from the challenge of life
and death, But the non-essential per-
sonnel who were mainly the people
who died there could have been saved.
Mr. Chavan needs to give a reply;
what was the action taken by the Gov-
ernment of India, after Mr. Chavan
wrote a letter to the Union Govern-
ment mentioning the earthquake and
the intensity of the stroke of 13th
September ?

These are some of my observations.
I hope he wil take them in the spirit
in which I have made them and the
Government of India will respond in
the manner I make them, May I now
endorse the plea that Shri Prakash
Vir - Shastri made ? Let a beginning
be made. 1 am a little constrained;
he wanted me to endorse it.

& wred ;Y 7w ft H TG 4@,
FRNRUEE | Wi fFd
[ werarg & &1 g g, afew @ f
i qf ST AT F O AT | W
N e s g @r g v QR
g N W@ § mww s gl T@
sgasfa | s g frmmn vt
it &, 39 § g faw &9 T g,
TR A EFE R AW FTR 1 Ak W Jfee
& gw 3 ot v 3 o gw g wriREA
T
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SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Mr. Chairman, Sir, I
know you are short of time and I shall
not take up much time of the House.
Shri Nath Pai, before me, has des-
cribed most vividly his experiences
to his visit to Ratnigiri and to Satara.
The strange thing is, when the first
news of the Koynanagar earthquake
came here, we did not know the ex-
tensive area over which the earth-
quake had spread, because most of
the villages which have been affected
badly are in the mountains where
there are not sufficient roads from
which news does not come, Now, I
would like to suggest here to the Gov-
ernment that admittedly the Koyna
Dam and Koynanagar require a con-
siderable amount of help, but also that
when such help is given, they must
see that adequate help is also given
to those villages where perhaps the
loss of life has not been so great, be-
cause the houses were of mud where-
as the houses in Koynanagar were
made of stone and so on. So, when
mud crumbles, it does not kill the peo-
ple. The loss of life in Koynanagar
was far higher than the loss of life
in the villages. But what we must re-
member is this. When the people in
the villages have lived there for gene-
rations and have to live there for
some more generations, it is the con-
fidence of these people that we must
safeguard, and therefore, help must
be given to them in adequate quan-
tity. Many years ago I was in Quetta
and for months I lived while these
tremors were going on. When I rea-
ched the areas of Ratnagiri district
three days after the first shock, the
tremors were going on every two
hours and we heard the sound as if
a bomb was exploding. But the peo-
ple are not afraid. The people have
stayed there because their lands, their
souls are there and they belong to that
place. Of course, in Quetta we had
to live there because of work, though
we did not belong to that place.

The people of those arcas are go-
ing to live there. All that they neecd
from us is not merely timely sympathy
or timely aid, but long-term aid and
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a regeneration of confidence. When I
went there, I found that no press
people had been able to reach there.
Some of them care with me. My sug-
gestion is, first of all aid in sufficient
quantities should go to the villages
of Satara and Ratnagiri.  Secondly.
the aid we are going to give must be
distributed in a proper manner. Al-
ready I understand that the Commis-
sioner and others have sent the re-
quirements of the people. It is no usc
my going into details over that.

Here I must express my deep appre-
ciation of the very good work both
the army and the engineers are doing
in Koynanagar. When the whole town-
ship is absolutely deserted, they are
living in tents there. This is really a
tremendous thing. I realise that it is
not possible that massive aid must
come from the Central Government.
A large part of the responsibility may
have to be taken by the people of
India. Mr. Nath Pai said Rs. 15 crores.
That is possible. In one district alone,
as I could assess it, the requirement
was Rs. 4 to Rs. 5 crores. In Satara
district, it would be much more. Whe-
ther the Central Government can
give this much money, I am not'sure.
It is for the Home Minister to say.
Only today the Finance Minister has
come to this House with some supple-
mentary demands. I think the people
of India must be made aware of the
situation and provided with a channel
whereby they can also subscribe to the
fund for rehabilitating the people in
the affected areas.

ofy Troe qifew (FEEwE) ¢ oa-
ofs AgeE, TR N W F W d 37
w2 8

qumafe s@ew  qE FAET TR

fragagmamd s 1 ¢
sft sfreey wiqw (Svdnrg) QY
feafa & gara faars 7 fomar o &3 )

|ATIfR AEAR ;W FEA AT TG
fear s, N AreR a7 WA
T ¥ war fs wTEET—a 4y avE—
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[avafa wgvaa]

I fqag or @ | W ) @@
M AT 4 ¥ A3 dare €, aw A A
R

W wat ww g (feeht wwx)
AT it #Y W 5-10 firme Sfvw
T A a F A A AT T G
oS W F 9T e

oA dq qfew ¢ faegia Afew
fer g, w9 & fad @ @1 fae
&fag

sft sfrag Maw : awmfa A,
fra¥ 150 aut ¥ gz @ @@ AR
AYFT AR WA TA P @ A TG

% AT qTEn GIE sfeE
weE AE R, 1934 F fagw & wmww

q1 1

ot siwe Mgw : w1 a@ TE @,
FT 7w 2, R fagr F1 AW g,
TS FT AT &, FEW FT AH &,
FEEHT AT qH 2, Al A gfe A 3
9 § &t av |

Fag faa s A § &5 @
Aoy @ § S g ST @Y
grusaiams A mE &3
# AE AT ATEAT, AfEA TF AN AN
g & fF 99 & q@ ot ag aToom @,
Foom N 6 afwr A Y ufv & =g
™ e § faegd W ¢, agt
T AT FFA—AG WM WS T
fog g€ &, =&t W e W ER §
78 7% a9 MW e F A
wrg § 9 & T g f oo @ A
N arawEa g fF o g W &
faduw § =AU FE W F
g TN FE TR I aw @R
2w & oy IEIfRT #@ AR OF
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afafs aaré o, v @ a9 & @
# fF am o #1E @ o F O
T THI g 4T TG |

ferdtr o< 7 it e ST AT ¥
WA § D W R A
aroon g fe 99 #1 A8 gt Agi gg &
g @& & A grf waw A A feae
i g At @ 99 § AL § A
M IE@R

Famafa wgea, # T I w1 @
Fa g fo e wt fawfa, s,
WHFFA A ANITR AT, W&
fog g7 oF el F1 9wy wWE
a« smar § f5 faufowe ok afoe
AR A R A IR IR WEF WIE AN
% foag foeelt sames s ey &7
S W) fw @ SR Sed  agEar
P H a4 faar & | grd Ao g,
N awh ¥ it 36 & forg oF wgrEa A
et fFATST W@y & 1§ e A o
g Wt T I A w6 sH &
St FETaaT F 19 & 99 7 +ft ar et
T AT AT AW & | v
fr ¥R S off ArqarE § gema fean
S FgT 9T gfedt ff I F TN 9T
TG AF TG T | IV AGL FTAAT
oA ¥ @A AW AR ST T
#R QA ¥ fog fawen dae Q&
FRNT@Iaw gl swHw
A R F& 99 ¥ fag w=g awe
TR 9 | T T T S g
gf ¢ 99 & fag & Ao AR, W
@ F M ¥ wfawed Wi #Y agraar
FEA FT T FEW AR F
qurfet ¥ W T W § agwan 29
# sfrer FTT TR

oY TreTERTT W (9eT) ;Wi
FEYTH, AT FY TATEAT S & Te1]
afesw WA g A WA §AFH
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ATITYFTR | W& F
fagR & a=d a2 FF A av faewy
AETY # FAAT § W9 F § AR
A R ERT | ST EwWT IR AW
FIAT HASAT FLHTL 7 76 a1 | fagr
F AR W F A I Aq4T 39 faAN
S § a7 § | 99 fagr § ag @97 4=
T IIAT Y IF GHY HAST A ST JAH
AT A S ¥ e v ar | ST aNy
Fr wow foafs #1 @A gu wawt A
T At W f@gr s fRar 9t
AN Sqamg AT T 91 | F1E 12-13
W A A gEew A | F W A
& srar g e 1 e faam-
O T EaT ] | g R adF a 9w
¥ ORI A7 WX I F AT NI X
# wefr-wifs wwm e § 5 g &
qft=dit WG § W@ U YF A ag
T A JHAEY R AT AT F FW0
N Fr EEEE | SR wEwr
# guw gFaT § | | A9 g F 39
T FT AT & | feafa F gw aw
WIqATEd F 95 9 Fad § &
W AN JATH AIAAL $Y AT FL AGH
FY IAAT FY gL FHAT 9IZ FL | qF AWT
- faard 7 AR wfe) #
1Y ¥ & forg e € W e frogw
AT & a3 ag faafa s 8, Twaw
X 51 FAT I T a8 faafa wrf §
oI 39T F9H FI W SUTRT q FqTRT
AEEH | WFH A 9 ¥ fag &
FTHET GETET B WY AW TG
g FT FH AT I FT A AY
& & #gr, @it w5 deam w1 A @
IR A g9 9T R0 | AZ FgT AT
FTHEAR @A aga A A IT@E |
TR & T7e W T & F A9
T T AN g ar s T ww
& faT 25 FF &9 ¥ qrATHAT S |
e oy N w3 N wEawwar

(Dis.)
QIR & A TG g g
& # T famw w5 awR W
AR R AATS I HT TqEAT F F
*E FIATEr TR S ?

Jar fF AT g st TR
TR AgEE i F wam W
R ¥ Lwanfedt A F § ffsa 1
afawr a7 N agEar 73 F fag
T & g A IR T F
T A q fawre & afgn, afew
A AT I A & 7g ot s
e e s agi Tt 700 %
ufas ger & §, g7 N ow R F
A 9 O &7 &7 HYA7 W7 GRIEAT R
7 2 & QY 39 7 7 7 A4 e /K
aTfEal O T ST 9% 99T OF
HHA FANGAF w6 9370 | 6K
g A FaT BN Ty 9w ]er e
fF qu 3meT & 8 ¢ wifreeg &
TAT WEEEOT T W F ATH qErIWT
0 A qfie fae Wi S & |rY
fraag T N Eg S A o
YA M 7 faeaw wrdwm,
3¢ T faerft siR 0 few el v
IR AT ) arnn 5 97 w1 qrate
2N R 99 9 ¥ " Aol | )
Wt o Chweg A Wik 2w A e
A qO-g8 w2 37 w1 wA

fagR & A & & swwTn g e
g T T wrfes g § W g ) T«
g =TT o e FTH 777 9T A
qurft | 9% faq Y foofts R @
Iq F 50,000 THAT YEEAT F1E  FH
T A s daeT fFr & 1 SER
eaE "9 Y & § gk s ww-
woE AR § 1 & e o wgm
e ot & AW TWW AAERl
1 AAT F AT ¥ TAQT B AAE, I
Y 99 faar & ganfaw g € i
W AT A A AT wiv AN =
farafer & argz fred
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st fire wu weh (wefeg)
wfa wgew, W W@ a A e
AP TEF s A
g e & i agEar 3 1 fw
fem Wk 2@ X wEmEaT e &,
T

o o ofew (Faawme) :
R, e e A gw 4§ W
T X FRU WG FT FEAT,
N oF o fagg AR FT oo,
aaR @ AT | AT 9y N Ewe A
9T W77 AT T A€ o) A 99 &7
T R AfE A W
T AT Jr & WX iR & fF W
I §FE F g FENE